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LOK SABRA DEBATES 

1 

LOK SABHA 

Wednesday, February 24. 1988/Phalguna 5, 
1909 (Saka) 

The Lok Sabfta met at 
Eleven of the Cleck 

[MR. SPEAKER in the Chair] 

[Trans/at ion] 

SHRI BALKAVI BA1RAGI (Mandsaur) : 
Sir, you are looking cheerful today or do 
YilU always look so chereful ? 

MR. SPEAKER: Have you ever seen 
me not cheerful? 

SHRJ BALKA VI BAIRAGI: Some-
times you become a bit unhappy but our 
presence here makes you happy. 

MR. SPEAKER: Whatever years in 
our lives are left should be spent cheerful. 

WELCOME TO MAURITIUS PARLIA-
MENTARY DELEGATION 

[EngliJh] 

MR. SPEAKER: Hon'ble Members, 
at the outset, I have to make an announce-
ment. 

On my own behalf aorJ on hehalf of 
the Hon'ble Members of the BOllse, I have 
~reat plea~ure in extending our warm 
welcome to His Excellency Mr. Chhatra-
dbari Daby, Speaker of tbe Mauritius 
Legislative Assembly and the Hon'ble 
Memhers of the Ma'uitius Parliamentary 
Delegation who are on a visit to India as 
our honoured guests. 

The other Hon'ble Members of the 
delegation arc: 

I. Dr. Arvin Boolell, MLA 
2. Dr. Vasar:t Kumar Bunwaree. MLA 
3. Mr. Xavier Luc Duval, MLA 
4. Mr. Alan Ganoo, MLA 
S. Dr. Ahmed Swaley Kasenally. MLA 

The delegation arrived Delbi on Suoday, 
21 February, 198~. They are DOW seated 
in the Special B :>x. We wish them a bappy 
and fruitful stay in our country. We allO 
coovey our warm greetings and very belt 
wishes through them to H is Excellency tbo 
Governor·General, the Prime Minister, tbe 
Legislative Assembly, the Government add 
tbe friendly peopJe of Mauritius. 

ORAL ANSWERS TO QUESTIONS 

[English] 

Foreign war ships at Indian port. 
+ 

*22. SHRI SUBHASH YADAV : 
SHRJ M. RAGHUMA REDDY: 

Will the Minister of EXTERNAL 
AFF AIRS be plea~ed to state: 

(a) the Dumber of warships of foreian 
countries that vi.,ited Indian ports durins 
1987; 

(b) names of countries to which tbey 
belonged; 

(c) whether some of them carried 
nuclear weapons; 

Cd) if 80, tbe details thereof: aDd 

(c) tbe reaction of the OovoromOQ~ 
tbereon ? 



, PEBRUARY 24. t 988 0,01 Anlw,," 4 

THE MINISTER OF STATE IN THE 
MINISTRY Of EXTERNAL AFFAIRS 
('iHRl K. NATWAR SINGH): (a) aud (b). 
29 forci~n naval ships visited Indian ports 
during 1987. Details of these ships are as 
follows: 

USSR 9 

USA 7 
France 7 
Thailand 2 
Sweden t 
FRO t 
Egypt 1 
U.K. 1 

(c) Government aTe not aware of nny 
foreign naval shipe; with nuclear weapons 
on board having visited any Indian port. 

(d) and (e). Do not arise. 

[Translation] 

SHRT SUBHASH Y ADAV: Mr. 
Speaker, Sir from the reply of the lIon 
Minister it seems to me that he ha~ not 
taken my question c;eriouc>ly. My question 
relates to the security of this country and 
it bas been stated in bis reply that 

(English1 

Government are not aware of any for~ign 

naval ships with nuclear weapons on board 
having vitited aoy Indian port. 

[Translatlonl 

Sir. I want to know from the Hon. M inis-
fer wbether the Government or his Ministry t 
by taking this issue seriously, are in a 
position to make ~ome technical or adminis-
trative arrangements to inquire into it so 
that the facts could be brought to Jight ? 

SHRI K. NATWAR SINGH: The 
Hon. Member has stated tbat I did not 
take this question seriously while replying 
to it. In this connectioD. I would onlv 
submit that he i~ not doing jU"tice to me 
by saving so because tbis question i<: '0 

serious and important tbat it would b l\ ~ 
been a kind of irre'ipon.ibility 00 my part 

and on the part of my Ministry to take 
it lightly and not giving its reply succinctly. 
The reply has been given by the Government 
after taking every aspect into consideration 
and after adequate deliberations. As per 
our rules, when we receive intimation ftom 
any foreign Embas5y about the entry of 
its ship into our waters, we send a proforma 
and other related papers to that Embassy 
wherein it is stated in clear terms as to what 
is our policy in this regard which they are 
to abide by and a copy of the United 
Nations Resolution adopted in 1971 is also 
attached with those papers. Therefore, in 
view of the existing rules and regulations, 
the information which we have at present 
is that 27 ships have visited our ports and 
we had no doubt in it that these ships 
were not carrying any nuclear weapons. 

[Eng/ilh] 

SHRI SURENDRA PAL SINGH; For 
the pat;;t several years we have been observ-
ing that the pr.!sence of foreign navies in the 
I ndian ocean has increased and this develop-
ment is naturally causing a great deal of 
concern not only to us but to other littoral 
States. Some years ago a resolution was 
passed by the U.N. Assembly calling upon 
especially the two super- powers to convene 
a meeting to discul)s the question of keeping 
the Indian ocean free of big power rivalry and 
tension and as far as we know this meeting 
has not yet taken place. May I know from 
the Hon. Minister what are tbe prospects 
of this meeting being held in tbe near 
future? 

SHRI K. NATWAR SINGH: In my 
reply to the previous Hon Member I did 
mention that there was a United Nation's 
reqolution pasc;ed on 16th December, 1971 
which states: That the Indian ocean as a 
zone of peace, which inter-alia calls upon 
the great powers to enter into im~,ediate 
consultation With littoral States of the 
Indian ocean with a view to eliminating '" 
Now, this meeting unfortunately has not 
taken place and we do not know as to 
when this will take place There was some 
talk of it being held io 1<}77 or 1978 but 
there is no definite date fixed for this. 

[Traftslatlon) 

SHRI NAWAL KISHORE SHARMA: 
The Hon, Mjni~ter bas just now replied to 
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this important question in an equally maani-
ficcmt manner. 

MR. SPEAKER; Which is the masni-
ficont ? Is it his way of replying or the 
contents of his reply ? 

SHRI NAWAL KISHORB SHARMA ~ 

There is an effort to cover up tbls matter 
diplomatically. A few days ago. a news to 
tbe effect appeared in the newspapers that 
some sort of arrangements have been made 
by Pakistan for providing fueling and har-
bouring facilities to American ships so that 
they could be used in Iran-Iraq war. This 
arrangement may have a direct bearing on 
the security of OUf COUp try. I would like to 
know from the Hon. Minister whether he 
enquired into the matter and if this news 
item is correct, what steps are going to be 
taken in this regard 1 

SHRI K. NATWAR SlNGH: So fdr 
ae; this supplementary is concerned that 
some American ships have reached Pakistan 
via Gulf and as to what preparations are 
going there, it has little connt'ction with the 
main question. 

SHRI NAWAL KISHORE SHARMA: 
It relates equally to the Indian ocean. 
(Interruptions) 

SHRI K. NATWAR SINGH: So far 
as the policy of the Government of India 
is concerned .•• 

MR. SPEAKER: It is related to the 
deliberations to be held for future relations. 

SHRI K, NATWAR SINGH: You 
are aware of the understanding between 
U.S.A. and Pakistan. They have very 
cordial relations and U.S.A. sends many 
ships to Pakistan. In the matter of Defence, 
they have close relations. In view of the 
situation prevailing in the Indian Ocean 
tiS a whole. our vjew is tbat it should be 
kept free from great powers rivalry and no 
ships carrying nuclear weapons be allowed 
to enter into it, We make every effort to 
achieve it and we are always vigildDt about 
PaultlP's attitude towards us. 

[English) 

SHRI JAOANNA TH RAO: Sir, while 
foreign flag vessels have a riaht of innocent 
pas~age in our territorial waters, is it not 
necessary for the foreign warships to ~ter 
our exclusive economic zone with our 
permission ? 

SHRI K. NATWAR SINGH: No, Sir; 
) don't think any ship from any country has 
entered Indian waters or Indian port without 
Our permission. That would not be accep. 
tabJe. 

Inter-State Council 

*21. SHRI P. KOLANUAIVELU ; Will 
the Mmister of HOMB AFFAIRS be pleased 
to state: 

(a) whether Government propose to set 
up an Inter-State Council under article 263 
of the Constitution on permanent basis as 
suggc~ted by tbe Sarkaria Commission; 

(b) whether the Inter-State Council 
~ould be dealing with the suhject of socio .. 
economic planning and development also; 
and 

(c) whether all Chief Ministers of the 
States would be made members of the Inter· 
State Council 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) to (c). 
Printed copies of the report of Sarkatia 
Commission on Centre-State Relations have 
just become available. They have been seot 
to Central Ministries and State Governments. 
Copies have also been sent to HOD'ble 
Members of Parliament. Government will 
take final view after the views of Stat~ 
Govts. Members of Parliament and otbers 
concerned are available. 

SHRI P. KOLANDAIVELU : Sir, tbo' 
answer is very very vague. Tbe report of 
the Sarkaria Commission is avail8blo~now, of 
course. But tbat Commission was appoinled 
long back. They have given the report after 
about four years. 

My question is with regard to Art. 263 
of the CODstltution. It bas already been 
laid down in tbat artiele lb., a pennaocD' 
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bod, bas to be constituted so far as Inter-
State Council is \:onceroed. Why it has not 
been constituted durina the last 40 years? 
The Constitution was adopted on 26th 
November 1949. My question is: When 
lucb it tbe case, why it has not been done 
10 far and whether you are thinking of 
IOttinl up an Inter-State Councilor not? 

SlIlll CHINTAMANI PANIGRAHI; 
The aDlwer is very clear. One of the terms 
of reference of the Sarkaria Commission also 
iDeluded Inter-State Council. We have just 
received its report and that bas been 
circulated now. 

SHRI P. KOLANOAIVELU: It is 
Ilready tbere. 

PROP. MADHU DA~DAVATE: It is 
Dot ~rrect. Article 263 is lhc!re in the 
CoDlti tut ion . 

SHRI CHINTAMANI PANIGRAHI: 
Inter-State Council was Olle 01 th~ terms of 
reforence of tbe Sal karla Commission. 
Therefore. we waited for lile I cpO! t. .. 

SHRI P. KOLANDAI VELU: It is 
alread)' tbere. 

(Inrerrupl ;Ofl.'i) 

SHRI CHINTAMANi IJANIGRAHI: 
Many of the State Governments wanted that 
this should be included in the terms of 
reference of tbe S...ukaria Commission. 
Therefore, that Commission went into this 
question, 1 heir recommendations have 
come &0 us and we will look into tbi, 
matter. 

SHRI THAMPAN THOMA'): ,,\ Ilt.:il 

tbey are loina to implement, Sir? 

THB MINISTER OF HO IH: /\ I LdRS 
(S. BUTA SINGH): Article . .; 2 (, 3 , as the 
hODourable Houle knows, is only an eo-
ebUn. provilion. So far, the Government 
bal bocn fUDctioning quite smoothJy with 
tbo States tbrou&b the Zo081 Councils. We 
bave DO difficulties. All the Zonal Councils 
are (uactioninl well. Even outstanding dis-
putea between tbe various States in the same 
%ODe have been settled. I bave persooally 
.... tbe mretJiDp of all tbe Zonal Councils 

except tbe southern Zonal Council which bad 
to be postponed because of inconvenience 
of the 2-3 Cbief Ministers. 

So far. the system has been functionios 
quite smoothly and very successfully. In the 
meantime, the Sarkaria Commission recom-
mendations have come and Government has 
explained-as my hon'ble colleague bas 
said-we arc waiting the opinion and the 
views of the State Governments and this 
august House. Then we will take a final 
view after that. But there is no problem. 
The functioning of the Zonal Councils has 
been very smooth and successful. 
• 

SHRI P. KOLAN DAIVELU : Actually 
I am not getting the correct answer frl1m the 
Hon'ble Ministers. Let me tell you with 
regard to the ZODal Councils. They Bre 
unable to solve the disputes between the 
States. 

In order to have a better coordination 
between States, Article 263 has already been 
constituted in the Constitution. When such 
is the case, it is the bounden duty of the 
Central Oovl:rnment to form a permanent 
body. Firstly, I would like to know why it 
has not been done. Secondly. you may be 
knowing better with regard to the common 
interests between the States. Supposing if a 
project come~. for example, Te}ugu·Ganga. 
It is of common interest both for Andhra 
Pradesh and Tamil Nadu. When such is 
tbe casco you have not yet solved tbe 
problem. What would the Zonal Councils 
00 then 1 Wb~ther the Zonal Council is 
able to solve the problem of Telugu-Ganga 
Project or Cauvery dispute 7 You have not 
yet sQlved it. 

Theil wl.at is the use of having the Zonal 
L\:uncJls? My question is : Why you bave 
11, 't ~(t up tbe Inter-State Council perma-
flcntly '1 It has been stated even in Article 
263 clearly: 

" .•. it shall be lawful for tbe President 
by order to establish such a 
Council ... " 

Please note tbe words 'it sball'. My question 
is why it bas not been done for the last 40 
years. 

s. BUTA SINGH: As I said just now, 
it is an eoablins provision. It Jays uh .ball 
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be lawful for the President _. I'. SO, if be 
makes it, it will be lawful. As I mentioned. 
the Southern Zonal Council meetiDI could 
not be beld for the precise reason tbat either 
one Chief Minister or the other Cbief 
Minister will say ••. 

SHRI P. KOLANDAIVELU = I am not 
blaming you and 1 am not blaming tbe 
Government. 

S. BUT A SINGH: Tbat is why I have 
decided that we will give a date and hold the 
meeting of the southern Zonal Council and 
try to resolve tbe issues between the Southern 
States. 

SHRI C. MADHA V REDDI: The 
question is not with regard to the Zonal 
Councils. Here the question is with regard 
to the Inter-state Councils. There is a clear 
recommendation io the report of the Sarkaria 
Commission and there is DQ need for you to 
ask the opinion of aoy State Government 
because the oplDJons of the. State 
Governments are there before the Sarkaria 
Commission. A clear recommendation, 
scheme of the functioning of the Zonal 
Councils, (nter state Council hac; been given. 
Now, I would like to know whether you 
accept the recommendation or reject it. 
Just now the Hon. Minister said that tbe 
Zonal Councils are funrtioDing all right 
which means you feel that then~ i~ no need 
for such a Council. We would lake to know 
tbe actual mind of tbe Government. 

s. BU r A SINGH: 1 have to mention 
this becau~e an Hon. Member a&ked as to 
what we have been doing alJ tbese years. I 
responded that through the Zonal CounciJs 
we have been trying to sort out problems of 
various States, Inter State disputes and 
disputes of States versus the Centre. That 
is why I have to say about tbe functioning of 
Zonal Councils. Now, tbe Hon. Member 
says that we should accept the Sarkaria 
Commission imm~diately. I am sure tbat 
be bas not consulted his Chief Minister. 
The questionnaire which was seDt by the 
Sarkaria Commission had a certain concep-
tual approach. The replies received from 
the States by the Sarkaria Commission bad 
a different approach on tbe same issue. 
Now, we have to actuatJy check up witb tbe 
Chief Ministers, after tbe report is available, 
~Kd 01) th~ C;OQteD&i of 'he rCpolt, based • 

on tbe arguments which tho Sarkari. 
Commission, wbether tbey 80 by tbe concept 
of tbe Sarkaria Commission or Dot. May 
be tbere is a difference between tbe concept 
Hiven by the report aDd tbe concept adopted 
by the particular States. Therefore, we 
would Dot IJke to go uniJateraJJy. We would 
like to hear tbe Hon. Chief MinisteR - and 
then tbe aUlust House bas to aive its 
opinion and after lha t we wiU take up. 

SHRI SHANTARAM NAIK: Article 
263 lays down one criterion for the purpose 
of establishing tbis CounciJ. It says, '·if at 
any time it appears to tbe ProsideDt tbat 
the public interest would be served". In the 
post wbenever this issue was examined, 
obviously, the Government muat have come 
to tbe conclusion that the public interest 
would not be served by such a CouDcil. 
Wbat were tbe grounds or reason as to how 
the Government came to the conclusion tbat 
public interest will not be served by esta-
bli&bing such a Council in tbe past? 

S. BUTA SlNGH : My simple answer 
will be that, as I mentioned, we have found 
that tbe zonal system has been workiDI 10 
far quite satisfactorily for the public interest 
and no public interest demanded that WI 
should have such a CouDcil. 

PROF. MADHU DANDAVATE: Tbe 
question of the recommendation. of tbe 
Sarkaria Commission comel at a later Itlp. 
Really speaking, Article 263 in its composi-
tion is very clear. I would like to k.now the 
clear asSessment of the Goveroment. 

AN HON. MEMBER: He lays tbat it 
is an enabling provision. 

PROF. MADHU DANDAVATB: He 
.. feels tbat tbe entire Constitution is an 

enabling provision. Is it nOI a fact tbat at 
present whenever any problems between 
States and State. or between States aDd 
Centre are created, you arc relyiDI more 00 
informal arrangement like the two Chief 
Ministers sitting together or in tbe cue of 
Punjab you call the l~aders of tbe Akali Dal 
and you sign In aanement and try to settlo 
the problem which hu failed. Therefore, 
in view of our Ptit experience, whenever 
tbere are either border disputes or water 
di.putes, the question between Punjab lAd 
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Huyaraa. or tbe question b~tween Kamataka 
or Mablrasbtra, or between one State and 
another ratber than relying on indlYiduals 
like tbe Cbief Ministers of the States or 
individual leaders of the political parties. as 
baa. bappened in PUDjab, is it not better 
to iostitutionalise the entire arrangement 
aDd take tbe actual advantage of 
Article 263 aud try to settle the issue 
formally witbin tbe framew(Jrk of the Con-
stitution? Wht.t is your mind as rar as 
this problem is concerned ? 

S. BUTA SINGH: The Hon. Member 
is very well-versed in tbe Constitution and 
practical politics and I have no doubt that 
he would appreciate that informal con-
sultatioo is always preferred. After a1l, in 
a political set up you have to carry tbe people 
with you with various 'Vjews, with various 
view·points. If you just go by hard institu-
tional arrangements, it may not work. 
Informal consultations are always in the 
larger interest. Such issues which have 
political overtones are better served through 
informal consultation and through rolitical 
dialogue. If tbat was so, may I ask the 
HOD. Member t why he could not settle with 
his own Chief Minister. He happens to be 
tbe loader of the Janta Party here and be 
eould have settled it with tbe Chief Minister 
of Karnataka, who also happens to be the 
Janta Party leader. Therefore, the institu-
tional functioniol caD be better served 
throuah informal consultations first. 

PROF. MADHU DANDAVATE: You 
rely only on informal consultations. it bas 
to be given a formal shape only through tbe 
constitutional devices of the Constitution. 
But you are refusing to do that. 

S. BUTA SINGH: I am sorry. he is 
not puttina it properly; we are not refusing 
to do that. 1 have said tbat we will wait 
for the views of the State Governments and 
tbe views of this august House and then 
come to a final decision. Who can deny 
tbat tbe Mizoram issue and the AS5am 
issue were all bandied informaJly and they 
have ended iota a successful working of 
politicalsYltem in tbose particular areas? 

SHill M. Y. GHORPADE: I would 
like to koow from tbe Han. Minister whether 
\b' Siluria CQQlIDiSlioD has said that tb. 

Zonal Councils are Dot really working vcry 
effectively and tbey have recommended tbat 
tbe National Development Council be recons· 
tituted as the National Economic Develop· 
ment Council witb a constitutiooal statos 
and whether tbey have also recommended 
that the Inter-Governmental Council be set 
up under Article 263 with tbe Prime 
Minister as Chairman and tbe Chief Minis-
ters and the Union Ministers as members to 
deal with all matters other than social 
economic development. If so, how long will 
Government take to make up its mind over 
these fundamental issues ? 

s. BUT A SINGH: Whatever the Hon. 
Member has said that is from the report of 
the Sarkaria Commission. But at tbe same 
time, the Commission bas said tbat the Plan-
ning Commission itself is a national forum 
where aU such issues for tbe economic deve-
lopment of the country are c:onsidercd. But 
as I said, we have not yet come to fln end. 
We have not closed the options. Still we 
are waiting for tbe opinion and the views of 
tbe States and tbis august House. We will 
take a final view only after we have in our 
possession all these views. 

[ Trans/alion1 

Intensification of activities by Pak 
Army along Border 

+ 
.24. SHRI BALWANT SINGH 

RAMOOWALJA 
SHR( S. B. SIDNAL : 

WIll the Minister of DEFENCE be 
pleased to state: 

(a) wbether it is a fact that unprovoked 
firings and otber activities of Pakistan army 
have been intensified along Jammu and 
Kashmir border recently ; 

(b) if so, wbether Government havo 
taken any steps in this regard ; and 

(c) if 10, the details tbereof and if not, 
the reasons therefor 1 

(Engll.sh) 

THE MINISTER OF DEFENCE (SHRI 
K. C. PANT): <a> Government bave no 
repori' iodi~tinl iD,cpsi6~tioD of milit..,. 
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activities by the Pakistani troops eitber along 
tbe International border or the Line of Con .. 
trol in Jammu and Kashmir recently. There 
ha~e been some cases of unprovoked firing 
by tbe Pakistani troops across the Lioe of 
Control in Jammu and Kashmir. These, 
however, have been of a routine nature. 

(b) and (c). Government constantly 
monitor all developments affecting our 
security and take appropriate measures to 
ensure full defence preparedness. 

SHRI BALWANT SINGH RAMOO-
WALIA : In my opinion, the Minister has 
not informed the House of the latest position 
on Indo-Pakistan border. 

The point is there had been reports in 
the Press tbat unprovoked finng was made 
by the Pakistani troops right along the 
Jammu and Kashmir border aDd there had 
been firing~ and k i11ings on the border. Will 
the Minister confirm or deny that firings 
took place aDd also tell the House as to 
what is the exact number of killings on our 
side to this 11ri08 ? 

SHRI K.C PANT: Sir, if the Hon. 
Membf'r look'l at the Question. he has asked 
whether it is a fact that unprovoked firings 
and acth ities have been intensIfied recently. 
and it is m reply to that Que,tion my collea-
~ue said that they had not been intemified ; 
he did not say that there was no firing. It is 
a trend in that area that firing docs take 
place snd there are actual1y three segments 
of this border. There is the international 
border where there art' no ho~tllitjes: 

notmally the iDtern8ticnal border 18 quiet 
Then there is 8 Line of ('ontro) in J & K 
where thae iii! routine firingc; ~oin~ on in 
certain snctoT\ for seversl years. It goe., 
on both sides. Then, there is 8 Siachr-n 
sector and there. as YOll know. recently also 
firing has taken place. There art> ()cca~lOn· 

ally deaths also (In both SIde') hut the number 
we do not usually give becau"e it IS not good 
to give the exact number 

SHRl S.B SIDNAL: The Minis1er has 
stated in the reply that it is a routine acti-
vity. Sucb routine actl"UICS 10 the past 
wcr~ the cause to lb~ Pdkistan and HlOdw,tan 
war. 10 view of this. may J know whether 
Government bas made any 1008 f8DBe 

arrangements to prevent tbis uotoward iDOl 
tensive activi ty in the border ? 

SHRI K.C. Pant: Sir, whenever iDci· 
dents occur wbich are of a nature wbicb can 
be dealt wirh locally, fiag meetings are bold 
and at these fiag meetinas the local comman .. 
ders, the Area Commander, Sub Area Com .. 
mander meet and try to sort out these 
problems. But in the recent past there has 
been DO such meetings because Chelc has 
been, as I said, no extraordinary incident 
requiring such meeting. It bas been of a 
routine nature When I say routine, I do not 
mean unimportant or insignificant. Jt bas 
been going on for some years and. therefore, 
unless there is a change in the pattern, we 
call it a routine. 

SHRI S. B. SIDNAL: Such routine 
only causes war, Sir. 

SHRI E AYYAPU REDDY: Mr. 
Speaker, Sir, in the Press it has appeared 
that there hs(\ been an intensification of the 
bombardment on Siachen ,'ac;er and that 
Paki~tan also is trying to acquire new air-
craft and hel'icopter for the purpose of 
capturing the Siachen glacier and pushina 
the Indi.tn Army posted thOlt Wh..lt is the 
reaction of the Government to thiS Press 
report? Whether It is a fact that Siachen 
glacier is under threat by the Pakistani 
Army? 

SHRI K.C. PANT: Sir, the Siacben 
glacier area bas been under attack twice 
last year towords the end of September and 
October. ]n earlier years also there had 
been sporadic incidents but last year in tbe 
month of September, I forget tbe date but 
towards the end of September and first wtek 
of October. there were two attacks, the 
first in battalion strength and the second In 
company .. trength on our posts in the Siacben 
area and in both case~ our soldiers fought 
valiantly and repulsed these attacks. So, tbe 
question of our unpr~paredneS9 does "ot 
arise. I tbink, I took tbe Hou!e into confi-
dence and told th~m that when we came to 
know that time, before the September inei-
dellt about the laraer number of troops 
gathe,rng across the border. or sotnewhm 
tbe)' could be si(lhted or we goC information 
to tbat effect otherwise. W. contacted the 
Pakistani 8JencieQ , military to miJitar1. ao4 
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we told them, "Tbis is our informadon and 
we would like to have pcaco with you. We 
would not like you to bave an adventure." 
But instead of thlt_ after a few weeks, Ibis 
attack cam~. ADd even DOW our approach is 
peaceful. We would like poace to prevail. 
We are not un-prepared. 

SHRI E. AYYAPU REDDY: May I 
know whether the now types of helicopters 
which they are acquiring now will enable 
them to attack tbig Siacben glacier ? 

Mil. SPEAKER: Next question. 

Talks wltb GNLF 

+ 
.25 SHR( MAHENDRA SINGH: 

SHRlMATIGEETA 
MUKHERJEB: 

Will the Minister of HOME AFFAIR') 
b= plea'sed to sta te : 

(a) whether several ro.md of talks have 
been beld betwe~n the Prime Minister, Chief 
Minister of West Bengal and tbe representa-
tives of tbe GNLF in the hl'it fWO months; 

(b) if sO~" thd outco:ne of the talks 
held; and 

(c) th! present stage of these talks? 

THE MINISTER OF STATE IN THE 
THB M1N(STRY OP PERSONNEL. PUBLIC 
GRIEVANCBS AND PENSIONS AND 
MINISTER OF STATE IN THE MINI· 
STRY OF HOME AFFAIRS (SHRI P. 
CHIDA~BARAM) : (a) to (c) Meetings 
were beld in the past between the Prime, 
Mini~ter and Chief Minisrer of West Bengal. 
A Tripartite meoting was held in Delhi on 
January 25, 1988 whicb was attended by 
tbe Chief Minister, West Bengal. Shri Jyoti 
aasu .. Sbri Subash Gbisinl. President of the 
ONLP and tbe Union H )me Minister. 1t 
was aareed to have further discussions to 
live final ahape to tbe concept of the Hill 
Development Council. 

SHRI MAHBNDRA SINGH; I would 
like to koow from tbe Han. Minister whether 
It ia a faot that tbe prevailing critical situa·, 
tiOD is b'¢au§e the Government of West 
Boo181 did not look inro the genuine 

.rievance, of tbe Darjeelinl hill pe()ple area 
and refused to talk to tbem and even DOW. 
instead of trying to solve tbe problem, tbey 
are trying to divert the attentjon of the 
people, of West Bengal from tbeir failure 
on the various fronts. Is that a fact? 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): This is what has been 
the viewpoint of Mr. Gbis ing also and 
many people from that area. But we are 
in complete touch with tbe West Bengal 
Government and tbis scheme which is being 
worked out is in consultation with the 
Chief Minister of West Bengal. 

SHRI MAHENDRA SINGH; I would 
like to know from the Hon. Minister as to 
what are the real obstacles and problems 
which are coming in the way of giving it a 
final sbape 1 Approximately, bow much 
time will you take in giving it a final 
shape? 

S. BUTA SINGH: It is very difficult 
to say exactly when the final thing will be 
solved, But efforts have been made and 
we are continuing our efforts to see that as 
early as possible, a final decision could 
be taken, and I am quite hopeful. But 
unfortunately. tbe situation OD tbe ground 
is quite disturbing. Last time when Mr. 
Gbising met me. I told him that our pre-
condition would be tbat there should be 
comptete peace and be s~.ould help tho 
district administration in restoring the law 
and order so that some useful neaotia lions 
may be made. 

SHRI INDRAJIT GUPTA: Is it not 
a fact that Mr. Gbisina has. quite long ago, 
categorically sta ted tbat there is no question 
of his demanding any kind of State outside 
the Indian Union? This is number one. 

Secondly. be bas categorically stated 
that what be wants is an arrangement within 
tbe Indian Union. 

Thirdly. may I know whether it is a 
facl tbat now tbe negotiations and discus-
sions are mainly held up on matters relating 
to (a) the name of this proposed Hill 
Development Council. (b) its coolposition, 
(c) its powers and functions and (d) hs 
financial viability? 
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If these are the items on which negotia-
tions arc still not being concluded, then 
may I know from the Hon. MlDister as 
to what arc the points 00 which thero 
are differences regarding these particular 
aspects? 

s. BUTA SINGH; The Han. Member 
seems to be we1l informed He bas given 
tbe information which he wanted me to give 
to him. It is n fact that Mr. Subasb 
Ghising has asked for some kind of a 
political set-up for the Gorkhas of Darjeeling 
area within the State of West Bengal. and 
nothing vutside the State. That was when 
be was trying to meet, when it was a])eged 
that his demand was anti-national. Now 
that we have covered much ground and 
it has come to the HIll Areas Council, it 
is also a fact that the only dIfferences are 
on the question of naming the CouDcil-
the composition ha~ been agreed to. Regard-
ing powers and functions, yes there are 
slight clarifications which are required; and 
financial viability. All tbese questions are 
being resolved, and I must say that the 
West Bengal Chief Mmi~ter has been appris-
ed of all this and we are working together 
to find, as early as p03sible. the clarifications 
on issues WPlch Shri Indrajlt Gupta has 
mentioned, and I am hopeful that we will 
be able to work out such a solution. 

SHRI ANANDA PATHAK; The 
difficulties are there. We find an offiCIal 
version that all the parlle~ had agreed to 
a certain formula; but whenever he (Sub,,~b 

Ghi!!ing) gocs to Darjeeling. he informs 
people otherwise. Thclt is why even now 
violence and bandh are continuing. We 
heard that he had gJ'/cn an aso;urance to 
the Home MlDlster that he would call off 
the bandh, but in yesterday's paper he has 
reit~rated that the balldh would continue. 
In such a situatIOn, there is no congenIal 
atmosphere. 

Secondly. I am very much surpri ed 
that whenever he comes, he gIves memo-
randa, writmg '"GOt khaland (Bbarat)", and 
our Government j... arcepting that. What 
is this? Has GI)Vernment accepted the 
concept of Gorkbaland. or not 1 I would 
like to know this categorically. 

S. BUTA SINGH: If one were to find 
fault as to \\ho has done what,. and who 
bas not gone by tbe commitments, it wiJI 

be a two-sided story. I do Dot want to 
raise U bere, because we are interested io 
finding a solution. If we 'Were to biahliahc 
the lapses. the whole thins will be runniDa 
into difficulties. 

The Hon. Member objects to tbe letter-
bead, i.e. on his letter-head it i. written 
'Gorkhaland NatIonal Liberation Front'. 
This is hIs Darty's letter~head. and his 
party's name is GorkhJ National Liberation 
Front. So, the memoranda wbicb be 
presents are ba,ed on what he discusses 
with us. J c"nnot stop bim from usiol that 
letter-head; and the Hon. Cbier Minister 
also mentioned this. and I told him that 
so long as his party was tbere, I cannot ask 
him to change its name. I think that after 
tbis cOI'cept i:" accepkd. ther would be DO 
need for that letter ht'ad 

MR. SPEAKER . Now next question. 
Mr. A C. Das (tnt rrupt;onl) That is aU, 
Mr. Pathak. Now Mr. Das. 

PUnjah SituatfoD 
+ 

*26. SHRI ANAOI CHARAN DAS : 
SHRI SHARAD DIGHB : 

Will tbe MlO'litcr of HOME AFFAIRS 
be pleased to state: 

(a) whether any frellh iDitiatives bave 
been taken or are cO'ltemplated to brio, 
IJbout norml11cy JU PunJ..lb; If ~O. the details 
thereof; 

(b) whether 
received some 
regard; and 

Ui\I~)Il Government bave 
uew sug&estions in this 

(c) if so, the details tbereof and the 
reaction of Union Uovcrnment thereon 1 

THE MINISTr R OF STATB IN THB 
MINISTR Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF Sl A IE IN THB MINIS· 
TR Y OF HO ME AFFAIRS (SHR! 
P. CHIDAMBARAM): (a) to (c). The 
Government bas always made siocolc 
efforts to solve the Puojab problom within 
the (rame-work of tbe Constitutioa and to 
brinl about normalcy in Puajah. The 
Government bas been recciyln. s .... -
tions in tbis regard which aro QOOIi4crc4 
carefully. 
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[T'QU,lallon) 

SHRI ANANDI CHAR AN DAS : Mr. 
Speaker, Sir, tbe arowing terrorism and 
day-to-day incidents of violence in Punjab, 
which have been discussed in the House 
many times, are mainly attributed to 
economic condition and unemployment 
prevaiHna there. Owing to it, youths of 
Punjab after having received training in 
Pakistan do mischief bere. They will not 
go there if they "'are provided employment 
here. Hon. Minister bad also visited Punjab. 
Land reforms scheme was not implemented 
tbere, Nor could the surplus land d istribut-
ed among landless. This is kading to 
increase in unemployment there. What 
steps tbe Government is contewrli1ting in 
regard to it ? 

THE MINISTER OF HOME AFFAIRS 
(S. DUTA SINGH): Mr. Speaker, Sir, I 
regret to say that Hon. Memt-er i~ not 
aware of the reality in Punjab You are 
referring to unemployment sit\!1! ion pre· 
vailing in Punjab where people\ from your 
own state Orrisa as well a~ ~I ,ltes like 
Bihar come to seek employment. ;;;0 far 3S 

terrorists going to Pakistan is concerned, 
tbey don't go to Pakistan for employmt'!nt, 
rather they go there to get trainim~. money 
and arms. So. I would like to rt:'qlle~t vou. 
for your own information, to ba\le H serinu'i 
look on tbe situation in Purl,lb. This 
problem is not so simple. 

SHRI ANADI CHARAM DAS : But, 
why you don't toke action for land reforms 
and distribution. This is also one of tbe 
reasoos for discontentment. 

s. BUTA SINGH: If Hf'n. Member 
wants to aive land to tenorists, be may 
give. We have no objection. 

(1 nt~"upt ions) 

[E",Usl,] 

SHRI SHARAD DIGHE; I fully 
appreciate that government bas been making 
sin«te etTorts to solve the Pu. J l) .'roblem 
within tbe framework or the COllstltution; 
and government bas also been receiving 
supestions in tbis resard. Now, there are 

several Don· official initiatives which arO 
beiDg taken for making these suggestions· 
My colleague, Shri Sunil Dutt. bad also 
contributed to this non-official initiative. 
But I am for the present referring to Acbarya 
Sunil Muni's initiative which bas been taken. 
He bas stated as under : 

"Acbarya Sushi! Muni's plea is to 
create an atmosphere conducive to a 
constructive dialogue based on a 
spirit or real understanding and at 
the same time further strengthening 
the a;'lti· terrorist status." 

Now to this-as I read in the newspaper-
the reaction of our government and tbe 
Prime Minister is that "Acharya Susbi! 
Muni has been active in the Punjab for 
some time. o;;eeking non-violent solution 
within the framework of the Constitution. 
to the problem there. We welcome his 
recent statem~nt. We have always sought 
to create an atmol;phere conducive to a 
constructive dialogue based on 8 spirit of 
roal under"tanding." I would like to know 
~ hether any further, concrete suggestions 
h'lve been made by Acharya Sushil Muni 
or any other body or personality which is 
seek ing solution for the runjab problem. 

s. BUT A SINGH: Acharya Sushil 
Muniji has made a statement. In response 
to that, the Hon. Prime Minister bas 
reiterated the resolve of the Government 
of India to wc1come all such efforts by 
certain leadC'rs, indiv:duals including Acharya 
Sushil Muniji and our distinguished 
col1eague, Shri Sunil Dutl. We are of the 
v:ew that, if by tbe intervention of certain 
leaders, the atmosphers in Punjab could 
be brought to a level where some solution 
could be found within the framework of 
the Indian Constitution and also at tbe 
same time seeing that the violence is brought 
to an eod. any suggesti0ns coming for that, 
will be most welcome. As tbe Hon. Member 
wanted to know. there js a statement of 
Acharya SUlbil MUDi in the first week of 
February in which be urged the Hon. 
Prime M ini§ter to release tbe Aka1 Takht 
lathedar Bt,ai Jaswsnt Singh and Singh 
Saibhan and also give them a free hand 
to bring angry youths around tbe path of 
peace. This was the latest suaaestion ,iven 
b7 Acbarya Susbil MuoiJi. 
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SHRt AJAY MUSHIlAN: Through you, 
Sir, I want to know' from the Hon. Home 
Minister what and why tbere arc reservations 
about the proposal whi;h was floated some 
timo 110 tbat the border between India and 
Pakistan 80 far as Punjab is concerned 
should be sealed, and that there should be 
a five kilometre .. tretch to be handed over 
to tbe Army. because tbe Jatest spurt in 
violence created by tbe terrorists indicates 
tbat not only that tbey have been getting 
tbe arms and ammunition but tbey have 
been adopting new techniques as rar as the 
killings are concerned. Tbis has not only 
worried the people in Punjab but also people 
outside Punjab inspite of the laudible efforts 
by Hon. Members like Shri Sunil Dutt 
and other religious and social workers, and 
terrorism could not be controlled primarily 
because of tbis easy access to training in 
Pakistan but easy access to arlDS and 
ammunition through Pakistan. Under these 
circumstances what and why these reserva-
tions the Government is having to imp1ement 
tho suggestion of having five kilometre 
stretch to be banded over to the Army and 
sealing the border ? 

SHRI P. CH1DAMBARAM : The Army 
as well as tbe BSf' are deployed In the border 
areas. As regards the sealing of border, we 
have repeatedly submitted to 1hi" House thal 
the concept of sealing cannot be vi'3u,,)I.,ed 
in a physical sense. All that we can ensure 
tbat there is intense patrolling, number of 
pickets are created. number of border posts 
are created; to ensure that every portion of 
the border is under surveillance. This is 
being done by the Army and the B.S. F. 

As regards tbe five kilometre belt, I 
think he Hon. Member is referring to a 
proposal which was mooted in Auguc;;t 1986 
following a resolution passed by tbe Ra.jya 
Sabha on the 13th August, 1986. When 
tbat resolution was passed, it was with a 
specific understandiog that the Government 
of India wiJJ consult the Chjef Ministers and 
only then take steps in that behalf. During 
the course of the consultations while some 
States agreed to it, otber States had re!;erva .. 
tion,; in tbe meanwhile the President's rule 
had been promulgated on the J I th May. 
1987 and Punjab cacne under the direct rule 
of tbe President. Therefore, tbe ground 
situatioll which was pte valent in Auaust 

1 986 chaoled and tbat resolution itself 
Japsed on tbe J 2tb August 19.8 7. Since 
Punja b is now under the direct rule of tho 
President, there is no legal difficulty In 
implementing whatever laws the Central 
Government wants to or carrylDI out what ... 
ever decision the Central Government wants 
to carry out. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Does the Government realise or 
feel that this issue on Punjab is Dot only a 
very sensitive issue, but it deals witb the very 
milItant and proud race called tbe Sikh. ? 
The A rms Act was amended .pd I think 
one of the reasons why it was amended 
was to curb terrorism. Later, tile Terrorists 
Act and Ihe Anti-Disruptive ActiVities Act 
were intlOJuced, amended, rules framed to 
control thIS activity but tbe activities seem 
to be in::r..:asing. The other option before 
the Government is, that India and Indians 
have alway" bandIed situations like tbis with 
a certain amount of love for people because 
we fought the British in a different manner. 
Now the Sikhs are a race which have a lot 
of prIde If the Government has failed by 
arnend11lb the Arms Act and introducin.'the 
Terrorist~ Act, is it not time that we take up 
thi~ issu\: with the people of Punjab as the 
party has done? But even tho Government 
should curb. these activities as far as too 
much of violence and provocative activities 
go. 

SHRI P. CIIIDAMBARAM : As far as 
I am able to understand the question 
involved. the question is about the Arms 'Act. 
The provisions in the Terrorist and Disrup· 
tives Activities Prevention Act were enforced 
in Punjab. There is a provision to notify tbe 
area and after the area has been Dotified 
1 here is enhanced punishment to anyone who 
violates the Arms Act. That provision has 
been invoked receally in Punjab. 

SHRI CHANDRA PRATAi, H.AR.AIN 
SINGH: I would like to know 8etber these 
two Acts that were introduced bave DOl ba' 
the effect that we wanted. Should we deploy ~ 
some otber metbodo)OIY ? 

Mil. SPBAKER : Next question. 



PrcaotlOD of District Collector. 
aacl Distrld Magistrates as 

Joint Secretaries 
;.-

.28 SHRt MURLIDHAR MANE: 
SHRIGURUDASKAMAT: 

Will the PRIME MINISTER be pleased 
to state : 

Ca) tbe number of lAS officers who were 
empanelled in the list of Joint Secretaries 
in 1987; 

(b) whether it is a fact that many 
oftlccrs of the lAS who served as District 
Collectors aod District Maghtrates have not 
been empanelled in the latest Iht of Joint 
Socrctaries ; and 

(c) if so, whether it is proposed to 
review the list '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEN5IONS AND 
MINISTER OF STATE IN THE. MiNISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) A part of the 1969 batch 
of lAS officers and some review cases of 
officers be10nging to certain batches were 
coosidered for empanelment in 1987. 25 
lAS officers were empaneJled in this process 
durinl 1987. 

(b) Yes. Sir. 

(c) No, Sir. Since it is expected that 
almost all lAS officers have district experi· 
ence within the 17 years of minimum service 
required for them to be eligible to be consi-
dered for tbe post of Joint Secretaries, there 
would be DO selectivity. if some wdh 1l1,,1.H .. t 
experience were Dot to be excluded 

SHllI MURALIDHAR MANE Sir, 
just now the Hon. M m ,ter Ius \ e' . he 
reply that a part of the t 96 b If,"h of lAS 
08icera were considered fo. emoanelment. 
for proltlotion. I would like to know from 
tbo HOD. Minister whether I'ere are any 
specific criteria or prom )!lOnal guidelmes 
because in certain ca,e., promotions have 
beeG liven to some officers by·passing some 
senior officers. Do tbey have any firm guide-
Jinea or promotional procedures to promote 
,be om"r.1 

o,QI"",w", 

SHRI P. CHIDAMBARAM: Sir, at 
the level of Joint Secretaries there is a very 
well established procedure for empanelment. 
Under this procedure, we take into account 
all relevant considerations includiog experi-
ence and the recotd of tbe officer. 

SHRI MURALIDHAR MANE: Sir, 
my specific question is, are there any cases 
where promotions have been given to some 
officers by-passing some senior officers and 
what are the reasons for not promoting those 
officers 1 

SHRI P. CHIDAMBARAM: Sir, I 
would submit that empanelment is Dot the 
same as promotion. Officers belong to vari-
ous cadrrs of the States. Empanelment at 
the level of Joint Secretary is only for asses-
sing the suitability of the officers to hold the 
post at the level of Joint Secretary in the 
Government of India. If the officer is Dot 
empanelled for holding the post of Joint 
Secretary in the Government of India that 
does not mean be is not promoted' or he 
caonot bold equivalent or bigher post in tbe 
State Cadre. Empanelment and promotion 
are two different things. 

BBe Broadcasting 

*29. SHRI MULLAPPALl Y RAMA-
CHANDRAN: Will the MlOlster of EX-
TERNAL AFFAIRS be pleased to state: 

(a) the details of tbe programme broad .. 
cast by the BBC on 18th January, 1988 
which is reported to be against India; 

(b) whether any protest bas been lodged 
by Government in this regard; and 

(c) if so. the response of the BBC to 
1llC ia 's protest? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K NATWAR SINGH); (a) The 
programme presented an interview it had 
recorded earlier with the Prime Minister in 
a disjointed, selective and hostile manner. It 
was a deliberately biased portrayal of India', 
achievements and policies. Its tone and 
thrust was highly objectionable. 

(b) Yes, Sir. 
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(c) BBC indicated that they were them-
selves not adequately satisfied with the 
proaramme• 

SHRI MULLAPPALLY RAMACHAN-
DRAN: Sir, Time and again the British 
Broadcastina Corporation bas been tr)ing to 
put India in a bad light. Probably the 
Britishers are still under the impression that 
India is their colony. The telecast on J 8 th 
January 1988 glorifying the violence and 
extremism of the Punjab terrorist is a clear 
manifestation of the anli- Indian sta nd taken 
by the BBC. Apart from the formal protest 
and condemnation expressed by India, may 
I know from the Hon. MiDister what POSI-
tive steps have been taken by India in the 
international fora to ensure that such anti-
Indian activjty is not repeated by tbe BBC 
in future? 

SHRI K. NATWAR SlNCiiH: Sir, 
from time to time we bave brought to the 
attention of the British Broadcasting Corpo-
ration their lapses with regard to the presen-
tation given in their programmes to IndJa. 
I do not think, it is a matter which we should 
tak.e before the international fora. We are 
a matured and a great country. We do not 
really have to be unduly perturbed by what 
the BBC does or does not do. But tbis 
particular programme was deeply offenSIve. 
Our High Commissioner in London took 
this up with the BBC, who had expressed 
their view that they were not bappy with thIS 
programme. I myself, wben I was in London 
earlier in tbe montb, mentioned this parti-
cular programme to the Secretary of State 
for Foreign Affairs, Sir Geofrey Howe, and 
to my counterpart aDd said tbat 'be pro-
grammes of this nature do no good to our 
relations and do very little credit to the 
BBC. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: It is beyond doubt that the 
pro&ramme telecast on 18th January. 1988 
is a premeditated and deliberate attempt on 
the part of BBC to malign our country. We 
have on record several other instances of 
limilar programmes after the Bluestar Ope-
radon and after Mrs. Indira Gandhi's 
assassination. On both the occasions BBC 
bas telecast interviews whicb were detrimen-
ta\ to tbe interest of our country. May I 
know from tbe Hon. Minister, tndia being a 
influential member of tbe Commonwealtb, 

wbether the Government will take up tbis 
sensitive matter in the next meeting of the 
Commonwealth countries ? 

SHRI K. NAT WAR SINGH: While I 
share tbe Hon. Member', disquiet and dis-
approval of the manner in which BBC 
portrays India in its television proarammes, 
I would respectfully submit that tbis is Dot 
tbe matter which we should tale to the 
Commonwealtb Conference. I think, we can 
deal with it in other ways. 1 aaree with 
your indignation entirely. The maDDer in 
which the programme of J 8tb January depic-
ted India, the maDner in which it wa. 
presented, the clipping of it, tbe oditinl 
of it, were deliberately offensive and 
hostile. 

Electronics ProducUon 

*30. SHRI V.S. VJJAYARAGHAVAN ~ 
Will tbe PRIME MINJSTER be pleased to 
state : 

(8) whether the production of electro" 
nics bas gone up during the last one year; 

(b) if so, the details thereof; 

(c) whether fresh licences have beeD 
issued to Kerala for settiog up such uDitt; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCB AND TECHNO. 
LOGY AND MINISTER OF STATB IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS.. AND SPACE (SHRI K.R. 
NARAYANAN): (a) and (b). Yes, Sir. 
The production of electronics bas lone up 
in the last one year. The electronics produc-
tion during tbe year 1987 is cstimated at 
Rs. 4600 crores compared to Rs. 3460 
crores d urina J 98 fJ. 

(c) and (d). Yes, Sir. 2 Industrial 
Licences, S Letters of Intent and t 3 Secre-
tariat for Industrial Approvals (STA) a.ail-
trations have been issued to Keral. (or 
setting up electronics industry in J 987. TIM 
details arc livea in tbe statement below. 
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SBl.l V. S. VJJAYARAGHAVAN: I 
want to know from the Hon. Minister the 
taraot of production of electronics by tbe 
end of tbe Seventh Plan and the steps being 
taken to achieve tbat ? 

SHRI K. R. NARAYANAN: The 
taraet is to produce electronics equipment 
and loods worth Rs, 10,800 crores. The 
Government have b~en taking various steps 
for imbibing technology and setting up 
industries and also for training manpower 
for achieving this target. 

SHRI V. S. VIJA.YARAGHAVAN: I 
allo want to know whether the Government 
will live priority in setting up electronics 
industries in tbe backward regions of Kerala 
in tbe Centra] sector ? 

SHR.I K. R. NARAYANAN: The 
Government ba" been devoting its attrntion 
to Kerala and especially to the backward 
regions of KeTala. As a matter of fact, 
Korala occupies the ninth position in terms 
or value of electronics production in India. 
This is a comiderable achievement. Last 
year, the value of electronics production in 
Ketala was Rs. 120 crores. 

WRITTBN ANSWERS TO QUESTIONS 

[Engll,h] 

Additloo of 200 MIG·21 aircrafts to 
PAK Alrforce 

*21. SHRI Y. S. MAHAJAN: Will 
the Minister of DEFENCE be pleased to 
Itate : 

<a) whether Oovernm~nt are aware that 
Pakistan is acquiring 200 MIG-21 aircrafts 
from Cbina on tbe pretext of replacing tits 
old aircrafts: 

(b) if 80, what will be its effect on 
India's air power; and 

(c) tho steps proposed to have aircrafts 
of matching strength for Indian Air Force? 

THB MINISTElt OF DEFENCB (SHRI 
~. C. PA '!off): (a) Oav,r nment is aware 

that Pakistan is proposiDI to acquire P-71 
aircraft from China. Pakistan also bas 
plans to manufacture modified F-7 aircraft 
as part of a joint venture with USA and 
China. 

(b) and (c). Government maintains a 
constant watch on the acquisition of military 
equipment by neighhourinJt countries that 
have a bearing on our security. Pakistan's 
proposed acquio:;ition of new fighter aircraft 
has been taken into account in planning our 
defence measures. 

Reports about celebration of Republic 
Day within the Golden Temple 

complex 

* 17. SHRI JAGANNATH 
PATTNAIK; 

SHRI H. B. PATJL : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(3) whether Union Government are 
aware of the reports that the militants inside 
the Golden Temple complex celebrated the 
Republic Day by hoisting Khalistani Flags 
at diff-;rent places and issued a map of so-
called Khali~tan; 

(h) if so, tbe details thereof; and 

(c) the action taken in this regard? 

THE MINISTER OF HOME AFFAIRS 
(S. BUr A SINGH): (0) to (c). The 
Government of Punjab have informed that 
such flags were hoisted around Akal lakht 
on the Republic Day. An objectionable 
ma.p has been recovered. The matter is 
being eXJmined for taking action under 
tbe law. 

Promotion of weaker sections and 
women officers to senior positions 

In lAS/IPS 

*31. CHAUDHARY RAM PRAKASH : 
Will the PRIME MINISTER. be pleased to 
state: 

(a) whether any special consideration is 
shown to women officers and tbose belong-
ing to weaker sections in .he matter of 
promotions to senior positions in the lAS 
and IPS; Qnd 
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(b) if 10, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) and (b). At the 
time of direct recruitment into both these 
Services necessary reservation for the 
members of the Scheduled Castes and 
Scheduled Tribes is made and adequate 
number of officers belonging to these cate-
gories are recruited. Besides, a significant 
number of women is also inducted at the 
stage of direct recruitment through the Civil 
Services Examination. Further promotions 
in tbe Services are made on tbe basis of 
merit with due regard to seniority as provid-
ed under the Rules. A number of women 
and members belonging to SC/ST are 
promoted every y.:ar, in the different cadres, 
according to the Rules. There i~~ro~i~~~ ~ 
for reser~li9P . ..Jlt__~ leve!_.QLW .. oJl1QtiQ_g 'Y 

int~ lAS and IPS after the initial -... ... ~~ ____ ,__ _____ • ________ .., _ _.. __ -ro __ ___ 

recrUItment. 

Development of backward areas 

*32. SHRI VIJOY KUMAR Y ADAV : 
Will the Minister of PLANNING be pleased 
to state: 

(a) whether Government have a proposal 
for rapid development of backward areas 
with the help of private sector; and 

(b) if so, the details tbereof ? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI P. SHIV 
SHANKER): (8) and (b). The Government 
of India have been providing several incen-
tives to enable entrepreneurs to contribute 
to the development of industrially backward 
areas. These incentives include Central 
investment subsidy ~ concessional finance 
extended by term-lending institutions. pre-
ferential treatment in the matter of industrial 
licensing, transport subsidy. income-tax 
incentives, et~. 

CODstrQctloD of religious shriDes 00 
publlclaad 

*33. SHRI SYED SHAHABUDDIN : 
Will tbe Minister of HOME AFFAIRS be 
pleased to state : 

<a> the names of the Stltel whicb have 
enacted Jawl for regulating the CODitructiOD 
of reliaiou8 shrines or placel of worship OD 

public land, as advised by tbe Unioa 
Government in 198~; 

(b) whether auy model leaillatioD bal 
been drafted in this regard; aDd 

(c) the foHow up action taken with 
the States which have not so rar enacted 
any law pursuant to Union Government', 
advice? 

THE MINISTER OF HOME AFPAIRS 
(S. BUT A SINGH): (a) Government of 
Rajasthan, Madhya Pradesh and Welt 
Bengal have enacted legislation. 

(b) Rajasthan Religious Dundin.s and 
places Act, 1954 was treated as Model 
legislation. 

(c) The State Government. bave been 
advised to initiate action to enact tbe law 
on the lines of the RajastbaD RelfaioUi 
Buildings and!Places Act, 1954. 

Strike by lawyers 

*34. SHRI V. KRISHNA RAO : 
SHRI RAM BHAGAT PASWAN : 

Will the Minister of LAW AND 
JUSTICE be pleased to slate: 

(a) whether the lawyers in ditrerent 
parts of the country went OD .trike on 9, 
February, 1 988 resulting in disruptioD of 
work in courts; 

(b) if so, the detaHs tbereof; and 

(c) the steps taken or beiDI takeD In 
this regard? 

THE MINISTER OF LAW AND JUS-
TICE (SHRI BINDESHWARY DUBEY): 
(a) The lawyers of the Delhi Hiab Court 
and tbe Courts subordinate to it went 00 

strike on 9 February 1988. 

(b) The la wyers demanded that the 
Deputy Commissioner of Police (Nortb), 
Delbi. be suspended on account 01 the 
aJlcsed lathi cbarac OD Ja wyers 00 21.1.1988, 
tbat a ju~icial inquiry be m.do law tbo 
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lackfeot and that the oftice of the Deputy 
Commissioner of Police be shifted from 
Tis Hazari Court premises. 

(c) Tbe Delbi Administration has decid-
ed to appoint a Committee consist ina of 
two Hon'b)e Judges of the High Court of 
Delhi. Tbe following matters will be referred 
to the Committee for making enquiry and 
",cordinl findings thereon: 

(0 The incident of 15th January, 1988 
in St. Stephan's CoHeae, Univer:,ity 
of Delhi regarding apprehension of 
a lawyer by the police; 

(il) The incident and reported lathi 
charae on 21st January. 1988 
outside the office of DCP. North, 
Delhi; 

(iii) Circumstances leading to presence 
of a mob in Tis Hazari premises 
OD 17th Pebruary. 1988 and the 
resultant violence; 

(iv) Any other incidental development 
connected with the above. 

The Commi ttee will be requested to 
ascertain the facts leading to the aforesaid 
incidents and identify tbose responsible for 
tbe incidenh so that strinlent action against 
all those responsible could be taken. The 
Committee will also be requested that if it 
deems appropriate it may submit an interim 
report within seven days of its first sitting 
suggesting action, if any, against concerned 
police officials or any other involved persons 
pend ina submission of the final report with· 
in a period of tbree months. 

VlolatioD of secrecy pact by West 
Germany 00 HDW submarlDe supply 

.]5. SHRI S. JAIPAL REDDY: 
SHRI SAIFUODIN 

CHOWDHARY: 

Will tbe Minister of DEFENCE be 
plea,ed to state: 

(a) whether there bas been any viol .. won 
of tbe secrecy pact between West Germany 
and India on HDW submarine plans; 

(b) whether West Germany bas laId 
the blueprints of the HDW submarines to 
South Africa; 

(c) if SOt tbe details thereof; and 

(d) whether Government bave lodFd 
any protest with West Germany on the 
violation of the pact? 

THB MINISTER OF DEFENCE (SHRI 
K. C. PANT): (a) to (d). Government are 
making enquiries in the matter. HOW have 
reported that the papers transferred by them 
to South Africa did not include any classi-
fied or confidential information relating to 
the Indian submarines. The FRO Govern-
ment have endorsed this position. 

Incidence of Eve-Teasing aod Molestat.oD 
in Delbl 

·36. SHRI MANIK REDDY: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) Whether there bas b~en considerable 
increase in the incidence of eve·tea~ing and 
molestation in the capital during the last 
one year; 

(b) if sd, the number of such incidents 
reported in the capital during the same 
period; 

(c) whether some gir1s were molests ted 
while travelling in a DTC bus during 
January, 1988; and 

(d) the action Government propose to 
take to avoid recurrence of such incidents 
in the capital ? 

THE MINISTER OF HOME AFFAIRS 
(S, BUTA SINGH) : (a) to (d). The number 
of cases of eve-teasing and molestation, 
reported (juring J 986, 1987 and January 
1988 are mentioned below :-

/986 /987 1988 Upto January 

Eve-teasing 2021 1777 
Molestation 
of women 112 95 

100 

6 
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TlIP Aluros indicate tbat there bas been no 
iocreaSCl io sucb incidents. 

One case of eve-teasing in a DTC Uni-
versity Special bus was reported on the 14th 
January 1988. 

To chack the menace of eve-teasing, 
steps like posting police personal in uniform 
as well as in plain clothes on main bus 
stops, around girls schools/colleges and in 
rUDning buses have been taken The Police 
control room vans also check the buses to 
curb this menace. Special drives are also 
frequently carried out. 

[ Translation] 

COl Raids 00 premises of Government 
Officials 

·37. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of raids conducted by 
the Central Bureau of Investigation (CDI) 
OD the premises of Government officials 
during the ]ast four months and the number 
of persons against whom cases have been 
registered; 

(b) the movable/immovable assets dis-
covered during the raids; 

(c) whether the enquiry into the cases 
registered against the persons bas since been 
comDleted; and 

(d) if oot, the time by which it is likely 
to be completed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSONS AND 
MINISTER OF STATE IN THE MINIS J R Y 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) During the last 
four months i.e. 1.10.87 to 31.1.88, 107 
searches were conducted by the various 
Brancbes of the CHI on the reSidential/office 
premises of S 3 officials of Govt. 

(b) During the course of searcbes, the 
followina movable/immov4lbJe assets have 
been discovered :-

MOVABLE ASSETS: Rs. 47.8S laths. 
IMMOVABLB ASSBTS i Ra.47.721akbl. 

(c) Out of 42 CAses, jove'tilatlon iu 4 
oases baa boen finalised. Rom,lnial ; 38 
cases aro still UDder investisatioo. 

(d) The investilatioQ in tbe rcmalnlDI 
38 cases i. likely to be finalilcd durio. tho 
course of tho yoar (1988). 

Declaration of Trlpura as 'Di.turbecl Area' 

*38. SHRI KALI PRASAD PANDEY: 
SHRI O.S. BASA V ARAJU : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the entire Tripura State bas 
been declared as disturbed area due to 
stepped up insurgent activities of Tripura 
National Voluoteers ; 

(bJ if so, the number and details of 
non-tribals killed by TNV insurgents durina 
tbe last three months; and 

(c) the amount of financial assist.DCC 
and other facilities provided to the victims 
of this vioience 1 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) Yes, Sir. 

(b) During the last three months (from 
15.11.1987 to 15.2.1988) 118 non-tribal. 
have been kilfed by TNV. Details of tbe 
persons killed are given in the statement. 

(c) As per scale laid down by tbe State 
Government lump-sum amount of RI. 
20.000/- (Rupees twenty thousand) is aiven 
to the families of poli.:e personnel of aU 
ranks and Home Guards including Border 
Wing Home Guards who are killed in 
violence by TN V. In case of death of other 
State Government employees aod members 
of public as a result of an encounter with or 
violence by extremists, a lumpsum amount 
of Rs. , ,000/· (Rupees five thousand) is 
siven to the next kin of the dece.sed al 
ex-gratia. 

Special rules have been framed by dle 
Slate Govetnment to grant extraordinary 
family peosion to tbe Slat~ Government 
emplo)ees wbo die while jn service .1 a 
rcsulc of t~OUDtcr witb or violcDQO" 
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extremists. Under the provisions of the said 
rules. children of tbe deceased Government 
employees are entitled to children allowance 
and education allowance in addition to 
PamlJ)' Pension. Besides in case of death 

of Governmeot employees (includinl Tripura 
Police) and members of public in violence by 
extremists, one member of the family of the 
deceased is also given employment in 
Government service. 

StatemeDt 

belalt, of non .. trlbals killed by TNV from 15./1.87 to 15.2.88 

S.No. Date Place of incident Persons killed 
--------- ------

I. 18.12.87 Taidudbana (under PS Taidu S. Tripura) 6 

2. 23.12.87 Between Raiyabari and Noabari PS Kills (S. Tripura) 1 

3. 23.12.17 Tulsiram Villages PS Killa (S. Tripura) 1 

4. 2S.12.87 Shibupara under PS Manu (North Tripura) 6 

5. 1.L88 Baityamanipara PS Ompi (S. Tripura) 3 

6. 3.1.88 Chalitamnubankul PS Sa broom (S. Tripura) 9 

7. 24.1.88 Dubicherra near West Dulucherra PS Kamalpur 
(Norttb Tirpura) 7 

8. 2S.I.88 Kalchcrdra PS Belonia (South Tripura) S 

,. 27.1.88 North Mcchuria villagc PS Kamalpur (North Tripura) 1 

10. 29.1.88 North Mechuria village PS Kamalpur (North Tripura) 7 

It. 29.1.88 Chowk Basta village PS Jirania (West Tripura) 9 

J 2. 29.1.88 East OokulpJr village PS R.K. PUf (South Tripura) 12 

13. 29.1.88 Depaicherra village PS Nulan Bazar (South Tripura) 2 

14. 30.1.88 Patticbera villa~~1! I'S Kanchanpur (North Tripura) 11 

.,. 50.1.88 Gabardi in Gboshpara ['S 1 akarjula (West Tripura) 11 

UI. 31.1.88 Brabmacherra P.) I~.K. Pur (South Tripura) 7 

J 7. 31.1.88 Santir Tilla PS Bclonia (South Tripura) 10 

~ J 8. 31.1.88 Kutnabari villagc PS Sidhai (West Tripura) I 

II. 1.1.88 Nulan Bazar, (South Tripura) 2 

20. 3.2.88 Maikhor villaae PS liranis (West Tripura) 2 

al. ,.2.88 Villa,c Saw!. PS KaD~haDpW' (North Tripura) ~ 
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(ElI6llsh] 

Talks witb President of Sri Laoka 

*39. SHRI SHANTARAM NAIK : 
SHRI BALASAHEB VIKHE 

PATIL 

Will tbe Minister of EXTERNA.L 
AFFAIRS be pleased to state: 

(a) whetber the Preside lt of Sri Lanka 
visited India recently along with a high level 
delegation; 

(b) if so, tbe outcome of tbe talk.s held 
between the visiting President and his dele-
gation and the Indian diguitaries; and 

(c) whether the talks also pertained to 
tbe implementatioll of Indo·Sri Lanka 
Accord and the Friendship Treaty pi oposed 
by Sri Lanka? 

1 HE MINISTER OF STAl E IN THE 
MINISTRY OF EXTERNAL At FA1RS 
(SHRI K NATWAR SINGH): (a) Yes 
Sir. President Jayewardcne vi"itcd India 
from January 25 ·30. 19~8 th thl! Chief 
Guest for our Republic Day celehrations. 
During his stay in India President Ja}e-
wardene had two rounds of talks with the 
Prime Mmister. There was also one round 
of talks between the delega tions of tbe two 
countries led by President Jayewardene and 
the Prime Minister. 

(b) The outcome of the talks was a firm 
reiteration by both Gove1"OmentB of their 
determination to implement tb~ Indo-Sri 
Lank.an Agreement of July 1987 on which 
rests the just and lasting resolution of the 
ethnic crisis in Sri Lanka. 

(c) The talks focussed on the imple-
mentation of the Indo-Sri Lanka Agreement 
of July 1967. The Government of Sri 
Lanka had handed over on January J 9, 
1 988 the draft of a proposed treaty of 
friendship. Dudng President Jayewardene's 
visit to India the Sri Lankan side referred to 
this draft aDd proposed tbat it could be dis-
cussed later aftor the Indian side bad time 
to examine it. 

T imiogs of Geoeral and bye-eleetioDS 

*40. DR. A.K. PATEL: Will the 
MiDlster of LAW AND JUSTICB be pleased 
to state: 

(8) whether Government have received 
a proposal from the Election Commission to 
lay down comprehensive guidelines in tbe 
election Jaw itself for the timings (If General 
Elections and bye-elections indicatiDI the 
time Span within which such election should 
be held and the extent of weightage to be 
given to State Governments wbile finalising 
a poll programme; and 

(b) jf so, the details tbereof aDd tbe 
reaction of Government thereto? 

THE MINISTER OF LAW AND 
JUSTICE (SliRI BINDESHWARY 
DUBEY): (a) and (b). Yes Sir. As part 
of the proposah for the electoral reforms, 
the Election Commisbion had suucsted. 
some time ago, that suitable guidelines may 
be laid down in the statute itself to regulate 
the manner in which the Commission may 
decide such mattCTb. On this and other pro-
posals 00 electoral reforms. a final decision 
to be talen only after consultatjon witb 
political parties. 

Manufacture of AdvaD~e Light 
Helicopters 

231. SHRI T. BALA GOUD: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) the progress made in the manufac-
ture of Advanced Light Helicopters~ 

(b) when is the production of tbis beU .. 
copter likely to commence; and 

(c) whether Westland is associated in 
any way with the production of tbe Advan-
ced Light Helicopters ? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC· 
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL): (8) After the completion of 
milestones of Preliminary Design. C(.)ofi.u-
ration Freeze, Critical Components Dc.ip 
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& Definition of LODI Lead Items, the Detail 
De~ian of the basic Advanced Li~ht Heli" 
copter (ALH) as well as of its various sys· 
tems is in progress. 

(b) The production of ALH i. likely to 
COmmence iD tbe early t 9905. 

(c) MIs Fire Proof Tank Ltd" who are 
stated to be a member of the Westland 
Group of Companies. are to supply an item 
for tbe photo type of ALH. 

MIs Westland, U.K., have also submitted 
a proposal for the design and de\elopment 
of an item for use in the ALH. This will be 
evaluated alongwitb quotations received from 
other sources. 

Reversion of officers on de puta tion to 
parent organisations 

322. SHRI HAFIZ MOHD. SJDDIQ: 
Will the PRIME MINISTER be pIe 'sed to 
state; 

fa) the number of officers of the rank 
of Directors, Joint Sel:returies and Addition-
al Secretaries working in his M im'ltry under 
the senior staffing plttern who have c,lmple· 
ted four years and above outMJe their parent 
organisations bJt have not yet been reverted 
back; and 

( b) the steps taken to revert them back 
to their parent organisations 1 

THE MJNlSTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF HOME AFFAIRS: (SHRI 
P. CHIDAMBARAM): (a) and (b). 
Officers appoiuted at the level of Director/ 
JS at the centre under the senior staffing 
p.lttern are allowed a tenure of five years. 
In case a JS is promoted as Additional Sec-
retary, his tenure is so extended as to give 
bim a minimum three years as Additional 
Secretary. 10 case an officer at the level of 
additional Secretary has two years left to 
retire, on completion of tenure he wiJl not be 
reverted to the cadre. Short extension of 
tenure. not cllceedina six months, is p~rmit­
ted on tbe expiry of normal tenure, OD 
IrOUDds of educatioD of Qbildrco, 

In terms of this policy, there is DO offi-
cer of tbe rank of Director. Joint Secretary 
and Additional Secretary workins in the 
Mmistries/Departments under the cbarse of 
Prime Minister. who is OD exteD~ed tenure. 
except one officer at the level of Joint Sec-
retary in the Department of Ocean Develop-
ment. In this case, the tenure of tbe officer 
has been extended as he had less thaD two 
years to retire on tbe expiry of bis normal 
tenure. 

ModificatioD In tbe guidelines for 
Integrated Tribal Development 

Projects 

233. SHRIMATI BIBHA GHOSH 
GOSWAMI: Will the Minister of WBL .. 
FARE be pleased to state: 

(a) whether there is any plan to modify 
guidelines for Integrated Tribal Development 
Projects to cover a wider population; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER 1N THE 
MINISTR Y OF WELFARE (SHRIMATI 
SUMATI ORAoN): (a) and (b). In order 
to cover a wider tribal population under 
Tflbal Sub-PilLn, the States were advised to 
delineate under the Modified Area Develop-
ment Approacb (MADA) pockets of tribal 
concentration with more than 10,000 popu-
lation of which not less than :; 0% arc 
Scheduled Tribes. The norms were furtber 
relaxed during the Seventh Five Year Plan 
to include clusters covering villages with 
5,000 population and having more than 
50% Scheduled Tribes in tbem. Further 
from 19 86- 8 7 all the triba I population out .. 
side the specified units like ITDPs. MADA 
aDd clusters have been covered undor the 
Tribal sub- Plan approach. 

(c) Does Dot arise. 

Projects pendiog Clearance 

234. SHRI PURNA CHANDRA 
MALIK: Will tbe Minister of PLANNING 
be pleased to atate : 

(a) the detai Is of tbe projects which ate 
pendiDg with the Plannioa Comminion for 
;loarancc; Stale-wise; aDd 
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(b) the steps taken to clear those pro-
jects in view of the cost escalation?

THE MINISTER OF STATEIN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SlNGH ENGTI): (a) and
(b). Information is being collected and will
be laid on the Table of the House.

Plans for Andaman and Nibobar Islands

235. SHRI R.P. DAS: Will the Minis-
ter of PLAN NING be pleased to state:

(a) the special plans for quick develop-
ment of the Andarnan and Nicobar Islands;
and

(b) the arno IDt spent on these plans so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTIl: (a) and
(b). In order to ensure as environmentally
sound, integrated development of Andaman
& Nicobar Islands, keeping in view the na-
tural resources, local skills and aspirations
of the people, an Island Development Autho-
rity and its Steering Committee have been
looking at various developmental schemes
and plans of the Andrnan & Nicobar Islands.
Some of the important areas include: Trans-
port, Communications, Human Resource
Development, Housing, Tourism, Develop-
ment of Fisheries, Energy requirements,
Environment and Ecology, Industrial Deve-
lopment etc. The protection of the environ-
ment and ecology have been fully kept in
view while preparing the implementation
strategy for various d evc l.vpmental plan
schemes

The approved outlay for the Seventh Plan
is Rs. 285 crores The exr.er.diture in the
first tbi ee years of the plan is of the order
of Rs. J 13.70 crores. The approved outlay
for 1988"89 is Rs. 71 crores,

Written Answers

Illegal Arms Factories

236, SHRI MOHANBHAI PATEL:
SHRI AMARSINH RATHAWA :

Will tbe Minister of HOME AFFAIRS
be pleased to state:

(a) the details of illegal arms mn iufac-
turing factories, arms, ammunition' vd ex-
plosives recovered during the ra ids in
various parts of the country during the year
1987; and

(b) the number of persons arrested and
the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION; AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b), Infor-
mation is being collected from State Govern-
ments/U.T. Administrations and will be laid
on the Table of the House.

Enquiry into Khari Baoli Delhi
Fire incident

237. SHRI KAMLA PRASAD SINGH :
Will the Minister of HOME AFFAIRS be
plea sed to state :

(a) whether the enquiry ordered into
the devastating fire in the Gandhi Gali and
Tilak Bazar areas of Kbari Baoli , Delhi on
23 June, 1987 has submitted its report;

(b) if so, the details of action taken
thereon;

Cc) whether any compensation have
been paid to the fire victims; and

(d) if so, the details thereof?

rus MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRHI): (a) Yes,
Sir.
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(b) Action 00 the remedial measures 
suggested is being taken by Delhi adminis-
tration. 

(c) nnd (d). A decision bas been taken 
to pay Rs. 10,000/- to the next of kin of 
4 persons who died in the fire incident. 

National Pollcv on displaced trlbals 

238. SHRt MATILAL HANSDA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether there is any prorosal for a 
national policy on rehabiHtation of persons, 
particularly triba)s displaced because of 
industrial projects; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SJ:1RIMATI 
SUMATI ORAON): (a) Yes, Sir. 

(b) A draft National Policy on Rehabi-
litation of Di~placed Tribals has been 
prepared by tbe Ministry of Welfare. details 
of which are currently under discussion at 
various levels. 

(c) Does Dot arise. 

Effects of drougbt on the country's 
el"onomy 

239. SHRI A~ARS'NH RATHAWA: 
Will the Minister of PLANNING be pleased 
to state: 

(a) the effect of severe drought condi-
tions in the country on economy and the 
fivc year plan, plfticularly on agriculture 
and industries; .and 

(b) the measures takeo to meet the 
situation arising out of the severe drought 
in the country ? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF PLANNING AND MINIS-
TER OF ~TATE IN THE MINISTRY 
Of PROGRAMME IMPLEMENTATION 
(SHRf BJREN SINGH ENGTl) : (a) The 
unprecedented drought conditions prevailing 

io several -parts of the "'country'" tbi.-year have 
bad adverse affect on ltbarif crop, and 
particularly the agro"related industries. It 
has also effected the resources of the Centre 
and the States, as a result of which the 
State Plans, in certain cases, may have to 
be curtaiJed. 

(b) Timely assistance was provided to 
the States to combat drought situatiC'n. 
Based on tbe recommendations of the 
Central Teams and the High-Level Com-
mittee on Relief. advance financial assistance 
was provided to the States to organise relief 
to di<;tressed people. Requisite quantities 
of foodgrains and as~istance for ensuring 
drinking water facilities to the affected 
porulation including cattle population were 
also provided A'listance to the old and the 
infirm and the destitute aDd for covering 
nutritional deficiencies and checking spread 
of dicoeascs was also provided. Other 
mealiiures included provision of seed and 
input subsidy to agriculturalists, speeding 
up selected irrigation works and growing 
and making available of fodder for the 
drought-affected cattle. Assistance was also 
provided for feeding the cattle. 

Pending cac;es of freedom fighters 

240. PROF. NARAIN CHAND 
PARASHAR: 

SHRI KAMAL CHAUDHRY: 

Will the Minister of HOME AFFAIRS 
be p1eased to state: 

(a) the number of pension cases of 
freedom fighters belonging to the States of 
Himachal Pradesh, J & K, Punjab and 
Haryana and the Union Territories of 
Chandigarh and Delhi accepted by Govern-
ment during the pa&t three years; 

(b) the number of freedom fighters from 
each State/Union Territllries. district-wise. 
who have been sanctioned freedom fighters 
pensions during thIS period separately for 
each year; nnd 

( c) the total number of cageS still 
pending for disrosal in each one of these 
States/Union Territories as OD date and tbe 
likely date by whicb any decision would be 
taken on tbem 7 
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THS MINISTER OF ST AT!! IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): <a) to (c). 
AI " result of special drive conducted duriog 
July"August, ) 9B6. aU pendin, cases from 

these Statos/UTI were disposed of. The 
information rtJardiDI the number 01 ... 
sanctioned durin. the last three yearl aDd 
pendinl cases is Biven below : 

Cases Sanctioned in Pendiol .1 00 
31.12.81 

Himachal pradesh 

1985 1986 1987 
32 51 21 

Jammu & Kashmir 

1985 1928 1987 
220 63 30 

Punjab 

1985 1986 198' 
337 402 '82 

Haryaoa 

J985 1986 1987 
35 92 45 

Deihl 
1985 1986 1987 

48 56 68 
Cbaodigarb 

1985 1986 1987 

The above information is not maintained 
district- wise. AIJ the case~ shown as pending 
relate to the Arya Samaj movement in the 
erstwhile State of Hyderabad for whicb the 
last date for submitting applications was 
30.6.198S. For expeditious disposal of 
the~e cases a Non- Officials Screening CO.m-
mittee has been set up to ~creen cases 
relating to the Arya Samaj Movement The 
decision in respect of these pending cases 
will be taken nn receipt of the report of the 
Committee in each case. 

Countries visited by tbe Prime Minister 

241. DR. SUDBIR ROY: 
SHRI AJIT KUMAR SAHA : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to stat~ : 

4 

Total 
104 

313 

921 

172 

172 

4 

4 

2 

147 

104 

34 

-
(a) the countries visited by the Prime 

Minister since August, 1987 to 3 tat January, 
1988; 

(b) tbe outcome of tlle discu'lioOI bfld 
by him with tbe leaders of tbe couDui. 
visited; 

(c) the number of penon. wbo bad 
accompanied the Prime Minister. bit Itall' 
and pressmcn, scparately; aDd 

(d) tbe expenditure iovolved on tbe 
visit and details thereof 1 

THE MINISTER OF STATE IN THB 
MINISTR Y OF EXTERNAL AfPAIRS 
(SHR) K. NATWAR SINGH): <a> JapaD, 
Canada, USA, Netherlands, Nepal, Burma. 
Pakistan and SWodOD, 
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(b) Japan: Transit. Prime Minister bad 
• meetinl with the Japanese Prime Minister 
Mr. Yasuhiro Nakasone. Both bilateral and 
international matters of mutual interest were 
discussed. Mr. Nakasone announced a special 
credit of US , 200 million for drought relid 
to India. He appreciated tbe policies which 
have made progress in Industrial and otber 
fields possible in India. Mr. Nakasone 
praised tbe Indo-Sri Lanka Agreement as 
an act of statemanship. 

Canlllla: Prime Minister went to Canada 
to attend Commonwealth Heads of Govern-
ment Meet and for bilateral talks with the 
Canadian Prime Minister. Mr. Brian 
Mulroney. Prime Minister held series of 
bilateral dIscussions with other participating 
leaders in Commonwealth Heads of Govern-
ment Meet from Africa, Latin America etc. 

USA = Prime Minister delivered the 
Jodidi Memorial Lecture at Harward 
University and held bilateral talk s with 
President Reagan as part of a brief working 
visit. In New York, he partiCipated in the 
debate in the UN General Assembly on the 
question of Environment. Prime Minister 
used the occasion to meet the UN Secretary 
General aDd the Prime Minister of Norway 
Mrs. BrundtJand. who was the Chairman 
of the World Commission on Environment 
and Development. 

Netherland,: Transit. To discuss matters 
of bilateral and international interest with 
Dutch Prime Minister. Mr. Ruud Lubbers. 

N~PQI: To attend the 3rd SA ARC 
Summit Prime Minister held discussion with 
the Heads of State or Government of tbe 
SAARC member countries, namely, President 
Hussain Muhammad Ershad of Bangladesh. 
KiDg Ji.me Sinlye Wangcbuk of Bhutan. 
President Maumoon Abdul Gayoom of tbe 
Maldives. King Birendra Bir Bikram Shah 
Dev of Nepal, Prime Minister Mohd. Khan 
Junejo of Pakistan and President J. R. 
Jayewardene of Sri Lanka. The outcome of 
the Summit included the signing of the 
Agreement establishinl the SAARC Food 
Secorit~ Reserve and of tbe SAARC 
Reafooal Convention on the Suppression of 
'ten-orism and t'le issue of tbe Kathtn "du 
Deeratatton and the Joint PRIS Release on 
tbe lrd SAARC Summit. 

Burma: Prime Minister called 00 Chair· 
man Ne Win and had discliRl'iollW with 
Prime Minister U Maubi MauDS Ktia. It 
was decided tbat bilateral cooperatioD in 
various field. would be expanded and tbe 
existing friendly relatioas between tbe two 
countries would be furtber consolidated. 
Prime Minister donated Kyats 2,50,000 
(roughly Rs. S Laths) to their national 
monument the Shwedagaon, Pagoda and 
presented a cheque fqr Kyats 2,00,000 
(roughly Rs. 4 lakhs) and some carpets to 
the trustees of the Mazaar of Babadur Shah 
Zarar. During the visit, Prime Minister 
offered Rs. 100 mimon as grant settiog 
up of a project in Burma with Indian 
assistance. In order to provide a fillip 
to bilateral trade, India's willingness to 
purchase rice on a regular basis wa! convey-
ed to the Burmese, provided Burma uses 
the funds generated out of the rice exports 
to purchase engineering and otber goods 
from India. Prime Minister offered to send 
an exhibition of Buddhist art and relics 
including the KapiJavastu relics on a tour 
of Burma. Concessiona! travel of Buddhist 
pilgrims on Indian Rai1way was also offered. 
The question of control of cross border 
insurgency and grant of citizenship to 
persons of Indian origin were also discussed. 

Pakistan: To pay last respects on the 
demise of Khan Abdul Gaffar Khan. No 
substantive discussions were held with leaders 
of Pakistan as this was purely a condolence 
viSit. 

Sw~th" : The primary focus of the visit 
was on the Third Summit Meeting of the 
Six Nation Initiative on Disarmament. 
Doring bllateral discussions with Swedish 
leaders. views WDre excbanacd on inter-
national issues and bilateral matters of 
mtltual interest. 

(c) Accompanying M~dIQ 

delegation in .. personnel 
eluding staff 

Japan and Canada 39 34 

USA & Netherlands 40 34 

Nepal 34 14 

Burrb8 26 17 

Pakistan 35 10 
Sweden 39 26 
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(d) TIle expenGlture 00 tbe visits is 
beinl workod out and will be placed on tbe 
Table of tbe Houle. 

Meetiul of Natloaal nefelopulent 
Couocll 

243. SHRI ZAINAL ABBDIN: Will 
tbe Minister of PLANNING be pleased to 
stat. : 

(a) whether there is aoy proposal to call 
the meeting of the National Development 
Council; and 

(b) if so, when and issues likely to be 
discussed in the meeting 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER Of STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTJ): (a) Yes, 
Sir. 

(b) No date bas yet been fixed. The 
Issues to be d;scussed are belOS finalised. 

Upgrading of Electronic Test and 
Development Centre. Trlvaodrum 

245. SHRI T. BA~HEER: WJIl the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposal for 
upgradiog Electronic Test Bod Development 
CentrE. Trivandrum to the Regional Research 
Testing Centre; and 

(b) if so, the details tbereof? 

THE MINISTER OF STATB IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENT OF OCEAN DEVE-
LOPMBNT ATOMIC ENERGY. El EC-
TRONICS AND SPACE (SHRI K. R. 
NARAYANAN): (a> aDd (b). Yes, Sir. 
Government has already taken a decision 
to take over from State Government and 
uparade tbe Electronic Test and Develop-
ment Centre (BTDC). Trivaodrum to 
Electronics Reaional Test Laboratory (ERTL) 
(South). The State Government bas 
expressed ita agreement to the propOsed 
arraDlements and formal communication on 
dao aUotmcot of laod is awaited. ERTI., 

(South) will be equipped with sophisticated 
state·of-the-art facility for proyjdinllOfviGea 
to the electronics industry of this relion for 
improvement in quality and reliability of 
electroDic products. In addition, Department 
of Electronic. bas plaDs to construct a 
buUdina to bouse these laboratories. Govern-
mont of India wiJ) inve.t about RI. 6 crores 
for setting up this RegioDal Laboratory. 

Computer AppllcatioD Ceotre .t 
BbubaDelbwar 

246. DR. KRUPASINDHU BHOI: 
Will the PRIME MINISTER be pJou,d to 
state: 

(a) whether a Computer Application 
Centre bas been establisbed at Bbuba-
neshwar; Bnd 

(b) if so, when and tbe details or works 
undertaken by it in the last three years ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE OCEAN DEVELOPMENT DEPART-
MENTS OF ATOMIC ENERGY, ELEC .. 
TRONICS AND SPACE (SHIU K. R.. 
NARAYANAN) : (a) Yes Su. 

(b) National Informatics Centre of 
Department of Electronics has establilbed 
itl Eastern Regional Cell at Bbuban08bwar 
and B very large computer sYltem hal hoeD 
installed and is operational since November. 
1986. The National Informatics Ceotre 
(NIC) is providing assistance to the Central 
and State Government Departments/Ministry 
and Public Undertakinls for tbe devcJophlent 
of computer based information systems. It 
is planned to instal Micro computer system 
at each of tbe diltricts in Oriua and tbit 
will be connected to NIC Computer Network 
NIC-NBT. Steps are being taken for instal· 
latioo of 40 terminals in tbe Secretariat. 
Heads of Department Building al per the 
plan indicated by tbe State GOVernment. 
The software team from NIC bal already 
lDitiated dialoaues with tbe State Govern-
ment (or development of required software. 
Steps are beina taken for making arranae-
meots (or data entry and data preparatioD. 
~ districts namely Koraput, Samba'pur. Puri. 
Cuttack and Pbulbani bave been fdeatifte4 
for the installation of Mi~ro Compute" '" 
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th. NIC in tbe first pbase of tbe District 
ComputerisatioD. 

In addi)ion to NIC-NET, Orissa Govern-
meDt have allo set-up Computer Application 
Cenuo in Orissa. It bas undertaken a 
Dumber of Training Programmes for the 
Govornment and otber organisations in the 
use of Computers. It is also assisting tbe 
State Government in identifying the areas 
where computerisation will have maximum 
benefits. They bave also initiated activities 
for development of software for exports and 
have takeD a Dumber of projects for software 
development and consultancy for . various 
State Departments. 

WalvlDg of Examination I;'ees for 
Vo·employed Youtbs tor U, p. S. C. 

Examinations 

247. KUMARI MAMATA BANERJEE: 
Will tbe Prime Minister be plea~ed to state : 

(a) whether there is any proposal under 
consideration to waive the requirement of 
paying examination fees by the unemployed 
youths for recruitment of various posts ad-
vertised by tbe U. P. s. C. and other recrui-
tlog agencies of Union Government; and 

(b) if so. the details thereof? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTBR OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBRAM) : (a) No, Sir. 

(b) Does not arisc. 

SlttlDI Up of a Radiatloo aod 
Isotope Tecboology Board 

248. SHRt K RAMAM CRTHY: Will 
the PRIME MINISTER be pk:ascd to stlle ; 

Cal tbe reasons for tbe delay in the setting 
up of a Radiation and Isotope Technology 
Board as a semi-commercial enterprise to 
IDAkc radio-isotopes; 

(b) the number of Centers of Excellence 
in Matbematics under the Department of 
Atomic Eoo18Y and tbe pIa", where they 
bay. beoa lOt up; aDd 

(c) the steps being taken to attract qua-
lified personnel for beading such iostitutions 'l 

THE MINISTER OF SrATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DE· 
VELOPRENT, ATOMIC ENERGY, ELEC .. 
TRONICS AND SPACE (SHRI K. R. 
NARA YANAN): (a) The Board of Radiation 
and Isotope Tecbnolf)gy (BRIT) is expected 
to be set up shortly. No delay is anticipated 
in this regard. 

(b) and (c). The major centres of exce· 
lIenee in mathematics under the Depart-
ment of Atomic Energy are the Tata Institute 
of Fundamental Research in Bombay, 
1he Inititute of Mathematical Sciences at 
Madras and the Mehto Research Institute of 
Mathematics io Allahabad. These institutions 
are presently staffed by eminent scientists! 
mathematicians. 

I.T. D. Ps in Kerala 

249. SHRI SURESH KURUP: Will 
the Minister of Welfare be pleased to state: 

(a) the number of Integlated Tribal 
Development Projects under implementation 
jn KeraJa; 

(b) the year since when the~e projects 
are under implementation in the State; and 

(c) the number of tribal families benefi-
ted by these projects in tbe last three years 
in the State? 

THE DEPUTY MINISTER IN THE 
MIN1Sl RY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). Since 
the beginning of the Fifth Five Year Plan 
there were five Integrated Tribal Develop-
ment Projects in Kerala. Based on a propo-
sal received from the State Government for 
rationalisation of I. T. D. Ps. Government 
of India have approved coostitution of 
Seven 1. T. D. Ps. in State in the place 
of the five existing Projects. 

(c) The number of tribal families econo-
mically assisted to cross tbe povert)' line ill 
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the State duriog the last tbree years are; 

Year 
J985·86 

Number of fami/les 

3.433 
1986-87 6.'\ 1 
1987-88 3,758 
(til] January t 988) (Provbional) 

Supply of uniforms to BEL cmplo)ces 

250. SHRI V. S. KRISHNA 1YPR; 
Will the Minister of DEFENCE be pleased 
to state ; 

(a) the total Dumber of employee", of 
all categories working in Bbarat Electlonics 
Limited, Bangalore; 

(b) whether uniforms arc supplied to all 
categories of employee; 

(c) the number of sets of uniforms supp-
lied to each employees; 

(d) the annual amount incurred for 
providing uniforms to all employee~; 

(e) whether Government cOll~iJered the 
effect on economy by giving uIHfofms ollly 
to those employees wbo actually work inside 
the factory and not in offices i. e. J In 

clerical and managerial cadres; and 

(f) if so details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN IHE MIN1STR Y 
OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) The total number of employees 
of all categories working in the constituent 
units and offices of Bhara t EJectronics Ltd. 
as on 31st December. '8 7 was 18,994. 

(b) Uniforms are being suppJied to all 
categories of employees, except tho~e working 
in the northern units for the reasons expla-
ined in reply to part (c), 

(c) Three sets of uniforms for the year 
86-87 were issued to all employees except 
those work ina in the Northern units. One 
set of uniform is proposed to be supplied in 
each subsequent year. Uniforms could Dot be 
,uppJicd for the ye"r 86·87 in the Northern 

units as necessary amendments to the staod· 
ing orders making it compulsory to wear tbe 
uniforms could not be made witb the cons-
ent of the unions. 

(d) An expenditure of Rs. 9~ laths 
was incurred for the year 86·87. For 
subsequent years the expenditue is likely 
to be about Rs. 65 lakhs per annum. 
°rhls does not indude expenditure for 
Northern Units wh\.!re uniforms have not 
been issued as yet. The expenditure in 
northern units will be approximately Rs. 35 
lakhs in tbe flr~t year and Rs. 10 lakhs 
in each subsequent year. 

(e) and (0. The decision to provido 
unlfurm~ to all employees of Dt:fence Public 
Sector Undertakings was taken in the con· 
ference of Chief Ex(.'tutives held in Novem-
ber. '85. Both the unions and the manage-
ment of Bharat Ele"tronics Ltd. feel tbat 
wlthholdmg ullIforms from clerical and 
managenal categofie~ would defeat the very 
purpo~e of Issuing Uniforms as these cadres 
also work inside the factory. 

Number of murders in South Delhi 

251. SHRI C. K. KUPPUSWAMY: 
Will the Mimtesr of HOME AFFAIRS be 
pleased to state; 

(a) whether the number of cases of 
murder has increased during the lut tbree 
months in South Delhi; 

(b) jf so, tbe number of murder cases 
reported and how many of such easel have 
been solved so far; and 

(c) the steps taken by Delhi Police to 
check such incident 1 

THe MINISTER OF STATE IN THE 
MINlSTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MlNISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Yes, sir. 

(b) During the last three months ViZ. 
from November, 1967 to January, 1988. 
19 cases of murder were reported in South 
Delhj. 14 of the~e cases have since been 
worked out. 



(c) Steps like increasing tbe police 
streogth, opening of new police stations. 
iotensifyiDI foot aod mobile patrolling, 
verification of antecedents of domestic 
servants and keeping a watch over bad cbar .. 
aeters have been taken. 

PresideDt'. Alsent to Kerala ADtl-
Corruption Bill 

252 PROF. K. V.THOMAS; Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether Kerala Government bas sent 
Anti-Corruption Blll for President's assent; 
and 

(b) if so, when the Bill is ) I kely to rece-
ive asseot of the President 1 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) The Kerls 
Public Man's Corruption (investigations 
Enquries Bill, 1967 has and been 
received for assent of the President. 

---
1984· 85 

Head Alloca- Expen-
tion diture 

1. Special Component 2333 2333 
Plan for SCs. 

2. Special Central 549.08 547.69 
Assistance for 
Special Component 
Plan. 

3. Centrally Sponsored 50.43 50.43 
Schemes of the 
Ministry of Welfare. 

Post Office looted 10 Deihl 

254. SHRl S M. GURADDI: Will 
tbe Minister of HOME AFFAIRS be pleas-
ed to state: 

(a) whether a post office located in 
Delhi near the Constitution House: WIS looted 
on 30 December. 1987; 

(b) if so, tbe details thereof. 

Wtll"tI AIfSWII 

(b) It is not possible to indicate lay 
definite time by which tbe Bill is like)' to 
receive Praideot's assent. 

Fuods to Punjab for SC 1ST 

253. SHRI KAMAL CHAUDHRY: 
Will the Minilter of WELFARE be pleased 
to state: 

(8) tbe funds allocated to Punjab 
Government for tbe welfare of Scheduled 
Tribes and Scbeduled Castes durin, tbe 
'years' 1984-85. 1985 .. 86 and 1986-87; 
and 

(b) the amount spent by Punjab Govern-
ment, year-wise and bead-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELEARB (SHRIMATI 
SUMATI ORAON): (a) and (b). Punjab 
has no Scheduled Tribe rpopulatirn. The 
funds allocated and expenditure incurred 00 
Welfare of Scheduled Castes in Punjab 
during the years 1984-85, 1985 .. ~6 and 
1986-87 are as follows: 

198~-86 1986-87 -----Alloea- Expen- Alloea- Expen-
tion diture. tion diture 

2187 1824 2476 2859 

588.48 523.15 509.0.5 490.10 

38.88 38.88 61.80 61.80 

(c) whether the pollee has iQvestiaatcd 
into the incident; and 

(d) if so, the outcome tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRlBV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (4). On lilt 
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niabt of 29th/30th Decombor, 1987, a 
burglary took place in the post office located 
in tbe Constitution House. A sum of Rs. 
370.72 paise was reported stolen. The in-
truder appears to have enter~d tbe po,t 
office building by breaking open the rear 
door. 

A case u/s 467/380 IPC has been regis-
tered and investigation taken up. Tbere is 
yet no clue of the culprit. 

New Jail in DeIhl 

25~. SHRI SARFARAZ AHMAD: 
SHRIMATI MANORMA 

SINGH: 

Will the Min:ster of HOME AFFAIRS 
be pleased to state : 

(a) whether there is a proposal to cons-
truct I new jail in Delhi adjoining Tihar 
Jail; 

(b) whether the construction work has 
since been started; 

(c) if so, when it is likely to be comp-
leted; 

(d) the facilities to be provided to the 
prisoners in the .,ewly construded jail; and 

(e) the arran~ments proposed to be 
made in the new jail to keep different types 
of criminal, separately so that ordinary 
criminal.; do not come in contact with dread-
ed criminals 1 

THE MINISTER OF STATE IN THE 
MINISl R Y OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAI:-JI): (a) Ye'i. 
Sir. 

(b) No. Sir. 

(c) 33 months after the grant of 
administrative approval and expenditure 
sanction by the competent authority. 

(d) aDd (e). Tbis would be done in 
accordance with the proviSIons of the Prison. 
Act of 18S4. 

ReoraaDII.tloD of Admlalstratlve 
set up of Deihl 

256. SHRI RADHAKANTA DIGAL : 
SHRI SAIFUDDIN 

CHOWDHARY: 
SHRI V S. KRISHNA lYE Q : 

DR. G.S. RAJHANS : 
SHRI HANNAN MOLLA~I : 
SHRI INDRAJIT GUPTA: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government have appointed 
a high-powered Committee to go into the 
question of reorg&nising the administrative 
set up of the Union Territory of Delhi; 

(b) if so. the composition of the Com-
mittee; and 

(c) the details of terms of reference of 
the Committee? 

THE MINISTER OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) and 
(b). Yes. Sir. A High Powered Committee 
has been set up under tbe Chairmanship of 
Justice R.S. Sarkaria and consistinl of S/ 
Shri Ramesh Chandra and S. Balakrishnan 
as Members and R. Venkatanarayanan as 
member Secretary. 

(c) The terms of rererence of the Com-
mittee are as under: 

(i) To study tbe drswbackl jf any in 
the efficient fUDctionin& of the exist-
ing administrative and municipal 
authorities in Delhi. more specifi-
cally tbe Metropolitan Council. tbe 
Municipal Corporation of Delhi. 
the New Delhi Municipal Com-
mittee, the Cantonment Board, tbe 
Delh; Development Authorit y, the 
Delhi Electric Suprly Undertakin •• 
the Delhi Water Supply and Sewage 
Disposal Ondertakina, the Deihl 
Transport Corporation, and the 
Delbi Milk Supply; 
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(II) To examine the nature and extent 
of tbe overlapping of functions. if 
any. and tbe difficulties experienced 
by the common man in his day to 
day dealings with such authorities; 

(iii) To make recommandations keeping 
in view (i) and (ii) above regarding 
rationa1i~ation or reorganisation 
or streamlining of the administra-
tive and municipa1 set up with a 
view to (a) ensuring effic.:iency and 
effectiveness in the functioning 
of various authorities by such modi-
fications in structures as may be 
necessary so as to have a cohesive 
and coordinated set up wtth pro-
perly defined spheres of authority 
for each of them (b) avoiding 
overlapping of functions between 
various authorities by bringing 
about adequate decentralisation of 
powers and clear·cut demarcation of 
function.;; and rcr;ponsibility and (c) 
securing all round improvement in 
providing servi~es to the public and 
for Quicker redressal of public 
grievances; 

(iv) To make recommendations for 
amendments to existing laws or 
enactment of a new law wher~ver 

necessary; 

(v) To make such other suggestions or 
recommendations as the Committee 
may consider necessary to secure 
ahe objective. 

(TranJlallon} 

Operation of Nuclear Submarine 

257. PROP. NIRMALA KllMARl 
SHAKTAWAT: Will the Minister of 
DEFENCE be pleased to state: 

(a) wbether lndian Navy has been 
strengthened further after the acqul~ ition of 
the nuclear Submarine 'Chakra' ; 

(b) whether this su'.:'marine would be 
operated by nuclear power and whether the 
nuclear weapons would also be used in it; 
and 

Cc) whether there is aoy apprehension 
Or any environmental damage due to 

radiation in surrounding areas ~y the 
submarine 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV) : (a) Yes, Sir. 

(b) The submarine wiJ) be operated by 
nuclear power. It does not have any nucltar 
weapons. 

(c) Environmental and radiation protec-
tion measures have been ensured. Specified 
standards for the protection of personnel 
and safety measures and contingency plans 
reviewed regularly. 

(Engliflh) 

COl raid on NDMe Administrator'. 
Office 

258. SHRI H.M. PATEL: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Central Bureau of In-
vestigation (Clll) have raided the office of 
NDMC Administrator in the first week of 
January 1988; 

(b) if so, the reasons for this raid and 
whether any files and other documents were 
also seized; and 

(c) the findings of the CBI raid? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINJSIER OF STATE IN· THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): \a) Yes, Sir. 

(b) The search was conducted to look 
into the allegations relating to the irregu· 
Jar issue of permi~si()n for the construction 
of a buildmg at No. 15. Prithvi Raj Road, 
New Delhi. During the course of search, 
the relevant files! documents were seized. 

(c) Finding.s of the CD) would he arriv-
ed at only on conclLlsion of tbe invcsli-
gations. 
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Supply of Arm. from U.S. to India 

2S9. SHRI H.B. PATEL: Will the 
Minister of DEFENCE be pleased to state: 

(8) whether US is willing to sell certain 
types of missiles, radar-related equipments 
and software systems for the Indian Armed 
Forces following the recent deci~ion of the 
two countries to expand their defence co-
operation; 

(bl if so, the details thereof; 

(c) whether US is agreeab1e to supply 
some highly sophi~ticated defence jtem~ in-
cluding 'iea bed sensors U';ed to detect mines, 
laser-guided bomb kit~ and air combat 
simulators: 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEfENCE (SHRI 
SONTOSH MOl-:lAN DEV): (a) to (d). It 
is propused to expand defence cooperation 
along the lines which have already been 
e~tablished in working together with the 
United States of America on certain defence 
related technolo~ies like the Light Comhat 
Aircraft (LeA) Pr1ljecr. It 11\ also propo~ed 

to explore and luentify other areas of de" 
fence cooperation. It ~ ill not be in the 
niational interest to divulp-e further inform;]-
ton on the detail,; of Arms pr .. 1curement in 
the process of modunisation. 

Reservation for Physlcal1y Hand'capped/ 
Blind perso()s 

260. SHRJ D.N. REDDY: Will the 
Minister of WELFARE be pleased to state; 

(a) whether Government are aware that 
the reservations orders/ruJes for the physic-
ally handicapped/blind persons are not being 
followed in maoy departments, both Govern-
ment and public sector undertakings; find 

(c) If so, the steps Government pre pose 
to take to safeguard the interests cf tbe 
handicapped/blind persons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRJMATI 
SUM A TI ORAON) : (a) and (b). There have 
be!() '\'lJ-! fall") 1'1 tilting 'Jp tbo rC!Jervation for 

certain categories of handicapped persons in 
some Departments and Ondertakiols. The 
position is reviewed regularly and corrective 
meas~res taken. Recently, a special recruit-
ment drive was carried out by thi! Ministry 
in collaboration with tbe Department of 
Per~onnel and Training and the Staff Selec-
tion Commission for employing blind and 
deaf persons in ofli:es in and around Delhi. 
Similar exercise jlj under way in respect of 
offices in other parts of the country. 

4 
[TranJlation) 

Ktdn~pplng InC"ldents 

261. SHRI KAMLA PRASAD RAWAT : 
Will the Minister of 1l0MP AFFAIRS be 
pleased to state: 

(a) the number of incidents of child 
kidnapping reported during the year 1987-
88; and 

(b) the mea~ures taken by Government 
to check such incidents 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PEESONNEL, PUBLIC 
GRIEVANCES AND PENSJONS AND 
MINISTER or STATE IN THE 
MINISTRY OF HO\1E AFFAIRS (SHRI P. 
CHJDAMHARAM): (a) The incidents of 
child kidnapping ace not separately compiled 
by the Central agencies. 

(b) The investjgation and prevention of 
crime is the rc'-ponslbility of the State 
Governments/Union Territory Administra-
tions. No special in.,tructions in this regard 
have been issued by Government of India. 

[English1 

'Sicillan D('[r Iff"' line by Pakl.taD 

26 l. DR B 1 . S H A I LES H : 
SHRI MUKUL WASNIK : 
SHRI Y.s MAHAJAN: 

Will the Minj~ter of DEFENCE be 
pleased to state : 

(a) whether Pakistan is engaged in 
building a type of 'Sicilian Defence' Jine 
opposite Amritsar district of Punjab; 
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(b) w.hether this new venture c.nhanc· 
iQg tbe field surveillance and long raoge fire 
power capability of Pakistani troops ha! 
posed a arave security tbreat to India; and 

(c) if so, tbe steps being taken by 
Government to meet this situation? 

THE MINISTER OF STATE IN THE 
MINIS rR Y OF DEFENCE (SHRI 
SONTOSH MOHAN DBV): (a) to (c,. 
Government have seen a press report on the 
subject recently. 

A d,tch-cum-bund system of obstacles, 
a. put of the defence strategy. is not new 
and Pakistan has been foHowing thi. defence 
concept in some areas across the Inter-
national border. 

Developments in this regarJ are being 
closely monitored With a view to take appro· 
priate measures to ensure full defence 
preparedness. 

Arrests UDder IPC 

263. SHRI RAM BHAGAT PASW \N : 
Will the Minister of HOME AFFAIRS be 
plt-3sed to state the number of persons 8rre~­
ted and cases registered under section~ 107/ 
1 S t of IPC during the last one year in 
Delhi '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIBV ANCES AND PENSIONS AND 
THB MINISTER OF STATE IN THE 
MINJSTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): The requisite figure 
for the year 1987 are indicated below: 

NlImb~, of ('(u" 
rt'gltttrrd 

9674 

Number of persons 
arrt!6ted 

16996 

Defatcatlon by employees of Indian 
High Commission ih Singapore 

264. SHill V. S. KRISHNA I\TR : 
Will tbe Minister of EXTERNAL AFfAIRS 
be pleased to state : 

(a) wlaetber some emplo,eca of tbe 
Indian Hiah Commission in Singapore 
defalcated seYeral lakhs of dollars during 
June, 1981 aDd Matth, 1985; and 

(b) if so, tbe details thereof and steps 
taken to recover tbe amount '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) and (b). 
Defalcation of Goveroment funds amounting 
to Singapore Do)Jars 1,42.231.91 (equiva-
lent to Rs. 6.0 S. 390. S S) ba:d taken place 
in the Higb Commission of India, Singapore, 
during the period June, t 98 1 to May. 1985 
when a lo~ally recruited employee of 
Singapore nationality, Smt. P. Kannan .)Vas 
working as Ca'ihier in the Mission. Smt. 
K'lnnl0 absconded on 29 5.85. Her services 
were terminated on the same date. Efforts 
to trace her were made by the authorities 
conc\!rned. but these were not successful. 
Efforts to trace her in India have also not 
succeeded. Consequently it bas not been 

. possible to ioitiate steps to recover 1he 
defalcated amount. The investigBtina autho-
rities have advised tbat it is not possible 
to pursue the case in the absence of the 
main accused. 

Fake degrfes and ct'rtificates 

265. SHRI RAM BAHADUR SINGH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether fake degrees and certificates 
of various Universities and Boards are 
available in West Delhi; 

(b) whether one of the persons indulging 
in sale of fake degrees and certificates was 
arrested in 1974 and again 1979; 

(c) if so, the reasons for Dot prosecuting 
,them; 

(d) whether the same persons were 
arrested on 3t' Decemher, J 987 for issuing 
fake degrees/certificates; and 

(e) if so, the details of action taken 
against them? 
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THE MIMlSTER OF ST A TB IN THE 

MINJSTR Y OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MI NJS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) It is not correct 
to say that fake degrees/certificates are 
avjJabJe in West Police District. 

(b) One of tbe persons recent Iy arrested 
in this connection viz~ Sbri Ganga Saran 
was earlier arrested in two similar cases of 
1914 and one case of 1976. He was not 
invo'ved in any such case in 1919. 

(c) The prosecution was launched in all 
the tbree cases. He bas been acquitted in 
tbe case of 1916. In one case of 1914 he 
is facing trial and in the other case be bas 
been declared a proclaimed offender. 

(d) One of the five persons arrested in 
a similar case registered on 12th De~ember. 

1987 is Shn Ganga Saran, who was arrested 
in the earlier cases of 1974 and 1976. 

(e) A case u/s 46SI468/473/120B 
IPC-PS Rajouri Garden has been regIstered 
and live persons have been arrested. 

Completion of Atomic .projects 

266. SHRIMATI BASAVARAJES-
W ARI·: Will the Prime Minister be pleased 
to state: 

(a) whether construction schedule of tbe 
Narora Atomic Power and the Manuguru 
Heavy Water Projects has been delayed; 

(b) if so, the main reasons for thClf 
delay; 

(c) to what extent the projects cost has 
shot up; and 

(d) the steps being taken to expedite 
their comllletioD '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCJENCE AND TECHNO-
LOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT ATOMIC ENERGY, 

ELECTRONICS AND SPACE (SARI K. R. 
NARA Y ANAN) : (a) Yes, Sir. 

(b) The major reasons for the slippaJe 
in commissioning of the Narora Project are 
the delays in tbe supply of critical equipmeDt 
such as steam generators and land acqulsi. 
tion for the exclusion zone. 

The major problem facing tbe Manuluru 
projl"ct is the cessation of work by MIs. 
Ace Baboock Ltd, (ABL) on CPP boilers. 
MIs. ABL have filed a windinl up petition 
before tbe Bombay High Court and tbeir 
supply/erection work is at a standstill since 
October 1986. 

(c) The present anticipated COlt of the 
NJ.rora Atomic Power Project is Rs. '33 
croreli against sanctioned cost of Rs. 400 
crores. 

The present anticipated cost of Heavy 
Water Plant at Maouguru is Rs. 657 crores 
against a sanctioned cost of Rs. 422 crores. 

(d) With regard to Narora Atomic 
PO\\ er Project, tbe early supply of tbe 
remaining steam generators have been taken 
up with tbe manufacturer, who has since 
assured early deliveries. Process of land 
acquisition is also beina expedited tbroUlb 
State authorities. In so far as Heavy Water 
Plant at Manuauru is concerned. efforts are 
being made to comptete tbe work either 
through Mis. ABL or by other suitable 
options. 

Stagnation In Stenographer Grade·1I1 
Service 

267. SHRI RAM SAMUJHAWAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government are aware tbat 
in many Government Department. tbe 
Stenographer Grade-III employees are st81· 
naling for 18 to 22 years for their ftnt 
promotion; and 

(b) if so, the steps taken to remove 
stagnation In Stenographer Grado-JIl 
service 'I 
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THB MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEN~IONS AND 
MINISTER OF STAlE IN THE MINIS-
TRY OF HOME AFFAI~S (SHRI P. 
CHIDAMBARAM) : (a) and (b). In the 
Central Secretariat Stenographers Service, 
Stenographers Grade D workin~ in Govern· 
ment Departments are getting promoted to 
Grade C after 12 years of service and 
St.noaraphers Grade C are getting promoted 
to Grade B after 20-22 years service. The 
promotion from lower grade to higher grade 
is dependent upon the number of posts 
availablo in hilber grade. which are sanction· 
ed on functional consideration. 

Traln'ng of chiliaD officers at Harvard 

268. SHRI MOHD M AHPOOZ ALI 
KHAN: wm the PRIME MINISTER be 
pleased to state : 

(a) whether Governm .... nt propose to send 
some regular batches of clvIlldn officers for 
training to Harvard, If so, the detalls 
tbereof; 

~b) whether such tl,lIl1l11g fdCihtit!~ are 
available within the count! y; 

(c) if so, the con ... ideratioos which 
weiabed with Governmt:llt to bend the 
civilian officers to HarvJro in preference to 
impartiol training to tbem 1il the country; 
and 

(d) the estimated annual expeuditure (in 
foreiaD exchange) likely to be incurred on 
each trainee as a result thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THP- MINIS-
TRY OF HOME APPAll{ { ~S.-lld P. 
CHIDAMBARAM): (a) T,l.:rt: I~ no pro-
posal to send regular batl.:hes of civilian 
officers for trainina to Harvard. The ongoing 
traioing Fellowships (some of Which arc 
tenable at Harvard) which have been in 
operation for several years wiH, however, 
continue. 

(b) to (d). Do not arise in view of 
above. 

US arms aid to Pakistan 

269. SHRJ RAM PYARE PANIKA : 
SHRIR.M.BHOYE: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Government are aware of 
the Ieports tbat U.S. Administration recently 
decided to provide military and other aid 
to Pakistan amounting to over 5 I 0 million 
dollars witbout any pre-conditions; and 

(b) if so, tbe reaction of Government 
of India in the context of its defence 
preparedness? 

THE MINISTER OF STATE IN 
THE MJNISTR Y OF DEFENCE (SHRI 
SONTOSH MOHAN DEY): (a) Govern-
ment ale aware that tbe US bas decided 
to provide military and other aid to Pakistan 
to the tune of $ S 80 million as a part of 
~eco[]d US Aid Package worth $ 4.02 billion. 

(b) Government are keeping a clo~e 
watch on all developments impinging on our 
national secunty and are taking appropl iate 
measures to en~ure fun defence preparedness. 

Production of Light Combat Aircraft 

270. SHIH V. TLJLSIRAM : WiJIthe 
Mlllister of DEFENCE be pleased to state: 

(a) whether the production of Light 
Combat Aircraft has since been held in 
abeyance as a result of inclusion of two 
squadrons of MIG·29 received from the 
Soviet Unioc; 

(b) if so, the details thereof; and 

(I.:) if not, tbe time by which the Light 
('<-mbat Aircraft is expected to be included 
in the Indian Air Force 1 

THE MINJSTER OF STATE IN 
THE MINliTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEY): (8) No, Sir 

(b) Does not arise. 

(c) The delivery of series production of 
Light COlllbat Aircraft is likel)' to start io 
1994. 
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Sites for atomic power plaots 

211. SHRI HARIHAR SOREN : 
SHRIMATI JAY ANTI 

PATNAIK: 

Will tbe PRIME MINISTER be pleased 
to state: 

(a) whether Government have selected 
the sites for setting up of atomic power 
plants; 

(b) if so, the sites selected in different 
States; 

(e) the &teps taken to set ~. atomic 
power plants at these sites; and/ 

(d) the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER Of STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY. ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN) : 
(a) to (d). The Site Selection Committee of the 
Department of Atomic Energy bas assessed 
sites in all regions of tbe country fOJ setting 
up Nuclear Power Stations. Their report 
is under consideration of the Government. 

Profe.sJonal staff of Sikkim for 
training under IREP 

272. SHRIMATI D. K. BHANDARI; 
Will the Minister of PLANNING be pleased 
to refer to the reply given to Uostarted 
Question No. 3919 on 2 December, J '87 
regarding training of professional st~ff of 
Sikkim in lREP and state: 

(a) the total number of nominations 
received from Government of Sikkim for 
training of professionals staff of Sikkim 
under Integrated Rural Energy Programme 
as on 18 December. 1987; 

(b) tbe progress made with regard to 
training of these nominated officers; and 

(c) the monetary benefits the trainees 
will act durios tbe trainina and after 
,rainiD, ? 

THE MINISTER OF STATB IN THE 
, MINISTRY OP PLANNING AND MINIS· 

TER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMBNTATION 
(SHRI BIREN SINGH ENGTJ): (a) and 
(b). As on 18 December, 193,. ooly ooe 
nomination was received from Government 
Sikkim for training of Professional staff of 
of Sikkim under Integrated Rural Energy 
Planning Programme. The nominated officer 
attended the Sixth National Training course 
organised at Regional Engineering Colle .. , 
Srinagar. 

(c) Tbe trainees do not get any mOD elary 
benefits during and after tbe trainiol. 

Power generation capacity of Nuclear 
Power StatloDS 

273. SHRI THAMPAN THOMAS: 
Will the PRIME MINISTER be plcased to 
state : 

(a) tbe total capacity of alJ tbe nuclear 
power stations in the country at present; 

(b) the details of Nuclear Power Stations 
closed. partIally closed and those repaired 
during J 98 7; and 

(c) tbe estimated power gencration of 
these nuclear power stations during 1988 ? 

THE MINISTBR OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATB IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K. R. 
NARAYANAN): <a> The total istalled 
capacity of Nuclear Power Stations is 
1230 MWe. 

(b) The Unit-I of Rajastban Atomic 
Power Station which was shut down in May 
J 98' due to the end-shield problem was 
re-started in August 1987 after pluaina 
the Jeak. Unit-II of Rajasthan Atomic 
Power Station was taken out of .ervice for 
annual maintenance for about two montbs 
from September 2. 1987. The two unitt 
of Madras Atomic Power Station (MAPS) 
were taken out of service from October 19. 
1987 and December 9, 1987 respoctivcl7 



for,~...t m~lotenlU)~. The capacity factor 
ao~, ... Ua.bil!t.v factor of tbe Nuclear Power 
Plelll' dUliAa 19&' is liYen below: 

Station 

RIJ'S· Unit .. 1 
Unit-2 

TAPS Unit·l 
Unit-2 

MAPS Unit-l 
Unit- 'Z 

(for 1987) 

Capacity Avadabdny 
Factor % Factor % 

11% 

61% 

I~% 

91% 

60% 

59% 

i.9% 
73% 

18% 
94% 

69% 

73% 
- - -----~--

(c) The taraet of tbe year IS 88-89 is 
S 6. 2.0 Qli1lio~ unltl of electricity. 

National Policy on Mentally Retardfd 
Persons 

274. DR. V. VBNKATESH: Will the 
Minister of WELFARE be pleased to 
state: 

(a) wbether Government are consJd~ring 
any National policy on mentally retarded 
persons; 

(b) if 10 tbe details thereof; and 

(c) If Dot, tbo rea.ODS therefor? 

THE DEPUTY M1NISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) to (d). SUllcstion 
have been received from time to time resar· 
diDI various aspects iocludinl leaislative 
measures for. the welfare of handicapped. 
A committee under the chairmanship of ex-
JU$tice Babrullslalll., M. P. bal been set up 
to look into tbJs. 

M .... tlaa. bet.een Soviet State 
Co ..... "" aDd Eqfaeerlag Indoltry 

of IncI·l. 

275. SH81 SOMNATH RATH: Will 
the PRIMS MlNISIBR. bo plcasod to It,,, : 

(8) whether a meeting between tb" Soviet 
State Committee for Science and Techno-
logy and the members of tho Confederation 
of EogioeeriQI Industry of India held recen-
tly; and 

(b) if so, the results thereof '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINIS1ER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT. ATOMIC ENERGY, BLBCT· 
RONICS AND SPACE (SHRI K. R. 
NARAYANAN: (a) Yes. Sir. 

It is understood from Confederation of 
Engineering Industry that a meeting took 
place at New Delhi on Monday. 2S January, 
1988. 

(b) A protocol spelJing out tbe steps to 
be taken for intensifying the cooperation 
between tbe two organisations is understood 
to ha ve been signed. 

RebabilatJon of Mentally Handicapped 

2;6. SHRIMATI JAY ANTI PATNAIK : 
Will the Mmister of WELFARE be pleased 
to state: 

(8) whether Government have made any 
survey of tbe mentally handicapped persons 
in the country; 

(b) whether it is a {act that the rebabila-
tion servicc. for mentally handicapped did not 
find place in the primary health care system; 

(c) if 10, the specific steps proposed to 
be taken to provide proper rehabilitation 
services to such needy persons; and 

(d) tbe details thereof? 

TLIE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) While DO 8ueb 
surveys for mentally handicappd periODS 
were held. a NatioDsl Sample Survey was 
carried out to identify children bavina del.y-
cd mODtal development thmuab iDformatioD 
OD behavioural pattern of cbildrcD. 
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(b) to (d). The Primary Healtb Care 
system is designed for providing medical care 
and treatment of patients at the block level. 
RebabiJatatioo ser vices do Dot form a part 01 
the primary health care system as these are 
separate and distinct from the health delivery 
system aod noed separate set of manpower 
to provide services. Such an attempt bas 
been made on a pilot basis by setting up 
District Rehabilitation Centres to provide 
rehabilitatiOo services for all categories of 
handicapped at the primary health centre 
level. 

Besides the efforts made b'l' various 
State Governments, the Minl'itry of Welfare 
gives grants to Voluntary organis'ltions to 
establish institution for providing rehabilita-
tion c;ervices to the handicapped including 
mentally handlcdPped. DUring 1986- 87. 
this ministry asc;j·qted 47 Voluntary organisa-
tion~ to provIde 'ervices tor the mentally 
handicapped. 

I'owry Deaths 

277. SHRIMATI USHA CHOUDHARI: 
Will the Ministci of HOME AFFAIRS be 
pleased to state: 

(a) the n(}mb~r of dowry deaths reported 
in l>elbi dunng tbe last SIX months tlJl 3' st 
January 1988; 

(b) the number of per'\ons arn:sted in 
thic; regard; and 

Cc) 1he s.teps taken to check the increas-
ing number of dowry deaths? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEN)IO~S AND 
1 HE M1N ISTER OF STAlE IN THE 
MINISl RY OF HOME AFFAIRS ,SHRI 
P. CHIf>AMBARAM) : (a~ Durlllg the last 
six months, viz. from Augu~t 1987 to Jan-
uary, 1988, 42 c~ .. el of Dowry dt:.lth have 
been reported an Deihl. 

(b) 62. 

(c) The followins ~leps huve been 
taken: 

(i) A Special Cell for crime ... i".t 
women, headed by a lady Deputy Commi. 
ssioner of Police, has been set u\) at the 
Dethi Police Headquarters. Similar Cells 
have also been tet up at 6 District a_d. 
quarters of the Delhi Pollee. 

(ii) All such cases arc investigated by 
Senior Police Officers under the direct ~lt1't'r· 
vision of the. concerned Deputy Commlhi-
oner of Police. 

(iii) Under Section 7 (ii) of tbe D~wry 

Prohibition Act 29 Women Organisations 
have been issued certificates to file oomplai-
nts about dowry offences. 

tiV) Short stay homes have be-en set up 
by the Delhi Administration for dSe by 
women in distress. 

(v) The public is educated about the 
dowry evil through the media. 

(vi) Inquest proceedings under Section 
176 in aU ca~e'i of death of women under 
suspicious circumstances within 7 years of 
rna rriage are conducted by the Suh Divisional 
Magistrate. 

(vii) New Sections 11 3·A Bnd J .3, B, 
insert~d in the Indian Evidence Act, and 
304 B of the Indian PeDal Code, permit R 

pre(iumption by the Court about abetment of 
I"ucide of a married women, if baraslmtnt 
for dowry is proved. 

(viii) All the offences under the Dowry 
Prohibition Act have now been made cpgni. 
zable, non bailable and nOD·compoundable~ 

Ox) Under Section 498 A IPC cases of 
harrac;o;ment and cruelty to women hy th'eir 
in~laws have been made cognizable. 

ImplementatloD of lO-Potot Progrannne 
by States 

i 78 SHRI DILEEP SINGH "BHlJRtA : 
SHRI V)RDIU CHANDER JAIN: 
SHRJ RADHAKANTA DJGAL : 

Will the Mini.ter of PROGRAMMB 
IMPLEMENTATION be pleased to stlt'e: 
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(a) the State-wise progress in regard to 
tbe implementation of 20- Point Programme 
during 1981-88; and 

(b) the latest position of different States 
which in the implementation of this progra-
mme during the 1987·88 meritwise? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRf B:REN SINGH ENGTI) : (a) State-

ment giving tbe target and acbievement for the 
period, Apri11987-JanuBry, 1988 in respect 
of Points! ttem!; covered in the Monthly 
Prolress Reportc; on the implementation of 
tbe 20-Polnt Pro~ramme Ie; la id on the table 
of the House (Placed in Library see No. L T 
5626/88). 

(b) Statement- - 11 indica ting the position 
secured by Statec; in order of merit for the 
period April , QR 7 -JanuRry, 1988 in the 
implementation of the 20 -Point Programme 
is laid on the Tahle of the House (Placed in 
Library See No L T S626'8 8). 

Violations on Borders 

279. SAR1 R \J KUM AR RAJ: Will 
the Mini~ter of DEFENCE be pJeased to 
state: 

(a) the number of times violation of bor-
ders of tbe country was committed during 
the period beginning from 15th November, 
1987 to 5th February, 1988; 

(b) tbe names of the countries which 
violated tbe borders or the country and the 
reasons therefor; and 

(c) action taken by Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DBV) : (a) to (c). While 
tb2lre bas been no violath>o of our borders 
by any foreign country, during tbe Deriod 1 S 
November 1987 to 5 February 1988; there 
bave been some cases of unprovoked firing 
by the Pakistani troops across tbe line of 
Control and in the Siachen Glacier area in 
Jammu and Kashmir J 

In the Bastern Sector, due to the differ-
ences in interpretation of tbe McMoban 

Line, which constitutes the InternatIonal 
boundry in this Sector but is Dot rtcognised 
as such by China, there are possibilities of 
inrringement of the border taking place. 
These matters are under discussion 
with the Chinese authorities with a 
view to resolve any problem ariaiD, 
therefrom through peaceful negotiations. 

[Eng/i.>h) 

Deportation of Win Cbadba 

280. DR. DATTA SAMANT : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the efforts made by Government to 
get Shri Win Chadha deported from tbe 
United States; and 

(b) when he is likely to be brought to 
India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) and (b). 
The passport of Shr i Win Chdaha has been 
revoked and the Government of the United 
State~ have been reqursted to send him back 
since he is an Indian citizen and is now 
without a valid travel document. The Gov-
erment of India have been given to under-
IJtand that Shri Win Chadha bolds perma-
nent residence status (Green Card) in U.S.A. 
and. tberefore, he can not be deported 
until and unless be violates U. S. Jaws which 
~ould render him hable to deportation. 

Entry of Foreigners without 
Passports 

281. SHRI BHATTAM SRIRAMA 
M UR 1 Y: Will tbe MinIster of HOME 
AFFAIRS be pleased to state: 

(a) whether several foreigners are 
ente-flOg into India without valid passports 
every year; 

(b) jf so, tbe number of such persons 
during 1987 and how docs it compare with 
the figures for p 1St three years; 

(c) whether such persons are resorting to 
take passports; 

(d) the number or infiltrators from Pakis-
tan detected in the various States durio8 the 
last one year; 
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(e) whether such elements are round 

Indulging in anti~national and communal 
troubles; and 

(f) if so, steps taken to check these acti-
vities ., 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARM) : (a) to (f). The infor-
mation is being collected and will be laid on 
the table of the house. 

Implementation of 20-Point Programme 
in Rajasthan 

282. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether Ra jasthan has lagged be-
hind in the implementation of the 20-Point 
Programme; and 

(b) if so, the rea 'ions thereof and tbe 
names of the agencies responsible therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY or PLANNING AND MINIS-
TER OP STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SiNGH ENGTI) = (a) The 
performance of States in the imph·mentation 
of the 20 ·Point Programme-l 986 (TPP-
86) is judged on the basis of achievements 
made in respect (f the 20 items in the 
Monthly Progress Ro:'rorts of this Ministry. 
Tbe percentage achieve'went of th('! Rajasthan 
Government during April, 1987- January. 
1988 hall beetl 87% which is categorised as 
"GOOD". It has been ranked l'ilh among 
25 States. Rajasthan cannot be said to have 
lagged behind in tbe overall implementation 
of the Programme. 

(h) Does not arise. 

Conference of StRtc Minister ror 
Trihal I)l'vcJopment 

283. SHRJ BAJU nAN RIYAN : 
DR. V. VENKATESH : 
SHRI BASUDEV ACHARIA : 
~HRI MANIK SANYAL: 

Will the Minjst~r of WELFARE be 
pleased to state : 

(a) the views expressed b)' different 
State Ministers during tbe Conference of the 
State Ministers for Tribal Development OD 
7 January, 1988 at New Delhi; 

(b) the reaction of Union Government 
thereon; and 

(c) the c:te~t:; f"r.'po~ed to be taken on 
the views exrrec;~eci hy different States? 

THE DEPUTY MINISTER IN THB, 
MINISTRY OF WEI FARE (SHRIMATI 
SUMATI ORAON) : (a) and (b). The Con-
ference of State Ministers on Tribal Deve-
lopment was held on 6th January. J 988. 
The State Minister generally agreed with tbe 
Central Government <'n the need for impro-
ving the planning f'rocess for tribal develop-
ment, strenglhening the iO"plementiol 
machinery in tribal areas, adequate rehabili-
tation of displaced tribal!, implementation 
of protective measures and elimination of 
exploitation in marketing of tribal produce. 
In this regard, they welcomed tbe settin. up 
of the Tribal Cooperative Marketin, Deve-
lopment Federation of India Ltd. They also 
weJcomed the prof"0lled formuJation of a 
National Policy on Rehabilitation of DI.-
placed Tribals. 

(c) Follow 4 up action will be taken witb 
State Governmenfs on making Inte.rated 
Tribal Development Project (ITDP) .1 8 
unit of planning in trihal areas. Follow-up 
action will also be taken for strena,benia., 
the administrative machinery in tbese areas 
with the as"istance of State Governments 
and on devolution of more powers, financial 
as well 3" administrative to them. Review. 
will be made of the steps taken by State 
Government~ in implementation of protec-
tive measures during Annual Tribal Sub-Plao 
discussions. 

Permissible Limit for Radio-activit, 
In Food! 

284. SHRI.P.R. KUMARAMANGLAM: 
Will the PRIME MI"-ISTER be pleased to 
state : 

(a) whether tbe Atomic Energy Repl.-
tory Board has laid down permissible Umita 
for Cesium 137 and S(rontium 90 for foods, 
and jf so, the details thtreof iodicatio, wbeq 
these were enforced; 
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(b) whether tbere have been disturbing 
reports on food pollution from radioactivity 
in foods after Cbernobyl. and if so, tbe 
details tbereof; 

(c) whether standards laid down under 
(a) above bave been observed by the 
BARC; 

Cd) how many food samples were tested 
for Cs 137 and Sr 90 after April, 1986 and 
tbe resutts obtained on eacb of them; and 

(e) wbether any lots were found to be 

bigher thaD permissible levels and if so. bow 
these were disposed off 1 

THB MINISTER OF STAtE IN THE 
MINISTR. Y OF SCIENCE AND TECHNO-
LOGY AND MINISTER OB STATE IN 
THE DEPARTMENTS OF OCEAN 
DBVELOPMENT, ATOMIC ENBRGY, 
ELECTRONICS AND SPACB (SHRI 
K. R. NARAYANAN): (a) Yes. Sir. 
The Atomic EnerlY Regulatory Board on 
2Vth August 1987 formally prescribed tbe 
permissible levels for Caesium -13 7 and 
Strontium-90 in food products. The levels 
prescribed by tbe Atomic Energy Regulatory 
Board are a8 follows ; 

-------- - -_--_. _--
Food Items Permissible levels fixed by the Atomic 

Encrgy Rcgulatory Board 

Caesium-137 Strontium-gO 

1. Milk (BQ/l) 30 10 
2. Milk Powder (DQ/KG) 330 110 
3, Butter and Butter Oil (BQ/KG) 40 )5 
4. All other food items (DQ/KG) 40· 15 

(Meat, Cereals aod Vegetables) 

*as alainst 60\) BQ/KG fixed in the FEe Countries} 

(b) Reports bave appeared in the Press 
regarding radioactivity in food items after 
Cbernobyl accident. from European countries 
and about imported dairy products in 
Bangladesh, Nepal and Philippines. In India, 
somo reports have appeared expressing con-
cern about Irish butter imported by tbe 
Indian Dairy Corporation (now NODB). 

(c) Yes, Sir. 

(d) and (e). As on February 12, 1988, 
2450 samplts were tested, All tbe samples 
except ODe imported meat sample were within 
the prescribed limits. In the moat sample 
the activity was 106 BQ/KG as against tbe 
prescnbed limit of 40 BQ/KG. Tbe P0tt 
Health Officer was advised not to release the 
con,ignment for consumption. 

I.ctla', aclde,emeat about Ocean 
DevelopmeDt 

285. PROF. P.J. KURIBN: \\ilI ,be 
PRIME MINISTER be pJeased to state: 

(8) tbe details about the occan develop-
ment work done by India so far with the 
achievement made; 

(b) whether India is seeking the co-
operation of other coyntries in this regard; 
and 

(c) if so, the details tbereof ? 

THE MJNJSTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY. ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) The thrust arcas in 
the field of Ocean Development have been 
framina of policies for ocean development; 
promotion and coordinatian of research and 
development of marine sciences in different 
laboratories, :esearch institutions, institutes 
of tecbnololY; sur\leys of the ecottornic zone 
-its mappina and delineation: identification 
~nd assessment of fishery resources; Antare-
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tic research; survey aDd exploration of deep 
seabed for polymetallic nodule.; harnessing 
of renewable sources of energy; acquisition 
of oceano-graphic researcb vessels; and the 
development of requisite manpower. Consi .. 
derable progress has been made in all the 
programmes. 

As a result of extensive survey and ex .. 
ploration of polymetallic nodules carried 
out, India became the first country in tbe 
wor Id to be aJlotted a mine site in the 
Central Indian Ocean covering an area of 
150,000 square kilometres. 

So for seven expeditions have been sent 
to Antarctica successfully. Because of the 
scientific work done during these expedi-
tions. India attained the status of a Consul-
tative Party in the Antarctic Treaty !;ystem, 
bas been admitted to the Scientific Com-
mittee on Antarctic Research (SCAR) and 
to the Convention on the Conservation of 
Antarctic Marine Living Resources 
(CCAMLR). 

(b) No, Sir. 

(c) Does not arise. 

{Translation] 

Escape of terrorists from custody 

286. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether a number of terrorists 
escaped from police custody in Punjab during 
the last ODe year; 

(b) if so, the details tbercef; and 

(c) the steps taken to check recurrence 
of such incidents ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS· 
TRY OF HOME AFFAIRS (SHRI P. 
(CHIDAMBARAM): (a) aod (b). The 
information is being collected and will be 
laid 00 ,be Table or the 80uae_ 

[En,lishl 

New lelf -emploJmeot Ie_me for 
Bx ... sen leemeD 

287. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Mini.tcr of 
DEFENCB be pleased to state : 

(a) whether a new self-employment 
scheme for ex-servicemen hal been intro-
duced; and 

(b) if so, details thereof and the im. 
provements made thoreunder 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON· 
TO,)H MOHAN DEV): (a) and (b). Yes, 
SIr. The Governmcnt has introduced two 
Self Fmployment Scbemes for EX-5ervice" 
men, i e. SEMFEX·I w.e.f. 1-4-1987 and 
SEM rEX-II w.e.f, 1 S ·1· J 988. The details 
of SEMFEX-J and SEMFEX-Il scbemes 
with the improvements made thcreunder are 
given below in statement I and statement 1I 
respectivelY. 

Statement I 

Sel/-emplopme", Scheme lor 
Ex-serviceme. (SEMFEX-J) 

SEMFEX-I: (Self-employment for Ex· 
servicemen). Scbeme formulated by tbe 
Centre with ~ the assi'ltance of Industrial 
Development Bank of India (lOBI) was 
launched on 1-4"1987 to encourage and 
assist ex·servicemen, disabled service person-
Del and widows of ex-servicemen to take to 
self· employment ventures. The details and 
special features of SEMFEX .. I Scheme are 
glveo in the succeediog paragrapbs. 

(8) Selection, training, consdJtancy ser-
vice, writing of project report, and 
sanction of loans will form one 
complete packaae; 

(b) From tbe Contral Welfare Funds, 
tbe Directorate Oeneral Resettle· 
ment wiJJ invest R.. one crole 
annually with lOBI and create a 
rcvolviDS fwd for Seed capital 
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assistance for self-employment ven-
tures of ex-servicemen, widows of
servicemen, and disabled personnel.
An equal amount will be contribu-
ted by IDBI. A seed capital loan
upto a maximum of Rs. 1,80,000
would be provided on soft terms,
without any security or collateral;

(c) Promoter's contribution will be
only 10 percent, as against mini-
mum promoter's' contribution of
12.5 percent to 22.5 percent of
project cost under normal IDBI
Scheme;

(d) Central and State subsidy will not
be taken into account towards
means of finance of the project
cost. Sucb subsidy and otber con-
cessions available will be retained
as cushion for working capital by
ex-servicemen entrepreneurs;

(e) No collateral or security other than
the assets of the project would be
necessary,

(f) Term Loans will be refinanced by
IDBI;

(g) The Ex-servicemen intending to
avail of assistance under tbis scheme
would approach the Zila Sainik
Boards (Z5B,) and furnish infor-
mation (in quadruplicate) in the
prescribed format. After satisfying
themselves about the eligibility of
the ex-servicemen under the
Scheme, the ZSBs would forward
3 copies of the application with
necessary certification to Rajya
Sainik Boards (RSBs), wbo would
in turo forward 2 copies rb-reof to
the concerned State Fiua nc ia l Cor-
poration (SFC) headqua ter s, On
receipt of the reference from RSBs,
the SFCs would get in touch with
enterpreneurs and obtain necessary
application forms in the appropriate
form for grant of assistance. After
carrying out the scrutiny, the SFC
will refer the proposal to the
Screening Committee within one

. month from the date of receipt of
the reference from the RSB. For
sanctioning loans, there will only be
OJle committee at the State level to

know as Screening Committee con-
sisting of : (i) Managing Director of
the SFC concerned (Convenor),
(ii)· Secretory, Rajya Sainik Board
(RSB), (iii) Representative of
IDBI and (iv) : Representative of
participating bank, if identified.
Tbere will be no quorum for the
meeting of the Screening Commit-
tee, the Committee may meet atleast
once a month. After the proposal
is cleared by the Screening Com-
mittee, the loan as well as Seed
Capital Assistance would be sanc-
tioned by the SFC without delay.

Other Salient Aspects of SEMFEX

Eligible Projects

(i) All projects under the purview of
KVIC, Agro-based industries, New
Industrial Projects under Small
Scale Sector including transport
and other eligible Industries which
qualify for assistance under the
Refinance Scheme for IDBI, will be
covered under this scheme.

(ii) The cost of project shall not exceed
Rs. 12 lakhs.

(iii) Loans upto Rs. 50,000 will be
covered under the existing Com-
posite Loan Scheme of IDBI. 100
per cent amount will be financed
by the SPC/Bank and refinanced
by IDBI. No promoter's contri- I

bution is required. Tbe loan will
bear a concessional interest of 10
percent per annum if located in
notified backward area and 12 per-
cent per annum if located in other
areas.

(iv) Assistance for purchase of vehicles
by ex-servicemen would be limited
to purcbase of two vehicles per ex-
servicemen/unit. The. maximum
number of vehicles per borrower
cooperative/company will be 20.

Source of Funds

The project cost (for other than Compos
site Loan Scheme) comprises cost of land,
building, plant and machinery, other fixed
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as&ets and margin for working capital and is 
financed by promoter's contribution, soft 
seed capital asststance and term loan. Under 
tbe Scbeme, promotor's contribution will be 
10 percent of the project cost soft seed 
capital assistance upto 1 S percent shared 
equally by DGR and IDBI and term loan 
7S%. The maximum project cost permissible 
under the SEMFBX Scheme is Rs. 12 lakbs. 
As an example, jf tbe project cost is Rs. 1 
lakh, the components will be : 

(a) Promoter's contribution Rs. 10.000 
( I 0% of Total project 
cost). 

(b) Soft seed capital Rs. 15.000 
assistance. (upto 10% (Rs. 7,SOO 
of Total project cost) each by DG R 

& JDB1) 

(c) Term Loan Rs. 75,000 
(75% of total project 
cost) 

Rs. 1,00,000 

Interest 

(a) Soft Se~d Capital Ass/,france: Nor-
mal in terest of 1 % p.a. in the nature of 
Service cbarge payable unnaully. The rate 
wiII be subject to review during the currency 
of the soft seed capital assistance. If the tin-
ancial position and profitability of the unit 
permits, a higher rate of interest, not exceed-
ing the applicable rate for normal term 
loan. will be charged. 

(b) T~,.m loan: The term Joan wilJ not 
exceed Rs, 9 lakbs. It will carry concessi-
ollal rate of interest 12.5 percent per annum, 
if located in notified backwared areas and 
13.5 percent if located in other aeras. In the 
case of loans for acquisition of vehicles, a 
uniform rate of 12.5 per cent per annum will 
be charged. Assistance for purcha.e of vebicles 
by ex 'servicemen would be limited upto 
2 vehicles per enterprcneur/unit. 

Repay~"t Period 

The soft seed capital assistance will be 
repayable over a period of upto teo yean 
Including an il1itial moratorium upto 
S yearl. The term Joan would be repayable 

over upto 10 years including usual arace 
period of I to 2 years. Transport )oanl 
will be repayable in S years. 

Security 

As stipulated in tbe Scheme, no security _ 
including collaterals, should be insisted upon 
for soft sted Capital assistance. In respect 
of term loans, SFC should take the normal 
security by way of charge OD the assets cre-
ated out of the assistance provided by it aDe 
collateral security or third party guarantee 
need not be insisted upon. 

Procedure for Channelising AI,lstance 

State Financial Corporations (SpeS) or 
State Industrial Development Corporation 
(Which combine in them the functions of' 
SFes) in their respective State/Region will 
act as agents of IDBI for section, disburse-
ment and recovery of soft seed capital anis-
tance. as well as normal term loan for tbe 
project. Loan wi IJ be sunctioned after ass-
essing the viability of the projects. 

Training 

(i) EDP trainiog is not to be taken al 
an essential condition for assistance under 
the scheme. Training will, however, be arran-
ged where it is con~idered necessary by the 
Screening Committee. Sanction/disbursement 
of assistance is not to be beld up on accouot 
of the ex-servicemen having not undergone 
training. 

(ii) Each State/UT has been requested 
to earmark suitable accommodation for con-
ducting training. Administrative cost incurred 
in collecting tbe sponsored candidates 88 
also payment of stipends for tbe duration of 
training, where applicable, wHl be borne by 
tbe Rajya Sainik Boards. 

(iii) The Directorate Oeneral of Resett-
lement has earmarked part of its income for 
promoting self· employment, State/Union 
Territories arc advjsed to apportion, like-
wise. part of their income from tbeir Welfare 
Funds for self-employment assistance. 

(ix) All trajnin. expendIture. like ~OIt of 
traininl, papers/ material 'ncluding remuner-
ation, if Bny. to faculty will be met by lOBI. 
Expendjturo towards preparation of project 
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reports, consultancy service!, etc., from Tec-
hnical Consultancy Organisation/Small Ind-
ustries Services, Institute/other agency 
will also be borne by IDBI subject 
to a maximum of Rs. 2,500 per person. 

Cour" Duration 

The course duration wit be decided by 
Technical Consultancy Organisation. 

Statement II 

'Prom Arms 10 Farm,' (SEMFEX-ll) Schtme 
(SeU-employment) lor Ex-Servicemen 

'From Arms to Farms' (SEMFEX·II) 
Scheme was introduced w.e.f .• 5th January 
J 988 with tbe assistance of Natinoal Bank 
for Agriculture and Rural Development (NA-
BARD) for encouraging ex-servicemen, dis-
abled soldiers and widows to undertake agri-
culture and allied activities or to set up vi1l-
aae and cottage industriesl 1 jny industries 
in rural areas. The scheme bas two sub sche-
mes 88 under : 

<a> Farm Sector : Tbis covers develop-
ment of agriculture aod allied activities e g. 
purcbase of tractof. minor irrigation, farm 
mechanisation, land development, dairy. 
poultry, fisbries, sheep rearing. PlantatIOn, 
wasteland development, nurseries, etc. 

(b) Non-Farm See tor : This includes 
financIal assistance for setting up new units, 
tiny, cottage, Kbadi, Village industries! S51 
handloom, bandicrafts. coir, seri-culture. 

Aim 

2. The aim of SEMFBX- II Scheme is 
to provide a compreheDsive package of credit 
measures for encoUralio& ex-servicemen. 
disabied service personnel and widows of 
servicemen to undertake agriculture and 
allied activitics or to set up non-farm units 
in rural areas. 

3. Special feature of SBMFEX.II 
Scheme are liven below: 

(a) No marlin lOoney is required to bo 
contributeG b, the promoters for projecti 

with an outlay of Rs. 30,000 under Don-
farm sector. In addition to composite loan 
of Rs. ~O,OOO. a separate loan for constru· 
tion of worksbed ranging between 
Rs. 30,000 to Rs.? ,SOO. is available to 
beneficiaries under tbe scheme. 

(b) ex-servicemen wbo bave tbe requisite 
talent but lack necessary monetary resources 
to meet the margin money required for avail-
ing of financial assistance for project In 
non-farm sector will be eligible for soft loan 
assistance at conccssional rate of 1 % for 
projects costing upto Rs. S lakhs. 

(c) For expeditious sanction, projects 
costing upto Rs. 30,000 botb in farm and 
non-farm sectors will be cleared by the flDa-
Dcial institutions in tbe district within one 
month of submission of loan application and 
project report. 

(d) In some States, Ex-servicemen Deve-
lopmeat Corporations have been Constituted. 
National Bank will be prepared to rebnaoce 
projects for infrastructural support for 
ex-servicemen through the existing and other 
Ex-Servicemen Development Corporations 
as and when established under State aegia. 
Sucb Corporations must have government 
permission to borrow money from baokiog 
institutions. 

(e) No additional security will be requi-
red for obtaining the soft loan assistance 
available uoder tbe Scbeme. In respect of 
term/composite loans, no collateral security 
other than that of assets obtained throusb 
financial assistance will be insisted upon upto 
Rs. 25.000 or a. may be decided dy RBI 
from time to time. 

(f) With a view to assisting ex-service-
men in preparing project reports for under-
taking activities pertaining to agriculture and 
allied activities, National Bank will make 
available model schemes for some of the 
major activities IUch as dairy, poultry. fish-
eries, sheep/soat reariDi. etc • ., to all Zita 
Sainik Boards (ZSBS ) for assistanco of 
ex-scrvicemen. 

(I) Under National Bank'. proposed 
scheme for funding voluntary/promotional 
agenCies for establishment of production-
cwn·traiDwB CCDUCS. tbe ZSBJRSB OJ other 



93 PHALGUNA $, 1909 (SAKA) Wrltt,,. IInsWl", 9 

welfare agencies of ex-sevicemen may avail 
of tbe facility for openlol such centres for 
vocational training of Ex-servicemen. The 
details of tbe scheme will be circulated after 
finaliBation. 

Oth" Salllnt Feature. of Sem/lx·ll Scheme 

4. Loan Amount: (a) Farm Sector: No 
upper ceiling is prescribed for loans under 
farm sector. 

(b) Non-Farm Sector: Financial assista-
nce for projects upto Rs. 5 lakhs only will 
be eligible for setting up units in rural areas. 

Margin Money 

S. Promoter's contribution will be as 
under for Non- Farm Sector :_ 

(a) LoaD upto Rs. 30.000 Nil 

(b) Above Rs. 30.0aO and upto 
Rs. 1 lakh 5% 

(c) Abovc Rs. 1 lakh and upto 
Rs. S ~khs 10% 

For Parm Sector the classification will 
bc based on the land holding of tbe benefi-
ciary i.e. Small Farmer S%. Marginal Farmer 
J 0% and Other Farmer) S%. 

Rare of Interest 

6. (a) Non·Farm Sector 

(i) [,oan upto Rs. 30.000 

(ii) Loan above Rs. 30,000 

~O% 

12 5% 

(b) Farm S(etar : It will depend UPllfl 
the land balding of the beneficiary. II 
will depend on the income If the income 
is less than Rs. 4 8001- P.A. rale of 
interest wiJI be 10%. otherwise 12%. Income 
limit is converted into land holdings which 
differ from State to State. 

S~curlty 

7. No additional socurity will be required 
for covering tbe soft loan assistance provided 
under non- farm sector. 

In case of loans secured through banks 
security for loaD. will be as per RBI/National 
Bank guidelines issued from time to time. 

Snft Loa" Allillanel 

8. Ex-servicemen enterpreneur. who have 
the requisite talent but lack necessary mone .. 
tary resources to meet tbe promoter·, contri-
bution will be provided necessary margin 
money as loan for non-farm proj~c-t" Rt a 
nominal service charge of 1 per cent ( %). 

Procedure for availing Loa" 

9. The role of Z'SBs/RSBs have been 
restricted to identification of the applicants. 
Thereafter. proc~ssing of the applications will 
be done by the bank/institutions. The financiaJ 
assistance under the scheme is provided 
through scheduled Commercial Banks, Land 
Development Banks, Regional Rural Banks 
and State CotJperative Banks (on behalf of 
District Central Cooperative Banks). depend-
ing on the type of the scheme. Loan up to 
Rs. 30,000/- will be sanctioned by the bank 
within one month of tbe receipt of application 
Corm. Loan above Rs. 30,000/- will be 

anctioned within three months from the date 
of rec('ipt of application. 

Trnilting 

I fl. National Bank bas agreed to provide 
faculty 'Support in respect of credit aspe:t 
free of cost, to prospective entrepreneurs 
who require such training before taking up 
project~. Rajya Sainik Boards wjJJ be respon-
sible for making all administrative arrange-
ments for such trainin. programmes. Such 
training programmes in the States/UTs will 
be organic;ed by Secretary. RSB in consulta-
tion with the Regional In-charge. National 
Bank in each State. 

Training of Servlct! Personnel 

II. Commandants Regimental Centres 
will forward applications of service personnel 
who wi'ih to avail of SEMPEX-I1 trainiDI 
to Secretary, Rajya Sainik Board of the 
State where the Centres are located. Depend. 
iog upon the response (rom the Regimeotal 
Centre~, arTanaements for trainiol could also 
be made at the Centre itulf. Nationa) Bank 
will sive faculty support for credit .spect 
of tbe training. 
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RecoDl .. eadatloDl of Dr, Gopal 
Staah Panel on MiDorlties 

288. SHRI O. M. BANATWALLA: 
Will tbe Minister of WELFARE be pleased 
to refer to tbe reply given to the Unstarred 
Question No. 666 on 11th November, 1987 
relardiog re-commendations of Dr. Gopal 
Sinab Panel on MinoritIes and state: 

(a) whether Government have finalised 
itl reactions and taken (lOa) decision on the 
recommendations of Dr. Gopal Singh Panel 
OD Minorities; 

(b) if so, the details thereof; 

(c) the main recommendations of the 
Hiah Power Panel on minorities headed by 
Dr. Gopal Singh; and 

(d) if the decisions have not been finalised 
the steps if any. taken to expedite the deci-
sioDs especially in view of the lact that it is 
DOW more tban four years since the report 
bas been submitted to Union Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (d), Tbematter is 
It ill under consideration of the Government. 

US Aid to Pa tistsn 

289. SHRI lNDRAJlT GUPTA: 
DR. B L. SHAILESH : 
SHRI BHATTAM SRIRAMA 

MURTY: 
SHRI MAHENDRA. SINGH: 
SHRI KRISHNA SINGH: 
SHRI PRAKASH CHANDRA: 

Will tbe Minister of EXTERNAL 
APFAIRS be pleased to state: 

(a) whether US President has sianed 
the SymiDlton Ind Soharz amendment 
waivers clearing tbe 480 million dollar US 
milita.., and ~onomic aid to Pakistan; and 

(b) jf 10, tbe details thereof and 
YO rnment', reaction tbereto ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (8) Yel 
Sir, except that the US assistance Package 
for Pakistan amounts to $ 580 million 
(approximately) for the financial year ending 
in September. 1988. 

(b) The waiver which was signed on 
January 15, 1988, is valid until April. 
1990. 

Government deeply regret that another 
waiver has been granted to Pakistan from 
US non-proliferation Jaws despite mountilll 
evidence of the non-peaceful dimensions of 
its nuclear programme. Government are 
also seriously concerned about the negativo 
implications of these developments for global 
non-proliferation efforts. 

[Translation] 

Circulation of Sarkaria Commission 
Report to States 

290. SHRI HARISH RAWAT : 
SHRI ANANDA PATHAK: 
SHRI PURNA CHANDRA 

MALIK: 

Will the Mmister of HOME AFFAIRS 
be pleased to slate: 

(a) whether Government propose to 
circulate the Report of the Sarkana Com-
mission to tbe State Governments to elicit 
their opinion; 

(b) if so, when; and 

Cc) whether any time-limit bas been 
given to the States to furnish their views 1 

THE M1NISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) and (b). 
Copies of the report of SarksTia CommIssion 
on Centre-State reJations have been sent to 
S tate Governments. 

(c) The State Governments have been 
requested to furnisb tbeir views by 30tb 
April, 1988. 
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Limitation period for entertaining 
applications by the Central 

Administrative Tribunal 

291. SHRI vJJAY N. PATIL: Will 
the PRIME MINISTER be p1eased to state: 

(a) whether the Central Administrative 
Tribunal doeCJ not entertain applications for 
cause of action arising three years before its 
formation in 1 98'; 

(b) if so, the reasons therefor: 

(c) whether Government propose to 
remove tbe limitation period: and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PER C::ONNEL, PUBLIC 
GRIEVANCEC;; AND PPNSTONS AND 
MINISTER OF ~TA TE TN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI 
P. CHTOAMBARAM) : (a) Section 21(2) of 
the Administrative Tribunal Act, 1985 
Ilitip111ates that the grievance in re-;pect of 
which an appli 'ation is made has arisen by 
reason of any order made at any time during 
the period of three years immediately pre· 
ceding the date on which fh~ jurisdiction, 
powers and authority of the Tribuna] 
become ~xerci<;abte under the Act in re40:ptct 
or the matter to which c:uch order~ relates. 
shall be entert~jned by the Central Adminis-
trative Tribunal. 

(b) In order to facilitate speedy disposal 
and to eliminate delayc; it is necessary to 
define some cut-or-point for decidmg the 
jurisdiction of tbe TrIbunal. The High 
Courts and the Lower Courts bad bowever 

jurisdiction ia roapect of MrVlce OIl*" .... 
of Central Government employeea Iprior to 
the settin! up of tbe Central Admini.trativa 
Tribunal w.e.f. I.J 1.198'. 

(c) There is DO proposal to remove the 
limitation period. 

(d) Question does not arise. 

Dates of criticality ror M.dra, 
Atomic Power Station t a 2 

292. SARI E. A YY APU RBDDY: 
Will the PRIME MINISTER be plea.ed • 
state: 

(a) whether the dates of criticalit)' for 
Madras Atomic Pow~r Station J aDd 2 bave 
undergone 5 and 3 revisions and the dat. 
were finally shifted to July. 1915 a.,d 
August 1985 respectively resultiol 1ft • dola, 
of 8t years and a years respectively; 

lb) the consequential cause over the .... 
and 

(c) tbe investment so far incurred OIl 
these two projects and the power poorate4 
8. on 1st January, 1988 and tbe COlt per 
Megawatt of the po\\er sene rated ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIBNCB AND TECHNO-
LOGY AND MINISTER OF STAB 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT ATOMIC ENBRGY 
ELECTRONICS AND SPACE (SHRI K. a. 
NARAYANAN): <a> Yes, Sir. The uAi. 
of Madras Atomic Power StatioDl were 
made critical in July 1983 and AQIUIt 1"$ 
respectively. 

(b) and (c). The inrormatioD i. fumltb· 
ed below: 

---------- - - ---~---
Original sanctioned Final sanctioned Power lenerat~d Tariff paiM, 

cost cost upto 31." .81 Itwb 
io million unit. 

Unit-I Rs. 61 78 crores Rs. t 18.23 crores 4260 @ ., pa'. 
(at 1965 "rices) 

Unit·JI Rs. 70.63 crores Rs. 127.04 crotes 1870 
(at t 967 prices) 
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Tribal lamilies brought abo" 
poverty IIDe 

293. SHRI HAROOBHAI MBHTA: 
Will the Minister of WELFARE be pleased 
to state: 

<a) whether Government have assessed 
the prescot status of tbose tribal families 
who bad been shown to have been lifted 
above poverty line at the end of the Sixth 
Five- Year Plan; and 

(b) if so, the steps taken by Govern-
ment to ensure tbat they remain above the 
poverty line ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATIORAON): (a) and (b). Under 
l.R.D.P. during the Sixth Plan period a 
family having an annual income of Rs 3 ·00 
or Jess was considered to be a family below 
the poverty line. In the Seventh Plan 
tbe poverty line has been fixed at Ra. 6400/-
annual family income but the cut-off line 
for identification of families for assbtaoce 
under IRDP is R". 4800/- annual income 
per famliy. Those families assisted dur-
io. the Sixth Plan who have not crossed the 
cut-off line of Rs. 4800/- annual income 
for no fault of there. arc cliaible for supple-
mentary dose of assistance to enable them 
to cross the poverty line. This covers tribal 
families also. 

The Ministry of Welfare is taking up 
intensive evaluation of family beneficiary-
oriented programmes in tribal blocks of 
Madhya Pradesh and Orissa in respect of 
tribal beneficiaries aulsted in the Sixth Plan 
(\980-85) period as well as Seventh Plan 
period upto March, t 988. 

Dumping of Nuclear Waste 10 Tibet 
by Chloa • 

294. SHRI KRISHNA SINGH: Will 
tbe PRIME MINISTER be pleased to state : 

(a) whether Government's attention bas 
bocn drawn to the news item captioned, 
"Tibet becomina n-waste biD" appea ~r1 in 
the uHindustan Times" dated 21 December. 
1987; 

(b) if so, whether Go,ernment hive 
studied the effects of Chloese turoin. of 
Tibet Into a dumpiog ground for n-waste, 
on India's environment and safety, if so, 
with what results; and 

(c) Government's reaction tbereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT ATOMIC ENERGY 
ELECTRONICS AND SPACE (SHRI K.R: 
NARAYANAN): (a) to (c). Government 
have seen tbe news item but have no infor-
mation on the nuclear waste reportedly 
being dumped in Tibet. However, constant 
monitoring of the environment in all areas 
(including forests, vegetation and water 
resources) is done by the concerned agencies 
in India. 

Fresh notices to owners of high 
rise buildings 

295. SHRI BANWARI LAL PURO-
HIT: Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether some of the builders and 
owners of the high rise buildings in the 
Capital have been issued fresh notices to 
make their buildings safe according to speci-
fication of the fire departments; as reported 
in the 'Indian Express' dated 30 December. 
t 987; 

(b) if so, the details thereof; 

(c) whether a larae number of owners 
of higb rise buildings bave completed the 
fire safety me.5ure!; and 

(d) if 80. the number of such owners 
and whether they bave been issued no 
objection certificates ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SURI 
CHINTAMANI PANIGRAHI): (a) Yea, 
Sir. 
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(b) A statement indicatina building 
owners who have been issued frosb notices, 
i. liveD below. 

(0) and (d). Ooly one building owner 

out of tbe abovo bas complied with tbe 
provisions of the Delhi Fire Prevention and 
Fire Safety Act, and Rules made thereunder, 
to whom a • no objection certificato' bal 
been issued. 

81. 
No. 

Name of tbe building aod 
Address 

Statemeat 

1. Mesbdoot, 94 Nehru Place, New Delhi. 

2. Chiranjiv Tower. 43 Nehru Place, New Delhi. 

3. Surya Kiran, 19 K. G. Marg. New Delbi. 

4. Prabbat KiraD, 17 Rajendra Place, New Delhi. 

S. Ansa} Dbawan, 16 K. o. Marg, New Delhi. 

6. Manisha Building, 75-76, Nehru Place. 

7. Eros Apartment,S 6, Nehru Place, New Delhi. 

8. Pragati Tower, 26 Rajendra Place, New 
Delhi. 

9. MaDjusba House, 57 Nehru Place, New Delhi. 

10. Mansarover Bldg. 90, Nehru Place, New 
Delhi. 

11. Prapti Housc, 47·48, Nehru Place, New 
Delhi. 

Builders 

Ansal Properties & Industries Pvt. 
Ltd., 7, Tolstoy Marl, New Delhi. 

-do-

-do-

MIs Delhi Towen Pvt. Ltd. Plot 
No. 17, Rajendra Place, Prabhat 
Kiran Bldg., New Delhi. 

Ansa) Properties &. Industries Pvt. 
Ltd., 7 Tolstoy Mars» New Delhi. 

-do· 

MIs S. K. Constn. Pvt. Ltd. Eros 
Cinema Bldg. Jangpura Bxtn. New 
Delhi. 

MIs Praaati Constn. Company 4th 
Floor, Shilla HOUle. 73· 74, Nehru 
Place, New Delhi. 

Ansat Properties &. Industries Pvt. 
Ltd., 7 Tolstoy Mara. New Delhi. 

-do-

MIs. Prapti Constn. Company, 6, 
Nehru Place, New Delhi. 

12. Alba Deep, 9 Haily Road, New Delhi. Ansal Properties'" Industries Pvt. 
Ltd., 7 Tolstoy Marg, New Delhi. 

13. Madbubao, S S, Nehru Place, New Delbi. Ansa) Properties & Industries Pvt. 
Ltd., 1 Tolatoy Mar" New Delhi. 

14. Akash Deep. 2d·A, Ba ruhamba Road, New .. do-
J)clhi .. 
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I 2 

I~. Deep Shit a, 8, Rajendra Place, New Delhi. 

3 

Mis Delhi Towers Pvt. Ltd., Plot 
No. 17, Rajendra Place, Prabbat 
Kiran Buildmg. 

16. kattaD Jyoti, 18 Rajendra Place. New Delhi. MIs Kumar Constn. Pvt. Ltd., 
Eros Cinema Bldg. Janspura Extn., 
New Delhi. 

17. Kirti Mabal, 19 Rajendra Place, New Delbi. Ansal Properties & Indu8tnes Pvt. 
Ltd., 7 Tolstoy Marg, New Delhi. 

18. New Delhi House, 27 Barakhamba Road, 
New Delhi. 

Mis New Delhi Hotels Pvt. Ltd., 
Hotel Ambassador, Sujan Singh 
Park, New Delhi. 

19. Devita Tower, 6 Nehru Place, New Delhi. MIs Pragati Constn. Pvt. Ltd. 6, 
Nehru Place, New Delhi. 

20. Dakshneabwar, 10, Haily Road, New Delhi. M!s RiVIera Apartments, Pvt. Ltd., 
10 Haily Road, New DelhI. 

21. SbceUa House, 73·7 4. Nebru Place, New 
Delhi. 

MIs Pragati CODstn. Company, 
6 Nehru Place, New Delhi. 

[TrmuIGllorr] 

alcruitment camp iD JbuaJhuDU 

296. SHRI MOHO. AYUB KHAN ~ 
Wih tbe Minister of DEFENCE be pleased 
to stale: 

(a> whether Government propose to 
oraaniae. recruitment camp in Jhunjhunu 
ID Rajasthan; and 

(b) if la, when it is likely to be 
dtpDleed ? 

• 1 THE MINISTER. OF STATE IN 
T~ MlN~tRY OF DEF~NCE (SHRI 
SONtOSH MOHAN DaV): (a) No, Sir. 

\ ") Docs Dol arise. 

[Eng/ilh] 

Creation of Senior Posts for Group 'A' 
Ceotral Services 

297. SHRI P. M. SA YEED : win the 
PR.IME MINISTER be pleased to state: 

(a) whether steps have be CD taken to 
create mor..; ~eDior posts for Group 'A' 
Central SClvlces; 

(b) If so, the betails of tbe measures 
adopted in this reiard; 

(c) whether some selection arado posts 
would be created with retrospective effect 
and If so, tbe rationale for tbe same; and 

(d) tbe total number of additional posts 
proposed to be created and the time by 
which the~e posts would be created 7 
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THE MINISTR OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIBVANCES AND PENSIONS AND 
MINISTER OP.8TATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) aDd (b). Yes Sir. The Gov-
ernment have issued orders for tbe creation 
of non-functional Selection Grade posts in 
the pay scale of Rs. 4S00-3700 at 15% of 
tbe senior duty posts which bas substan-
tially added to the promotion opportunity in 
Group ·A' Central Services. With this, tbe 
criteria for promotion to the Selection 
Grade and the basis for computing the Dum-
ber of Selection Grade posts have becn 
made uniform in All India and Group • A' 
Central Services. 

(c) Tbe orders for creation of Selection 
Grade posts bave been issued on the recom-
mendations of the Fourth Pay Commission 
which have been made effective from 
),1.1986. 

(d) Over 2200 additional posts in the 
non-functional Selection Grade posts are 
likely to be created in Group' A' Central 
Services. The various cadre controJJing auth-
oritics have either created or are in the 
process of creatioD of such posts in their 
respective cadres. 

SC/ST Chairmen in Public Undertaking. 

298. SHRI MUKUL WASNIK: Will 
the PlUME MINISTER be pleased to state: 

(a) the number of Scheduled Caite and 
Scheduled Tribe Chairmen in the public 
undertakings and cooperative undertaldnas; 
and 

(b) the criteria for making such appoint-
ments? 

THIi MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM· 
BARAM) : (a) and (b). A Statement is liven 
below. 

StatelDeDt 

The policy of tbe Government is 
to appoint through a fair and objectivo 
selection procedure outstandinl profe'lional 
manalers to Level·1 and Level-II POlts aDd 
posts at any other Level as may be decided 
by the Government from time to tiroe. Tbil 
includes posts of Chairm~' in public sector 
undertakings. It may be stated in tbis coo .. 
text tbat full-time Board level posts aDet 
part-time Chairman In Central Public Enter-
prises are contractual posts and penODI are 
appointed for a fixed tenure. 1 be term. aDd 
conditions of fuJI-time Board level appointees 
include a clause by which their services 
could be terminated by giving tbree month. 
notice on either side without assiaoiol 
any reasons. These are not promotion posta 
and seletioDs are dODe purely on merit and 
suitability of tbe candidate. 

The criteria followed by the PESB while 
considering selections for such posta are 
mainly the suitability of the person for a 
particular post, keeping in view tbe job des-
cription aod specification of the post, per .. 
formance at tbe interview, their confidential 
reports and appraisals wherever applicable 
tbere overall performance, significant contrI-
bution in the Bile of their activity, their qua-
lities of leadership, dynamism, initiative. 
vision and their ability to perceive and ana-
lyse problems. 

Government have also rccoanised the 
need to develop a cadre of profes.ionaJ 
manaaers within the public sector. Hence unlets 
markedly bctter candidates arc available from 
out,ide, internal candidatea, employed ia 
the public sector enterprises, will be preferred 
for appoitment to Board level posts. If inter-
nal candidatel are not available, preferencc 
will be given to candidates workinl in other 
public sector enterprises, either in the same 
area of busincss or in other areas. Mobility 
of manalerial personncl amODI public sec:tor 
Interprises within the lame leCtor or aroup, 
ramol which mobility within tbe public leCtor .1 a whole wi11 be eocourqed. subject to cer" 
tain limitatinns. In special cases, recruit-
ment may be made from tbe oraaDised torvi-
cel under the Central Government. Sucb ca ... 
would be wbere. because of special cireum.l-
ances, It is necc88ary to place a member 
of an oraanised in public sector eoter-
prilCl or wbcrc bc,ausc of tho JalIUR of tilt 
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enterprises of its poor health, it would be 
dHf icult to attract good professional 
managers OD a tenure basis. 

So far we have not been collecting infor-
mation relatin. to tbe number of SCjST 
Chairman in the public undertakings and co-
operative undertakings as tbere is DO reser-
vation (or such candidates wben selections 
for various Board Level posts in Central 
Public Enterprises are done by the P.E.S.B. 

Assam Accord 
299. SHRI V. SOBHANADREES-

WARA RAO: Will the minister of HOME 
AFFAIRS be pleased to state: 

(a) the latest position reaardina tbe 
implementation of Assam Accord; and 

(b) the likely date by which the Assam 
Accord will be fully implemented ? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF HOME AFFAIRS (SaRI 
CHINTAMANI PANIORAHI): (a) and 
(b). There bas been substantial progress in 
the implementation of the Assam Accord. A 
statement showing the latest position is given 
below. 

Statemeot 

S.No. of 
Accord 

1 

Text 

2 

S.2 All persons who came to Assam prior 
to 1. t. 6 6 including those amongst 
tbem whose names appeared on tbe 
electoral rolls used in 1967 elections, 
sball be regularised. 

5.3 Foreigners who came to Assam after 
1. 1.66 (inclusive) and upto 24th 
March. 1971 shall be detected in 
accordance with the provisions of the 
Foreilners Act, 1946 and Foreigners 
(Tribunal) Order, 1964. 

5.4 Names of Foreigners detected will be 
deleted from the electoral rolls in 
force. Such persons will be required 
to relister themselves before the Re .. 
listration Officers of tbe respective 
districts in accordance with the pro-
visions of the Registration of Foreign-
en Act 1939 and the Registration of 
Foreianen Rules, 1939. 

Progress 

3 
--------- - - ---- - - - ~--

The Citizenship (Amendment) Act. 1985 
bas come into force with effect from 
7.12.8S. The Citizenship (Amendment) 
Rules. 1986 and amendment to the 
Foreigners (Tribunal) Order, 1964 have 
been notified on 15. 1. 1986 to aive 
effect to the provisions of this Act in 
respect of 1.1.1966 to 24.3.1971 
entrants. 

Necessary guidelines have been issued to 
the State Government who have started 
tbe work of detection and constituted 
12 Foreigners TribuDals for this purpose. 

Necessary guideUnes have been issued to 
take up this work. 
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5.' For tbis purpose. Government or 
India will undertake suitable strens-
thening of the governmental machi-
nery. 

S .6 On the expiry of a period of ten years 
following the date detection, the 
names of all such persons which have 
been deleted from the electoral rolls 
shall be restored. 

S. 7 All perSOll; who wero expelled earlier, 
but bave ... ince re-entered illegally into 
Assam, shall be expelled. 

S.8 Foreigners who came to Assam on or 
after March 25. 1971 shall continue 
to be detected. deleted and expelled 
in accordance with law. Immediate 
and practical steps shall be taken to 
expel such foreigners. 

S.9 The Government wjJ1 give due consi-
deration to certain difficulties expressed 
by the AASU/AAGSP regarding the 
implementation of the Illegal Migrants 
(Determination by Tribunals) Act, 
1983. 

6. Constitutional. Legislative and ad-
ministrative safeguards, as may be 
appropriate, shall be provided to 
protect, preserve and promote the 
cultural, social, linguistic identity and 
heritage of the ASlamese people. 

7. The Government take tbis opportunity 
to review their commitment ror the 
speedy all round economic develop· 
ment of Assam, 80 as to improve tbe 
,tandard of livinS of the people. 

3 

Sanction has been accorded and conveyed 
to the State Government for tbe creation 
of 18 additional posts in tbe rank of 
S.P. for appointment as special Regis-
tration Officers together with nucleus 
staff and purcbase of vehicles Notification 
appointing Registration Authority for 
each and every district in Assam has been 
issued. Sanction bas also been accorded 
to the creation of 1280 additional posts 
under the PIF Scheme for the purpose 
of detection and expUlsion of foreigners 
illegal migrants. 

To be undertakfln in due course. 

Th is is a continuing process. The State 
Governm~nt of A'isam have stepped up 
tbe process of detection and expulsion. 

Thic; is also a continuing procesc;. The 
Stdte Government who were requested 
to give it a push have stepped up the 
tempo of this work. 

The proposal fOT amendments to the 
JlJega] Migrants (Determination by Tri-
bunals) Act, t 98 '1 has been finalisrd 
after discusc;ions with tbe State Govl. 
and a Bill to amend certain provisions 
of the Act has been introduced in the 
lok Sabha on 26.11.1987. 

The matter is under examination Mean-
while, it has been clarified that Allsam 
Accord does not mention special status 
for Assam nor have the Government 
made any commitmrnt in this regard. 

Planning Commission are giving due 
consideration for the speedy aJl round 
economic development or Assam. The 
Assam's Seventh Plan Outlay has been 
finalised at RI. 2100 crore. a. apinl' 
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Special emphasis will be placed on 
education and Science and Techno-
logy through establishment of national 
ipstitution. 

8.1 The Government will arrange for the 
issue of citizensbip certificates in 
future only by tbe authorities of the 
Centra) Government. 

8.2. Specific complaints that may be made 
by the AAStJ/AAGSP about irregular 
issuance of Indian Citizenship Cerli-
ficates (ICC) will be looked into. 

9.1 The International border shall be made 
secure ag1.inst future infiltration by 
erection of physical barriers like walls, 
barbed wire fencing and other obstac-
les at appropriate places. Patrolling 
by security forces on land and reverine 
routes all along with international 
border sJnl1 be adequately intensified. 
In order t·] further strengthen the 
security arrangements to prevent effec-
tively future in filtration, an adequate 
number of checkpJ~ts shall be set up. 

9.2 Besides arrangement~ mentioned above 
and keeping in vi!w security consi-
derations. a road all along the inter-
national border sh III bo constructed 
so as to facilitate p1.trolling by secu· 
ritY forces. Land between border 
and tbe road would be kept free of 
human babitation, wherever possible. 
Reverine patrolling along tbe interna-
tional border would be intensified. An 
effective measures would be adopted 
to prevent infiltrators crossing or 
attempting to cross the international 
border. 

10. It will be ensured that relevant laws 
for prevention of encroachment of 
Government lands in tribal belts and 
blocks are strictly enforced and un-
autboriaed encroachers evicted as laid 
down UDder sucb 1& WI. 

3 

the Sixth Plan Outlay of Rs. 1115 
crores. The Plan would be almost wholly 
financed through Central Assistance 
amounting to Rs. 2065 crores. The 
Annual Plan allocations for Assam have 
been stepped -up substantially. 

The power of issuing citizenship certi-
ficate bas been withdrawn fro.m the 
Collectors of tbe Districts. This power 
would henceforth vest only in the Central 
Government. 

No complaints have been received liO 
for. 

Assam PWD who were entrusted with the 
work in Assam Sector have completed 
survey work and taken up the road 
construction work. The work in West 
Benllal Sector of the Border bas been 
taken up the CPWD while the Border 
Road Organisation have been entrusted 
with the work in Meghalaya and Tripura 
sectors. Erection of barbed wire fence· 
in Assam and Meghalaya sectors will be 
taken up immediately after tbe construc-
tion of border road~ sector·wise. How-
ever. survey for road and fence is being 
done simultaneously. 

A 5 year plan to strengthen the net 
work of BSF border outposts and obser-
vation towen and to equip tbem with 
necessary anti-infiltration devices and 
vehicles for intensive round·the·clock 
vigil and patrolling bas been taken up 
for implementation. Since 1986·87. 

According to the State Government the 
existing laws are sufficient and would be 
strictly enforced. 
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11. It will be ensured that relevant law 
restricting acquisition of immovable 
property by foreigners in Assam is 
strictly enforced. 

J 2. It will be enliured that Birth and 
Death Registers are duly maintained. 

13. A"SU/AAGSP call off the agitation 
assure full cooperation aod dedicate 
themselves towards the development 
of tbe country. 

14. The Central and the State Government 
have agreed to : 

(a) Review with sympathy and with-
draw case') of dic;ciplinary action 
again"t employee.;; in the context 
of the agitation and to ensure 
that there IS no victimisation. 

(b) Frame a scheme for exgratia 
payment to next kin of those who 
were killed in the course of the 
agitation. 

(c) Give sympathetic consideration 
to plOposals for relaxation of 
the upper age limit for employ-
mt"nt in public services in Assam, 
having regard to exceptional sjtua .. 
tion tbat p.~vai1ed in holdina 
of aCddemic and competitive 
examinations etc. in the context 
of agitation in Assam. 

3 

State Government are initiltinl action 
in this rcaard. 

According to tbe State Government the 
existing system of registration of births 
and deaths in Assam has been replaced 
by a revised system for ensurinl proper 
maintenance of tbe Birth and Deatl, 
Registers. 

Agitation bas been called off. 

According to inrormation received from 
the State Government and .ho C:ODcern~d 
Central Ministries/Departments disciplin" 
ary cases in connection with participatioD 
in tbe aaitation have been reviewed. 

According to State Government, tbe next 
of kin of the persons killed, missing in 
tbe course of the agitation have been 
paid ex-gratia grant @ Rs. SOOO/- in 
each case for which 100')6 Central Assis-
tance have been provided a8 per pattern 
prevailing tben. The Central Govern· 
ment have since agreed in principle to 
enhance this amount to Rs. 20,0011/-
in every case aDd requested tbe State 
Government to submit necessary pro-
posals ror reimbursement. 

Orders have been issued for lenera' re-
laxation in upper aBe limit by six yean 
for a period of S years by the State 
Government as \\Iell as by tbe Central 
Government in caM of candidates froDi 
Assam. 
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(d) Undertake review of detention 
cases. if any, as well as cases 
against persons charged with 
criminal of fences in conoection 
with the agitation, except those 
charged with Commission of 
heinous offences. 

(e) Consider withdrawal of the pro-
hibitory orders/notifications in 
force. jf any. 

3 

All the NSA deteous detained in con-
nection with the alitation have been 
released. The criminal cases have also 
been reviewed by the State Government. 

State Government have withdrawn noti-
fication under tbe ASham Disturbed 
Areas Act, 19 S5 throughout the State 
exC'ept in case of vital installations and 
Assam-Nagalaod border area. Prohibi-
tory orders under Section 144 Cr. P.C. 
have also similarly been withdrawn. 

Implementation of Assam Arcord Regarding Para 3 of tbe Sfat~ment of 
Home Minhter un 16th August, 1965 

------- --- - -- . --- -----
Ref. No. Brief Subject Remarks 

- ----------- -----------
t 2 

Para 3 

(8) tbe Election Commission will be 
requested to ensure preparation of 
fair electoral rolls; 

3(2) 

(b) time for settlement of cl~ ims and 
objections to be extended by 30 
days subject to this being consisten 
with the election rules; and 

(c) the Election Commission will be 
requested to send Cent! a) Obser· 
vcrs. 

(a) to establish an on refinery in A4isam 
in the Private Sector. 

(b) Central Government will render 
full assistance to the State Govern-
ment in their effurts to reo opening. 

3 

The Election Commission extended tbe 
time by 30 days upto 27th September, 
19t1 S for filing claims and objections to 
the draft electoral roBs. Ten Central 
ob~e(\'ers were also deputed to Assam to 
~upervise the preparation of the electora) 
rolls, EJectoral RoUs finaJly published on 
7\h November. I!' 8 5 aod elections held 
in Assam on 16.12.1985. 

The State Government have been advised 
to identify suitable parties for setting up 
ao oil refinery in Assam .in, the private 
sector and get a feasibility report pre-
pared. Central GO"t. will gi"e necessary 
assistance. Feasibility report hal been 
received rccrntly from MIs. ElL for 
security by tbe State Government. The 
Govt. \\ould be \\iIliDI to consider the 
demand for settios up the refinery in the 
Central Public Sector. provided certain 
cODditions essential for tbe smooth 
fUDctioning of the 011 sectors ale met 
by the Sta te OQvernmeot. 
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(i) Asbok Papcr Mill : 

(ii) Jute Mill : 

(c) An lIT will be set up in Assam. 

3 

A total rehabilitation packase (or tbe 
revival of Asbok Paper MUls has been 
formulated and tbe State Government 
have been requested to convey tbeir con-
currence in respect of matters specifically 
pertaining to tbem in tbe packaac aDd 
take action to implement the pack .... 

Meanwhile, a ways and means advanco 
of Rs. 2.84 crores bas beeD released to 
the State Government to meet liabilities 
on aCCDunt of past salaries and wages 
and emergent repairs at plant buUdiDI 
and equivalent. 

J n pursuance of tbe report of the Task 
Force constituted for tbis purpose, tbe 
Central Government had agreed to live 
a~sjstance amounting to Rs. 2.40 crores 
for rehabilitation of the Mill provided 
the State Government agreed to provide 
t hrougb exemption or otherwise Rs. 
95.45 lakbs payable to the State 
Government as Sales Tax and Purchase 
Tax. The concurrence of tbe State 
Government having been received, tbe 
Ministry of Textiles have since released 
tbe entire central assistance amounlins 
to Rs. '.40 crores as agreed upon and 
the Mill has started functioning. 

The detailed work for setting up aD IJT 
in Assam bas been taken up and a plot 
of land in Nagaon District of Assam 
with its Extension Centre near Gaubad 
bas been selected in consultation wltb 
tbe Sta te Government. The State 
Government have already started land 
acquisition process. The State Govern-
ment have been requested to band over 
the designated land without any encum· 
branccs. A Project Ad vi~ory Committee 
bas been constituted under tbe Chairman-
ship of Member. PJanning Commission 
aDd • Project Report is under prepara .. 
tion by tbe Educationa) Consultantl India 
Limited. a Central Public Sector under-
taking of tbe Ministry of Human 
Resources DeVelopment. A fuJI time 
Project Director bas been appointed. A 
budget allocation of Rs. 4 crores has 
been made for the proposed liT in 
Assam durin. the current fioancial year. 
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Action is in hand to register the liT 8S 
a society under tbe societies Registration 
Act XXI of 1860 and to introduce a 
bill during the Budget Sc:ssion of Parlia-
ment to bring tbe proposal IlT with in 
tbe purview of tbe llT Act. 

-----------------------------
purcbate of copters by Pakistan 

300. saRI VISHNU MODI: Will 
tbe yfoister of EXTERNAL AFFAIRS be 
pleascd to state : 

(a) whetber Government's attention has 
bocn drawn to the news-item appearing tn 
~.Htndultan Times" dated 8 February, 
1988 under tbe caption ··Pak buying copters 
fv~ ~iacbin"; 

(b) if 10 the reaction of Government 
tbereto; 

(e) whetber any protest has been lodged 
iD this reaard; and 

(d) if so, tbe outcome thereof and if 
not, tbe reasons therefor 1 

THE MINISTER or srATE IN 1HB 
MINlSIRY OF EX1E1{NAL AFFAIRS 
(S8&1 K. NATWAR SINGH): (a) YeS, 

;r. 

(b) Government keep under constant 
nview ,n developments baving a boariDS on 
the country's security. 

(c) No, Sir. 

(d) Our views about tho acquisition by 
Pakistao 0 f weapon' far beyond its leaitimato 
defence requirements bave boon CODveyed to 
• u eoncerDod from time to time. 

Cut dow. of DOlI-PIa upeadltare 

301. SHR} PRAKASH CHANDRA: 
~iJ~ tbe. Minister of PLAN NINO be pleased 
IQ IgIC : 

(a) whether during the remalOUlg 
Seventh Plan period there is a resource gap 
between Rs. 14,000 crores to Rs. 16,000 
crores as against the total Public Sector out-
lay in tbe plan period of Rs. )80,00(; crores 
as reported in the Hindustan Times, dated 
13 January, 1988; 

(b) whether Go ... ernment propose to cut 
tbe non-Plan expenditure during the remain-
ing two years of Plan ptliod; 

(c) whether Government plopose to 
mobJlise additional resources througb tapp-
ing tbe resources of revenut: and wideuioi 
the tax base; and 

(d) if so, the details thereof 't 

THE MINISTER 01- STATE IN THE 
MINISTRY Of' PLANNING AND MINIS-
TER OF S'} ATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTA T]ON 
(SHRI BIREN SINGH ENGll) : (a) No, 
Sir. 

(b) Non-Plan expenditure is constantly 
under review of the Government with a view 
to containing its growth. 

(c) and (d). Specific propmals for 
mobiJising additional Itsources ale decid\!d 
on year to year basis in the context of 
emerging needs as wdl as el:ldlOmic ~ituation. 
The d~tall~ alc rell~~lt:d III Ibe Ar rllJal }Jud-
se(s 01 the Centra I aud State Governments . 

Second Dry Dock in Naval Dockyard J 

Bombay 

302. SHRI K.S. RAO: Will the Minister 
of DEFENCE be pleasc:d to state : 
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(a) whether Naval Dockyard, Bombay 
is building its second dry dock to cope with 
tho increasing warships with modern eqUlp-
ments: and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEY): (a) and (b). 
Yes, Sir. The dry dock wiIJ be adequate to 
cope with the requirement of the Navy. 

Employment to agricultural alld 
rural labour 

303. ~HRI NARSJNG SURYA. 
W ANSHI: Will the Minister of PROG· 
RAMME IMPLEMENfATION be pleased 
to state: 

(a) whether Karnataka Government bad 
forwarded tbe proposals to U Olon Govern· 
ment regarding a programme to provide 
employment to about 20 lakh agricultural 
and rural labour; and 

(b) If so, the reactIon of Umon 
Government thereto 1 

lHE MINISTER OF STATE IN IHE 
MINISTRY OF PLANNING A~D MINIS-
TER OF STATE IN THE MINIS fRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTJ): (a) No, 
Sir. 

(b) Does Dot arise. 

Age limit for appointment on 
compassionate grouDils 

304. DR.' PJ-IULRENU GUHA : Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether the dependents of tbe decea· 
sed Central "Government employees can be 
appointed on compassionate grounds even 
if tbey are under aae or overage; Bnd 

(b) if so, the minimum aod maximum 
ase prescribed for such appointments 1 

THE MINISTER OF ST ATB IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHIU 
P. CHIDAMBARAM): <a> Yes I Sir pro-. . 
vlded tbat tbe persons below 18 years of 
age cannot be appointed on compassionate 
grounds. A copy of tbis Deptt. O. M. No, 
J4014/23/87-EsttfD)dt. 17.2 1988, in thJs 
regard is laid on the Tabl~ or 'he House. 

(Placed in Library see No. LT /5588/18) 

(b) Minimum Age: 18 years 

Maximum Age : No lunit bas been 
IBId dOWD. 

Budget ullocation for OJaiDteD.DCe of 
aircraft carriers 

30S. SHRI SVED SHAHABUDDIN : 
Will the Mmister of DEFENCE be pleased 
to state: 

(a) the cost of tbe second Aircraft 
Carrier acquired by tbe navy; and 

(b) the annual budget allocation for the 
maintenance of the first aod second aireratl 
carriers. exclUSive and Inclusive of mainto" 
Dance of aircrafts deployed thereon? 

THE MINISTER OF ST ATE IN 
THE MINJSTR Y OF DEFENCE (SHill 
SONTOSH MOHAN DEV): (a) and (b). 
It would not be in the inferest of national 
security to make this information public. 

Electroolcs Industry 10 Kerala 

306. SHRI K. MOHANDAS: wIn 
tbe PRIMB MINISTER be pleased to state; 

(a) tbe number of licences issued to 
Kerala for setting up electrooics i~duatriCl 

in 1987; 

(b) tbe Dumber of industries actually 
set up; 

(c) whether Union Government propOie 
to live priority to iodustriall~ backwar4 
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States like Kerala in setting up of electronics 
industries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN); (a) 2 Industrial 
Licences, 5 Lr:tters of Intent and 13 SIA 
Registrations have been issued to Kerala for 
setting up electronics industry in 1987. 

(b) Over 60 units have b..:,='1 set up and 
are in production in KeTal..!. for electronic 
products. 

(c) and (d). Government encourages 
setting up of electronics units throughout 
the country includinl Kerala. 

Modification In Gadacll formula 

307. SHRI T. BALA GOUD: Will 
the t.linister of PLANNING be pleased to 
It ate : 

(a) wh~tber Government propose to 
change the Oadgil formula regarding assis-
tance to States; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENOTI) : (a) No, 
Sir. 

(b) and (c). The Seventh Plao including 
allocation of Central assistance to States 
under the modified Gadgil Formula was 
approved by the National Development 
CouDcil in its meeting held on Noyember 
8 -9, 198 S. Any further cbange in tbo 
formula could be carried out only if approv-
ed by tho National Development Council. 

Posting of lAS officers 10 tribal arel. 

308. SHRI T. BALA GOUD: Will 
tbe PRIME MINISTER be pleased to stato : 

(a) whether Government propose to 
take aoy steps to select lAS officers baving 
special understanding of tribal problems, 
for posting in tribal areas; and 

(b) if so, the _ details tbeJeof ? 

THE MINISTPR OF STATE IN 
THE MINISTRY OF PERSONNBL, 
PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) No. Sir, be-
cause appointment of lAS officers to posts 
under the State Governments, incJuding 
those in tribal areas, is the exclusive concern 
of the State Governments and such postings 
do Dot come under the purview of the 
Government of India. 

(b) Does Dot arise. 

Steps to meet the resources gap in 
Seventb Plao 

309. SHRIMATI BIBHA GHOSH 
GOSW AMI: Wlli the Mmister of PLAN. 
NING be plea~ed to state the details of the 
steps taken to meet the resource gap for tbe 
Seventh Plan other than deficit financing 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENG TI): Various 
steps have been taken to ensure plan funding 
on year to year basis in the light of the 
budgetary exercises and emerging economic 
situation. These include, inter alia, better 
tax compliance, rationalisation of tax 
measures, tightening of the tax administra-
tion for reducing tax avoidance, containing 
growth in the non-Plan expenditure, improv-
ing contribution of the Public sector 
enterprises through higher capacity utiliutjoD 
and productivity, cbange in the administered 
prices. tapping or the capital market by 
public sector enterprises through issuo of 
boods, introduction of new small saViDI 
Icbemes, etc. 
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Direct Central Assistaoce to States 
for ITDP 

310. SHRI PURNA CHANDRA 
MALIK: Will the Minister of WELFARE 
be pleased to sta te : 

(a) whether there is any plan to give 
directly the Special Central Assistance to 
tbe states so that it could be utilised 
for tbe tribal population within and 
outside the Integrated Tribal Development 
Projects; 

(b) if so, the details thereof; and 

(c) if not, tbe reasons therefor 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OP WELFARE (SHRIMAl1 
SUMATI ORAON): (a) and lb). According 
to the existing procedure Special Central 
Assistance for Tribal sub-Plan is already 
being sanctioned directly to the States for 
ITDPs, MADA pockets, elusters, Primitive 
Tribes Projects and for Tribals residing 
outside the project areas. 

(c) Dose not arise. 

Extinction of "Sa\'aria Pnbaria" 
tribe of Santhal Pargana 

3 J 1. SHRI R. P. DAS: Will the 
Minister of WELFARE be pleased to 
state : 

, 
(a) whether Union Government are 

aware of the fact that • 'Sawaria Pabaria" 
a tribe of the San thaI Pdrgana have been 
virtually facing extinction due to their 
socio-economic conditions resulting in fatal 
diseases caused by malr\.!tziLIO[] and uc;;e of 
polluted water; and 

{b) if so, the steps taken so far :0 save 
them from extinction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRJMATI 
SUMATI ORAON) : (a) There is no positive 
evidence to indicate that tbe Sauria 
Pabarias or Saotbal Pargana are declining in 

population. Tbe population of Saurla 
Paharia in Bihar as registered in 1961 
Census was 55,606 and in 1971 Census 
was ~9,047 showing an increasing trend. 
The tribe-wise population figure of 1981 
Census is not yet finalised. However as 
per provisional figure received from 
Registrar General of India the ~auria 
Paharia population stands at t 9,4S ~ as per 
'981 Census. A preliminary "urvev 
conducted by BIhar Tribal Welfare Re!\earch 
Jn~titute. Ranchi indicated that there had 
been some cross-enumeration of different 
Paharia group" This was supported hy tbe 
fact that population of other Pl1hariya 
group known as tbe Mal Paharia increa!\ed 
by about 9R· per cent between t 971 and 
J 98 1 Census, i.e. from 48.636 to 96.13'. 
Reg str.lr General of India has also stated 
that some Sauria. Paharia might have been 
erroneou!)ly returned under Mal Paharia. 

(bi The Sauria Paharias have been 
identified as a primitive tribal group for 
accordil'g spCl.ial treatment for their deveJop-
ment. The Guvernment of India provided 
Special Central Assistance vI' about 
Rs. 207.flR lakhs during the Sixth Five 
Year Plan and Rs. I HO.13 lakh~ during tbe 
first three )cars of Seventh Five Year Plan 
for tak ing up developmental pro"rammes 
for 5 primitive tnbal groups in the Slate 
includ mg Sauria Paharta. The State H~alth 
Department, Deputy Commissio[ler and 
CIvil !:>urgeon "f the District have been 
directed by the State Governmen t to take 
up necessary health care measures for 
the Sauria Paharias. 

Launching of S&tellite 

312 SHRI M ULLAPPALL Y RAMA-
CHANDRAN: Will tbe PRIME MINISTER 
be plear;;ed to ~tate : 

(a' whether India propose to launch a 
satellite in tbe near future; 

(b) if so, the details as to where it is 
peing manufactured, time of delivC'r} and the 
total cost invulved; and 

<c) wbether the ne~ satellite IS to be 
launched a~ a substitute for any other sate-
Jlite; and jf so, tbe details thereof? 
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THB MINJSTBR OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THB DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-

1. 

2. 

Name of 
satellite 

Stretched 
Robini 
Satellite 
Series-2 
(SROSS-2) 

Indian 
Remote 
Sensing 
Satellite 
lA (IRS. ~ A) 

Where 
readied 

ISRO Sate-
Ilite Centre 
Banga]ore 

ISRO Sate-
llite Centre 
Bangalore 

3. Indian Ford 
National Aero-Space 
Satellite Corporation 
lC (INSAT· te) U.S.A. 

4. Indian Ford 
National Aero-Space 
Satellite-! D Corporation 
(INSAT-ID) U.S.A. 

Likely 
date of 
launch 

1st half 
of 1988 

1st half 
of 1988 

Around 
middle 
of 1988 

First 
half of 
1989 

TRONICS AND SPACE (SHRI K.R. 
NARA YANAN): (a) to (c). The Table 
below provides the list of satellites scheduled 
to be launched during tbe period 1988·89; 
their cost and other details : 

Details of 
launch 

To be laun-
ched through 
the second 
developmen-
tal flight of 
Augmented 

----------
Project cost 
(Rs. in crores) 

9.82 
(for two 
satellites) 

Whether it 
is a subs-
titute for 
any other 
satellite 

No 

Satellite launch 
Vehicle 
(ASLV) from 
Sriharikota 

To be laun-
chec in USSR 
through a 
Soviet Rocket 
Carrier 

Through an 
Ariane Launch 
Vehicle from 
Kourou in 
French 
Guiana 

Through US 
Delta Launch 
Vehicle 

69 80 

103.5 S 

142,00 

No 

To serve as 
an on orbit 
active spare 
for opera-
tional 
INSAT-IB 
Satellite 

To serve as 
replacement 

(or INSAT-
lB 
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Resource Mobillsatioll by Various State. 

313. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of PLAN. 
NING be pleased to state: 

(a) whether any of the States have been 
successful in mobilisation rtf additiona1 re. 
sources for the implementation of the Seventh 
Plan; and 

(b) if so, tbe names of the States con-
cerned and the relevant details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINT. 
STER OF STA TF IN THR MINJSTR Y 
OF PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTJ): (a) and 
(b). The su~ceSI_; or otberwise of any State in 
mobilising adequate arlditional resources for 
the impJementation of the Seventh P1an wi1l 
be known only at fhe end of the Seventh 
Plan period. 

Outcome of visit of Algerian Foreign 
Mini~t('r 

314. CII. RAM PARKASH: Will the 
Mini~ter of EXTERNAL AFFAIRS be 
pJeased to state: 

(a) whether AJgerian Foreign Minister 
vi<:Hed India in the last week of January, 
J 988; and 

(b) if so, th e ou tcome of the ta J k s held 
with the vi!Jiting minister 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AfFAIRS 
(SHRI K. NA T'vVAR SINGH) : (a) Ye5, 
Sir. The Algerian Foreign Mmister Dr. 
Ahmed Taleb Ibr.l!1imi paid ao official VISit 

to India from January 25-29,1988. 

(b) The VISit provided a useful ()ppor-
runity for consult1t;ons and an cxcha.1ge 
of views on bnateral and international is'i'JCS 
of mutua} interest. 

It was agreed durina tbe visit tbat tbe 
Indo-Algerian Joint Commission will meet 
shortly to discuss bilateral economic and 
commercial matters. 

[Translatlon1 

AncHlaf!, Indodries to Defence Indu.'rle. In 
1\falfbva Pradesh 

315. SHRI KEYUR BHUSHAN : Will 
the Minister of DEFPNCE he pleased to 
state: 

(a) whether Government have received 
reprellentationc; that Defence undertak jngs in 
Marlhya Pradea;h do not provide work to 
the ancil1ary indu'ltries around them; 

(b) if so, the defaiJs of action taken 
thereon: 

(c) the remedial steps taken in this re-
gard; and 

(d) the vaJue of work given to ancillary 
industries in each of the last three ycars by 
these units 1 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF DEFENCE PRODUC. 
TION AND SUPPLIES IN THE MINIS-
TR Y OF DEFENCE (SHRI SHIVR41 V. 
PATILl : (a) Yes, Sir. 

(b) and (c). The Ordnance Factories 
buy components and materials of significant 
value from units in the civil sector, but tbe 
buildmg of an ancillary relationship depends 
upon llniformally acceptable performance by 
civil !;ector unit" in which investment in 
plant and machinery is not to exceed Rs. 45 
lakhs and which mUl'tt yet meet the stringent 
requirements of quality specifications and 
timely delivery conditions. Sti11 the Vehicle 
Factory. Jabalpur has developed ancillary 
reJationship with 21 units aod tbe Ordnance 
Factory t Itarsi with 3 units. 

(d) The value of work given out to Boci-
nary in<1ulitries in Ihe lalt three years is as 
follows: 

Year" 
1984-85 
1985-86 

1986-87 

Valu~ (RI. itt erare,,) 
3.00 
2.60 
3.30 
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Setting up of an Electronic DeslaD 
Centre In Kerala 

3 J 6. SHRI T. BASHEER: Will the 
PRIME MINISTER be p1eased to state: 

(a) whether Government propose to 
establish an Electronic Design Centre in 
Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TFCH-
NO LOGY AND MINISTER OF STATE 
IN THB DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE I ~HRI 

K.R. NARAYANAN). (8) Yes, Sir. 

(b) A Committee was constitut( d to 
examme a'1d recommend setting up of insti-
tutions for Imparting training to enterpre-
neurs in electronics dec;ign technology 
and entrepreneurial ~evelopment. On the 
basis of the Committee·s report and various 
other c nsidelations, it has been decided to 
set up a few liuch centres in different States 
including one in Kerala. 

The land for the Institute in the pre-
tnises of Regiona1 College of Engineering, 
Calicut bas already been taken ov~r. 

The entire project for setting up the 
Centre at a cost of Rc;. 6.00 crores i'l pro-
posed to be cntru"ted to Educational Con-
s ,lrcnts 1ndia Ltrl. a Central Go"ernment 
undertaking of MlOistry of Human Re-:ources 
Development on turnkey basis. Follow 
up actio[l to start the Centre is in progress. 

Rill 00 Uniform Civil Code 

31;. SHRI SHANTARAM NAIK 
Will the Minister of LAW AND JUSTICE 
be plea~ed to state : 

(a) whether Draft Bill on t.Tnihrm 
Civil Code has been finalised; 

(b) if so, t'1e main r~tur("' of 'hf" '''''; 

(c) whether the provisions of equal 
property rights to women contained in the 
Uniform Civil Code in force in the StAte of 
Ooa are proposed to be incorporated in tbe 
Draft Bill on Uoiform Civil Code; and 

(d) the progress made with regard to 
the said Bill in the last two months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H R. BHARDWAJ) : (a) to (d). The 
proposal to frame the Uniform Civil Code 
iC\ still under consilieration of Government. 
While finalising the proposa'. tbe various 
persona1 lawe; in force in the country includ-
ing the provisions relating to property rhthts 
to '_"'o"',en cont8in~d in Pnrtn~ue ,e Civil 
Code which is in force in the StRte of Goa 
will be taken into account. A ... the neee"-
c;;ary 3tmo,phere in the country for bringing 
ff)rward a Uniform Civil Code is pre- re-
quisite. Govrrnment is taking necessary steps 
to cr<'Rte a favourable atmosphere towards 
tre introduction of the Uniform Civil Code. 

t'Sf." of ("()mfluter~ in Supreme Court 

3 18. SHRI SHANTARAM NAIK 
Will the Ministl"f of LA WAND JUSTfCE 
he pleased to .,tate : 

(a) whether the prnpoc;al to use com-
puters in Supreme Court has taken final 
shape; 

(b) if "", the areae; in which computers 
are u~l!'d in Supreme Court; 

(c) whether computers are pwposcd to 
he uo;ed in storing memones ",ith re~pr'ct to 
judicial prec("dents; and 

(d) if "10, the detai1s thereof? 

THE MINIS1ER OP STATE IN THE 
MINISTRY OF LAW AND Jl'STICE 
ISHRI H. R. BHARDWAJ) : (a) "No SIr. 

(b) to (d), Do Dot ari15e in vicwof 
(a) at'ove, 
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FLlDds for Exploita tlon of Polymetallic 
Nodules 

319. SHRI SUBHASH YADAV: 
SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the PRIME MINISTER be pleased 
to state the fuods allocated foc the exploita-
tion of ocean wealth such as polymetallic 
nodules during the last three years ? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC· 
TRONICS AND SPACE (SHRI K. R. 
NARA YANAN) : Durmg tbe la~t three years 
i. e. 1 985 -8 6. 1 98 6 -8 7 an d I 98 7 - 8 • t be 
allocation of funds to the Dep . .lTtment of 
Ocean Developmen t for the exploitation of 
ocean wealth, Including polymetalhC' nodule'l, 
has been as follows (as per the revi~ed e~tJ­

mates-Plan and Non-Plan). 

(Rs. in cro"ef) 
- ----------

Year Revised total Revised Estt-
budget for the mates for 
Department Polymetallk 
of Ocean Nodulc~ Pro-
Development gramme 

198'-86 20.44 3.50 
1986-87 22.28 4.55 
1987-88 18.95 3.60 
---_ ... --- -- ----~ 

~ 

Secrecy of Classified Docum8o ts in Army 

32.0. SHRI Y. S. MAHAJAN: \\'111 
the Minister of DEfENCE be pledseJ to 
state: 

(a) whether aD army general bas been 
found involved in passing of classified 
information to some international arms 
ageots and raids conducted by tbe CHI at 
the residence of the concerned army official 
led to seizure of certain incriminati -I docu-
ments; 

(b) if 50, the action taken or prol)Osed 
to be ta keD &laiDst the officer COD(;crncd; 

(c) the measures taken to ensure that 
army officers do DOl take classified docu-
ments to their residence; and 

(d) the counter checks being enforced 
to keep a watch on tbe activities of army 
omcees who generally handle highly secret 
documents and information ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV): (a) and (b). 
Government are Dot aware of any such case 
illvolving a serving Army General. How· 
ever, the CBr have recently conducted a 
raid on the residence of a retired Lt. Gen. of 
the Army. Action in tbis case is being 
taken by the CBJ. 

(l.:) Necessary instructions are in force fe· 
gdrdrng custody and handling of classjfied 
doclJm~nts. including taking tbem to the 
rC~I<.ience. Periodic cheCks are undertaken 
to cnfprce tbese instruction<;. 

(d I The activities of Army officers are 
undl!r observation by their superior officers. 
Wncnever need arises these are verified by 
appropriate agencies. 

I P.K.F. Operation in Sri Laoka 

321. SHRI M. RAGHUMA REDDY: 
SHRI BALWANI SI~GH 

RAMOOWALIA : 
SHRI MANIK REDDY: 
SHRISUBHASH YADAV: 
DR. CHINTA MOHAN: 
SHRI V. S. KRISHNA IYBR : 
SHRI MOHD. MAHFOOZ ALl 

KHAN: 
SHRI SOMNATH RATH : 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of DEFENCE be 
pleased to seate the expenditure incurred on 
operatIOn of Indian Peace Keeping FOlce in 
Sri Lanka since beginnmg to 3! January, 
19&8 ? 

THE MINISTER OF OffENCE (SHRI 
K. C. PANT): The expcodllure, direct and 
indirect, consists of a lar~e Dumber of item •• 
Tbe exact fisurcs arc Dot yet available, 
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Mid-Term Appraisal of Seventh PlaD 

322. SHR) BALWANT SINGH 
RAMOOWALIA: 

DR. CHINTA MOHAN: 

Will the Minister of PLANNING be 
pleased to state ~ 

(a) whether the mid-term appraisal of 
tbe Seventh Five Year Plan has been comp-
leted; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY 01' 
PROGRAMME JMPLI::.MENfAflON 
(SHRI BIREN SINGH I.:.NG II): (a) The 
Mid-Term Appraisal of the Seventh Five Year 
Plan is in tbe final stage5 of completion. 

(b) The document afler llnall~ation will 
be laid on the Table of tile Huu~c. 

Benefits to Chilian Statl" Officers 
for Research \\-'ork 

323. SHRI ANADJ CHARAN DAS : 
Will the MlDister of DEI LNCE be plea~ed 
to state: 

(a) what are the extra benefits given to 
civilian Itaff officers doini same research 
work in highly sensitive organhations with 
army personnel in Army Headquarters; and 

(b) if no extra benefit is given, the 
reasons therefor? 

THE MINISTER. OF STATE IN THE 
MINISTR Y OF DEFENCE (SHRI 
~ONTOSH MOHAN nBV) : (a) No Civilian 
Staft' Officer of the Armed Forces Head-
quarters Civil Service i. employed for re-
searcb work in highly ~ensitive or~a:lisations 
witb army personnel in Ar,ny Head-
quarters. 

(b) In view of tbe answer at <8> tbe 
Que'tioD does not arise. 

Plan Allocation for Keraia for J988·89 

324. SHRI MULLAPPALLY 
RAMACHANDRAN 

PROF. K. V. THOMAS: 

Will the MlDister of PLANNING be 
pleased to state : 

(a) the purticulars of plan allocation 
made for the State of Kerala for 1988·89 
sector-wise; 

(b) the allocation sought by Govern-
ment of Kerala for annual plan 1988·89; 
and 

(c) how much additiunal resources wjJl 
have to be mobilised by Kerala to acbieve 
the target? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME II\1PLEMl.:NIATION 
(SHRI IHREN SINGH ENlJTl): (a) and 
\b). The Annual Plan of Kerala for 19 ts ts-
ts9 ha~ been approved at Rs. 500 crOTes 8S 
agam!>t Rs. 520.31 cror~~ propOl:led by the 
State Guvernment. The: sectoral break-up 
of the agreed outlay is under finalisatlon in 
coo!)ultatlOo witb the State Government. 

(c) The scheme of financing the State's 
Annual Plan envisages fresh additional re-
source mobilisation of Rs. J 35.70 crores by 
the State Government in 1988·89. 

Cbakma Refugees 

325. SHRl MULLAPPALLY RAMA· 
CHANDRA.N: Will 1he Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) the number of Chakma refugees stlll 
rem.1iOlng in India; 

(b) tbe measures adopted by Govern-
ment to e~pedlte their return to their home-
land; and 

(~) the total amount spent so far by 
Government OD the maintenance of theso 
refugees? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFfAIRS 
(SHRI K. NATWAR SINGH): (0) As on 
February 9. 1988 there were 4!', 782 Banbla-
delb Chakma refugees in camps in Tnpura. 

(b) Government have been maintaining 
continuous diplomatic pressure on the 
Bangladesh Government to persuade that 
Government to take credible measures which 
would convince the refugees that It was safe 
to return to tbelr homes. So far. however, 
tbe refugees continue to refuse to return. 

(c) As on Fehruary 9, J988 Govern-
ment of India hdd remitted Rs. 6 H2. 158 
lakhs to the State Government of Tnpura 
for expenditure mcurred on the refugees up to 
January 31. 

Naval Academy Project, E.thimala 

326. SHRI MULLAPPALLY 
RAMACHANDRAN: 

SHRI V.S. VIJAYARAGHAVAN : 

Wlll the Minister of DEFENCE be 
pleased to state: 

(a) tbe detaIls of progress made on the 
proposed Naval Academy a1 .b.lhIIDdJC:t, 
Cannanore in Kerala; 

(b) the details of total estimated cost 
of tbe project and total amount spent on tbe 
project; and 

(c) when the Naval Academy is likely 
to start functioning ? 

THE MINJSTER Of STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV) : <8> An all 
India architectural desjgn competition is 
currently in progress to select tbe desisn of 
the Academy. Tbe State Government i. 
providlDg tbe requisite infrastructural faci-
lities. 

(b) and (c). An amount of approx. Rs. 
80 lakh has been spent on tbe project. The 
overall cost of the project and the time by 
which tbe Academy .,hall become functional 
wdl be known only after the detailed project 
report becomes available. 

Implementation of 20-Poiot Pro-
gramme in Kerala 

327. SHRI V S. VIJAYARAGHAVAN: 
Will the MInister of PROGRAMME IMPlE-
MENTATION be pleased to atate tbe 
progress of tbe implementation of 20-Point 
Programme JD Kera)a during the Jast six 
months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE M1NISTRY OF 
PROGRAMME IMPLEMENTATION (SHltl 
BIREN SINGH ENGTI): A statemont 
aivlDg tbe target and achlevemellt durin. tbe 
last SIX months (August. 1987-January, 
1 988) in respect of POints/Items covered in 
thc Monthly Progress Report on tbe implc" 
mentation of 20·Point Programme in KeraJa 
is given below. 

Statement 
----- ------
Point Target Achievement %ale 
No. Item Unit August, ~7 August, 87 Achieve-

to Jan. 88 to Jan. 88 ment 
------------

1 2 3 4 S 6 

lA IRDP (Old + New) Family f:i7327 67188 99.7 
IB NREP Lakb Mand.y. 46.1 SS .1 J 19.5 
Ie RIEGP -do- 43.7 50.9 116.5 
ID SSI Units Nos. 2000 3594 199.7 
SA Surplus Land Acres 867 385 44.4 

Distributed 
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1 

7 

8B 
8C 
80 

9A 
9B 

9C 

90 
1 iA 
llB 
14A 

14B 

14D 

14E 
15 
16 
19B 

19C 
190 

-----
2 3 

Rural Water Supply Vlliages 

I'He, Nos. 
Sub-Centres Nos. 
Immunisation of Lakh Nos. 
Children 
Sterilisation Nos. 
Equi valence Nos. 
Sterilisation 

leDS Blocks No~ 

Anganwadis No!:>. 
SC Families Nos. 
~T Families Nos. 
House Sites Nos. 
Allotted 
Construction Nos. 
Assistance 
EWS House~ Nu ... 

lIG Housmg No.:;. 
Slum Improvement Nos. 
Tree Plantation Lakb Nos. 
Pumpsets Bnergl- Nos. 
o:;ation 
Improved Chullab~ Nos. 
Biogas Plants NOli. 

All party meeting at national level 
00 Punjab problem 

328. SHRI VIJOY KUMAR YADAV : 
Will the Mmister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government are considering 
to convene an all party meeting at the na· 
tional level to evolve 8 political solution to 
tbe Punjab problem; and 

(b) if so, the details thereof 1 

THE MINISTER OF S rATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSiONS AND 
MINISTER OF STATE IN THE MINISTRV 
OF HOME AFFAIRS (SHRI P. CHIDAM· 
BARAM): (a) and (b). Efforts are conti-
Duil'll to find a solution to the Punjab 
problem. 

4 S 6 

598 171 28.6 

70 0 0 

233 0 0 
2.56 0.71 27.7 

118250 82972 70.2 
54952 14770 26.9 

0 0 
315 27 8.5 

29607 23529 79.5 
2599 3205 123.3 
2617 1913 73.1 

7850 7"'67 98.9 

5146 5380 104.5 

150 470 313.3 
'"1850 4180 53.2 

1187.3 449.0 37.8 
5977 5271 88.2 

10067 1~621 155.2 
1042 70S 67.7 

Computerisation of Foreign Contri-
butjons Information 

32~. SHRI SYED SHAHABUDDIN : 
Will the Mmister of HOME AFFAIRS be 
pleased to 8ta te : 

(a) whether mformation on forelan con-
tnbutions as compiled on the basis of returns 
is being computertsed; 

(b) if so, the years for which the infor-
mation has already been computerised; 

(c) whether Government propose to 
publisb an annual statement of recipient 
organisations with the amount received, the 
source of contribution, the purpose thereof 
and major activitjes undertaken by them; 
and 
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(d) the upto·date list of oraaniaatioDS 
placed in the prohibited as well as prior 
permission categories 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI~­
TRY OF HOME AFFAIRS (SHRJ P. 
CHIDAMBARAM) : (a) Yes. SIr. 

(b) Information for the years 1977 to 
1984 bas been computensf!d. 

(c) No such propo,al i~ under conside-
ration. 

(d) List is gIven in the statement he'ow. 

Associations prohihited from receiving 
foreign co.ltrlbution Undl'r f4'oreign 

Contr· huriu" (Regubtion) 
Act, 1976 

t. Rural A;:tioa Development Dist. 
Cuddapah, Andara Pradesh. 

2. Bhopal Te..:hnica' Vocational TraimnR 
Centre. Arera, Colony, Bbopal. 

3. Berach Christian Mission, Tlruchy, 
Tamil Nadu. 

4 

5. 

6. 

Siloam ChrIstian Aid Mls~lon (P) Ltd, 
Tlru~hy, Tamil Nadu. 

Shri R. Kamal.l-
nathan 
Mri. Helen 
Rcberca 

I 
I Connected with 
~OrgamsatlOns at 
t SI No&. 3 and 4 

J 
7. Action for Peo,)les P.lftlclpatlOn and 

EnVIronment Care. A~hokba MMlIle 
DClve'. Ernakulam. Kerala 

8. Social Action Mo .... emcnt of I ddukki. 
Pulianmata-6855S5, Dlst. ldduk" 
Kerala 

9. Aoakkur8 Vikasana Sanglarn H No. 
3, Ward No. IV, Chakkapatton Pan-
chayatb, Anakkara·(85~J2, ldduld. 
KeraJa. 

10. High Range Integrated Development 
Society for Social Amity, AP-VIII. 
lZ4, Mooshlkatt Buildings Aooexe, 
Ayyappan KoviJ P O. Idduki, 
Kerala. 

1 J. Soc!ety for Action with tbe Poor. 
H. No. 126, Ward No V, Man~alath. 
p lDrHVIZhd, Addoor P.O. ''.iI' In'I1.· 
thlttR DI~t. KcraJa. 

12. Saba JaRtar Swgh of Kar Sev.l 0rga-
OIl'1ation. TcHJ.9 Taran, DIM All Ilt-
.,ar, PL Jab 

~~HI Kll"hvardnn Behanl,,' Hlngva1a, 
, 7, KOJC'g(lol', PU'l(>. 

14. ShrJ Surmder Mohan Singh. f)·I Flat~ 
No. lin, YogI Pa~k, I ]·A. KOle1~aon 
Park, Pure. 

1 ~. Shr i NanHn nalii, r /0 R K Aggar\\aJ, 
Y dk and Yeti Aparlmenl<;, BUDd 
(tarden Road. Pllf'e 

, f. S~rl L11 Pr3'idd Srngh, Qr;/? Y"rt'-
w;-Id..t, rune. 

I 7 Mrs. Hemldta Dab BO'iier". 3~. Knre-
~moll Park. Pune 

18. Shrt J,l"pal SIngh, '32, Koregnon Park. 

19 

2() 

Pt.ne. 

Shn A~hok Kumar Bhd~h'lr. ("'/2. 
Spa! I.._>" L'Jxury Delcan Colle~e Road, 
Yerwa(la, Pune. 

I..:hn Develldrd Smgh B..:wa!, 17. Kure-
gt)dn. I ark, Punt. 

21. Shn VI)hwabandhu Shuk lEt 3 S 2/9, 
So"t Club Road, PUDt!. 

:' 2. Shrl Mukc~h K_ Harne. Satyan Flat 
No. 40 5 8, Slmplh Road, BorivlJi 
(W}. Bomhay- 92 

'] 3 Shrl Narer dra Kumftr Gulab Chand 
Jain, 12, Koreaao. Park, Pune. 
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A'lOCiatlon required to take prior 
perml •• iOD UDder tbe ForelGD 
Contribution (Regulation) 

Act. 1976 

I. Partnership Mission Society. Manipur, 
Sailwal, Churachandpur, Manipur. 

2. Indian Evangelical Church of Christ, 
Hyderabad, Andhra Pradesh. 

3. Communtty Service Society, Nagercoil, 
Kanyakumari. Tamil Nadu. 

4. Society for Developing Gramdars, 
Oovindpur. Mirzapur, U.P. 

5. Comprehensive Rural Operations Sense 
Society, J. 69, Snehapuri. Nacharam, 
Hyderabad. 

d. VeJemegnB Good News Society Hos-
pital, Bldar-58S401. 

7. Rural Development Trust, Bangalore 
Highway. Anantpur, Andhra Prade~b. 

8. Raytllseema Development Trust, 
Bangalore Highway. Anantpur, Andhra 
Pradesh. 

9. Darussalam Arabic College Committee, 
Nandi, Nandi Bazar, Katalur, Kozbi-
kodc, Kera1a. 

10. Daltonganj Catholic Diocese, Dalton-
ganj, Pa1amau. Bihar. 
(Punjab National Bank, Daltonganj, 
Ale No. 2614). 

II. Anand Niketan Ashram Trust, Anand 
Niketan Ashram P.O. Rangpur, 
Baroda. 

12. Udyan, Udayamgra11. We~t Bengal. 

13. Christian J nstitute for the Study of 
Religion &: Society, Ban.alore. 

14. SbantJ Niketao Social Service Centre. 
Pallaveddy. Kalasepael, Cuddapah. 
Andbra Pradesh. 

IS. Christian Social ct Welfare Associa-
tion, Kalaspad, Cuddapab, A.P. 

16. All India Islamic Foundation Trust, 
68, Anna Salai Madras. 
(Including its branches & units) 

17. Christian Hospital, Burbai Road, 
Shahdol, Madbya Pradesh. 

18. Liberation Movement for Women. 
Manaalapuram (via) Kedar (T.V.). 

19. Peoples Multipurpose Development 
Society, Fraternity Centre, Mangala-
puram (via) Kedar (T.V.). 

20. National A'1sociation for the Blind, 
Madhya Pradesh State Branch, Indore, 
Madhya Pradesb. 

2' • Gramodya Chetna MandaI, Distt. 
Bastar, Madhya Pradesh. 

22. Development Programme, For Inland 
Fisherman COlllmu nity, Kundara, 
QUtlon, KeralB. 

23. Action for Welfare and Awakening in 
Rural Environment, Lake Hill Road, 
Hydcrabad-S00463. 

Training of seoior officers ~Dder Ford 
Foundation Assistance Scbeme 

330. SHRI MANIK REDDY: Will 
the PRIME MINISTER be pleased to state 
the number of senIor Government officers 
50 far deputed to USA, UK, etc. under 
Ford Foundation Assistance Scbeme for 
training purpo~es 1 

THE MINISTER OF STATE IN 
THE MINJSTR Y OP PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): During the period 
from 1959 to ] 988. JOI officers were 
deputed to programmes which were assisted 
by tbe Ford Foundation. 
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FI.aneial alii stance to Injured 
IPKF jlwans 

331. SHa I KALI PRASAD PANDEY: 
SHRIR. M.BHOYB: 
SHRI PARASRAM BHARDWAJ: 
SHRI Y ASHW A NTRAO 

GADAKH PATIL: 

Will the Minister of DEFENCE be 
pleased to sta te : 

(a) the financial assistance being given 
every month to the dependants of tbe jawans 
and other personnel of the IPKF who hnve 
been killed and to those injured in Sri 
Lanka operations; 

(b) whether Government have also 
recently decided on a scheme to rehabilitate 
the JPKF personnel disabled in Sri Lanka; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SARI 
SONTOSH MOHAN DEV): (a) The 
IPKF personnel killed or wounded in Sri 
Lanka are entitled to Liberalised Pensionary 
Awards as are applicabJe to war/battle 
casualties, the maID features of which are 
given in Statement I below. 

(b) and (c). The information regarding 
scheme to rehabilitate the IPKF personnel 
disabled in Sri Lanka is given in Statement II 
below. 

Statement I 

The IPKF personnel kilJed or wounded 
while being deployed in Sri Lanka nre 
entitled for Liberalised Pensionary Awards 
which are as follows : 

(i) LtberllUsed Special Family Pension: 

Liberalised Special Family Pension 
equal to tbe reckonable emoluments last 
drawn both for the offkers and the personnel 
below officer's rank shall be adrniisible to 
the widow in the case of officers and to the 

nominated heirs in the case of personnel 
below officer's rank until death or dil-
qualification. 

(ii) Death Gratuity: 

Death Gratuity is paid at tbe followin. 
rates: 

Len!:lh of qua1i/)'inl 
service 

(i) Less than one' 

(ii) 

(iii) 

year J 
One year or ~ 
more but less ~ 
tban 5 years J 
Five years or I 
more but Jess r 
than 20 years ' 

(iv) 20 years or 
more. 

Ralt 0/ Gratuity 

2 timesl 

6 times ri of 
reckonable 
emoluments 

12 times I 
j 

Half of reckonable 
emoluments for each 
completed six mODtbly 
period of qualifying 
service subject to a 
minimum of 12 time. 
and a maximum of 33 
times of reckonable 
emoluments provided 
that the amount of 
death gratuity sball in 
no case exceed RI. I 
lakb. 

(iii) Family Gratuity: 

Family gratuity wilJ be payable in case 
of death, in addition to the death gratuity 
admissible under the Death-cum· Retirement 
Gratuity Scheme at specified rates depending 
on rank. 

Deptndant Pt,,~/on : 

Where an officer dies as a bacbelor, or 
as a widower without children, dependant 
pension will be admi ... sible to parents without 
reference to tbeir pecuniary cifC'umltance. at 
3/4th of the reckonabJe emoluments last 
drawn by the deceased officer, for both 
parents and 3/4th of tbis rate (or a siolle 
parent. On the death of ODe parent, depen-
dant pension at the latter rate will be 
admissible to the surviviol parent. 



14' FEBRUAR.Y 2., 1988 141 

War Iojurl' Pension for 100 per cent 
disability shaU be equal to the reckonable 
emoluments last drawn on the date of 
invalidment. Where disability is less than 
100 per cent the amount of War Injury 
Pension shall be proportionately reduced 
but in no case shall War Injury Pension shall 
be Jess than 60 per cent of reckonable 
emoluments in case of officers aDd 80 per 
cent in case of personnel below officer rank. 
The War Injury Pension shall also be 
admissible when the degree of disability is 
assessed at below 20 per ceDt at the time 
of invalidment or at any subsequent re-
assessment stage. 

R~/lrement Gratuity: 

In addition to tbe Waf Injury Pen~ion. 
the individual shalJ be entitled to retirement 
gratuity calculated on the basis of reckonnble 
emoluments on the date of invalidment but 
counting of service upto the date on which 
be would have normally refired in that rank 
plus weightage of 5 years (total not exce~d­
iog 33 years). The overall ceiling on rdlre-
ment gratuity will be Rs. I lakb. 

,A. my Group Insurance 
Sch~me 

Officers 

JeOs/ORs 

Navy GrofJp Insurance Scheme 

Officers 
Sailors 

Constant Altel,'danc, AlloJfa"ce: 

The rate of Constant Attendance 
Allowance will be RI. 300/ .. p.m •• irrespec-
tive of the rank, where admissible under 
tbe conditions as heretofore : 

Note: The term reckonable emoluments 
shall mean: 

For service 
officers: 

For personnel 
below officer 
rank: 

Officer's basic pay plus 
non'pracuclsmg allow-

ance (NPA) and rank 
pay. if any, Jast drawn 
by the officer. 

Basic pay including 
classification pay if any 
last drawn by the 
individual. 

Other FmQnciai As~;~/an(e : 

Financial assist8Dce is admissible to the 
nOIDmcc(s) of the deceased IPKF personnel 
killed or disabled while deployed in Sri 
Lank a from Insurance Schemes in accordance 
with the rules of the scheme as follows: 

h COVl!r 

Rs. 
2.00,000 

75,000 

1,00,000 
37,000 

Di3ablilty cove, for 100% 
alSab,Itly 

Rs. 
J,( 0,000 

37,500 

50,000 
18,500 

Air Force Emp/o"" Group l",urance Scheme and Flyl"g Pay LI"k~d Insurance Sch~me 

Officers i. receipt of Flying Pay 4,33,000 2,16,500 

Other officers 1,50,000 75,000 
Airmen Airerew 2,16,500 •• 08,250 
Airmen 75.000 37,500 

Nea(B) 30,000 1 '.000 
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Statement II 

Undet the existing instructioDs. tbo 
disabled ex· servicemen, where ~isabilily is 
attributable to military service, are accorded 
priority I for employment under the Central 
Governmont. Further, upto two dependents 
each of the families of defence service 
personnel killed in service or severely dis .. 
abled are accorded priority II (or employ-
ment under tbe Central Government. Efforts 
will be made to secure employment for all 
sucb dilabled ex-servicemen and dependents 
of tbose kiJIed in action wbo may be in need 
of employment. 

The State Governments have also beeD 
requested to make special efforts to provide 
employmeot to such ex-servic:men and the 
Widows or dependants of the deceased on 
compassionate grounds, relaxing tbe rules 
wherever necessary. 

Efforts are also being made for providmg 
Increased self-employment opportunities for 
such personnel. 

[Trans/at Ion] 

Casualties of Go\,ernment Officiah 
in Puojub 

332. SHitI KALI PRASAD PANDEY: 
SHRI VIRDHI CHANDER 

JAIN: 

Will the MlOister of HOMB AFFAIRS 
be pleased to state : 

(a) tbe number of Government officials 
kHled in encounters with terrorists ID PUDJab 
dutiDI the last three months; and 

(b) the number of terrorists arrested 
durin. tbe said period? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIBVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS-
TRY OF HOMB AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Information is 
beiDa coUected aDd will be laid 00 tbe TabJe 
of the HOUle. 

(b) Durin, tbe period November, 198'7 
to January. 1988, 692 terrori.ls wero 
arrested in the State. 

Traoder of cI,lIlan employees or 
OrdDallte Corp •. 

333. SHRI KALI PRASAD PANDEY: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether every army officer is trane-
ferred from one place to anotber after tbree 
years of &ervice at one place; 

(0) if 80, whether this rule also applies 
to the civilian gazetted employees/officer.; 
if not, the reasons therefor; and 

(c) wbether Goyernment propose to 
transfer tbose civilian gazetted officers of 
Ordnance Crops who have been workins at 
on~ place for tbe last tbree years or more 
aod the time by whicb orders in this reaard 
would be issued? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF DEFENCB (SHRI 
SONTOSH MOHAN DEV): (a) Yes, Sir. 
This is the gencral policy. althoush the 
tenure could be extended in exceptional 
cases. 

(b) and (c). No, Sir. Civilian Gautted 
employees/officers are &oyerned by their own 
Rules and Regulations. The existing policy 
Stipulates a tenure of 6 years for Gazetted 
Ciyillan offic~rs/employees of Group 'A' and 
IB' in the Army Ordnance Corps. 

Pending Calel In Supreme Court and 
Hlgb Court. 

334. SHRI KALI PRASAD PANDEY: 
SHRI V. SOBHANADREBSWARA 

RAO: 

Will tho Minister of LAW AND 
JUSTICE be pleased to state: 

(a) tbe total number of casel pendio, 
io tbe Supreme {"ourt and in each Hip 
Court as 00 3 J December, J 98 7; 
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(b) tbe steps taken by Government for 
dispolal of these pending cases; and 

(c) the time by which the cases upto 
tbe year 1981 are likely to be disposed of 
by these courts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHR) H. R. BHARDWAJ): (a) As per 
tbe information furnished by the Registries 
of the Supreme Court and High Courts, the 
pendency position has been indicated in 
Statement ) below. 

(b) The steps taken to expedite disposal 
of pending cases have been indicated in 
Statement 11 below. 

(c) The penuency is due to several 
complex factors. Steps hQve been taken as 
indicated in Statement 11, above mentioned, 
to expedite disposal of ca~es. As a result, 
tbe rate of disposal has increat.cd. Fresh 
institution of cases has, Iluwevcc, increased 
at a higher rate over the years. ]t IS, there-
fore, not pcssibJe to mdlcdte the time by 
wblch the cases upto the year 1987 are 
likely to be disposed of. 

Statement I 

Pendency po.~itlUn 

Supreme COllrt -Cases pending as on 
31.12.1987: 175748 

Big" CourtJ 

1. Allababad 

2. Aodhra Pradesh 

3. Bombay 

4. Calcutta 

5. Delhi 

6. Gauhati 

7. Oujarat 

8. Himachal Pradesh 

9. Jammu and Kashmir 

JO. KarData~a 

Cases per-ding QS on 
30·6-1987 

335567 
86137 

133245 
160618 

77191 

17547 

52623 
934S 

3594' 

71313 

11. Kerela 46798 
(Main Cases) 

12. Madhya Pradesh 39624 
13. Madras 173886 
14. Orissa 37854 
IS. Patoa 58422 

16. Punjab and Haryana 53568 
17. Rajasthan 49772 
18. Sikkim 36 ___._--

Total 1439491 ---_ 
Statement II 

Steps taken from time to time to reduce 
pendency in cuurts 

1. Elimination of arrears in a1l courts 
has been discus')ed in the Conference of 
Chief Justices. Chief Ministers and Law 
Mimsters of States held on 31st August- 1st 
September, 1985 and the ResolutIOns of the 
Conference have heen commen dt:d to the 
High COUlts and the State Governments. 

2. The Code of Civil Pfocedure was 
amended JD 1976 to aboll ~h Letters Patent 
Appeal from judgment of SingJe Judge of 
the High Court in Second Appeal (vide 
Section 100 -A). 

3. The Code of Criminal Procedure, 
J 973 was amended in 1978 to expedite 
tflal of crimmal cases. 

4. The sanctioned strength of the High 
Court Judges bas been increased from 351 in 
March 1977 to 443 as on ht February 
1988. 

s. The lecommendations contained in 
the 79th R~port of the Law Commission on 
delay aod arrea rs in High Courts and other 
Appellate Courts ale being implemented by 
the Hljb Courts. 

6. The High Courts are taking the 
followioi steps to expedite disposa1s of cases: 

(a) Cases involving common question. 
are being grouped together; 

(b) M..ltters are fixed for hearing by 
alVinS short returnable dates; 
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(c) Printing of records is dispensed with, 
in many cases; and 

(d) Priority is given to cases requiring 
quick disposal. 

7. The Government hav~ entrusted the 
Law Commission, the study of tbe Judicial 
sy~tem to introduce necessary reforms. 
The terms of reference are; 

(a) the need for decentralisation of the 
system of administration ot Justice by : 

(i) establishing, extendina and streng-
thening in rural a reas the inc;tirution 
of Nyaya Panchayats or other mec-
hanisms for resolving disputes; 

(II) setting up a system of participatory 
justice with defined Jurisdiction aDd 
powers m suitable areas tind cent( es; 

(iii) establishing other tiers or systems 
within the judicial hierar~by to 
reduce tbe volume of work ID the 
Supreme Court aou the l-Ilgb 
Courts. 

(b) the matter~ for which Tnbunals (ex-
c1udlO8 Services Tnbunals ) as envl:taged in 
Part- XI V -A of the Constitution need to be 
established expedltlou~ly and various aspects 
rela.ted to their establishment and working; 

(c) the procedural Jaws with a view 
generally to disposing of cases expeditiously, 
eliminating unnecessary litigation, delays in 
hearing of cases and reforms 10 procedures 
and procedural laws and particularly to 
devising procedures appropriate to the fora 
envisaged in items (a) (i) and (a) (ji); 

(d) the method of appoinments to sub-
ordinate courts, subordinate judiciary; 

(e) the training of judicial Officers; 

(f) the role of the legal profession in 
strengthening tbe system of administration 
of justice; 

(8) tbe desirability of formulation of the 
Dorms. which the Government and tbe Public 
Sector Undertakings would follow in the 
,ettlemc~t of disputes iocludina a review of 

the present system for conduct of litigation 
on behalf of the Government and such under-
takings; 

(b) the cost of litigation with a view to 
lessening tbe burden on tbe lit igants; 

(i) formation of an All India Judicial 
Service; and 

(j) such other matters as the Commiuion 
considers proper or necessary for the purposes 
aforesaid or as may be referred to it from 
time to time by the Government. 

8. Steps taken in Supreme Court for 
early disposal of cases : 

(i) Matters involvlDg common question 
of law are grouped together aod hsted in 
groups so that they can all be disposed of 
together. 

(n) In mo~t of the matters prJOtiDI of 
the appeal record JS dispensed wIth which 
saves a lot of time and expeose of tbe hti· 
gents. In cnmlllal appeals counsel for tbe 
appellant is required to file cyclostyled record 
to save time which would otherwise be taken 
In gelting the record printed so that the matter 
could be beard carly. 

(iii) To save the Court's time, Hoa'ble 
the Chief Justice is takiog mentioning matters 
which take about ODe hour on each day, 
after tbe court hours. 

(iv) Supreme Court Rules have been 
amended empowering Hoo'ble Judge (iD 
Chamber) and the Registrar to dispose or 
certain types of matten whicb were pre~iously 
beiDg listed before tbe Court. This bas been 
dODe to save tbe Court's tjme. 

(v) Specialised benches arc constituted by 
Hoo'bJe the Chief Justice and particuJar 
types of metters are assigned to such specia-
lised bencbes for quiC?k disposal. 

(vi) Computer tecbno)olY is 5000 loinl to 
be introduced in the Supreme Court wbich 
is expected to help, reduce tbe backlol of 
cases considerably. r 
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(vm Recently Hon'ble the Chief Juatice 
bas directed that the counsel in each matter 
sbould file written arguments, if the argue 
ments arc to take more than five hours on 
each side. Tbe oral arguments on each side 
are thus restricted to five bours unless tbe 
Court feels tbat more time is to be given to 
th~ counsel in which case a maximum of ten 
bours are given for oral arguments to the 
counsel of each side. The length of oral 
arpmeots by counsel of both the sides bas 
tbus been curtailed with a Vlew to securing 
qui~k disposal of matters. 

(viii) A Court Administrator-cum-Regis-
trar General, ~bo is a seDlor judicial officer, 
has been appointed very recenlly so thlt in 
conjunction With the present tw~ Registrars 
tbere can be a re-organisation of tbe 
working of tbe Registry and ImprOVJDg Its 
techniques llnd efficiency. 

Ox) The judge strength of the Supreme 
Court bas been raised from 18 to : 6 (inclu-
ding the Chief Justice) w.eJ. 10 5 1986 by 
amendina the Supreme Court (Number of 
Judaes) Act, 1956. 

(English) 

Terrorists Activities in Delhi 

335. DR. A.K. PATEL: Will tbe 
Minister of HOMB AFFAIRS be pleased 
to state: 

(a) the number of persons km"d/iojured 
duriol each of tbe last tbree years and tbe 
current year in Delbi as a result of terrorists 
activities; aDd 

(b) the Dumber of persons convicted 
for these killings ? 

THE MiNISTER .OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATe IN THE MINISTRY 
OF HOMB AFFAIRS (SHRI P. CHID-
AMBAJAM): (a) Tbe requisite figures are 
indkated below : 

Yeor No. 01 ~rao"a No. ol""ons 
inJu"d killed 

1985 57 S3 

6 

26 

1986 

1987 27 

January. '88 

(b) None so far. 

Terrorists activities in Punjab 

336. SHRI BALASAHEB VIKHB 
PATJL: 

SHRI S.B. SIDNAL : 
SHRI M. V .CH A.NDRASEKHARA 

MURTHY: 
SHRI LAKSHMAN MALLICK: 
SHRI RAJ KUMAR RAJ : 
SHRI VIRDHI CHANDER JAIN: 
SHRI VTTAM RATHOD : 
SHRI HAROOBHAI MBHTA : 
SHRI BANW ARI LAL 

PUROHIT: 
SHRI AMAR ROYPRADHAN: 
SHRIKAMALCHAUDHRY: 

Will the Minister of HOME AFFAIRS 
be pleased to state = 

(a) whether there bas been a sudden 
spurt of terrorists violence in Punjab during 
the last few weeks; 

(b) if so, the number of persons killed 
by terrorists during each of tbe last three 
months; 

(c) the number of terrorists arrested 
during the same period; and 

(d) the steps taken or proposed to curb 
these activities in tbe State '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (8) to (d). Accordiol 
to information furnished by the Go"CrDJnODt 
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ol,P,f,l~b. 5 V pe~ODS were killed in Novem-
ber, 1987. 5S persons were killed in 
December. 1,87 and 1 43 persons were 
killed in January, 1988 in incidents due to 
terrorist activities in the State. 341 sus-
pected terrorists were arrested in November, 
1981, 180 in December. 1987 and 171 in 
January I J 988, in the State. 

Steps taken to check terrorist activities 
in the State include raids on the bide-outs 
of terrorJsts, their barbouren/as90ciates. in-
tensification of patrolling and prompt follow 
up action on the information received about 
activities of such elements. 

Power StatloDS witb Soviet Assistance 

338. SHRI BALASAHEB VIKHE 
PATIL 

PROF NIRMALA KUMARI 
SHAKTAWAT: 

SHRJ NARAYAN CHOUBEY: 

Will the PRIME MINISTER be plea/Jed 
to state: 

(a) whether Government propose to 
set up a nuclear power station with the 
Soviet assistance; 

(b) if so, the details thereof; 

(c) whether the Nuclear Power Corpo-
ration has plann!d to build 500 MW power 
reactors; and 

(d I i~ so, the details thereof and to 
what extent these projects will improve tbe 
power situation in the country 1 

THE MINISTER OF STATE IN THE 
MJNISTRY OF SCIENCE AND TECH .. 
NOLOGY AND MINJSTER OF STAlE 
IN THE DEPARTMENTS Of OCEAN 
DEVELOPMENT ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA YA NAN): (a) and (b). Technical. 
ecooomic and other aspects of the Soviet 
offer to set up a Nuclear Power Station are 
still under consideralioJ of Government. 

(c) Yes, Sir. 

(d) It is proposed to .tart work on six 
units of SOO MWe durin, tbe Seventh Plan 
and additional four units in Ei,btb Plan. 
The power generated from the ~OO MWe 
units as well as 23 S MWe units to be set up 
will contribute about 10% of total electri-
city generated in the country by the tllrn (.;f 
century. 

( Translation] 

Recruitment of Indians in 1,lbyan Forces 

339. SHRI SARFARAZ AllMAn 
Will the Mini"ter of EXTERNAL AFFAIRS 
be pleac;ed to state: 

(a) whether Government's attention 
has been drawn to the news item in daily 
Jansatta dated 25 December, 1987 under 
the caption • 'Naukari Ke Bahane 1 ibyai 
Fauz Main Bhartiyon Ki Bharti"; and 

(b' if so, the reaction or Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes, 
Sir. 

(b) Our Mi'ision in Tripoli had also rt:· 
ported this matter. The involvement of 
Indian manpower recruiting ascocies and 
individuals in this racket anel the aUcgations 
of cheating and extortion are beiDg investi" 
gated by the competent autborities. 

A stron~ protest was also lodged with 
the Libyan Govnnment which has ordered 
an enquiry into the matter. We have been 
as~ured that suitable action will be taken 
agamst those Libyans respoD~ib'e. 

Meanwhile all Indians in Lib)'an military 
camps have been traced. Some of tbem 
have since been empJoyed in leather factories 
io Libya. Tbe rest bave returned to india. 
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RepatrlatlOD of Lankan Refugees 

340. SHRt S.B. SIDNAL : 
SHRI SOMNATH RATH : 
SHltl KRISHNA SINOH : 
SH~ K. RAMAMURTHY: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state 

(a) whether the plans to send back Sri 
Lankan TamIl refugees have been worked 
out; 

(b) if so. whether all the Sri Lankan 
refugees at present in IndIa have refused to 
10 back; 

(c) if so, their main demands; 

(d) the total number of refugees at 
"regent in India and the steps being taken to 
send them back to Sri Lanka; and 

(e) whether the Sri Lanka Government 
have agreed to take back all of them? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes, Sir. 

(b) No, Sir. Refugees are returning 
voluntarily. 

(c) Does not arise. 

(d) There are around 1,11.200 refugees 
in India as on 19-2-8 tL Arrangements have 
been made to send back refugees on char .. 
tered vessels. 

(e) Yes, Sir. 

IDcrea8e in Inflltrl!tlon and Smuggling Across 
Indo .. Nepal Border 

341. SHRI S.B. SIDNAL : 
SHRIMATI JA;YANTI 

PATNAIK: 

Will the Minilter of HOME AFFAIRS 
be plea,ed to state: 

<a> whether infiltration and smusgliDI 
across the stretch of Indo-Nepal border 
falling within West Benlal bas increased 
substantially; 

(b) if so, the number of such illegal 
entrants during the last three months; and 

(c) the ~tdPS being taken to check the 
infiltration and smuggling? 

THE MINISTER OF STATE IN THE 
MINIS fRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) No, 
Sir. No inc rease in infiltration across the 
Indo-Nepal border in West Bengal bas corne 
to notice in tbe recent past. Nor is there 
any substantial increase in smuBgling across 
this border. 

(b) Nepali nationals are required to 
obtain Restricted Area Permits to enter and 
stay in the restricted area s in the country. 
According to the figures available in respect 
of Ranigun] Immigration Checkpost of West 
Bengal Police during tbe last three months, on 
an average 1000 Nepali nationals who did 
not possess such permits were intercepted 
per month. 

(c) In January. 1986, the Government 
of India sanctioned SIX additional cbeckposts 
in addition to the six check posts which were 
already functIOning. Vioilance on tbe border 
bas also been increased. Anti-smuggling 
machinery in vulnerable areas remains alert 
to cbeck and detect smuggling into the 
country. Close co-ordination is maintained 
with all the concerned agencies in tbe pre-
vention and detection of smuggling into the 
country. 

Ceiling on Personal Income 

342. SURI H.M. PATEL: Will the 
Minister of PLANNING be pleased to state: 

(a) whether the Plooning Commission 
has made a study on the ceiJing on personal 
income; 

(b) whether the study has revealed that 
a ceiling on income may lead to evasion or 
concealment of earniogs; 
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(0) If so, whether in view of the gene-
ration of black money, Government have 
dropped tbe proposal; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMMB IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI) : (a) 
The Planning Commission has not made a 
study on ceHing on personal income. 

(b) to (d). Do not arise. 

Re-orientntion of Prioritic'i as ft rec;u)t of 
mid-term r\ppraisa) of Seventh Plan 

343. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of PLAN-
NING he plea~ed (0 "tate: 

(a) Whether the Mid-Term apprai~al in 
respect of tbe 7 th FIve Year Pldn has smce 
been completed; 

(b) If so, the rc,ult" of the Mij-Term 
apprai~al in gen~ral 3flci for the Railway-;. 
Tran~Dort and Comrnunlcatio'ls and Irriga-
tion and Hydel generdtion of electricJty In 

particular; 

(c) Whether any ;ncrea'ie in allocations 
or re-onentation of priorities ba.., been de-
cided upon a" a result of the the Mid-Term 
appi aisal; and 

(d) If so. the detaili\ thereof? 

THE MINISTER OP STATE IN THE 
MINJSTR Y OF PLANNING AND MINIS-
TER OF STATE IN THE MINIS] RV OF 
PROGRAMME l\1PlEMENfATION. 
(SHRI BI REN SINGH ENGTJ): (a) The 
MiJ-Term Ar pra I"al of the Seventh Five 
Year Plan is In the final stages of comple-
tion. 

(b) to Cd). The d,;.:: uroent after fin~li­
satioa will be Idid on the T .. bIe of the 
House. 

Publication of Lanauale Data R,·Speakerl 
of Various Langu8ae' 

344. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) Whether the data reluding the 
number of ~peakers of various languages, 
mother tongueo;;/dlalectc; as per returns made 
in the J 981 cen..,u~ ha~ been published; and 

(b) If not. the reasons for the delay and 
the likely date by which the datI would be 
published? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) and (b). 
The 1981 Census 1 able on housebolds and 
bou'iebold population by langnages mainly 
spoken in the hou'iehold, based on the house 
hold schedule canvassed In tbe census. bas 
already been published in the volume Census 
of India, 1981, Senes-J-India-Paper I of 
1987. The information on Mother Tongue 
and Two otber Languages known. coUccted 
through the individual slip, is under pro-
cesc;ing. In view of the huge volume of work 
involved, thill information is likely to be 
available by the end of 1989. 

Physical quality of Life Index 

345. PROF. NARAIN CHAND PARA· 
SHAR : Will the Minister of PLANNING 
be pleac;ed to state: 

(a) The position of India with respect 
to POLl (Physical Quality of Life Index) 
in relation to A"ian and other developing 
countries of the world as OD 31 March 1987 
and the exact figurus of the index for eacb 
country; 

(b) Whether any ('fforts are being made 
to improve the index during tbe remaioiDI 
years of tbe Seventh Plan; 

(c) If so, the details thereor; and 

(d) If not. tbe reasons therefor 7 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF PLA "'NINO AND MINIS· 
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TEa OP STATE IN;THS:MINISTR Y OF 
PROGRAMME IMPLEMENTATION. 
(SHRI BlkEN SINGH ENGTl) : (a) Tbere 
is no officially compiled physical quality of 
life index in India. The question of com-
parison with other Asian and other develpo-
iog countries therefore does not arise. 

(b) to (d). Do not arise. 

[Tralll/alion) 

Rape Cases 

346. SHR} KAMLA PRASAD 
RAWAT: 

SHRIMATI USHA 
CHOUDHARY: 

Will the Minister of HOME AFFAIRS 
be pleased to sta te : 

(a) the numb~r of cases of rape reported 
in Delhi during the last tbree years. 

(b) the number of persons arre5.ted in 
this regard and the details of action taken 
against them; and 

(c) the steps taken to check such incid-
ents of crime against women? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIST-
RY OF HOME AFFAIRS( SHRI P. CHID-
AMBARAM) : (a) 284 cases of rape were 
reported in Delhi durin8 the last three years. 

(b) 422 persons were arrested in this 
regard. Cases against 7 t or them are pending 
investigation and cases against 309 of them 
are pending trial. , have been discbarged and 
8 have been convicted. Cases against )3 
have been filed as untrsced. 

(c) (i) Special Cells for dealif'g with 
crimes against women have been set up at 
tbe potic: Headquarters and tbe six Police 
Districts. 

(ii) Prompt action is taken in sucb 
cases under the dose supervision of senior 
officers. 

(iii) lntensive drives are lauDcbced 
against eve teasers. 

[EngUlh} 

Pending Cases or fi'reedom Fighters 
Pension 

347. SHRI T. BASHEER 
SHRI RAM PUlAN PATEL 

KUMARI MAMATA BANERJEE: 

Will the Minister of HOME AFFAIRS 
he pleased to state: 

(a) whether s large number of cases for 
sanction of freedom fighters pension are 
still pending with Government; 

(b) if so, the number of applications 
pending, state·wise as on 1 January. 1988, 

(c) the number of applications disposed 
of last year. and 

(d) tbe step~ taken or proposed to be 
taken by Government to eJl.pedite the sanc-
Hon of pen~ion cases? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHl) : (a) and (b). 
Out of approximately 4.46 lacs applIcations 
received in this Ministry, only t 127 applica-
tions are awaiting finalisatlon as on 1 st Jan-
uary, 1988. State-wise position of pendency 
has b~en shown in the statement below. I 

(c) and (d). 4013 cases bad been dispo-
sed of last year. Besides pursuing the State 
Governments concerned to expedIte their 
verification reports to enable early finaiisatioD 
of pending cases having special features, tbe 
Government have set up Screening Commit-
tees of Non Officials to scrutinise cases per-
taining to tbe Arya Samaj Movement in 
erstwhile Hyderabad State Bnd Sind C8Ses. 
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Statement 

P."d,,,cy of applications u"der Swatantrata 
Salnik Somman Penllon Scheme 

(State·wlse) aJ on 1.1.1988 

<a> Cases having special 
features 

Pending cases 

(b) 

(c) 

Name of tbe States 

Andbra Pradesh 

Bibar 
Kerala 
Madhya Pradesh 
Maharashtra 
West Banga} 

Total 

Arya SamBj CommiUee Cases : 

Andbra Pradesh 
Bihar 
Delhi 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu and Kashmir 
Karnataka 
Madhya Pradesh 
Maharasbtra 
Punjab 
Rajasthan 
Uttar Pradesh 
West Bengal 

Total 

Sind Committee cases 

Total (a+b+c+) 

Settlemeot of Afgban Problem 

348. Dr. B.L. SHALIESH : 

4S 
276 

10 
46 
28 
31 

442 

96 
193 

33 
1 

104 

4 
2 

67 
8 

25 
189 

26 
35 

1 

784 

1231 

DR. KRUPASINDHU BHOI: 

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state : 

(a) the role, India has played in tb, 
current bid for tbo settlement of the Afahau 
problem; 

(b) whetber Government have bean in 
touch with tho various leaders of Afahniltao 
to explore the chances of a conlnesus over 
the acceptable interim set-up in Kabul after 
the Soviet pull-out; and 

(c) if so, tbe stage at which tbe matter 
stands at prescnt ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) to (c). 
India, as a country in the region is deeply 
concerned about the Afghan situation. We 
are, therefore, in touch wltb all sbades of 
Afgban opinion. We would like to see a 
ne~otjated political settlement wbich ensures 
an independcnt, non-a1igned and sovereian 
Afghanistan. 

ImplementatioD of Punjab Accord 

349. SHRI RAM BHAGAT PASWAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government propose to 
take any further steps to implement Punjab 
Accord in the near furture; and 

(b) if so, the details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) aDd (b). Out of 
1 J items in the Memorandum of Settlement, 
S items have already been implemented and 
cfforts are continuina to implement the ra· 
main iDa 3 items. 

Techulcally Qualified Manpo"er 

350. SHRI RAM BHAOAT PASWAN : 
Will tbe PRIME MINISTER be pleased to 
etatc ; 
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<a) tbe present stock of scientifically 
and technically qualified manpower in the 
r;ountry; 

(b) India's position in tbe World 10 

reaard to scientific personnel; 

(c) the names of countries which have 
asked ror India's Scientific and tec~ nical 
know bow during the la~t three years; 

(d) the details thereof; and 

(e) tbe steps taken or proposed to be 
taken to disseminate tecbnology to rural 
areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF ~TATE 
IN THE DEPARTMbN IS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (~HRI K.R 
NARAYANAN): (a) ] he total stock of 
Icieotltic aod technical pel ::,ollucl at the 
bClinnina of 1985 has b~eu estimated as 
3. \ million and is expected to b.: alound 
3.8 million at the beginning of 1990. 

(b) No comparable data I~ available 
rcaardiDI tbe stock of S & I pel~unncl for 
various countries a~ thell.: I~ no uniformity 
in tbe CBteaorics included by them in tbe 

. Itock of S & T personnel. It is, therefore, 
Dot possible to lJavc a preClse ldea regard-
ina India's position in the world with regard 
10 IlOC:~ of S It T personnel. 

(c) aod (d). Nationa] Research Develop-
meot Corporation of India received enquires 
from 21 countries regarding technologics 
available in this country. Details thereof 
are given in the statement below. 

(e) Coundl of Scientific & Industrial 
Research (CSIR), Indian Council of Agricul-
tural Re£earch (ICAR), Khadi & VIllage 
Industries Commission (KVle) etc. have set 
up institutional mechanism for transfer of 
technology developed by them to tbe rural 
areas. 

The Council for Advancement of 
People's ActIOn and Rural Technology 
(CAPART) under tbe Department Rural 
Development acts as a national noda1 point 
for coordmation of aU efforts at d,ve)opmcnt 
and dissemination of technology relevant for 
rural areas for sector~ other than those 
covered by leAR and its sister bodies. 

National Res~arcb Development Corpor-
tion of India has opened 35 Rural Techno-
logy Demon"ti atlOo·cum· TrulnlDg Centres in 
dlffere~!t pdrt~ of the cOLIn try for develop-
ment, demonstration and promotion of 
improved rural technologIes. 

Under the aegis of Science and Society 
Programmes of Dt"partmcnt of Science & 
Technology, long term grant is beIDg sanc-
tioned to good voluntary organIsations work-
ing in the field of rural development. It is 
expected trat these groups will develop into 
Centres of Excellct'ce and belp in dissemina-
tion of information and tecbnol(igy in their 
respective areas. 

Stetemlot 

s. No. 

1. 

Enqulrl" Received at NRDC for Technology during the last 3 Year, 

Country 

Banlladelb 

Name of 1 echnololY 

Pesticide formulation unit 
Cattle and poultry feed 
Activated carbon 
Baker's Yeast 
Straw board 
Electrolytic Manganese Dioxide 
Syntbetic Iron Oxide 
Mapufacture of Bricks 
Ampicillin Trinbydratc 



1. 

2. Philippines 

3 . Indonesia 

4. Malaysia 
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Synthetic tanDing 8gc.nts 
Ginger processing unit 
Pesticide project 
Dry packed green pepper 
Garlic powder 
Tamarind powder. 
Mustard powder 
Juice/Jam/Nector etc. 
Milling of pulses 
Infant food (Milk food) 
Tomato paste 
Agrowaste compaction MjC 

Activated Carbon 
Essential oil 
Fly ash bricks 
Mmi cement plant 
Coconut water bottling 
Citrus fruit jUice extractor 
Sorbitol 
Pappain IP and concentrate 
Tamarind Powder 
Garlic powder 
Wax emulsion 
Dehydrated green pepper 
Handmade paper 
Carbon paper 
Direct copy paper 
Lemon grass 011 
Solar water beater sy~tem 

Coconut complex 
Activated carbon 
Fruit juice 
Extractor 
Flat plat collector 
Fuel oil burner 
Mini rice mill 
Boilers 
Ginger IGarlic/Tamarind 
Synthetic iron oxide 
Water filter candle 
Chlorine tablets 
Grecn pepper 
Plant growth promoter 
Rerefinin8 of cnsine oil 

Water filter candles 
Chlorine tablets 
Mini cement plant 
Brick manufacturiDI unit. 
Activated carbon 
Cattlo aDd poultry feed 

i10 



, 
FEBRUAR.Y 24, 1'88 W,"I •• .4,.."." ti~ t" W,I" •• AalW_' 

1 2 3 

Plant arowth promoter 
Tria contanol 
Menthol 

s. Ivory Coast Handmade paper 
Direct copy paper 
Thermo Iraphic paper 
Carbon paper 
Paper slate 
Corrugated roofiog sheets 
Surgical cotton 
Citrus fruit juice 
Extractor 
Activated carbon 
Yeast from Molasses 
Garlic, Tamarind 
Mustard powder 
Absorbent cotton wool 
Fruit juice 
Drying ginger 
Rice mill 
Rerefining of used engine oil 
Water filter candles 
Brick manufacturins unit 
Ginger processing plant 

6. Nigeria Laundry cum Toilet Soap 
Baker's Yeast from Mollasses 
Menthol from Mintoil 
Calcium Carbide 
Tiny cement plant 
Tomato paste 
Mini soap aod Detergent plant 
Mini sugar pJant 
Spice Oleoresin plant 
Maize mill 
Water filter 

7. Kenya Gum Resin plant & Fine needle Board 
Calcium Carbide Soium Silicate 
Calcium Carbide 
Nicotin sulphate 
Coconut processing complex 
Citrus fruit juice extractor 
Agro-waste compaction machine 
Calcium Gluconate 
Handmade paper 

8. ADlaI. Leather chemicals 
Baker's yeast 
LauDdry cum toilet soap 
Pesticide Formulation Unit 
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Poultry & cattle feed 
Cattle licks 
Agro-waste compaction machine 

fruit processiug unit 
Cirtrus fruit juice extractor 
Table salt 
Carbon pa per 
Bricks 
Water filter candle 
~ini cement plant 
Milling of pulse 
Mai7.e mill 
Destoners 
Leaf cupmaking machine 
Hand made paper 
paper slate 

9. Senegal Fruit processing 
Maize mm 
Essential oil 
Printing & duplicating ink 
Citrus fruit juice extractor 
Modern rice mil) 
HDPE woven sacks 
Intravenous fluid 
Fishmeal 
Baker's Yeast 
Agro·waste compaction machine 

10. Syria Refining of used engine oil 
11. Trinidad & Tobago Bottling of coconut water 
12. Bolivia Spice Oleoresin plant 
13. UAB Leather Tannery 
14. Australia Graphite Aluminium composite 
1 s. USA Graphite Aluminium composite 
16. Tanzania Papin IP & papain conc. 

Wattle extract project 
17. TOlo Cocoa processing 

Essential oils 
Fruit jllice nector 
Roofin~ tiles 
Coconut based technologies 
Foundry 
Melmoware 
Hand made paper 
Mini rice mill 

18. Zambia NIcotine sulphate 

19. Guyana Active Carbon Plant 
Pectin from citrus wastes 
Sodium 41iilicate from rice husk 

20. Rwanda Paper slate 
21. Mauritius Optimised milk food 

Plaster of paris 
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rTralUlatlon) 

laereale I. production or Electronlca 
ludu.tr, 10 nibar 

351. SHRI RAM BHAOAT PASWAN : 
Will the PRIME MINISTER. be pleased to 
.tate : 

(a) tbo perccntaae of increase in pro-
duction of electronics industry during the 
last two years; 

(b) whetber Government propose to 
set up more electronics industries: 

Cc) if so, whether Government propose 
to set up a big electronic:J industry in Dar-
bhaog!, Samutlpur and Madl\ubani dIstricts 
of Bihar; 

(d) if so, by what time; and 

(e) if not, tho reasons tbereof ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THB DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELBCTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) The growth in 
ProductIon of electroDics industry was 4:>.7 
per ceot during 1985,30.1 per cent during 
1986 and is expected to be over 30 per cent 
duriol 1987. 

(b) Yes, Sir. Government encourages 
aettiol up of electronics industry throughout 
the couotry; 

(c) to (e). There is no proposal by tbe 
Government of lodia to set up any electro. 
nics units in Darbbaoga, Samastipur aod 
Madbubani districts of Bihar. However, tbe 
Bibar State Electronics Development Corpo-
ratioD is promotinl electronics industry in 
Bibar. Department of EkctroOlCS provides 
aU support and gUidance whenever reqUired. 

(E,.,.lllh) 

COlt o'er-ran on Delayed Projects 

352. SHRI KAMAL NATH: win the 
Minister of PROGRAMME IMPLEMEN-
TATION be pleased 10 stale : 

(a) the estimated total cost, al OD I 
January, 1988, incurred by Union Govern-
ment due to delay in completion of CeDtral 
projects; 

(b) the main sectors in whicb high 
losses due to delayed projects bave been 
recorded; and 

(c) the measures contemplated by 
Government in respect of these projects? 

THE MINISTER. OF STATE IN THB 
M INISTR Y OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI): (a) The 
total increase in the anticipated cost of 78 
delayed major projects costing more than 
Rs. 100 crores each as on 1.' .1988 is Rs. 
1912S crores. 

(b) The sectors recording the highest 
increa~e in anticipated cost of the projects 
are Steel, Power, Petroleum & Natural Gas 
and Fertilizers. 

(c) Measures takf'o by the Government 
to expedite project completion inter-alia 
include: 

Intensive monitoring of Projects by 
the Ministry of Programme Impleme-
entation through 'quarterly monit-
<,ring system; 

Jndepth periodical review of 
progress of projects by adminis-
trative Ministries and constant pres-
sure on project authorities for ex· 
peditious completion; 

Setting up of Task Force/Empowered 
Committees for problem SOlving and 
speedy implementation of projects: 

Close follow up by concerned Minis-
tries and project authorities with 
State Governments. equipment sup-
pliers. contractors, consultants and 
other conctmed agencies to minimise 
delays; 
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- Inter-ministerial coordination and 
Interaction; 

- Emphasis on preparation of realistic 
project implementation pIan: 

Review of project implementation by 
the Cabinet Comraittee on Indu,trial 
Infrastructure; 

Issue of directions for ellsuring con-
tinuity of tenure of project head 
until the completion of project and 
2*3 years beyond to ensure account-
ability for implementation. 

Mid-term appraisal of Seventh Plan 

354. SHRIMATI BASA VARAJES-
WARI: Will the Minhter of PLANNING 
be plea sec! to $tate : 

(a) whelher the reports of the Planning 
Commls~ion after mid· tf'rm apprai'lal of the 
<;eventh Plan helve cal1ed for an j1]crea~ed 
priority to agriculture; 

(b) jf so, wheth::-r t'le<;e reports havo 
suggested certain measurt"S and have pointed 
out complacency about the performance in 
this sector; 

(c) if so, whether the Commission has 
suggested dry land farming; and 

Cd) the other stepo; suggested for improv-
ing agriculture in the couDtry ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY 
Of PROGRAMME IMPLEM(NTATION 
(SHRI BIREN SINGH ENGTI): (a) Yes, 
Sir. The Planning ('ommhClion ha4) be"n asked 
by th~ Prim; Ministe to prepare an Action 
Plan so a'S to ach eve the raised target of 
foodgraio by the end of Seventh Plan to the 
tune of I 75 mzllion tonnes. 

(b) Yes, Sir. It has been suggested th it 
the gap between the jrrig~tion potentiJl 
created and utili!ation should be bridgf!d. 

The coverage by improvod .ce ... "",.,.bl, 
by high yielding varieties should .110 .. 
enhanced. Thereforo, tbe croppinl intensity 
should be increased aDd covcraae of HYV 
percentage should be increased in 8'11 tbo 
State. 

(c) Yes, Sir. In order to stabilise 
agriculture production in tbe dryland arta. 
the National W dlershed Development 
Programme should be implemented witb 
Ireater vigour. 

Cd) In addition to the measurel suaested 
as listed ID (a) above. It has been stresst'd 
that intensive measures .bould be taken to 
improve ferti1izel consumption both in 
irrigated and rail fed areas by supplying in 
smaller package<: and making it available 
within the five kms. of the reach of consu-
mer. Besides, Peslicidcs/woodicides support 
to the Indian agriculture requires more 
fine tuning through efficient pricing mecha-
nism and better quality control system. In 
respect of seeds, it has been stressed that 
the efforts should aIm at increased PIOduc-
tion of hIgh quality seed and their a"lfl-
ability to farmers at reasonable prioe. 
Finally, it bAS been emphasised that tbe 
th rust Programme~ like SRPP f NODP. 
OPTP, S&MEP shou Id be implemented more 
efficiently and systematically. 

Visit of UaUan Prime MlDi.fer to 
India 

t 355. SHRIMATI BASAVARAJES· 
';ARI ; Will tbe Minister of EXTERNAL 
AFFAIRS be plea'icd to state: 

(a) whether I talion Prime Minister 
visited India during January, J 988; 

(b) is so, tbe dctdils of tbe •• reements 
reacbed between the two couDtriel; and 

(c) the joint ventures on Wbicb ltal, 
bas agreed to help Jndia ? 

THE MINISTER OF STATE IN TilE 
MINISTR Y OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Ya. 
Sir. The Prime Minister of Italy vi$itcd 
lodia OD 8-10 Jam.1CH'Y. J '88. 
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(b) DuriD. tbe visit, the roi1owing three 
MOU. were st8ned : 

(I) MOU On Financial Coop~ratlon In 
the Ene,gy Sector: This MOU 
provides for concessional credit of 
US $ 2 S 0 million for use in the 
Energy Sector. 

(ii) MOU concerning the Development 
Project for Malutainanc, Centre al 
the Regional Engineering Col/ege, 
Sri Nagar: Tho objective of the 
Project is settinl up of a Maintai-
nance Engineering College. at the 
Regional Engineering College, Sri 
Nagar. 

(iii) MOO concerning Farakka Super 
Thermal Power ProJecl : Tbi" MOU 
concerns the Orant Portion of 
Parakka boilers contract ot National 
Thermal Power Corporation 

(c) No specific decisions on any parti-
cular Joint Ventures were taken dUring the 
vilit. 

Six Dations peace Initlativ. Summit 
at Stockbolm 

356. SHRI V. TULSIRAM : 
DR. B. L. SHAILESH : 
SHRI VIRDHI CHANDER 

JAIN: 
SHRI UTTAM RATHOD: 

Will the Minister of EXTERNAL 
AFF AIRS be pleased to state : 

<a) whether the six nations peace initia-
tive summit held at Stockholm recently 
proposed the establishment or aD integrated 
multilatet'al verification system with. the 
United Nations as an integral part thereof; 

(b) if so, the name. of the countries 
tbat participated iD the summit; 

(c) tbe outcome of the discussionsl 
deliberations beld witb particular reference 
to dlsaflnamept; and 

(d) the role played by India duriD. the 
summit and follow up action taken by 
Government on the Stockbolm declaration? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) The 
Stockholm Summit of the Six Nation 
Initiative for Peace and Disarmament decid~d 
that tbe six nations would jointly propose 
at the Third Speclal Session of the UN 
Genera] Assembly Devoted to Disarmament 
thiS year that the UN wouJd promote the 
establishment of an integrated multilateral 
verification system wHhin the United Nations 
as an integral part of 8 strengthened multi-
latera1 framework required to ~nsure peace 
and security during the process of disarma-
ment as well as tn a nuclear weapon-free 
world. 

(b \ Argentina. Greece. Mex;co, Sweden, 
Tanzania and Indla which are the members 
of the Six Nation Initiative. 

(c) The Summit adopted the Stockholm 
DecIMation which calls, inter aha, for 
far-rcachIDg nucleH disarmament measures 
leading to the complete elimination of 
nuclear weapons and for intorim measures 
for the prevention of an arms race in Outer 
Space and for a Comprehensive Test Ban 
Treaty. 

(d) India participated actively in the 
discussions at Stockholm. The Stockholm 
Declaration was presentt!d jointly by the 
Ambassadors of the six countries to various 
Government" all over the world. India will 
contlOue to strive for the total elimination 
of nuclear weapons and pursue this objective 
tbrough all appropriate (orums. 

Nuclear Power Station at 
NagarjuDasagar 

357. SHRI V. TULSIRAM: Wi)) the 
PRIME MINISTER be pleased to state: 

(8) whether State Government of Andhra 
Pradesh have assured the Union Government 
for providing infrastructural facilities to the 
proposed Nuclear Power Station at Nagarjun .. 
sasar; and 
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(b) if so, the time by which necessary 
clearance in this regard will be given ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K. R. 
NARA YANAN): (a) and (b). The Site 
Selection Committee of the Department of 
Atomic Energy has evaluated several sites in 
Andhra Pradesh iocluding Naaarjunasagar 
for setting up Nuclear Power Plants. The 
report of tbe Site Selection Committee is 
uDder consideration of tbe Go~ernment. 

Iodo-Soviet agreemeot for MIG·19 
production 

358. SHRI V. TULSJRAM: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether India and the Soviet Union 
have agreed to enter into an agreement for 
the production of MIG· 29 aircraft for 
Indian Air Force recently; 

(b) if so, the detalis of tbe agreement 
and the necessary assistance to be provided 
by the Soviet Union in this regard; and 

(c) the time by which MIG·29 will be 
manufactured in the country and the place 
where the worksbop ia expected to be 8et 
up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV): (a) to (c). 
Some aspects of the question of licence 
manufacture of the MIG-29 aircraft in India 
are still uDder detailed examination. 

lodo·Sovlet coUaboratioo 10 Defence 
aviatioo 

359. SHRI V. TULSIRAM : Will the 
Minister of DEFENCE be pleased to state: 

(a) whether India and tbe Soviet Union 
have signed a Protocol for diversifyinl 
conabotatioo in the' field of DefeDce aviatioD 
recently; 

(b) if 10. the details tbereof; and 

(c) tbe extent to which such a collabora-
tion will belp India in production of defence 
aircrafts for the Indian Air Force aDd tbe 
time by which such production is expected 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV): (a> No, Sir. 

(b) to (c). Do not arise. 

Iodo·Chloa talks 

360. SHRI HARIHAR SOREN : Will 
the MlOister of EXTERNAL AFFAIRS be 
pleased to state : 

(8) when the next round of talks 
between India and China is proposed to 
be held; 

(b) the issues proposed to be discussed 
durmg tbe talks: 

(c) the outcome of various higb Jevel 
and official level talks which took place 
between both the countries durin. tbe year 
198'; and 

(d) the issues which'1lave not yet been 
settled? 

THE MINISTER OF STATE IN 1HB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): <a, to (d). 
During the discussions beld at various leveJs 
in t 987, both countries have exprescd a 
desire to improve relations in all fields. 
While it may take time to settle tbe 
boundary question. it is felt tbat it should 
be solved throulh peaceful neiotiatioD8 in 
accordance witb tbe Five Principia of 
Peaceful CocKistence and tbat peace and 
tranquility should be maintained a10D, tbo 
border. 

The ned round of official level talks 
between Jndia aDd ChiDa will be held at a 
mutually coDvenient date to be d"idcd 
tbtouah djpJomatic; QbaDocJ •• 



361. SHill HARIHAR SOREN ; 
SHRI SRJBALt AV 

PANIORAHI: 
SPIRIMATI 'AVANTl 

PATNAIK: 

Will tbe Minister of EXTERNAL 
AftPAtltS 'be pJeased to state: 

(a) wbether Government propose to 
atrcnatben bilateral cooperation in various 
fields and to establish cultural tics with 
Cbina; and 

(b) if 50, the details of the steps taken 
In tbls reaard so far? 

'tHB MINISTER OF STATE IN THE 
tdlNISTRY OF EXTERNAL AFFAIRS 
(S8111 K. NATWAR SINGH): (0) and (b). 
Goveroment's intention to reconstruct and 
rovitalize relations with China and to 
ItfeIlltben bUateral contarts in various fields 
including culture, bas b~en cOll\Ie)ed to tbe, 
Cbinese Government. 

Restricted Areu Permits 

362. SHRIMATJ D.K. BHANDARI: 
Will tbe Minister of HOME AFFAIRS be 
pleased to lefer to the Icpl)' gl\en to Un-
&tarred Question No. 3 ~,di on 2. Dt:cember, 
1987 rea.rdina restricted area permits and 
.tate : 

(a) Whether the States of Assam, 
Nllbalay •• Tripura, West Bengal and Pun-
js'b were cleolared as restricted areas; 

(bl Whether Sikkim bas not been in-
duded io tbe list of restricted areas; 

(c) If so, the reasons tor not de1eaating 
tbe ,ower. to State Governments to iSlue 
&oltr1c:ted Area Permit; aod 

(d) The reat;ODS for exercising these 
powen by Union Government 7 

THB MINISTER OF STATE IN THE 
MINISTRY OF PBRSONNEL, PUBLIC 
gRIBVANCES AND PENSIONS AND 

MINISTER OF STATE IN THB MINIS-
TRY OF HOME AFFA'RS (SHRI P. 
CHIDAMBARAM) : (a) While tbe entire 
States of Absam, Me8ba~aya, Tripura and 
Punjab arc Restricted Areas under the 
Foreigners (Restricted Area) Order, 1963, 
only 5 Distnct of West Bengal namely -
Darjeeling, Cooch Bibar. Jalpaiguri, MaJda 
and West Dinajpur have been declared Res-
tricted Areas. 

(b) Sikkim bas been declared a protec-
ted Area under Foreigners (Protected Areas) 
Order: 19S8. 

(c) State Governments have already been 
delegated powers to issue Restricted Area 
Permits subject to specified conditions. 

(d) It has heen considered necessary to 
have proper verification before issuing Res-
tricted Ar.!a Permits. This function can be 
performed in an appropriate and efficic.t 
manner at the Central levtl, where the in-
formation from various sources is pooled 
and accessihle. 

Seizure of Smuggied Arms by 8.S.F. 

363. SHRI G.S. RASAVARAJU: 
SHRI S M. GURADDI : 

\Vitl the Minister of HOME AFFAIRS 
be pleased to state : 

(a) Whether Border Security Force has 
seizl"d the arm" and ammunition smuggled 
into India on Indo-Pakistan border near 
Rattoke village on 26 December, 1987; 

(b) W nether the seizure included two 
Chine~e m tde 8rm~; and 

(~) ~l1~ iWlUb~l of pCi.)ons Jr;:~t::d jn 
,:,):, regard 'l 

THE MINISTER OF STATE IN THB 
M JNiSTR Y OF PERSONNEL, PUBLIC 
GR1EVA~CES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTR Y OF HOMS AFFAIRS (SH1U 
P. CHIDAMBARAM). (a) Yes, Sir. 
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(b) The following arms and 8mmuni .. 
dons were seized by the SSP : 

(i) Pistol .30 bore Chinese 
type -2 Nos. 

(ii) Pistol .30 bore Magazines -4 Nos. 
(iii) Cleaning rods --2 Nos. 

(iv) No. 36 Hand Greoade -J 8 Nos. 
(v) AK-47 Assault Rifles 

Magazines - 14 Nos. 

(Chinese made) 

(vi) AK-47 Assault Rifle 
ammunition -J 236 Nos. 
(Chinese made) 

(c) One Zail Singh, S/o Laxaman Singb 
of village Rattoke bas been arrested in this 
regard as a follow-up action and handed 
over to State Police for interrogation. 

Coocrete Electrooic Policy 

364. SHRI G.S. BASAVARAJU : 
SHRI S.M. GURADDI : 

Will the PRIME MINISTER be pJeased 
to state: 

(8) Whether Government propose to use 
electronics as a 'tool to bridge lbe gap bet-
ween rural and urban areas, in India; 

(b) If so, whetber any concrete policy 
has been formed in tbis regard; 

(c) If so, the details thereof; and 

(d) To what extent electronics poliey 
will reduce the poverty? 

THE MINJSTER OF STA TE IN THE 
MIN1STRY OF SC1ENCE AND TECH .. 
NOLOGY AND MINISTER Of STAlE 
IN THE DBPARTMENTS OF OCEAN 
DeVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R.. NARAYANAN) : (8) to (d). Govern-
ment are promotina electronics in the fural 
Ileas for application to industrial, economic 
8ft~ educational cte.eJopment as ODe or tbe 
methods of narrowioa the liP betWeen rural 

and urbaD areas. Govwement bal been 
working out various schemes for this 
purpose. 

AdIYities of lot':raaUoaal Sp)' G",I 

365. SHlll G.S. BA6AVAR.AJU : 
SHRI S.M. OURADDI : 
SHRIJY.S, MAHAJAN : 

Will the Minister of HOME AFFAIR.S 
be pleased to state: 

(a) Whetber duriog the past lew 
months jnternational spy aangs have .Iopped 
up their activities in India, particularly in 
border areas; 

(b) If so, the details of tbe aanas bUlted; 
and 

(c) The steps taken or ptoposed to coun-
teract tbese activities 1 

THF MINISTER OF STATE IN THE 
MINlsr RY OF PERSONNEL, PUBL'IC 
GRIBVANCES AND PENSJONS AND 
MINISTER UF STATE IN THE MINIS· 
TR Y OF HOME AFFAIRS (SHRt P. 
CHIDAMBARAM) : (a) to (c). Information 
is being collected aod wiU be laid 00 tbo 
Table of tbe House. 

Capital RQtlo 10 Maximise tile ProdudleD 

366. SHRI O.S. BASAVARAJU: 
SHRI INDRAIIT 'GUPTA: 

Will tbe Minister of PLANNING be 
ple~ to state : 

(a) Whether the Plaonina Commillion 
is in favour of 'CODeentratina on about 100 
enterprian for biah capital ratio to maxi .. 
mise the production poteotial and output; 

(b) If so, wbether any formula bat 
been formulated for tbe selection of enter-
pri ... s; 

(c) 1f 10, the other point. of .cratelf 
for Ihe coatideJa tioo of boo.tina .. pro-
duction potential and output; and 
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(d) When tbe same is likely to be 
formed? 

lHE MINISTER OF STATE IN THB 
MINISTR Y OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION, 
(SHRI BIREN SINGH ENOTJ): (a) to Cd). 
The Planning Commission is inclined 
to the view that selective and welidesiSDed 
interventions may be concentrated on a 
selected number of industrial enterprises with 
a view to maximising production potential 
and output of existing industrial structure. 
Tbe details in this behalf are yet to be 
work-:d out. 

New Electronics Policy 

367. DR. V. VENKATESH : 
SHRI VJJA Y N, PATIL : 

Will the PRIME MINISTER be pleased 
to state: 

(a) Whether any proposals jotntly 
drafted by the Department of Electronics 
aDd the Electronics Commission has 
been submitted to Government for 
formulation of a new Electronics Policy; and 

(b) ]f so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMBNTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b). A draft 
paper on Eloctronics in India bas been 
jointly prepared by the Department of 
Electronics and the Electronics Commission 
aDd bas been the subject of discussion at 
different gatherings of experts from industry 
aDd business held in different parts of tbe 
country. The draft is under consideratioD 
in th'.! Electronics Commission. 

HerolD Seized by Crime BraDt h 

368. DR. V. VENKATESH : 
SHRI PRAKASH CHANDRA: 

Will the Minister of HOME AFFAIRS 
bo pleased to state i 

(a) Tbe details of beroin, charas and 
otber drugs seized duriD. various operatioDs 
by Crime Branch of Delhi police durios last 
three montbs; and 

(b) The number of persons arrested in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINrSTRY OF PERSONNEL, PUBLIC 
GRIEV ANeES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) The details of sei-
zure made duriol the last 3 months vjz. 
from November. 1987 to January. 1988 
are given below : 

Name of the drug 

Heroin 
Charas 
Opium 

Mandrex Tablets 

(b) 24 

Quantity ,.iud 

Kg. 18.30 gms. 
Kg. 12.000 gms. 
Kg. 28.400 

2960 Tablets. 

Transfer of Non·Nuclear Areas to Other 
Institutions 

36<). DR. V. VENKATESH : Will the 
Prime Minister be pleased to state : 

[a) Whether Government propose to 
shed some non-nuclear areas to offer insti-
tutions; and 

(b) If so, tbe details thereof 'i 

THE MINISTER OF STATE IN THB 
MI~ISTRY OF SCIENCE AND TECH-
NOLOGY A~D MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT ATOMIC ENBRGY 
ELECTRONICS AND SPACE (SHRI 
K R. NARAYANAN): (a) and (b). There 
are no proposals in this regard. 

Creation or All lodi. Services for 
EBalneeriDI. MedlciD. aDd Education 

370. Will tbe PRIME MINISTER. be 
pleased to etate : 
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(a) Whether Sarkari a Commission on 
Centre· State relations bas recommended 
creation of All India Services for Engineer-
iDa, Medicine and Education: and 

(b) If so, what steps Government have 
_ taken to implement tbis recommendation? 

tHE MINISTER OF STATE IN THE 
MINISTRY OF PERSON NEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS. (SHRI P. 
CHJDAMBARAM) : (a) Yes, Sir. 

(b) The Government have already initi· 
ated steps to persuade the State Govern-
ments on con'ltitution of new AU India 
Services as recommended by the Sarkaria 
Co~missjon on Centre· State Relations. 

Lathj Cbarae on University Students 

371. SHRI KAMLA PRAS~D 
SINGH : Will the Minister of HOME 
AFFAIRS be pll'ased to state: 

(a) Whetht!r Government are aware of 
the recent unprovoked brutal police lalhi 
charge and WrOr gful detention of about three 
hundred student-- including girls in Delhi; 

(b) If so, whether Government have 
made any inquiry into the matter; 

(c) If so, the details thereof: and 

(d) the action takrn by Government in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINIS fR Y OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND 
M1NISTRR OF STATE IN THE MINIS-
TRY OF HOME AfFAIRS (JBRJ P. 
CHIDAMB~RAM): (a) On 18th Jdfluary 
t 988, some studel",ts of colleges in the 
Delhi Uni' ersity Campu~ organised a de-
monstration against the incident of eve-
teasing. They blocked traffic on the Mall 
Road for about two hours. When efforts 
to persuade them to disper!'e failed, tbe 
P< lice had to take action to clear the road. 
206 students were arrested and laler 
rdeastd. ThOle was no lathi charge. 

(b) and) (0). No .uch inquiry bas heeD 
ordered. 

(d) Does not arise. 

Instructions Regarding prefereD~e to 
M.P.s 

372. SHRI KAMLA PRASAD ~'NGH : 
WiIJ the PRIME MINISTER be ple.t'Jt!d to 
state: 

(8) whether instructions Ytele i"~ued that 
Membets of Parliament arc to be given 
perference 0\ er other visitor~; 

(h) if so the details thereof; 

(c) the rea"ons why the instructions are 
not being scrupuJousJy followed in a)1 the 
Government offices, Departments, Ministries, 
public seclor undertakings, GOH'nrment con-
trolled organi,ation!'; and 

(d) the steps propo..,t·d to be' raken to 
ensure the compliance thereof as v,t"lJ as to 
reitt r ate th()~e in"tructions 7 

THE MINISTER OF STATE IN THB 
Ml N IS fR Y OF PIiRSONNEL, PUBLIC 
GR1EVANCES AND PENSIONS AND 
MINISTFR OF STATE IN THB MINISTRY 
OF HOME AFFA(RS (SHR1 P. 
CHIDAMBARAM) : (a) and (b). Instruct-
ions have been i~!liued to all Ministries and 
Department~ providing i"ter alia that within 
the hourq "ct apart by Government Officers 
to meet visitors and also during other office 
hours in which they meet outsiders, priority 
may be given to Members of Parliament aDd 
of State Legislatures except where a visitor 
h ts come by previous appointment. and the 
Member of Par1iament or of State Legisla-
tore has come without an nppointment In 
such ca-.e .. alc;o. the offIcer should see tbe 
Member of Parliament or a. Member of It 
State legislafure immediately after he has met 
the visitor" ho came with previous appoint-
ment. 

(c) and (d). No c:pecific instenct of vio-
lation of the5,C' instructions bas bf'cn hroupt 
to the notice of this Department. 10 the 
circumstances, it canDot be said that the 
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iaaWuo\iOD4 ar. DOt beina scrupulously 
followed. The need to reiterate these 
iostruction bas not, therefore, been fele. 

CommODS I Riots 

373. SHRIMATI USHA 
CHOUDHARY: 

SHRI MATILAL HANSDA: 

Will tbe Minister of HOME AFFAIRS 
be pleased to state: 

(a) tbe number of communal riots which 
occured during the la5 t six months, State/ 
Union Territory-wise; 

(b) tbe number of persons killed during 
tbesl riots and tbc estimated loss of property; 
aDd 

(c) tbe steps taken to check the recurr-
ence of incidents of communal riots? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTE R OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) and (b). On the 
basis of available informadoD, barring a few 
incidents of communal violence. there was 
DO case of major communal riot in the 
country duriog the last six months. 

(c) The Central Government remains 
Continuously in touch with the State Gover-
nments with a view to preventing and 
contro1liol communal riots as also for provi-
dina any such help and assistance as is 
required by tbe concerned State Govern-
monta. 

(Tra"llatlonl 

Reller Materials to Sri Laoka 

374. SURI RAJ KUMAR PAl: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state the Quantum of relief 
IDA_rials HOC to Sri Lanka so far? 

THB MINISTER OF STATE IN THE 
MINISTRY OF eXTERNAL AFFAIRS 

(SHill K. NATWAR. SINGH): 5582.89 
tonnes of relief materials bave been seQt t. 
Sri Lanka so far. 

(Eng/i'h] 

payment of Allowances to Workmen of 
MazagoD Dock Ltd. 

3", S. DR. DATTA SAMANT: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether tbe Bombay High Court has 
directed to pay Leave Travel AlIowance, 
Medical Allowance and House Rent Allow. 
ance to Women of the Mazagoo Dock Ltd,. 
Bombay; and 

(b) the reasons wby tbe payment has not 
been mdde so far iospite of the orders of 
the Bombay High Court 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF nEFENCE PRODUC-
TION AND SUPPLIES 1N THE MINISTRY 
OF DEFENCE (SaRI SHIVRAJ V. 
PAT1L ) : (a) Yes. Sir, with effect from 
J. 1. 1988. 

(b) Payment for January 1988 has 
been made in respect of Medical Allowance 
and House Rent Allowance. Leave Travel 
Allowance will be paid to Workmen whrn 
they aprly for it. 

Mabarasbtra-Karnalaka BouDdary 
Dispu e 

376. DR. DATTA SAMANT : 
SHRI SHARAD DIGHE : 
SHRI BANWARI LAL 

PUROHIT: 
SHRI MUKUL WASNIK: 

Will the Minister of HOMB AFFAIRS 
be pleased to state: 

(a) the efforts made by Union Govern-
ment to resolve the Mabarasbtra-Knrnataka 
boundary dispute durins tbe last two 
months. 
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(b) tbe number or meetinls held with the 
Chief Minister of both the States durinl tbe 
laid period; and 

(c) whether any suggestion has been 
brought forward by any States in order 
to solve thJs boundary problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIORAHI): (a) to 
(c). The Govenment of India have 
always been of the view that this dispute 
can be resolved only with the willing co-
operation of the State Governments con-
cerned The Central Government remain in 
touch with both the State Government~ in 
connection with tbeir bilateral discussions. 
Central assit;tance as required in arriving at 
a mutua11y acceptable solution to the prob· 
lem wi)) be tenderecf. 

Target fo productfon of 
Atomic Energy 

377. DR. KRUPA~JNDHU RHOI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the SIxth plan target fixed and actual 
production made in Atomic Energy in the 
country during the Stxth Plan; 

(b) whether Government have fixed 
higher target for the production of Atomic 
Energy in Seventh Plan; 

(c) if so, the achievement made in this 
regard as on 31st December. 1987; and 

(d) the details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE A '\olD TECHNO· 
LOGY AND M]'-lISTBR OF STATB IN 
THB DEPARTMeNTS OF OCEAN DEVE· 
LOPMENT, ATOMiC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K. R. 
NARAYANAN): (&) The actual Nuclear 
Power generation during Sixth Plan was 
IS 170 miliioD units agamst a target of 
16,890 million u1its. 

(b) to (d). The total Nudear '~f 
generated durio. the current plan upto' lit 
December, I 987 is I 3540 million uwte. 

MaDagement tralDIDI for 
I A.S. Omce,. 

378. SHRI BHATTAM SRIRAMA· 
MURTY: Will the PRIME MINISTER 
be pleased to stale: 

(a) whether a new scheme bas been 
finalised by the Union Government wbich 
envisages a ~pecial kind of management 
training for the lAS Officers witbin tbe age 
group of 35- 40 year"; and 

(b) if so, the details thereor? 

THE MINISTER OF STATS IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINISTR.Y 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b). No ~ir. No 
new scheme bas been finahsed which envi-
sages a special kInd of management ttaloiDI 
for lAS officers within tbe Ble group 01 
3 S - 40 years. The Management Develop· 
ment Institute, Gurgaoo, have, however, 
offered to run a National Manaaemcnt 
Programme for officers belonaloS to All 
India and Group A Central Services aa well 
as Senior Executives of tbe Public and 
Private Sectors. 1 hIs Programme is IUpport ... 
ed by the Government. The detaUs of tbls 
Programme are given in the statement 
given below. 

Statement 

NATIONAL MANAGEMENT 
PROGRAMMB 

This programme bas beeD lpeclaUy 
designed for a m I x of officers befoDlloa 10 
Group • A' SerVJces 8S well as Senior Execu-
tives of Public and rrivate sector orpoka-
tions to promote a joint developmeota. 
approach througb management education. 
Participants are required to be IPODlOtecI 
by their respective Ministries/Orpaiatioae. 
Tbe prosramme is rc.idcotial. 
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Blltlbiliry 

The applicant should be a Iraduate, 
bave minimum 5 years of experience aDd 
should be of 3S years of age or below. 

Content' 0/ the prog,amme 

The Programme consi9ts of about 30 
courses and 5 courses as eJectives besides 
the project work which carries weightage 
equal to 6 courses. 

(I) CD" CDu"es 

PolitIcal, EcoDom;c and Social Environ-
ment and Policy Studies: Economic Analy~is; 
Quantitative Methods; Mathematics, Statis-
tics. Computers; Management Information 
Systems; Regearch Methodology: Production/ 
Materlah/Project Management; Marketing; 
Finance; Personnel aad Business Policy. 

(II) Electlvel 

Each partic;pant will be a110wed to take 
'courses as elective. for more depth of 
understanding. Theile electives could be 
related to functions of Business Management 
like Finance, Production, Marketing, Person-
nel Management and International Business. 

(Ill> P,oject work 

Projtct work forms an essential e1ement 
of the prosramme and has to be of a good 
•• consultancy" Jevel. 

Spo",or,h ip 

This is a completely SPOD6OJ eo pro-
gramme. Participants are advised to s~cure 
organisational sponsorship before submittmg 
the application. 

Yen,.., nature & du,ation 0/ th~ pro-
g,omm. 

The programme wi1l be conducted at 
MDI Campus. Post BOI No. 60, MehrauH 
Road, Ourg.oo-I '2001 (Haryana). 

It I, • I S. month Pl'OIf8mme, spread 
over five terms. 

Tb" pro.ramme will demand commit-
ment, a high Jevel or concentration, and 
Jona bours of work. The participants will 
be required to put in an average of 12-14 
bours of work every day. 

Implementatlou of JS·Polnt Programme 
for minorities 

379. SHRI G. M. BANATWALLA: 
Will the Minister of WEI FARE be pleased 
to atate : 

(a) the progress regarding implementa-
tion of each of the points of the Prime 
Minister's IS-Point Programme for tbe wel-
fare of minorities by each State and Union 
Territory; 

(b) whether the implementation is being 
monitored by the Union Government; and 

(c) if so, the details of the monitori"g 
machinery indicstinl the States/Union 
Territories visited by concerned officials, the 
dates of visits and the response received? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (c). The pro-
gress of the implementation of the Prime 
Minister's I ~-Pojnt Programme on Minori-
ties Welfare is being monitored by the 
Ministry of Welfare. The States and the 
Union Territories have been asked to bold 
quarterly meetings to review the progress at 
tbe Chief Minister/Lt. Governor level and 
also at Chief Secretary's Jevel and monthly 
review meetings at the District Magistrate 
2nd Divisional Commissioner's level Bnd to 
furnish quarterly reports. Though it is not 
possible to measure the progress of the 
implementation of the programme in exact 
quantitative terms, the information received, 
however, indicates that there is now greater 
awareness at all levels and improvement in 
tbe implementation or tbe Minorities Wel-
are Programmes. A constant contact is being 
maintained with the State Governments/ 
Union Territories throu,b correlpondence 
and discussions. The monitoring report is 
compiled by a Cell in the Minorities Wins 
of tbis M ini&try. 
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CODfereaee of P ••• port Ollleen 

380. SHRI G. M. BANATWALLA: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) the main recommendations of tbe 
conference of passport officers held in Delhi 
in January. 1988, especially with respect to 
need for simplifying the procedure to get a 
passport; 

(b) tbe decision of Government on these 
recommendations; and 

(c) the steps being taken for tbe 
implementation of tbese recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) The 
main recommendations of tbe conference 
with regard to simplifying tbe procedure 
were as und er : 

I. Computerisation would be speeded up 
in 10 more passport offices; 

'). Facilitation counters would be provi-
ded in all Passport Offices to belp applicants; 

3. The Passport application form will 
be simplified; 

4. The supply of application forms to 
genuine applicants will be cDsured at COUD-
ters promptly and posta) supp]y will be 
started, wherever tbe pn:scribed fee is 
received; 

S. The distribution of such form, 
tbrou&b Post Offices was also recommended 
and the Department of Posts have agreed in 
principle to supply them througb Post 
Offices for which tbe postal Department bas 
.iDee beeD addressed; 

6. Applications would be checked for 
complete entries and supporting documents 
at the time of tbeir receipt in order to 
avoid protracted correspondence and delays; 

(b) and (c). The recommendations of the 
co~fateDce are beioa implemented. 

Report of Judlelal Retol'llll COIDIIIII.loo 

381. SHRI G.M. BANATWALLA; 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) tbe maiD recommendalions of tb. 
Judicial Reforms Commission', report re-
ceived by Government; 

(b) Governmont's decision 0.0 these 
recommendations; and 

(c) Steps. if any, being taken for imple-
mentation of the recommendationl ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ): Ca) to (c). 
The Law Commission which has been cntr-
usted to study tbe Judicial Reforms bas by 
now submitted ten reports on different 
subjects. Copies of six reports (114th to 
J I C}th) have already been placed before 
both the Houses of Parliament. Copies of 
J 14th report regardjng Gram Nyalaya bave 
been referred to various States and UnioD 
Territories for their views. Other reports 
are under examination. 

Rev lew of Resources POlltiOD of Statel 

382. SHRI SHARAD DIGHE: Will 
tbe Minister of PLANNING be pJoued to 
state whether Government propose to have 
review of the resources position of remaita-
iDg states before finalisation of plao? 

THE MINISTER OF STATe IN THB 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THB MINISTll Y OP 
PROGRAMME IMPLEMBNTATION 
(SHRI BIREN SINGH ENOTI): Tbe 
Annual Plan for 1988-89 (or aU tbo Statos 
except Punjab has already been fioaJised. 
The question of revicwioa tbe fOJOur* 
position of tbe States does not arisc. 

Surreocler of Tamil Mlli'aat. 

383. SHRI MAHENDRA SINOB: 
Will the Minister of DEFENCE be pleased 
to state tbe Dumber of Tamil militants 
includfnl LTfB activists wbo have (I) 
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lurrenderee! (if) been caJ)tured or (iii) been 
killed duriog IPKF operations in Sea 
Laoka1 

THB MINISTER OF DEFBNCE: 
(SRR.I K.C. PANT): The number of 
Timil'militants who have surrendered so far 
to' tbe lPKB is 1 S5. The total number of 
tbote apprehended durina the IPKB opera-
tiona as on 20.2.1988 IS 3279, the majo-
rity ~f whom has been released after inter-
rOiatloo. In ao operation of this klod 
it is not possible to determine tbe exact 
Dumber 01 militants killed. 

New Economic Strategy for Eighth Plan 

,84. SHRI MAHENDRA SINGH: 
SHill JITENDRA PRASADA: 

Will the Minister of PLANNING be 
pleued to state : 

(a) wbether a new economic strategy 
bas been evolved for the btgblb rive Year 
Plao for tbe ulterior object of achlevmg th~ 

employment by the year 2000 AD; and 

(h) if so, the main fc ltures of the new 
economic strategy and steps taken to 
imJlement the same? 

THB MINISTER OF STATE IN 
THB M1NISTRY OF PLANNI~"G AND 
MINlSTER OF STATE IN THE MINIS-
TR.Y OF PROGRAMME IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTJ) : (a) 
The economic strategy for the bghth Plan 
baa Dot yet been formulated. 

(b) Does not arise. 

ADa ... l PIaD for U.P. for 1988.89 

315. SHRI HARISH RAWAT: Will 
the Minister of PLANNING be pleased to 
• tate: 

(a) whether the alJDual plan outlay of 
UUar Pradesh for 1988·89 bas been 6oa-
IfIed; 

(b) if 10. tho details thoreof, soctor 
Wilei 

(c) whether tho anoual plan for bill 
areas of Uttar Pradesh bas also been fina-
lised; and 

(d) if so, the total amount allocated for 
the!)e areas and the perc;entage by which this 
amount is more in comparison to the 
amount allocated previous year? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND MINIS. 
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION. 
(SHRI BIREN SINGH ENGTI): (a) Yes, 
Sir. 

(b) Sector-wise amount is indicated in 
the statement below. 

(c) Yes, Sir. 

(d) Rs. 260 crores, which is 10.6% 
higher than the previous year. 

Statement 

Annual Plan of Uttar Pradesh 

Sectors 

----------
J. Agriculture & Allied 

ActiVIties. 
2. Rura.l Development 

(Rs. lakhs) 

1988-89 
Agreed Outlay 

20932 

19482 
3. Sp~cial Area Pro8rarnmes 13U6 
4. Irrigation & Flood 43912 

Control. 
S. Energy 790S7 
6. Indu:;try & Minerals 11295 
7. Transport 20338 
8. Communications 
9 . Science. Technology and 517 

Environment 
10. General Economic 204a 

Services. 
11. Social Services. S1881 
12. General Services. 3234 

GRAND TOTAL 254000 
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Defeace PtOductlOD Establl.hments in 
Uttar Pradesh 

386. SHRI HARISH RAWAT: Will 
the Minister of DEFENCB be pleased to 
state: 

(a) the total number of defence produc-
tion establishments in Uttar Pradesh; 

(b) tbe amount of expenditure incurred 
on tbe setting up of these defence establish-
ments; 

(c) whether Government propose to 
expand aoy of these defence establishments; 
and 

(d) if so, the detailslthereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) Tbere are 14 defence produc-
tion establishments in Uttar Pradesh whicb 
include 9 Ordnance Factories and 5 units of 
2 Defence Public Sector Undertakings. 

(b) The investment made over the 
years in these UDlts (gross block) is around 
Rs. 320 crores. 

(c) and (d). In three Ordnance Factories. 
projects for manufacturing Opto-electronics 
equipment, armament and parachutes are 
under way. Expansion of one unit of 
Bbarat Electronics Limited is under conside-
ration. It will not be in the public interest 
to give more details. 

Rehabilitation of Ex-servicemen from 
HIJI Areas of Uttar Pradesh 

387. SHRI HARISH RAWAT: Will 
the Miniater of DEFENCB be pleased to 
Itate: 

(a) the total number of army persoDDeI 
belonaiDI to hill districts of Uttar Pradesb 
retired and the total number of them who 
were provided re-employment in each of 
tbe last tb ce years; 

(b) wbether any special .ch.me fa 
proposed for robabiJitatioD of ox-servicemen 
of tbese areas; and 

(c) if so. the details thereon 

THE MINISTER OF STATE IN THE 
MINlSfRY OF DEFENCE (S8al 
SONTOSH MOHAN DEV) : (8) AccordiDI 
to the provisIonal figures as reported by the 
ZiJa Sainik Boards, the total Dumber of 
ex· servicemen in tbe nine hill districts of 
Uttar Pradesh (namely, Almora. Cbamoli, 
Debra Dun, Landlidown, Nainital, Pauri 
GarhwaJ, Pithoragarh, Tebri Garbwal aud 
Uttarkasbl) is about 3,26,620. The num-
ber of ex-servicemen on the live register in 
tbe Zlla Saini" Boards of these districts 
seeking employment as in ApriJ 1987 was 
14,680. Collection of distrsctwise data 
regarding re-employment of eX-lervicemeD 
bas been started only from 1987. Accord-
ing to information available, tbe total Dum-
ber who were provided re-employment from 
January to June 1987 in six of the abo~e 

districts was J 4:' InformatioD in reaard 
to three district of Almora, Chamoli and 
Nainital is beiog collected. 

(b) and (c). There is no separate or 
special scheme for rebabiUtation of ex-
servicemen in these areas. Two general 
schemes, namely, SEMFEX-I introduced in 
collaboration with lOBI and SEMFBX.IJ 
introduced with the help of NABARD are 
applicable to tbese areas also. 

Hostels for tr lbal Ifrll In U. P. 

38B. SHRI HARISH RAWAT: Will 
tbe Minister of WELFARE be pleased to 
state: 

(a) whether Government bave opened 
or propose to open tbil year some hostel, 
in biU areas of U uar Pradesb for tribal 
girls and boys; 

(b) whether Government bave prorided 
some ftnancial assistance to tbe State 
Government durio, tbe past three ".... for 
settin, up such hoatels in these area.; and 

(c) if 10. tb. detail. in this rea-rd? 
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THB DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI OR.AON): (a) to (c). Under tbe 
Centrally Sponsored Scheme for construction 
of hostels for Schoduled Tribe girls, for 
wbiob SO per cent central assistance is given, 
tb, Government of Uttar Psadesb bad 
submitted a proposal in February, 198 ~t 
for openina S hostels which is under exami· 
nation. No proposal under tho scheme were 
received from State Government jn the years 
1985-86 and \986-87. 

(Englilh) 

Vacsude8 uf Chief Viailanee OffiCfr5 

389. SHRI E. A YYAPU REDDY: 
wm the PRIME MINISTER be pleased to 
Btate : 

(a) the particulars of organisations 
where tbe posts of Cbief Viailance Officers 
are )yin, vacant as on 31 December, 1986; 
and 

(b) tbe steps taken to fill up the 
vacancios? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF PERSONNEL. PUBLIC 

GRIBV ANCBS AND PENSIONS AND 
MINISTER. OF STATB IN THE 
MINISTRY'OF HOME AFFAIRS (SURI 
P. CHIDAMBARAM): (a) The names of 
oraaniaatlons with vacancies of Chief 
Viailance Officors as on 31. t 2.1986 is given 
in tbe Statement below. 

(b) In addition to IPS officers, who 
were earlier heina considered for sucb 
appointments, effort is beiDa made to attract 
officers of other orlanised services as well 
• a retired Army Porsonnel for these posts. 

10 order to attract them. a packale of 
DOOOtJ'" bat bttD IDDOUDQtd. 

StatelDeDt 

Lilt 01 organ/lotion, whlre th, po,' 
0/ Chief Vigilance Ol/lur8 I, vacant 

a, on 31.12.1986 

Sl. No. Oralnisation 

I. Air India. 

2. Ali Yavar JUDg National Institute 
tbe Hearing Handicapped. 

3. Aliaarh Muslim University. 

for 

4. Artificial Limb Manufacturing Com-
pany Ltd. 

5. Dal Dba van Society. 

6. Banaras Hindu University. 

7. Bengal Chemicals and Pharmaceuticals 
Ltd. 

8. Betwa River Board. 
9. Bharat Aluminium Company Ltd. 

10. Bharat Ophthalmic Glass Ltd. 

11. Bharat Petroleum Corporation Ltd. 

12. Bbarat Refractories Ltd. 

13. Dharat Wagon Engineering Company 
Ltd. 

14. Board of Apprenticeship Training. 
Bombay. l' . Board of Practical Training. 

16. Bongaigaon Refineries and Petro-
chemicals Ltd. 

11. Brahmaputra Board. 
18. Bridge & Roof Company (India) Ltd. 

19. British India Corporation Ltd. 

20. Calcutta Dock Labour Board. 
21. Cement Corporation of India Ltd • 

22. Central Board of Workers' Education. 

23. Central Council for bsarch in 
A)'urvoda aDd Sid4ba. 
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24. Central Council of Homoeopatby. 

25. Central Institute of Budddist Studies. 

26. Central Institute of English & Foreign 
Languages. 

27. Central Public Works Department. 

28. Central Research Institute for Yoga. 

29. Central Social Welfare Board. 

~O. Centre for Development of Telemetics. 

31. Children's Film Society, India. 

32. Chittaranjan National Cancer Research 
Centre. 

33. Central India Ltd. 

34. Cochin Rdineries Ltd. 

35. Coconut Development Board. 

36. Cycle Corporation of India Ltd. 

37. D.G.S. d. D. 

38. Damodar Valley Corporation. 

39. Delhi Public Library. 

40. Delbi State Industrial Development 

Corporation Ltd. 

41. Delhi State Mineral Development 
Corporation Ltd. 

42. Delhi Transport Corporation. 

43. Delhi Urban Art Commission. 

48. Dena Bank. 

4 ~. Department of Chemicals and Petro-
chemicals. 

46. Department of Culture. 

47. Department of Education. 

48. Department of Environment. Forests 
and Wildlife. 

49, Department of Mines. 

SO. Department of Revenue. 

1 
'------______ --. ___ o __ _ 

S I. Department of Statistics. 

52. Department of Women &: Child 

Development. 

53. Dredging Corporation of India Ltd. 

S 4. Electronics Corporation of India Ltd. 

55. Engineers India Ltd. 

56. Fertilizer Corporation of India Ltd. 

~7. Film and TV Institute of India. 

58 Food Corporation of India. 

59. Gandhi Darshan Samiti. 

60. Garden Reach Shipbuilders and 
Engineers Ltd. 

61. Gas Authority of India Ltd. 

6 2. Hindu~tan Aeronautics Ltd. 

63. Hindustan Antibiotics Ltd. 

64. Hindustan Fertilizer Corporation Ltd. 

65. Hindustan Insecticides Ltd. 

66. Hindustan Paper Corporatiun Ltd. 

67. Hindustan Steelworks Construction 
Ltd. 

6R. Hindustan Vegetables Oils Corpora-
tion Ltd. 

69. Hotel Corporation of India. 

70. Indian Airlines. 

7 J, IndiaD Council of Historical Researcb. 

72. Indian Council of Medical Researcb. 

73. Indian Council of Social Science 

Research. 
74. Indian Dairy Corporation. 

7S. Indian Institute of Man_Iement, 
Calcutta. 

?6. Indian Institute of Ttchaolo", 
Kanpur. 

77. I ad ian Institute or TechDOloIY. 
KbaralPur. 
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78. Indian Instituto of Tecbnology, 

Madras. 

79. Indian Institute of Hotel Management 
Catering and Nutrition, Ahmedabad. 

80. Indian Institute of Hotel Management 
Catering and Nutrition. Bhubanes\\ar. 

8 t. Indian Institute of Hotel Management 
Catering and Nutrition, New Delhi. 

82. Indian Museum. 

83. Indian Overseas Bank. 

84. Indian Petrochemicals Corporation 

Ltd. 

85. Indian Rail way Construction Company 
Ltd. 

86. Institute of Physica lIy Handicapped. 

87. International Airport Authority of 

India. 

88. Jessop and Company Ltd. 

89. Jute Corporation of India. 

90. Kendriya Vidyalaya Sangathan. 

91. L8ksbmibai Col1ege of Physical 
Education. 

'2. M.M.T.G. Ltd. 

93. Mazagaan Dock Ltd. 

94. Medical Council of India. 

95. Metal Scrap Trade Corporation, 

96. Mineral Development Board. 

91. Mining and Allied Macbinery Corpo-

ration Ltd. 

98. Ministry of Commerce. 

99. Ministry of Home ."ft'aiTs. 

100. Ministry of Water Resources. 

10 I. Ministry of Welfare. 

102. Mormulao Port Trust. 
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103. Nagaland Pulp and Paper Company 
Ltd. 

104. National Airports Authority of India. 

t05. National Aluminium Company Ltd. 

106. National Board of Examinations. 

107. National Building Construction 

Corporation. 

108. National Council of Educational 

Research and Training. 

109. National Hydro Electric Power Corpo-
ration Ltd. 

110. National Institute for Mentally Handi-
capped. 

tIl. National Institute for Ortbopaedically 
Handicapped. 

112. National Institute for Rehabilitation 
Training and Research. 

113. National Institute for the Visually 
Handicapped. 

114. National Institute of Mcntal Health 
and Neuro-Sciences. 

115. National Institute of Public Corpora-
tion and Child Development. 

116. National Institute of Homoeopatby. 

117. National Institute of Rural Develop-
ment. 

118. National Institute of Small Industry 
Extension Training. 

119. National Jute Manufactures Corpora-
tion of India Ltd. 

120. National Scbool of Drama. 

121. National Seeds Corporation. 

122. Neclacbal Ispat Nigam Ltd. 

t 2 3. Netaji Subhas National Institute of 
Sports. 
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124. New Delhi Municipal Committee. 

125. New Mangatnre Port Trust. 
126. North Eastern Hill University. 

127. Nursing Council of India. 

128. Oath Development Commissioner 
(Sma1l Scale Industries). 

J 29. Oil and Natural Gas Commission. 

130. Oil India Ltd. 

131. Oriqsa Drugs and Chemicals Ltd. 

132. Peop1e's Action for Development 
India. 

t 33. Pharmacy Council of India. 

134. Physical Rellf'Oarch Laboratory. 

135. Post graduate Institute of Medical 
Education and Research. 

136. Praga Tools Ltd. 

1 ; 7. Projects and Equipment CorporatioD 

of India Ltd. 

138. Pyrites. Phospates and Chemicals Ltd. 

139. Raja Ram Moban Roy Library 
Foundation. 

140. Rashtriya Manav S.lograhalaya. 

1 <11. Regional Computer Centre. Ca)cutto. 

141. Regional Computer Centre, Chandigarh 

J 43. Repatriates Cooperative Finance and 

Development Bank Ltd. 

144. Richardson and Crudas (1972) Ltd. 

145 SaJar Jung Museum. 

J 46. Samyukt Kendriya Grnmin Bank. 

147. Sangeet Natak Academy. 

148. Scooters India Ltd. 

149. Smith Stainstreet Phumaceuticals Ltd. 

1 CiO. Society for Applied Microw:wc 
Electronic5, Eogineering and Research. 
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15 f. Sports Authority of India. 

152. State Farms Corporat'oD. 

153. State Trad ing Corporation, 

t 54. Steel Authority of India Ltd. 

ISS. Tea Board. 

156. Tea Trading Corporation of India. 

157. Technical Teachers' Trainfol Inltitute, 
Bhopal. 

IS8. Technical Teachers' TraiDiDI Institute, 
Calcutta. 

159. Technical Teachers' Trainin8 Institute. 
Chandigarh. 

160. Telecommunication CODsultaott India 
Ltd. 

) 6 r. Triveni Structural. Ltd. 

16Z. U.P. Drugs and Pharmaceuticall 
Company Ltd. 

J 63. University Grants Commission. 

J 64. Visakhapatnam Steel Project. 

J 6'. We~tern CoaJfklds Ltd. 
----

Investigation or comp'a'at •• , C1det 
Vigilance Olllcer. 

390. SHRI E AYYAPU REDDY: 
Will the PRIJdE MINISTER be plcaod to 
state: 

(a) the Dumber of complaint. ;O""'lIt-
ed against Central Government employee. 
by tbe Chief Vigilance Officen durJoa 1986; 
and 

(b) the number or IOCb complalatl 
investigated in the Delhi AdmioiltradoD 
durinl 1986 ? 

THE MJNISTER OP STATB IN THE 
MINISTRY OF PERSONNBL, PUBLIC 
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Gl1lEVANCBS AND PBNSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : <a> 9404. 

(b) 3369. 

AlIocatioD to ,.rIOOl SCates for 
1988·89 

391. SHRI E. AYYAPU REDDY: 
Will the Minister of PLANNING be pleased 
to state: 

(a) the allocations approved for the 
year 1988-69 annual plan of various states 
by the Planning Commission so far; 

(b) the increase in the allocations over 
tbe last three years; 

(c) whether the increased allocation in 
the 1988-89 plan outlay of various States 
match with tbe ;ocrease in the administered 
prices of coal, iron, petrol which are essential 
for every State project; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MIN1Ss 
TER OF ST ATE IN THE MINISTR Y 
OF PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENOTI): (a) and 
(b) A Statement is given below. 

(c) Bnd (d). All relevant considerations 
including prices of inputs are taken into 
account in making assessment of resources 
aod pJan outlays of States. 

Statemeat 

Annual Plan 1988.89 State-wile Agretd Plan OutiaYI 
(Rs. Crores) 

-----------
States J988·89 Percentage increase over 

Agreed -----------------
Outlays ]987·88 1986·87 198'·86 

----- - --,..._--
1 2 3 4 S 

1. Aodbra Pradesh 1250.00 4.2 25.0 54.3 
2. Arunachal Pradesh 126.00 14.5 40.0 72.6 

3. Assam 610.00 6.1 22.0 48.8 
4. Bihar 1600.00 6.7 39.1 88.0 ,. Ooa 92.00 1'.4 £ 2 

6. Oujarat 1275.00 9.9 34.2 ~8.6 

V. Haryaoa 600.00 2.6 14.3 25.0 

8. Himachal Pradesh 260.00 10.6 26.8 46.9 

9. J &. K 450.00 20.0 42.8 73.1 
10. Karoataka 900.00 3.4 19.(j 38.2 
11. Kerala SOO.OO 13.6 28.2 40.8 
12. Madhya Pradesh 1 V02.00 8.4 23.2 4~.S 

13. Maharasbtra 2430.00 4.7 15.7 42.9 

14. Manipur 122.50 16.7 ~O.8 7S 0 

15. Meshalaya 130.00 18.2 42.8 73.3 
16. Mizoram RS.OO 21.4 46.8 7V.1 
17. Naaaland 1,0.00 .'.0 41.0 69.2 
18. Orissa 83'.CO 11.3 39.Z 8'.6 
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1 3 4 

19. Punjab @ 
20. Rajasthan '10.00 10.1 35.2 '5.1 
21. Sikkim 63.00 10.5 26.0 5).6 
22. Tamil Nadu 1457.00 16.6 26.4 51.8 
23. Tripura 144.00 18.0 37.1 6'.4 
24. Uttar Praderh 2'40.00· 1.6 25.1 54.1 
25. West Benaal 9S 1.00 10.3 22.S 40.9 

-~- -------- ---- ........ -- ---

@ Plan not yet finalised. 

* Does not include 'Special Central Assistance' for Hill Areas. 
£ Not available as 'Goa' become a State only in 1987. 

New technology for production of 
MIG-27 

392. SHRI E. A YY APU REDDY: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the Hindustan Aeronautics 
Limited has switched on to the new techno-
logy for the production of MJG-27 and 
MIG-29; 

(b) the percentage of indigenisatlon 
achieved in the production of MIG-2 7; and 

(c) whether HAL has submitted plans 
for effectiol improvements of MIG-27 and 
whether the plana are pending clearance by 
tile Government ? 

THE MINISTER OF STATE IN THE 
DEPARTMENt OF DEFENCE PRODUC-
TION AND SUPPLIBS IN THE MINIS-
TR Y OF DEFENCE (SHRI SHIVRJ 
V. PATIL): <a> MIG-21 M aircraft is 
beina produced by MIs Hindustan Aeronau-
tics Limited (HAL) with the help of tbe 
techno)olY offered by tbe the Soviet Union. 
MIO-29 aircraft is not being produced at 
HAL. 

(b) MIG· 2 7M aircraft is to be produc~d 
in various phases, finally leadiog to Its 
manufacture from raw material. Indigeni .. 
aation is envjsa8~d to prolressively increase 
durin. the different pba!es of production. 

Cc) No, Sir. 

RepresentatioD of SCI/STs In Judlciatf 

393. SHRI HAROOBHAI MEHTA: 
WIU the Minister of LAW AND JUSTICB 
be pleased to state tbo number of Scheduled 
Caste aDd Scheduled Tribe Judles in the 
Supreme Court and each High Court as on 
1st January. 1988 ? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF LA WAND 
JUSTICE (SHRI H. R. BHARDWAJ) : In 
the Supreme Court, as on 1.1.88, there was 
1 Judge belonling to the Scheduled Ca.te. 

In the Hilh Courts, as on 1.11.87, 
there were the following Judges belongiol 
to tbe Scheduled Castes and Scbcduled 
Tribes as per information received from tbe 
Registries of the High Courts :-

High Court 

AUahabad 

A ndbra Pradesb 
Bombay 
Guwahati 
Karnataka 
Kerala 
Madras 

SC 

I 

I 

I 
1 
I 

6 

S1' 

I 

I 

-
I 
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lacl.sloa of BaDI.ra COlDmuDlty 
ID ST List 

394. SHRI V. S08 HANADREES· 
WARA RAO: Will the Minister of 
WBLFAR.E be pleased to state: 

(al wbether Government have taken a 
decision to include several Banjara Tribes 
of different states in the list of Scheduled 
Tribes by briDling an amendment to the 
Conltitutioni 

(b) if 80, tbe number of tribes so 
Identified; and 

(c) tbe likely date by which the Consti-
tutional amendment requiI ed wiH be bronght 
before tbe Patliament ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (::ilJRIMATI 
SUMATI ORAN) : (a) and (b). The infor-
mation canDot be disclosed ID public 
interest. 

(c). No time 1!mit can be specified since 
aoy amendment in the existing Ibts of 
Scheduled Castes and Scheduled Tribes can 
be done ooly through an Act of Parliament 
In view of Articles 341 (2) and ?42 (2) 
of 1he Constitution. 

Crime aKanist \Vomen 

39S. UR. DATTA SAMANT: Will 
tbe Minister of HOME AFFAIRS be 
pleased to state: 

<a> whether a study conducted by the 
Central Government shows tbat crime 
.piDst women in tbe country has shown 
a).rmina increase in the la,t three yea. s; 

(b) if so, the percentage of increa.e in 
various types of Cl imes aaainst women in 
lat three yearli 

(c) the reasons for tbe same; and 

(d) the efforts Government have made to 
check such crimes 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE I N THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (c). No study 
has been conducted by any Central Govern-
ment Agency on crime ~gaiost women for 
tbe entire country during the last three 
yean. However. the Bureau of Police 
Research and Development had done a 
Study in 1 ~M6 on .. Unnatural deaths of 
manied women with a special roference to 
dowry deaths-a sample study of Delhi" 
which was conducted to find out the nature 
and extent of unnatural deaths of young 
married women and to ascertain the co-
relation of such deaths with the evil of 
dowry. 

Available information on crime against 
women during the year 198 ~ • 198 Sand 
1986 is given in the statement below. 

(d) The prevention of crime falls within 
the purview of State Governrn entsjUnion 
Territory Administrations. How~ver, the 
Dowry Prohibition Act, 1961 has been 
amended in 1984 and 1986 to make the 
law regarding offences against women strin-
gent. The Iodidn Penal Code, the Criwinal 
Procedure Code, 1973 and the Indian 
Evidence Act, 1 ~ 72 have also been amended 
to deal effectively not only with dowry 
death ca'ies but also with cases of cruelty to 
married Wl)meo. In order to deal better 
with other .:;riminal offences against women 
e.g. illegal sale of girls for trafficking. 
'Suppression of Immoral Traffic in Women 
and Gu Is Act' bas been amended and tbe 
amended Act is ~1l0wn as Immoral Traffic 
(Prevention) Act, 1986. 
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Stale.eDt 

Numb" 0/ Casel as crime ilIa/nJI WOTMn In 'he country during 1984, 1985 a1lll1986.iJ 

SI. No. Crime Head 1984 198' 1986 

1. Chain Snatching 3.107 3,233 3.579 
2. Kidnapping and Abduction 7.297 8,440 8.906 
3. Rape 6,203 6,356 7,321 
4. Molestation J 4. 141 15,J60 16,393 
S. Eve-Tea~ing 3.081 3,S 31 S,064 

6. Dowry Deaths 659 990 1,319 
-_--- -------- .. _- --~-

TOTAL 34,470 37,710 42.'82 
"-----~~ .. -------------_. ---- - ---~ ~- -

Note :-Figures are blised CID monthly crime statistics and may be treated as 
pro visiona). 

US Asslltance to IAF 

396. DR. KRUPASINDHU BHOI: 
Will the Minister of DEFENCE be 
pleased to stute : 

(a) \\hether USA bas agreed to provide 
advance electronic systems and trajning 
equipments to tbe Indian Air Force; and 

(a) if so, the details thereof? 

THE MINJSTER OF STATE IN THE 
MINISfRY OF DEFENCE (SHRI 
SONTOSH MOHAN naV): (a) No, Sir. 

(b) Does Lot arise. 

DeJay in Issue of Passports 

397. SHRI RAM SAMUJHAWAN: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether 10D8 queues arc leen outlido 
the passport office. in tbe country for settinl 
passport application forms and tho 
passports; 

(b) if so, the reaSODS thereof; 

(c) steps taken by Government to eal" 
the situation ; 

Cd) the number of application pendiol 
for issue of passport for more tban one 
month with reasons for tbe delay; and 

(e) the steps tilken to ensure issue of 
passports within one month of application? 

THE MINISIER OF STArE IN IHB 
MINISTRY OF E.XTERNAL AFFAlkS 
(SHRl K. NATWAR SINGH) : (a) Jt is a 
t"act that thero is a considerable rusb in tbe 
passport office for lettin& passport application 
forms and f4lr issue of pa'lpoUI : 

(b) (i) tbere bas been a temporary 
shortage of application forms al a resulc of 
problems in tbe Govt. PriotiDI Proas. 

(i i) A reeall in the issue of passports 
exist due to delays in receipt of verificalloD 
forms from the concerned locaJ poli,o 
autbori ties. 

(c) (i) Tbe passport application Corm. 
are now beina printed in larae number 
to create 6ui&ient stocka. Eifor" ale beinl 
made to supply tbeso forma tbrouab tbe 
Post OOkel net work. Tbe forms are I' 
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preseot distributed at Passport offices to 
,enuine applicants in their names and 
Passport Offices distribute these forms by 
post alio within 2· 3 days of receipt of 
tequasts which arc accompanied by postal 
order for tbe value of the forms aDd postal 
charaes. 

(ii) More vigorous steps have been 
initiated includinl issue of reminders to the 
concerned police authorities through the 
Ministry of Home Affairs and tbe State 
Governments for expeditious return of 
verification forms. 

(d) The information is being collected 
and will be placed on the table of t he House 
shortly. 

(e) Instructions to Passport Offices 
already exist to issue passports within one 
week of receipt of clear police reports. 

[Trans latlon] 

Supply of Cartridges of 30 Carbine 
Riftes to members of Parliament 

399. SHRl MAHENDRA SINGH: 
WilJ the Minister of DEFENCE be pleased 
to state: 

(a) the price at which cartridges of 30 
carbine riflel arc supplied to tbo licence 
holders from tho defence establishments in 
Jabalpur and at other places; 

(b) whetber the said cartridges are 
supplied to the military police and other 
officers only aod not to the Members of 
ParUament wbo bold valid licences; 

(c) if so, tbe reasons therefor; and 

(d) whether tbe Government propose to 
provide the 30 carbine rifle cartridges to 
tbe Memben of Parliament also ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF DEFENCB (SHRI 
SONTOSH MOHAN DEV): (a> and (b). 
The price at wblch cartrfdacs of .30 carbines 
are supplied to penona of the entitled catt-

lories, who were issued these weapons by 
the Arm, by way of disposal, is Rs. 840 
por thousand. 

(c) Earlier. .30 carbines, which were 
surplus to the Army's requirement., wero 
issued to certain entitled categories. The 
cartridles too were, therefore, intended for 
the use of those to whom the weapons had 
been issued. Members of Parliament were 
not in tbe entitled category for the issue of 
weapons. 

(d) In the interest of law and order and 
because of the lethality of these carbines, 
these weapons are no longer being issued 
eyeD to the entitled categories. The ques-
tion of extending the entitlement for release 
of cartridges for these weapons does not, 
therefore, arise. 

[English] 

Return of Indian Scientists 
from abroad 

400. DR. PHULRENU GUHA: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of Indian scientists in 
foreign countries till t 9 8 V with names of 
the countries; and 

(b) tbe number of scientists who have 
returned to India after serving in fareian 
countries during the Jast four years, with 
details of services in which they have been 
absorbed '1 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATB 
IN THE DEPARTMENTS OF OCBAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACB (SURl K. R. 
NARA Y ANAN): <a> and (b). It hal Dot 
been possible to maintain a Ust or IDdian 
scientists serving in foreigD countries aDd 
those who have r,turned to India after 
lCI(vioa there. 
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PopulatioD of Blind. 

401. DR. PHULRENU aUHA: Will 
the Mini~ter of WELFARE be pleased to 
state: 

(a) the popula tion of blind persons in 
the country state-wise; and 

(b) the measures being taken by Govern-
ment for their educatfon in vocational 
traininl and rehabilitation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAN) : (a) Statement-I indica-
ting the number of blind persons per one 
lakh population is given telow. 

(b) Another statement- II indicating the 
measures bemg taken by the Government 
for education of blind in vocational training 
and rehabilitation is given below: 

Statement I 

Estimated nom ber of Rural Urban 
persons baving visual 
disabiJity per one Jakh 
population 

--- -- ---
Andhra Pradesh 769 426 
Assam 190 lE8 
Bihar 518 291 
Goa (includes Daman 451 216 
& Diu) 1/2/ 
Gujarat 481 244 
Haryans 530 473 
HimachAl Pradesh 2/ 398 348 
Jammu & Kashmir 248 J41 
Karnataka S93 31S 
lCerala 2S5 303 
Madhya Pradesh 484 309 
Maharasbtra 528 307 
Manipuf 1/2 203 68 
MOlbala,a J /2 2S1 139 
Mizaram 2/ 226 92 

, 

1 2 :5 

Nagaland 2/ No Rural 36 
Sample 

Orissa 7S8 501 
Punjab 727 371 
Rajasthan 635 378 
Tamil Nadu S6S 637 
Tripura 2/ 58S 39.5 
Uttar Pradesh 664 :494 
West Bengal 364 219 

Chandigsrh 1 "- 143 111 
Dadar & Nagar Havel i 1/ 3 '8 No Urban 

area 
Delhi 1/ 419 113 
Pondicherry 1/2/ 814 259 

All India 5S3 3'6 

I' Less than 1000 households surveyed 
in rural areas. 

? I Lec;s than 1 000 households surveyed 
in urban areas. 

Sts fement II 

The primary responsibility of the wei· 
fare and rehabilitation of disabled persons 
lies with the State Governments. Never· 
theless, the Central Government baa taken 
up programme~ for education, training and 
rehabilitation of the handicapped, including 
the blind which act as pace-setter. Tho 
following c;chemes/prolrammes arc imple-
mented for the education in vocational 
training and rehnbilitation of blind persons. 

EDUCA. TION IN VOCATIONAL 
TRAINING 

(8) ASSistance to Voluntary Oral.lsatloa. 

Assistance i8 given to voluntary oraaDi.a· 
tions for establishing institutious/sehooll for 
providinS vncational training to disabled 
persons including the blind. Under tbis 
scheme 90% of tbe COlt of tbe project II met 
by the Central Government. 
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(b) Scholarships 

Scholarships are given to disabled 
students inc1udinl the blind for pursuing the 
academic and vocational studies. Tbose 
Itudents who are getting on the job traininl 
are given Itipend. The students/trainees are 
also given readers' aHowance in addition to 
tbe amount of Scholarships. The rate of 
ICbolarships varies between Rs.85 and 240/-
depending upon the class of stmly, whether 
tbe student is a day's scholar or hostelers 
etc. 

(c) 16 Vocational Rehabilitation Centre 
have been set up to access re~idual ability of 
the di~abled including the blind and arrange 
tbeir training to place them in regular 
employment. (, skiJI training workshops and 
11 Rura] Rehabilitation Extension Centres 
have been added to these VRCs to rromote 
training and placement of disabled, including 
the blind in gainful employment. 

OTHER RBHABILITATION 
MEASURES 

<a) Employment 

t per cent vacancies in Central Govern-
ment in Group 'e' and 'D' and in com-
parable posts in Central Public Sector 
Undertakings are reserved for the blind 
persons. A,e relaxation upto 10 years is 
liven for appointment to vacancies in Group 
'e' and '0'. 

Government of India belps voluntary 
organisations in setti og up programmes for 
vocational training to the handicapped and 
for getting up sheltered workshops. Voluntary 
organisations are al~o giv~n financial 
alliltance for appointment of placement 
officers to bl'llp the handicapped in open 
employment. 

To encouraae private sector employers 
to employ handicapped persons, tbe 
Government of India gives national awards 
anowally to outstandiol employers of tbe 
bandicapped, including tbe employers of the 
blind. 

(b) Self-Employmeat 

V t reservation is given to band,capped 
persons in petrol pump outlets/gas dealer .. 
ships/Kerosene oil agencies/diesel depots 
etc. Partia])y blind perSODS are eligible for 
getting gas agencjes and petro] pump outlet!!!, 
and completely blind persons are eligible 
for getting kerosene oil agencies and dieliel 
depots. 

Nationalised banks provide loans to 
physically handicapped persons at a nomi-
nal rate of interest (4 per cent) under the 
Differential Rate of Interest Scheme. 

Ministry of Communications given public 
telephone booths to physically handicapped 
persons through which they can earn a 
living. 

State Governments and local bodies 
allot kiosks, vending stalls to handicapped 
persons to belp them earn a living. 

Ministry of Welfare has launched a pilot 
scheme of District Rehabilitation Centres 
under which comprehensive and coordinated 
services for the rural handicapped are 
provided. The emphasis in tbe nRCM so 
far as economic upliftment of the handi-
capped is conct_arned, is to tap the unorgani-
sed sectors of the economy like petty shops 
vend iog stall'), service centres and self 
employment in agriculture and allied sectors. 

(e) Under the scheme of aids and 
appliances and educational aids for the blind 
like brailJe slates, braillers, tape recorders 
are given to blind students depending upon 
the courfC of study. 

MISCELLANEOUS 

Priority is given in allotment of resi-
dential accommodation to handicapped 
Government employees enabling them to 
secure allotment much ahead of tbeir turn. 

Payment of postage is exempted, both 
inland and foreign for transmission by post 
of braille literature. 
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Institutions for tbe blind are permitted 

to import equipment and apparatus required 
for education and training of blind free of 
duty. 

Central Government blind employees are 
granted conveyance allowance @ 10 per cent 
of basic pay subject to 8 maximum of 
Rs. 7S/- per month. 

Travel concessions are available to 
blind :-

(a) Upto ~o per cent for travel by 
Indian Airlines ; 

(b) 7' per cent (or travel by Rail. 

Guidelines Regarding inquiry ago Inst 
I A.S, Officers 

402. SHRI H. N NANJE GOWDA : 
Will the PRIME I\u N ISTER be pleased to 
state : 

(a) whether Government have issued any 
instructions/guidelines regarding the action 
to be taken against lAS officer and others 
working io Government/Public Sector 
Undertakingc; against whom cases have been 
registered by the Central Bureau of lo\'esti-
gation; and 

(b) if so. the details thereof: 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND 'PENSIONS AND 
MINI~,[ER OF STA IE IN fHE MtNISIRY 
OF HOME AI-FATf<S (SHRI P. CHJD· 
AMBARAM) : (a) Ye~. General iostru:::tions 
already exist on the action to be taken 
against all Government empkyees. 

, 

(b) These inwtructioDS are contained 10 
the Department of Personnel and TraiDiDI" 
directives issued on 5.(}. '5 and as amended 
from time to time. 

Jt would not "e in public interest to 
discJose these details. 

Indo USSR Joint efforh for Creatl .. 
New Type of Lasen 

403. SHRI H. N. NANJB GOWDA: 
Will the PRIME M1NISTER be plcased to 
state: 

(a) whether Indian and Soviet scientists 
will pool their efforts in the field of quantum 
electronics to create new type of laser. ID 
the near furture; 

(b) if so, by what time tbey will be able 
to create new type of lasers; and 

(c) the details of agreemeDtl made bet-
ween the two countries, if aoy? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TBCH-
NOLOGY AND MINISTER OF STATB IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) to (c). Under 
integrated long \('rm programme of coopera-
tion in science and technology between India 
and (JSSR, laser science and technololY bas 
been identtfied a~ one of tbe areas 01 
cooperation. Details of tbe prOiralDlDO 
are given in tbe stf'ltement below. 
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Aria (A): La!" Scl,fIC' and T,ch"OI06' 

Sl. No. Projects witb bri ef 
objectives 

I. Technology of las lasers 

ObJeetlve: to transfer 
technology for production 
of: 

(a> Up to J 0 Watt power Argon 
and Krypton ion laser 

(b) Argon and Krypton ion laser 
photocoagulator 

2. Growth and characterization of laser 
aod nonlinear crystals 

Objective : 

<a> Setting up of a crystal 
growiog facility at one of 
tbe Indian institutes. 

(b) conducting joint Rand D in 
growth and characterisation of 
crystals and their evaluation for 

various applications. 

!. R '" D io lasers aod tbeir 
applications 

Objective : To carry out joint 
researcb in following areas : 

(8) Laser Spectroscopy and 
Photochemistry 

(b) Medical applications 

of Lasers 

Institutes (Indian 
and Soviet) 

IOOla 

- B.E.L. Pune 

USSR 
- Sci. Res. Centre 

Technological 
Lasers, Moscow 

India 
- BARC 

- C.A.1. 
- Burdwan University 

- 1.1. Sc. 

USSR 

- InsU. of 
OeD. Pbys. Moscow 

; 

India 
-C. A. I. 

-BARe 
- I. I. Sc. 
- I. I. T. Kanpur 
- I. I. T. New Delhi 
- Cocbin University 
- Sri Chitra Tirumal 

CoordInators 
(Indian and 

Soviet) 

India 

- O. K. Bbide 
- B. E. L. Pune 
USSR 
-0. A. Abilsiton 

India 
- D. D. Bhawalkar 

USSR 

-V, V. Osiko 

India 
-D.O. 

Bhawalkar 

InsU. of Medical 
Science and TechnololY 
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1 2- 3 

(c) Material Procoslin8 with Lasers - c. O. C. R. I. 

(d) Laser II.sses USSR USSR 
Instt. of - V.S. Letokbov 
Spectroscopy. - V.I. (Cooov 
Moscow 

- Instt. of GeD. 
Physics. Moscow 

Initial activity durlag 1987-89 

(I) Visits (Nos) : 1(1 visits } (ii) Stay (Man-months) : 70 months Bacb side 
J 

(iii) Other activities: Joint seminars on : 

( 1) Growth and cbaracterization of Laser and 
Nonlinear Crystals (Planned for 
December, 1987) 

(2) Medical application of Lasers 

Interim Relief to Workers of Indian 
Rare Earths, Kersts 

404. PROF. K. V. THOMAS : Will 
the PRIME M1NISTER be pleased to state: 

(a) whether the workers of Indian Rare 
Earths Ltd., Eloor. Kerala have been deman-
ding for interim relief for quite sometime 
back; and 

(b) if so, tbe details thereof and action 
taken therlon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER. OF STATE IN 
THE DEPARTMENTS OF OCBAN DE-
VELOPMENT, ATOMIC ENERGY, ELEC .. 
TRONICS AND SPACE (SHRI K, R. 
NARAYANAN): (a) Yes, Sir, 

(b) The workers of Indian Rare Earths 
Ltd.. have been demandio8 interim relief 
(IR) with effect from 1.1.1986. Manaso-
menta of Public Sector Entorprises 00 iody-

strial DA have been authorised to sanction 
IR with effect from 1.1.1986 whon period 
of validity of wage settlements baa expired 
or is to expire shortly. The waae settle. 
ments of IRB workers are due to expire 

only on 30.6.1989 and therefore tbe employcoa 
of IRB Ltd. are not loverned by the above 
Mentioned Government decision. The 
Workers Union have now demanded tbat 
the IR ranging from Rs. 100 to 420 depen-
ding on the basic pay of workers should be 
paid as advance which would be subsequentl, 
adjusted against the IR payable to them. 
This request has been accepttd and necessary 
action is being taken for tbe payment of 
interim relief as monthly advance with effect 
from 1.1.1988 

ReeommendaUoas of Stady Group 011 
100t momentum In 'ana .ector 

405. SHIU K. llAMAMUaTHY : WllI 
the Minilter of PLANNING be pJeaJed 10 
state : 

<a) the recommendatioDs made by tho 
Group beaded by tbo Member in ..... 01 
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Iqrieultttre for repining the lost momentum 
io tbe farm &ector and for preparing action 
piltll to ensure tbat tbe targets are realised 
ta tbis lector; and 

(~) tqe action taken thereon? 

THB MINISTER OF ST A TB IN THE 
MINISTR. Y OF PLANNING AND MINIS· 
TER OF,STATB IN THE MINISTRY OF 
PROORAMME IMPLEMENTATION 
(SHRI BIRBN SINGH ENGl}): (a) A 
Task Force beaded by Member, io~Cbarse. 
Aari~tQre. Planoing Commission was 
cooatituted with a view to devising a short 
term stratcgy for achieving a foodgrains 
production level of atleast 17 S ITlillion 
tCQlDCS ,br tho terminal year of the Seventh 
Fivo Year Plan. Thls was considered 
necessary in Vlew of tbe Sl:t bac~ to agri-
cultural production 00 accuunt of the 
recurrinl widespread droughbj11oods in 
various parts of tbe cOlintry in recent years. 

(b) The Task Force chalked out a 
tentative strategy for d~vclopiog Action 
Plans at tbe disa8sregUled levd ill respect of 
aelected districts in 14 Sll1tes.lhose distlicts 
were ~lected which wt:re ::'I!en to be baving 
uDtapped potential for incr~a~ed foodgrains 
production tbat could be realised within the 
Plan period by Action Plans for concerted 
eIforts to remove identified constraints. 
After a discllS~ioo with tbe concerned State 
(3ovemments. in a meeting called on i Ih 
aDd 8 tb February. 1988 in Delhi. some 
.banaes in tbe identification of tbe thrust 
dlltricts were indicated. 1 be States, having 

. been provided with necessaf)' clarifications 
00 tbe purpose and approach of ·the Action 
Plan, were requested thereafter to prepare 
det-.ileci A.::tion Plans wbich could be 
operatiooali6ed. The Task FOlCO is finalis-
ina its Report and afler tbe States have don", 
furtber detailed exerciscs accordioil to the 
IUlJCltcd stratelY, tbe Dopartment of Agri-
culture and CoopcJation. MmistrY of 
Aariculture. would bold a funner meeting/ 
meetinp to finalise tbe Action Plans for 
tbeir implelDeDtatioo from tbe vcr, next 
HMOD i.o, Kbarif U)81. 

Suney conducted to aSIe.1 level of 
radlalioD lIod uranium prospectiDg 

406. SHRI K. RAMAMURTHY : Will 
the PRIME MINISTER be plea6ed to 
state: 

(a) the findings of the ground surv.y 
and the aerial surve, condl:cted in 
KaJpakkam Atomic Plant to assess tbo 
aatural level of radiation; 

tb) the details of bodings of surveys 
conducted by the Atomic Minerals Division 
in other parts of the country for uraninm 
prospectlDg; and 

(c) tbe action being taken thereon? 

THE MJNISTER OF STATE IN THB 
MINlS1RY OF SC1ENCE AND TECH-
NOLOY AND MINISfER OF STATB IN 
THE DE;PAI{TMbNT OF OCEAN UEVE-
LOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K. R. 
NAR A Y ANAN) : (a) Ground surveys 
carried out along a ~ -KM coastal stretch in 
MahabaJipuram, Chinglepet District Tamil 
Nadu during field session ~ 9~4-~\ 5 did not 
reveal any significant radioactive mineral 
occuren(.;e. 1"'0 aedcl survey fl,gbts by 
Atomic Mi:.Jcrals Division in Jaouary t 988 
by ail borne gammara), bpectrameler did not 
reveal any anomalous radioactivity around 
Kalpakkam. 

(b) and (c\. Uran ium aoomalies have 
been located in large number of areas 
tbrou~'hout the country. The activities are 
in different stages of exploration. Some of 
tbese are bemg Investigated by exploratory 
drilling. f,fteen new projects have been 
Identified f I,)f integrated survey an\) prospec-
tiDS for uranium. 

Madras Atomic Power Sta HOD 

407. SBRl K. RAMAMURTHY : Will 
the PRIME MINISTER be pleased to state; 

(n) The results of inquiry held to find 
out tbe causes for the development of 
minute cracks in tbe blades of the HP 
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1110torl of two turbinel at tho Madras 
Atomic Power Station at Kalpakkam and 
tbe action taken thereon to &vert such 
misbaps in future; and 

(b) tbe steps beioa taken to remove 
the root cluses for the failure of Unit I and 
Unit 11 of KaJpakkam Atomic power 
Station 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTE\\ OF STAlE IN 
TH.E DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACB (SHRI K.R. 
NARAYAN~N): (a) and (b\ lnvestigations 
into the cause of cracks in turbine blades 
of both units of MAPS are in progress witb 
the help of MIs Geoeral Electric Company, 
UK and MIs Bharat Heavy Electricals 
Lhnited. After the investigations are com-
pleted. suitable stepS will. be takcn to avoid 
occurrence of sllcb cracks 1D fu~ure. 

Cases pending in Kerala High Court 

408. SHRI SURESH KURUP : Will 
the Minister of LAW AND JUSTICE be 
ph:ased to state: 

(a) th(" number of cases pending in 
Kerala Hlgb Court as on 1 January ) 981$; 
and 

(b) The steps takcn to clear these 
pending cascs ? 

THE MU.uSTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H.R. BHARDWAJ): (a) As per 
information furnisbed by the Registry of the 
Kerala High Court, 46;98 main cases Were 
pending before the High Court as on 30th 
June 1987. 

(b) Steps taken to expedite dispo~al of 
pending cases have been indicated 11) the 
StatotneOt below. 

Step' takea from tilDe to time to reduce 
pendency 10 Courts 

1. BUntin,tion of arrear. in all courts b~ 
been diseuased in tbe Conf~rence 0 

Chief Justices, Cbief Ministers and Law 
Ministers of Stales bold 00 11st AUIQlt-
I st September 1 98 Sand tbe Rcsolutiool 
of tbe Conference bave been commen-
ded to tbo Ii iab COUtU aDd tbe Stato 
Governments. 

2. The Codc of Civil Procedure was amon-
ded in 1976 to abolish LetteR 
Patcnt Appeal from judament of Siosle 
Judge of tbc High Court in Second 
Appeal (,:tde Section lOO·A). 

3. The Code of Crjminal Procedure, J 973 
was amended ID 1 97 8 to expodite trial 
of Criminal cases. 

4. The sanctioned strength of tbe Hi&h 
Court Judges has been increased from 
351 in March t 977 to 443 as on 1st 
February J 98 8. 

s. The recommendations conlaincd in tbe 
79th Report of tbe Law Commission 
00 delay and arrearl in Hiab Courts 
and other Appellate Courts are beioa 
implemented by the Hiab Courts. 

6. The High Courts arc taking tbe (onow-
ing steps to expedite disposal of cases: 

(a) Cases involving common question. 
are being grouped toptbDr; 

(b) Matters arc fixed for bcarin. by 
giving short returnable dates; 

(c) Printing of recorda is diepenscd 
with, in many cascs; and 

(d) Priority is givcn to cases requitinl 
quick disposal. 

7. Tbe Go\ernmcnt have entrustcd tbe Law 
Commission, the studY of tbe judicial 
system to iotrodoce necctIIIy ""ormt. 

The terms of reference are : 

(a> tbl.) need fOf dccenttaUsation of the 
s),stclD of administration of jUitiol 
by; 



0) establisbinll. exieDdiD8 aDd 
strengthenio8 iD rural areas 
the institution of Nyaya Pan-
cbayats or otber mecha oisms 
for resolvinl disputes; 

(iI) Settin, up a .ystem of partici-
patory justice with defined 
jurisdiction Bnd powers in 
!uitable areas and centres; 

(Iii) establishing other tiers or 
systems witbin the judicial 
bierarchy to reduce tbe 
volume of work in the 
Supreme Court and tbe High 
Courts. 

(b) The matters for which Tribunals 
(excluding Services Tribunals) as 
envisaged in Part-XIV-A of tbe 
Constitution need to be established 
expeditiously and various aspects 
related to their establishment and 
workins· 

(c) The procedural laws with a view 
generally to disposing of cases 
expeditious)y, eliminating unneces-
sary litigation, delays in hearing of 
cases and reforms in procedural 
laws and particularly to devising 
procedures appropriate to the fora 
envisaged in items \8) (i) and 
(a) (ii); 

(d) The method of appointments to 
subordinate courts, subordinate 
judiciary; 

(e) The training of Judicial officers; 

(f) The role of the legal profession in 
strcnatboning tbe systcm of ad-
ministration of justice; 

(a) The desirability of formulation of 
the Dorms, which the Government 
and the Public Sector Undertakings 
abould follow in the settlement of 
disputes includina a review of tbe 
present system for conduct of 
litiaation OD bebalf of the Govern· 
meot aDd loeb Undertakinas; 

(b) Tbe cost of Jitiaatioo with a view 
to lessening the burden on the 
litisaots. 

(i) Formation of an All India judicia) 
Service; and 

(j) Such other matters as tbe Com-
mIssIon considers proper or 
necessary for the purpose aforesaid 
or as may be refcrred to it from 
time to time by tbe Government. 

Dfporfation of PersoDs Affected 
with AIDS' 

409. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of HOMB 
AFFAIRS be pJeased to state: 

(a) Whether some foreIgners suffering 
from AIDS have been sent to India from 
Pakistan; 

(b) If so, their number and whether 
steps are bemg taken to send tbem back; 
and 

(c) If so, the detailS thereof; and if 
not, the reasons thereof 'l 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF ST ATE IN THE MINIS-
TRY OF HOMB AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c). Two foreian 
nationals suspected of suffering from AIDS 
entered India on 29th December. 1987 from 
Pakistan. Immediate orders were issued to 
aU the FAO's in the country for their detec-
tion and deportation. Tbe departure from 
India of tbese foreigners have been con-
firmed. 

Report of Abid Hussain Committee 
on CSIR 

410. SHRI RAMASHRAY PRASAD 
SINGH: 

SHal RANJITSINGH 
GAEKWAD : 

Will tbe PRIME MINISTER be pleasod 
to atate i 
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(a) Whether the Abid Hussain Review 
Committee's report about wotkiD' of tbe 
Council of Scientific and Industrial Research 
bas bocn received; 

(b) If so. the details thereof; 

(c) Whether the report bas been exa· 
mined and decision taken thereon; 

(d) If so, the details thereof; 

(e) Whether any of the recommenda-
tions made in tbe report has been imple .. 
mented; and 

«() If not, the reason'; therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE nEPARTf\ tENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS A~ D SPACE (SHRI K. R. 
NARAYANAN) : (a) and (b). Yes, Sir. 
The Abid Hussain Review Committee 
Report bad been received by the Govern-
ment. The recommendations of the 
Committee, ;nter·alia. include : 

(i) Re·drafting of the character of CSIR 
and the laboratories; 

(ii) Revamping the management structure 
of the CSJR and tbe laboratories; 

(iii) Guidelines for selection of R&D 
projects; 

(iv) Increasing the earnings of CSIR; 

(v) Measures to improve (he mobilJly of 
the scientists; 

(vi) Training and re-training of personnel; 

(vii) Modernisation of laboratories 

(viii) Restructuring or laboratories 

(ix) Transfer of few laboratories to 
Scientific Departments of Govern-
ment, 

(x) Government policies to : 

(a) promote R '" D industry 

(b) Facilitate tbe use of indipDous 
technology, and 

(c) Improve the absorption of im· 
ported tecbnology. 

(c) to (f). Yes, Sir. The Report of 
tbe Abid Hussain Committee bas been 
examined by Scientific Advisory CounciJ to 
PM (SAC·PM) and later considered. in light 
of the observations made by SAC· P\1, by 
the CSIR Society in its meeting held on 
2nd February. 1988. The CSIR Society 
directed tbat : 

(i) CSIR implement those of the decisions 
which are WIthin its purview. 

Obtain the Government sanction on 
decisions; implementation of which 
\J,ould necessitate amendment!! to 
Rules and ReguJatlOn~ & Bye- Jaws of 
CSIR; and 

(iii) Examine in dttn 11 certain recom· 
mendutlOns. 

Action taken in this regard is to be 
reported back to the Society withm a period 
of 3 months. 

Israeli Atrocities on Palestinians 

411. SHRI G.M. BANATWALLA: 
Will tlle Minister of EXTERNAL AFFAIRS 
be pleased to brtate : 

(a) Whether rec~ntly there ba~ . been 
reports about upsurge 10 israeli atrOCities oD 
Palestinians in Arnb occupied areal; and 

(b) If so, the reaction of Government 
of India thereo~ ? 

1HB MlNISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIR3 
(SHRI K. NATWAR SINGH) : (8) Yet, 
Sir. 

(b) The Oovemmen1 bas 8tronaly con-
demned Israeli atrocities aaaiDst tbe Pilea. 
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tiolan inhabitants of the occupied tenitories. 
I, bas reaffirmed India'. unequivocal support 
for the Palestinian cauae and bas called for 
concerted international efforts for an early 
QODveojlll of an international conference on 
the Middle East under UN auspices to 
negotiate a just and durable settlement of the 
Palestinian question. 

Implementation of Indo-Sri Lankan 
Agreement 

412. SHR( NARAYAN CHOUBEY: 
SHRl 1< RISHNA SINGH: 

Will the Minister of EXTERNAL 
AFFAIRS be pl-eased to state the progress 
made in the im;)lementation of tbe Iudo-
SRr Lankan Agreement as on 3 t January, 
J 988 1 

THE MINIS fER OF STATE IN lHE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TWAR SINGH): Con5!i-
derable progrc'iS bas been made in the 
implementation of the Indo-Sri Lanka 
Agreement to e!-tablilth pelice and normalcy 
in Sri Lanka signed on 29th Jul~, 1987 in 
Colombo. As envisaged in the Agreement, 
the Sri Lankan Government have withdrawn 
their troops to pre-May 25, 1987 positions. 
The Home Ouuds huve been disarmed. 
The Sri Lankan Government has declared 
amnesty for militants who lay down arms 
and support the Agreement. They have 
released over 3000 Tamil political prisoners. 
The return of refugees from India and tbe 
process of reseUlemt:nt of displaced persons 
bas started. The Sri Lankan Government 
have passed legislation setting up Provincial 
Councils and devolving OOvVer to tbem. They 
have also passed an election law for holding 
elections to the Provincial Councils. Steps 
are DOW heinl taken to organize elections to 
tbe Provincial Councils so tbat tbe will of 
Tamils can find democratic expression_ The 
Government of India is constantly monitor-
inl further prolress. 

Recall of IPK F from Sri Lallka 

413. SEIRI MOHO. MAHFOOZ ALI 
KHAN: 

SHRI NARAYAN CHOUBEY: 
SHRI RAJ KUMAR RAI: 
SHill CHINTAMANI JBNA! 

Will tbe Minister of EXT8R:NAL 
AFPAIRS be pleased to state: 

(a) Whether Government are consider-
ing to withdraw IPKF from Sri Lanka; and 

(b) If so, the time by whicb tbese 
personnel would be withdrawn ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) :"(a) and (b). 
The IPK F is in Sri Lanka at tbe request of 
the Sri Lankan Government on the specific 
mis~ion to implement tbe Indo-Sri Lanka 
Agreemt"'nt and assure the security and safety 
of all communities in tbe Northern and 
Eastern Provinces of Sri Lanka. The 
duration of the IPKF's stay in Sri Lanka 
should be seen in this perspective. 

Meetings of Oistrict Magistrates 

414. SARI V S. KRISHNA IYER: 
Will the PRIME MINISTER be pleased to 
state: 

(a) Whether a workshop of District 
Magistrates in the country was con\lened 
recently; 

(b) If so, tbe purpose for which it was 
beld; 

(c) How many such meetings have been 
beld so far; 

(d) The number of Di~trict Magistrates 
who attended these meetings~ 

(e) Whether the concerned State 
Governments were informed about these 
meetings; aod 

(f) Whether the TA and DA of the 
District Magistrates who attended the 
meetings were met by Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
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GRIEVANCES AND PENSIONS AND 
MINISTER OF S TATE IN THE MINIS-
TRY OF HOME AFFAIRS: (a) Yes Sir. 
Two Workshops of Collectors/District 
Magistrates were convened on 10-12 
December. 1987 at Bhopal and on 13 .. 16 
February, 1988 at Hyderabad respectively. 

(b) The theme of the Workshops was 
Responsive Administration which is Point 
No. 20 of the 20 Point Programme. The 
Workshop .. explored ways and means on 
bow the administration could be made more 
responsive. 

(c) and (d). Two such workshops have 
been he1d 9S indicated under (a) above. 
There were R t participants in the first 
workshops and 99 in the second. 

(e) Not only were the State Governments 
informed about the Workshops, but they 
Dominated the pal! ·pants. 

(f) The boarding and lodging charges 
of the participants and the course fee were 
met by the Government of India wbi1e the 
trave' e' pens("s to and fro the Workshop 
were met by the respective State Govern-
ment". 

Sfratc·gy fo fight Terrorism 

415. SHRIMA11 RASAVARAJES-
WARI : Will the Minister of HOME 
AFFAIRS be pleased to state; 

(a) whether a long term strategy has 
been evolved to fight terrorism in Punjab 
and other States: 

(b) if so, its maio features; 

(c) whether the "State Governments 
have also been consulted in the matter; and 

(d) if so, bow many States have 
agreed; and 

(e) to what extent the new stratesy 
will help to curb tbe terrorism in the 
country? 

THE MINISTBR. OP STATU m THB 
MINISTRY OF PERSONNEL, PUaLle 
GRI~VANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TR Y OF HOME AFFAIRS (SHill P. 
CHIDAMBARAM): (a) to Cd). III a meet .. 
ing held with representatives of tbe Oovelll-
ments of seven Northern States and U.T. 
Administration" ()f Delhi and Cbandigarh. 
to di~cuss anti· terrorist measures. it was, 
inter-alia, decided that special ceUs rna, be 
set up in the concerned States and UTs for 
continuous monitoring and liaison between 
them and with Central agencies regardinl 
terrorists activ'ties. Steps for tighten in. up 
security measures in Banks, Railways and 
Airports and for mounting action against 
smuggling and for unearthing illicit arms 
and suggestions for involving the community 
in comptementi"~ security measure. to 
create a climate against terrorism were made. 
Action in this regard has been initIated by 
the State Governments and U.T. Adminis-
trations. 

(e) It is hoped that thele step. will 
enable the Administration to put down 
terrorism with a strong band. 

[Translation) 

Plan allocation for U.P. for 1988.89 

416. SHRI RAJ KUMAR RAJ: Will 
the MINISTER OF PLANNING be pleased 
to state: 

(a) the 8ector-Wl~e plan allocation ot 
Uttar Pradesh for the year 1986·17 and 
1987-88; 

(b) whether the said amount bat been 
fully utilised or will be utilised by Uttar 
Pradesh during the said period; aod 

(c) if not, the reasons therefor 1 

THE MINISTER OF SrATB IN THB 
MJNISTR Y OF PLANNJNG AND 
MINISTER OF STATE IN THE MINISTllY 
OF PROGRAMME IMPlEMBNTATION 
(SHiH BIREN SING Ii ENOTI): (8) A 
StatclllODt is liven below. 
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(b) and (c). For tbe year 1986-87 the 
plan outlay has been almost f ... lly utilised. 
For the year 1987·88 it is anticipated that 
there would be some shortfall in resources 
leading to a shortfall in Plan expenditure. 
Main reason for this is tbe serious drougbt 
in most of tbe States. The proposal from the 
State for the revised outlay is awaited. 

Statemeat 

&ctor-wl,e Plan AI/ocatlon of 
U Itar Pradllh 

(R8. lakhs) 

Major Head 1986·87 1987·88 

Agriculture & Allied 13816 17361 
Activities 

II Rural Development J4S65 J5758 

III Special Area 106' ; 130 

PrOirammes 

IV Irrigation & Flood 37797 4li 991 
Control 

V Eners) 69467 86218 

VI Industry &. Minera!s 11348 12908 

VII Transport 19740 22494 

VIn Communications 

IX Science, Technology 360 425 
and Bnvironment 

X General Economic 1503 :lO13 

Services 

XI Social Services 30£84 4'661 

XII General Services 245S 3041 

Orand Total, 203000 250000 

[ElfglislJ] 

Indian Sbips captured by Paklltao 

411. SHRI SAIFUDD1N 
CHOUDHURY: 

SHRI BAJU BAN RIY AN : 

Will the Minister of BXTERNAL 
AFFAIRS be pleased to state: 

Ca) whether some Indian sailina vessels 
comina from ports in the Gulf were captured 
by Pakistani authorities in Jauuary, J 988; 
and 

(b) if so, the details thereof and tbe 
steps taken by Government to get these 
vessels released ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes Sir. 

(b) Three Indian sailioa vessels with 43 
crew bound for India from the Gu)f were 
captured by the Pakistan authorities in 
January, J 988. Government have protested 
in this matter to the Government of Pakistan 
and the latter have, during tbe recently held 
bilateral talk on exchange of fishing vessels 
and crew, agreed to consider their release 
along with other Indian fishing vessels and 
crew under their custody. 

Ca pture of fishing vessels by Pakistan 

418. DR. D ~TTA SAMANT : Will the 
Minister of EX1ERNAL AFFAIRS be 
pleased to state : 

(a) the number of Indian fishing vessels 
and crew members captured during January, 
1988 by Pakistani authorities and tbe 
reaSons therefor? 

(b) the steps taken for Cheir release and 
the outcome thereof; 

(c) whether some of the released vessels 
arc miss;ng; and 

(d) if 90, the details and the reasons 
thereof? 

1HB MINISTBR OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) 14 
Indian fishing vessels and 95 crew members 
were captured by the Pakistani authorities in 
Januar'. 1988 allegedly for intrusion into 
their waters. 
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(b) Government havo been vi,oroualy 
pursuinl the release and repatriation of tbe 
Indian fishinl vessels alongwith the crew with 
tbe Government of Pakistan. During the . 
bilateral talks beld on this subject on 10 .. 11 
February, 1988. it was decided tbat these 
vessels aloog with the crew would be released 
and repatriclted within about 60 days. 

(c) and (d). Some Indian Vessels released 
by Pakistan in January, 1988 arc reportedly 
lost due to rough weather. 

Christian Missionaries 

419. SHRI SYED SAHABlJDDIN: 
Will the Minister of HOME AFFAIRS be 
please~ to state ; 

(8) tbe number of Chrilltian Missionaries 
of foreign nationality residing in India as on 
1-1-86,1-1·87 and 1-)-88; 

(b) ~bether any new Missionaries have 
been permitted to enter and reside in the 
country during tbe Jast 3 years; 

(c) the nationality-wise break-up of the 
Christian Missionaries as on 1-1-88; 

(d) tbeir break-up sponsoring organisa-
tions-wise; and 

(e) tbeir break-up by tbe State of resi-
dence? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a), (c) to (e). Accurate 
figures are not available since no such 
staustics are maintained. However. tbe 
approximate Dumber is between 2500 and 
2800. 

(b) Yes. Sir, on merits of each casco 

Detection of (ore laD Natlooals 10 Allam 

420. SMRI SYBD SHAHABUDDIN: 
Will tbe Minister of HOMB AFFAIRS bo 
plotHd '0 .ta~ i 

(a) the number of for.an natlou." 
detected and deported from Alsam sinee tho 
Assam Accord upto December, 1'87; 

(b) tbe number of C8!eS referred to tbe 
Foreigners Tribunals and to the IlIepl 
Mi&rants (Determination) Tribunala upto 
December, 1987; 

Ccl the number of person. wbo wore 
found to be foreigner. or iIIe,al milrant. by 
tbe Tribunals upto December, 1987; 

(d) whether Government arc aware tbat 
lome Indian citizens have been baraased io 
the process of detection; and 

(e) if 80, tbe procedure adopted to ttop 
such harassment 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SaRI 
CHINTAMANI PANIGRAHI): (8) In-
formation i. being collected and will be laid 
on the table of tbe House. 

(b) Upto December, 1987, 19f 2" 
casel bave been referred to Foreianera 
Tribunals and 8,908 cases to illegal Migraots 
(Determination) Tri bunsta. 

(c) Upto December, 1987 the Foreigners 
Tribunals have found 2695 persons al 
foreigners. Similar information in respect of 
illeaal Migrants (Determination) Tribun.la 
iH beina collected and will be laid aD tbe 
table of tbe House. 

(d) and (e). Severa. complaiDts have \. 
been received regardiol baranment of Indian 
citizens in the procell of detection of 
forcilners in Assam. These complaint. bave 
becn referred to the State GovernmeDt for 
appropriate remedial action. The State 
Government have IlIu·ed tb2't instructioDl 
have beeD issued for proper supervision of 
detection process by .enior officers 10 al to 
avoid harassment to Indian cftiuol. 
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D.to In. 

aSSIGNATION BY MEMBER. 

MR.. SPEAKER : I have to inform the 
House tbat I bave received a letter dated 
220d February. 1988 from Shrimati Rr.m 
Dutari Sinha, an t lected member from 
StleoUar Constituency of Bihar, resigning ber 
IOat in Lok Sabba. I have accepted ber 
reti.nation with effect from today. tbe 24 tb 
feijr~t)', t' 8 8. 

(/nter,,'pt wm) 

[E",lIlh) 

IHRI BASUDEB ACHARIA (BaD~kura): 
air. wo bave all glv,n an AdjoUi oment 
Motion _ (lnterruplions) 

( Tfans/allan) 

MR. SPEAKER: You please do tbis. 
I woukllike to tell you (fnterruptions) I 
will tell you later aD. 

(English) 

SHill BASUDEB ACHARII\: Sir. 
yesterday also I rai~ed it. Whdt hJppencd in 
Tripura on the eve of the elections ..•• 
(/nt."lIpl Ions) 

MR. SPEAKER: I can tell you one 
(biDI. I discussed it yeserday with you. But 
tbare a~ certain other ways in wb Icb you 
can discuss it. I have DO pw\ 1em, Hut under 
this it is not permissibl~ and I will not like 
you ro br~ak the rules_ 

(I"tt ,'upt/on~) 

SHlU BASUDBB ACHARIA: Sir, the 
instructions of the Election Commbsion have 
been flouted (l"t,"uptlon,) 

SHR) SAIPUDDIN CHOWDHARY 
(Katwa) : Sir, this is unprecedented. It was 
"one witbout consultin. the Cbief Minister 

aod the Chief Election Commissioner. What 
tbey are doiog is undemocratic, Sir ... 

SHRI13ASUDIiB ACHARTA: Article 
324 of the Constitution says tbat the Chief 
EJection Commissioner is supreme. His in-
structioos were flouted. This has never 
happened anywhere. 

SHRI SAIFUDDIN CHOWDHAllY: 
We want to censure the Government. 

MR. SPEAKER: Don't shout, I wil11et 
you know. If the Election Commission. 
complains about something. I will do it 
Otherwise. there are other ways and we have 
been doing these things and discussing these 
things. You can bring this motion with my 
consent in any other form and we cao djs-
cuss it. Tbe Government has no hesitation 
in discussing it. I have talked to the Home 
Minister about this aspect and he is willing 
to have a dil)cus~ion. But I cannot open tbe 
floodgate breaking the rules. So you have to 
come to me and we shall work out what we 
can do. There is no problem. I have assured 
you always that whatever we caD do under 
tbe rules. I will not disallow. 

(Interruptions) 

SHRI AMAL DATTA (Diamond Har .. 
bour) : Sir, can we not do it under the rules? 
Even Adjournment Motion is a part of tbe 
rules. Under the rules this is permissible. 
We want to censure the Gover oment for what 
they have done. It is toe most undemocratic 
action so far ... (Interruptions). 

MR. SI'EAKER : Mr. Amal Datta, when 
there is an occas~ion, I always allow it. 
When I do not find it; I do not allow it. It is 
not about me ... 

(Inferruptions) 

[Trans lotion} 

MR. SPEAKER: Not allowed. Why ate 
you wastin~ time? Wliy are you makin8 
noise '? 
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(Interruption,> 

[English] 

SHRI AMAt DATTA: Sir, the Gavern .. 
ment while replying to a QUt1tiOD in Rajya 
Sabha have admitted that tbey did not con .. 
suit the Chief Minister before declarina the 
wbile of Tripura 8S a disturbed area . 
( Interruption,). 

MR. SPEAKER: Not allowed. Tbat is 
all right_ 

(Interruptions) 

MR. SPEAKER: No question. Shrimati 
Rajeodra Kumari Bajpai ... 

( Inltrruptiorts) 

11.06 hrs. 

PAPERS LAID ON THE TABLE 

(English] 

Reviews on the working of aod Annual 
Reports of Artificial Limbs Maou· 
facturing Corporation of India 
Kanpur, National Institute of Re· 
habilitation Training aod Research, 
National Institute for tbe Orthooaed)· 
cally Handicapped for 1986·87 and 
stattmentl for delay In laying these 

paper etc. etc. 

THE MINISTER OF STATE OF THE 
MINJSTR Y OF WELFARE (DR. 
RAJENDRA KUMARI BAJPA1): I bel 
to lay on tbe Table: 

(1) A copy each of tho following papers 
(Hindi and English versions) under 
sub-section (1) of section 619 A of 
the Companies Act, 1956 : 

(i) Review by the Government on 
work ins of the Artificial Limbs 

Manuf,cturjq Corporation of 
India. Kanpur, lor tbe y,ar 
1986-87. 

(jj) Anoual Report ot Artificial 
Limbs Maoufaeturml Corpora. 
tion of India, Kanpur, for the 
year J 986-8 7 alon, wjtb 
Audited ACColmts and the 

comments of the Comptroller 
and Auditor General thereon. 

(2) A Statement (Hindi and Englisb 
versions) showing reasons for deJay 
in laying the papers mentioned at 
(I) above. 

[Placed in Library See No. LT .. S484/881 

(3) (i) A copy of the Annual Reporf 
(Hmdi and English versions) ot 
of tbe National Institute of 
Rehabilitation Training and 
Research for tbe year 1986-87 
along with Audited Accounts. 

1ii) A copy of the Review (Hind. 
and English versions) by tb" 
Government on tho working of 
tbe National Institute of 
Rehabilitation Training and Re. 
search for the year 1986"87. 

(4) A statement (Hindi and EDllisb 
versions) showing reasons lor delay 
in laying tbe papeR mentiooed at 
(3) above. 

[Placed in Library Ste No. LT.S485/88) 

• (5) (0 A copy of the Annual Report 
(Hindi and Enalisb versions) of tbe 
National Institute for tbe Ortbo-
paedjcally Handicapped for the 
year 1986-87 .lonl whb Audited 
Accouotl. 

(ii) A copy of the Review (Hindi 
aDd EDIlisb veraions) by tbe 
Government on tbe workiDI of 
tbe National Institute for 
Ortbopaedically Handicapped 
for tbe year 1986-87. 
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(6) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(5) above, 

[Placed in Library, s,~ No. LT-S486/881 

(') (i) A copy of the Annual Report 
(Hindi and English versions) or 
the National Institute for 
mentally Handicapped for the 
year 1986-87 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National Institute for tbe 
Mentally Handicapped for tbe 
year 1986- 87. 

(~) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(7) above. 

[Placed in Library, See No. LT-5 48 7/88] 

(9) (i) A copy of Annual Report 
(Hindi and English versions) of 
the National Institute for the 
Visually Handicapped, Debra 
Dun for the year 1986·87 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and Enslish versions) by the 
Government on the working of 
the National Institute for the 
VisuaUy Handicapped, Debra 
Dun for the year 1986-87. 

(10) A statement (Hindi and English 
versions) showing reasons for delay 
In laying the papers mentioned at 
(9) above. 

(Placed in Library. Sel No. LT·S488/88) 

(1 t) (I) A cop>, of the Annual Report 
(Hindi and English versions) 
of tbe IDltitute for the Physic-
ally Handicapped New Delhi. 
for tbe year 1986-8V aloDi 
with Audited Accounts. 

(it) A copy of the Review (Hindi 
and Bnglish versions) by tbe 
Oovernment on the working 
of tbe Institute for the Physic· 
ally Handicapped. New Delhi 
for the Year 1986-8'. 

(\2) A Statement (Hindi and Bngllsh 
versions) showing reason. for delay 
in layina the papers mentioned at 
(1 t) above. 

[Placed in Library, See No. LT-, 489/88] 

(13) 0) A copy of tbe Annual Report 
(Hindi and English versions) of 
Ali Yavar Jung National Insti-
tute for tbe Hearing Handi-
capped, Bombay for the year 
1986-87 along with Audited 
Accounts. 

(ii) A copy of tbe Review (Hindi 
and English versions) by tbe 
Government on the working of 
the Ali Ya\lar Jung National 
Institute for the Hearina Handi-
capped, Bombay for the year. 
1986-87. 

(14) A statement (Hindi and English 
versions) sbowing reasons for delay 
in laying the papers mentioned at 
(\ 3) above. 

(Placed in Library, S" No. LT-S490/88) 

Annual General Administratlou Report 
of Andaman and Nlcobar Admiail-

tratlon for 1984-85 

THE MINISTER OF STATE IN THB 
MINISTR. Y OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) c I bel to 
lay 00 the Table a copy or tbe Annual 
General Administration Report (Hindi and 
Enalish versions) of the Andman and Nicobar 
Administration for the year 1984-85. 

(Placed in Library. &t No. LT-5491/S8) 



253 Paptr, Laid PHAl OUNA ~. 1909 (SAKA) 

Re,lew. OD the working of lod AnoDal 
Report of National Research Development 
Corporation, New Deihl for 1986-87 and 
Atomic EDergy Education Society, Bombay 
for J986-87 and Statement for delay io 

laying these Papers etc .• etc, 

THE MINISTER OF STATE IN THE 
MINISTRY Of PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT) : 
Sir. on behalf of Shri K.R. Narayanan, I 
beg to lay on the Table : 

(I) A copy each of the following papers 
(Hindi and English versions) under 
8ub-section (I) of section 61 9A of 
tbe Companies Act, 1956 : 

(il Review by the Government on 
the working of the National 
Res'!arch Development Corpo-
ration, New Delhi for the year 
llJH6-87. 

(ii) Annual Report of the National 
Res .. arch Development Corpo-
ratilln, New Delhi for the year 
1986-87, along with Audited 
Accounts and the comments of 
tbe Comptrol1er and Auditor 
General thereon. 

[Placed in Library, See No. LT-S492/88) 

(1) (i) A c('Ipy of the Annual Report 
(Hindi and English versions) of 
the Atomic Energy Education 
Society, Bombay. for the year 
1986·87 along with Audited 
Accounts. 

(ii) A statement (Hindi and English 
versions) reprding Review by 
the Government on tbe work· 
ing of the Atomic Energy 
Education Society. Bombay, 
for the year 1986-87. 

[Placed in Library, See No. LT-S493/88] 

(3) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) abOve. 

[Placed in Libra!')'. S~ No. LT-S49J/88 

( 4) (0 A copy of the AnDual Report 
(Hindi and English versiona) of 
the Inltitute of Mathematical 
Sciences, Madras, for tbe year 

(5) 

1986-87. 

(ii) A copy of tbe Annual Accounts 
(Hindi and EDgJish versions) of 
the Institute of Mathematical 
Sciences, Madras, for th'~ year 
1986-87 together with Audit 
Report thereon. 

(iii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Institute of Mathe-
matical Sciences. Madras, for 
the year 1986-87. 

A stathment (Hindi and English 
venions) showing reasons for delay 
in laying the papers mentioned at 
(4) above. 

[Placed in Library, Set No. LT· 5 494/88] 

Notifications under All IndIa Ser'lces 
Act, 195J and Central Industrial 

Security Force Act, J968 

THE M INfSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE JNTHE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): I beg to lay 00 the Table: 

(I) A copy each of the followio, Noti-
fications (Hindi and English ver-
sions) under tub-section (2) of 
section 3 of the All India Service. 
Act. 19S I : 

0) The Indian Police Seryice 
(Fixation of Cadre Strength) 
Fifth Amendment Regulations, 
'987 publi,bed in Notification 
No. G S.R. 682 (B) in Gazette 
of India dated the 19th Dece-
mber, 1987. 
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(Ii) The Indian Police Service (Pay) 
Seventb Amendment Rules 
t 987 publisbed in Notification 
No. O.S R. 68J (E) in Gazette 
of India dated the 14th 
December, 1, 8 7. 

(iii) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Eleventh Amendment 
Regulations. t 987 published 
in Notification No. O.S.R. 
6R4 IE) in Gazette of India 
dated the 14th December, 
1987. 

(jv) The Indian Administrative 
Service (Pay) Eleventh Amend-
ment Ru'e~, 1987 pubJished in 
Notification No. G S R. 
685 (E) in Gazette of India 
(lated the 14th December, 
1987. 

(v) The All India Services (Confi-
dential Rolls) Second Amend-
ment Rules, 1 <)87 puhlished in 
NotIfication No. G. L~.R. 959 
in Gazette of India dated the 
26th December, 1987. 

(vi) The Indian Administrative 
Service (Pay) Nintb Amend .. 
ment Rules, ,987 pubhshed in 
Notification No. G .S.R. 960 
io tt-e Gazette of India dated 
tbe l6tb December. 1 987. 

(vii) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Tenth Amendment 
Regulations, 1987 publisbed in 
Notification No. O.S.R. 961 
in tbe Gazette of India dated 
the 26th December t 1987. 

(viii) The Indian Administrative 
Service (Pay) Tenth Amend-
ment Rules. 1087 published in 
Noti6cetion No. G S R, 962 
in the Gazette of India dated 
tbe 26th December, J 987. 

:ix) The Indian Administrative 
Service (Pixation of Cadre 

Strength} Ninth Amendment 
Regulations, J 987 publisbed in 
Notification No. O.S.R. 963(8) 
in Gazette of India dated tbe 
2 6th Dec~mber, 1 S 87. 

(x) The Indian Police Service 
(Fixation of Cadre Strengtll) 
Sixth Amendment Regulations, 
19 ~ 7 published in Notification 
No. G.S R. 998 (E) in Gazette 
of lnuia dated the 21 st Decem ~ 
ber, 198 1. 

(xi) The Indian Police Service (Pay) 
Eighth Amendment Rules, 
I Q8 7 pubJi'1,hed in Notification 
No. G.S R. 999 (E) in Gazette 
of India dated the 218t 
December, 1987. 

(xii) The Indian Administrative 
Service (Fixation of Cadre 
Stren~th) Amendment Regula-
tions, ) 988 published in Noti-
fication No. G.SR. SI in 
Gazette of India daied the 23rd 
January, 1988. 

(xiii) Tbe Indian Administrative 
Service (Pay) Amendment 
Rules, 1988 published in Noti-
fication No. G.S.R. 52 in 
Gazette of India dated the 
23rd January, 1988. 

(xiv) The Indian Police Service 
(Appointment by Promotion) 
Amendment Regulations, 1987 
published in Notification No. 
G S.R. '018 (E) in Gazette of 
India dated the 30th December 
1987. 

(xv) The Indian Police Service (Re-
cruitment) Amendment Rules, 
1987 pubHshed in Notification 
No. G.S R. 1019(E) in Gazette 
of India dated the 30th Decem-
ber, 1987. 

(xvi) The Indian Police Service 
(Regulation of Seniority) First 
Amendment R.ules, 1987 pub-
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Habed in Notification No. 
O.S R. 947 (E) in Gazette of 
India dated the 2nd Dectmber. 
1987. 

(xvii) The Indian Administrative 
Service (Regulation of Senio-
rity) First Amendment Rules, 
1988 published in Notification 
No. O.S.R. 42 (E) in Gazette 
of India dated the 18th 
January, 1988. 

[Placed in Library. See No. LT-S495/88) 

(2) A copy each of the following Noti-
fications (Hindi and English 
versions) under sub-section (3) of 
section 2:2 of the Central Industrial 
Security Force Act, 1968 : 

(i) The Central Industria] Secu· 
rity fUlce (First Amendment) 
Rules, '987 publisbed in Noti-
fication No. G.S.R. 710 in 
Gazette of India dated the 
26th September, 1987. 

(ii) The Central Industrial Security 
Force (Second Amendment) 
Rules t 98 7 published in Noti-
ficati;n No. G S.R. 7 J I in 
Gazette of India dated the 26th 
September t 1987. 

[Placed in Library. See No. LT-S496!88] 

Annual Administration Report of 
Cantonment Boards for 1986.87 

THB MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SON10SH MOHAN DEV): Sir, on bebalf 
of Shri Shivraj V. PatH. I beg to lay on the 
Table a copy of the Annual Administration 
Report Cantonment Boards for the year 
1986-87 along with Audited Accounts. 

[Placed in Library. S~e No. L T -S 49 7/8 81 

---

R~rl' 

12.08 hrl. 

COMMITTEB ON PR]VATB MEMBERS 
BILLL AND RESOLUTIONS 

Forty-Sixth Report 

SHRI M THAMBI DURAl 
(Dharmapuri) : 1 heg to present tbe 
Forty-sixth Reporr (Hindi and Englisb 
versions) of the Committee OD Private 
Members' Bills and Resolutions. 

[Translation] 

SARI V. TULSIRAM (NaglrkurnooJ) : 
Mr. Speake r I Sir t a special incident bal 
taken place. I want to briDI it to 
your notice ........ . 

[English} 

MR. SPEAKER: What is it ? 

(Translation) 

SHRI V. TULSIRAM: ON 18 Pebru· 
ary 6 Governors __ ••• 

[English] 

MR. SPEAKER: Notbinl dolDI· No, 
Governor is to be discussed bero ... , ••• , 

SHRI BASUDEB ACHARIYA (Ban-
leura): Sir I regard 109 Tripura. it Ibould 
be allowed ........ ( (InlerrupllonJ) 

[Trans/allon] 

Mil. SPEAKER: You may pleale talk 
to me later on. ( (/nttrrUPtlon,) 
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SHR.t BASUDED ACHARYA: Sir. 
tomorrow it should be taken up ... 

(In t,rrupt 10",) 

MR. SPEAKER: I cannot. 

( Tra"IIatlon] 

We bad decided yesterday tbat first tbing 
should come first ... 

(/nttrruptlons) 

MR. SPEAKER: Mr. Tulslram, I know 
my limits. 

[T, an.f lat ion] 

You "bould also exercise your rights 
within the ambit of the rules. 

If you talk to me in my cbamber, there 
will be DO need for both of us wastirg our 
time in exchanging views here. You talk to 
me. If you can make me understand that 
you are doing a right thing. I will accept. 
There is no problem. (Interruptlon.f) Shri 
Madhavrao Scindia. 

(Interruption,) 

(Eitg/i'h) 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, I have raised a very 
important issue regardina the breach of 
priviJlcas ... (Inltrrupllons) 

MR. SPEAKER: Later on. 

AN HON. MEMBER: We will listen 
to the Railway Minister first. 

SHRI BASUDEB ACHARYA: Sir, 
berore the presentation of the R:\;!way 
Badlet. it has befn Icakf'd out. 

[Treml/atloll] 

MR. SPEAKER: How can you say 
that'? Since when have you become the 
Railway Minister? 

(Inr",uptlons) 

MR. SPEAKER: How do you know 
that the same thin. will COUle up ? 

[English] 

SHRI OASUDEV ACHARIA: I have 
sent you the newspaper cuttings, Sir. 

MR. SPEAKER: You need not go 
after newspaper cuttings. 

(InIt rrupt iOft') 

SHRI G. BHOOPATHY (Pcdda-
palli) : Sir, the Dame of Penchalliah by 
Doordarsban ... 

MR. SPEAKER: You tell me· I will 
look into it. 

{English] 

You give it to me. 

12.10 hrs. 

[Englid] 

RAILWAY Bl1DGET, 1°88.89 

THE MINISTER OF STAlE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : Mr. Speaker, 
Sir. I rise to prescnt the Revised 
Estimates for the yeaf 1) 87·88 and Budlet 
Estimates for tbe year 19~8-89 for tbe 
Indian Railways. 

Introduction 

It was gratifying for us in fbe Railways 
to bave roceived continued support aDd 
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encouraaement from Honourable Members 
from all sections of the House, and ever-
increasing co· operation from members of 
the public. Thi. served to enthuse and 
inspire Railwaymen to new beiahts in the 
year 1986 .. 1:17, and in the current year 
1987 .. 88. 

The best productivity indicator of freisht 
operations, Net Tonne Kilometres per 
Wagon per DaYI which had increased to 
J296 (BG), in 1985-86. reached a Dew 
high when it touohed 1420 in tbe year 
t 986·8 7-an improvement of as much as 
10%. 13S0 was the target for the terminal 
year of tbe 7th Plan. I am bappy to say, 
we have steamed way past this figure three 
years ahead of time. It has enabled tbe 
Indian Railways to retain tbe position it bad 
achieved last year as a world leader in 
freight capacity utilisation, leaving behind 
countri~s even in the developed world. 
Members Will appreciate the maBnitude of 
the increased freight transport effort wh~n I 
state that with only a very marginal increase 
in the wagoD fleet, the first two yeaTs of 
the 7th PJan togetber, have produced an 
additional 41.1 billion net tonne kilometres. 
This has surpassed by as mucb as 56% in 
these two years alonc, the transport increasc 
of 26.2 billion in the entire five year period 
takeD together, of the 6th pJan. 

Freigbt Performance 1986.87 

In 1986·87, the Railways crossed a 
new milestone of 300 million tODDes, load-
ing 307 million against a target of 294. 
This was 2 I m mon tonnel more than in 
1985-86. 

Drought aDd Floods 

As the House is aware, a major calamity 
affcctiDalarac partl of our CouDtry was the 
unprecedented drought. The Railways took 
up the challeDle, aDd jojoin. the rest of 
the nation in the drought management effort 
of the Government. ensured masdve move· 
ment of diete). foodgrains and edible oil 
to drouaht·afJ'ected areas meeting the de-
mands in full. Movement of these commo· 
dities to tbe affected areas, duriDg the 
crucial months, recorded increases of up to 
200 per cent over tbe same mODtb Jast )car. 

This was not tbe only crisis which tbe 
Railway. (aced durin. the year _ The flOOd. 
that ravaled the Eastern and Nortb Butera 
parts of the country, caused extensive 
'wash-aways' of 1001 lOCtions of track. Tbo 
snapped link. were reatored at commendablo 
speed, and, special efforts mouDted, to 
ensure the flow of oISCDtial commodities to 
tbe North Bast relion, even durio. tho 
period of dislocation. I would like to take 
tbis opportunity to record my appreciatioD 
(or tbe splendid job done by railwaymcn, 
working round the clock. 

Freight Perrormance 1987-88 

In the current yoar 1987.88, in spi'e 
of hclVIDI to cater to tbe urlent need. of 
the drought situation and contend with tbe 
senOU:i dislocations of rail links due to 
floods, I am happy to inform the House, 
tbat the freiabt performance in the first to 
monlbll;, eoables me to say with confidenco 
that Indian Railways is poised, for the tbird 
year in 8ucoession to surpass its aonual 
targets. These had been fixed for tbe 
curren t year at 313 millioo tonnes of orili-
nating traffic (revised to 315) and 223 
billion net tonne kilometres. 

Financial Performaoce 1986·87 

The financial performance bas al80 kept 
pace with that of freight. The House will 
reean that while presentmg the last BudFt, 
I had estimdted that the year 1986 .. 8 7 was 
likely to cod with a surplus of Rs. I t crorcs. 
The House will be alad to know, tbat with 
additional revenue effort and strict fioancial 
management. the Railways bave instead, 
after payiD8 full dividend of RI. ~18.1.5 
crores to tbe General Revenues, eoded tho 
year with a surplus of not Rs. 11 erorea 
but surplus of R.o 101.99 cror.. The 
surplus was laraely used for pasloDpr and, 
staff amenity works and on essential operate 
iD$ improvements. 

Enercy Coolervatloo 

In order to furtber absorb a Jar.e Dart 
of mouotins input cost., efforts are on to 
economise througb even greater efficicru=1 in 
OOCfay utilisation. Indian Railways. duo 
to tbeir .i:~ of operations, are I major 
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CODtUtner of energy. ' Over onc·fifth of the 
workin, "penses is aCC'Junted for by coal, 
(\lesel and electricity. As a result of 
measures taken. specific fuel (onsumption 
in diesel aDd electric bas recorded a drop. 
BoerlY conservation committees have been 
act up in tbe Railway Board, Zooal Rail-
way., DivisloDs, Production Units and 
Worksbop., to initiate and oversee conser-
vation measurel. Development of designs 
of liabee weight coacbes aod wagons, use 
of rail wbeel lubricators, aerodynamic 
profilinl of rollio" stock, aod manufacture 
of fuel-efficient locomotives, are some of the 
10Ds·term measures beina pursued. To 
reduce tbe capital, operational and mainte-
naocc costl in electrification, a new 2. X 2S 
KV system is also being considered. 

FlaBDelal Performaoce 1987.88 

Measures to obtain economics have 
beauD to yield desirable result~. [0 the 
current year 1987-~8, the surplus had been 
.a.essed at Rs. 69 crores. However. since 
tben various post-budgelary developments 
bave brought tbe Ordinary WOJking Expen-
lei uDder heavy strain. These include 
tbrow-forward payments arising out of the 
Fourth Pay Commission's recommendations, 
payment of enhanced Productivity Linked 
Bonus, additional Deal nl!ss Allowance due 
to increase in fa tes, and lllcrease in prices 
of coal and steel. '{ hese post- budgetary 
faclora will account for an additional nd 
expenditure of Rs. 29(> crores under Ordi-
nary Workinl Expenses, the Revised Esti-
mates for which are placed Rs. 604S 
crorel. Tbis amount bas been arrived at 
after taking into account economies exercised 
daring tbe course of the year. 1 em, how-
oyor, alad to say tbat we intend to fully 
cover the extra oulgo through a greater 
revenue effort, with tbe gross traili~ leceipts 
rilio, to RI. 8474 crOltS comptlIed \0 
RI. 8179 crores estimated in the Budget. 

The House may, recall that wben I bad 
prelODted a surplus Budset for the )ear 
1987-88, witbout takins recourSo to uuy 
tariff bike, a concer n bad been expres~fd 
tbat tbe Railways WOlld have to introduce 
major lupplemcntary farcs and freight 
increases durina tbe course of tbe year. 
Sucb apprehensions have been proved 
wrona. The results are now thtre for tbe 
HouN to tee. 10 spite of the rise in costs 

due to the post-budgetary factors jUlt men-
tioned, and after paying fuJI dividend of 
Rs. 640 crOfes to Gcneral Reveoues, the 
surplus in J 987-88 is likely to be maintained 
at Rs. 69 crores. 

Passenger Services 

Passenger traffic recorded a significant 
increase during 'he last twO years. Tbe 
passenger kilometres carried in the very 
first two years of the 7th Plan, rose by 
about 30' billion, compared to a total 
increase of 28 billion in the entire five year 
period taken together, of tbe t-th Plan. 
Despite the constraint of locomotives, 
cooches and terminal capacity, the carriage 
of this additional traffic was made largely 
possible through improved utilisation of 
coaches and rationalisation of rake links. 

New Services in 1987 .. 88 

In the year 1987-88, we introduced 64 
new traills, and increased the frequency of 
eight existing trams. We recognise the 
importance of improving traiu services 
between the southern parts of our country 
and the (lational Capital, both in terms of 
time and in terms of frequency. In pursuit 
of this objective, we have ensured tbat tbe 
national Capital is connected with the four 
Southern State capitals of Bangalore. 
Hydcrabad, Madras and Trivandlum by 
daily superfast express services. 
New Services in J988· 89 

It is our constant endeavour, whilst 
stri,<ir g a judicious balance between passen-
ger movelllents and that of freight, to 
increase pas~eDger service5 to the maximum 
extent pos"ibJe. 1 am happy to inform the 
Honourable Members that from the timc-
table coming into force with effect from 
1st May 1988, several new trains will be 
introduced. These are: 

1. A Superfast Express between Nag .. 
pur and Bombay ~3 days a week). 

2. A Superfast Express between Bom>! 
bay.and Varanasi (4 days a week). 

3. A daily Bxpress train between 
Hydcrabad and Sirpur Kagawaaar, 



Dr. V. VENKATESH (KOLAR) : What 
about Bangalore? Karoataka bas been 
totally neglected here. Wbat about Kolar-
Banlarpet gauge c:onversion ? 

SHR} MADHAV RAO SCINDIA 

4. An Express train between Sambbal-
pur and Bhubaneswar via Tit lagarb 
(6 days a week). 

S. A daily Express train between 
Lucknowand Kanpur. 

6. A daily Express train between 
Samastipur and Jaynagar. 

7. A doily Passenger train between 
Katni and Chopan. 

8. A daily Passenger train between 
Nizamabad and Parbbani. 

The frequency of a number of trains 
w ill be increased. These are : 

1. 133/134 Ahmadabad· Howrah Ex-
press from 4 days B week to daily. 

'}. 1 S 9/160 Durg-Varanasi Saroath 
Express from 3 days a week to 
daily. 

3 . ~ 9/60 Madras - Hyderabad Char-
mi nar Express from S days a week 
to daily. 

4. 933/934 Bombay-Lucknow Ex· 
press from tbrice to 4 days a week. 

5. 9351936 Bombay-Mangalore. 
DOW named Netravati Express, from 
twice to 3 days a week. 

6. 953/954 Mahanadi Expresa via 
Jabalpur from tbrice to 4 days a 
week. 

The runs of three existing trains will 
be extended. lhese are: 

1. 147/148 Delhi-Sitapur Express 
up to Balamau. 

2. 141/142 Ouna-Ujjaln Passenger 
up to Nagda. 

3. 913/914 Bombay-Muzaft'arpur 
Express up to ebbapra. 

Honourable Members will also be al.d 
to know that in addiUoD to 36 new sub-
urban trains introduted in Bombay duriOI 
1987-88. it bas been decided to add an-
other 22 servic:es in tbo Bombay area. In 
Calcutta, in addition to the 11 new subur-
ban trains introduced duri[lg J 987-88, eilbt 
more trains are proposed to be added tbis 
year. 

Air·condltlooed Sleeper Coaches on M.G. 

In accordance with the new emph •• is on 
improving the metre gauge system, we bave 
recently introduced air-conditioned 61eeper 
coaches on seven metre gauge trains, in 
addition to tbree trains already bavinl this 
facility. Air-conditioned slce(;er coacbes 
are DOW available on Delbi-Ahmadabad 
Mail, Pandion Express between Madras and 
Madurai, Nellai Exprtss between Madras 
and Tirune]veli. Rock Fort Express between 
Madras and TiruchchirappalJi, Ashram Ex-
pre~s between Delhi and Abmadabad, 
Ajanta Express betwten Kacbeguda and 
Munmad. Nainital Express between Luc:k-
now aDd Kathgodam, DeJbi-Blkantr Mail. 
Delhi-Jodhpur Mail and Ahmadabad-
Jodbpur Superfast Express. It has also 
been decided that this facility will soon be 
extended to the Kamrup Express between 
Guwahati and Dibrugarb. 

Passenger Terminals 

Keeping in view tbe projections of the 
future demand of passeDler traffic, we fee) 
it is imperative to re-desigD, upgrade aDd 
create additional terminal facilities. How-
ever. since tbis involves large investments, 
tbe programme will have to be undertakeD 
in a phased manner. To meet tbe present, 
and more importantly, tbe future require-
ments, we have decided to establish new 
passengeI terminals at KurJa and Bandra 
for BomblY J and at Shalimar for Calcutta. 
Similarly, tbe terminal facJlities at Hazrat 
Nizamuddin and New Delhi are beioa 
expanded for the Delhi area. 

Computerised Pas,eager ReservaUoD Sy.tam. 

A major step in tbe area nf passeolcr 
facUities bas been tbe decision ttl eat. bUsh 
computerised reservation .y.tems at piG" 
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wbere tbe volume is often leading to delay 
io obtaining reservations and consequent 
Incoavenience. Wathin tbe short span of two 
Y~.Lrs, computerised reservation systems have 
been developed and installed for all trains in 
Delhi and Calcutta. Reservation facilities have 
been made even more conveniently available 
with tbe provision of satellite offices. Apart 
from New Delhi Reservation Office, facili-
ties aiC now available at Parliament House, 
Sarojini Nagar, Kirti Nagar, Dehli Shah-
data, New Delhi, Delbi Main and Hazrat 
Nizamuddin. One more satellite reservation 
offi~c is planncd In the trans·Jamuna area. 
S.mUarly in Calcutta, reservation facilities 
are now available at H')wYrah, Sealdah, Old 
and NCR K.oilcigbat, Fairlie Place and 
Alexa.ndc:r CO.lct. Six mOfe centres are 
planned in ditT~rcmt locations in tbe city. 
In B'J:nbay, corn;JJterise I re.;ervations are 
availahlc at 8Jmbay V r and Bombay 
Central. It is expected Hut all trains will 
bo coveNd by March 19 \8, with exteo,ion 
terminals also functioning at Churchgate. 
At Madras. tho computeriseJ re'icrvation 
service hat; been introduced on a few traios 
with effect from 2nd October, 1987, a year 
abead of schedule. 

Similar projecls at Ahmadabad, Banga-
lore. Bhopal, Lucknow and Secunderabad 
have been approved. 

While on the subject of computerised 
passenger reservations, lbe HQuse may be 
intorested to know tbat an estimate indicate. 
that for Delhi alone, about 15 million man-
bours are saved anDually as a result of 
provision of computerised reservations and 
latellite offices. If to this is added the 
saviog iD transpl)rtation co!»t due to shorten-
ina of journeys uadertak"n by prospective 
passengers, Members will appreciate that 
cODsiderable socio economic benefits have 
I~crued to tbe community. 

Railway Equlries 

In contiQUfLtion of tbe efforts to improve 
passenaer facUities, tbo enquiry system is 
beiDI streamlined, so as.o ensure furnishing 
of prompt and reliable information. The 
Rlilways have been directed to bring about 
qua1itative improvement, by increasing the 
telecommunication channels where necessary, 
by effective monitoring through centruJiscd 
enquiry otrlCes, and by improving display 
8)'tteDlS at station platforms, 

Directorate of Pauenger Amealtie8 

To ensure effective coordination in 
impiementio8 policy luidelines and for 
empbasisiol tbe need to respond aDd cater 
expeditiously to passenger requiremeDts, it 
bas been decided to set up a Directorate for 
Passenger Amenities in the Railway 
Ministry. 

Railway Claims Tribunal 

The Railway Claims Tribunal Bill, 198', 
passed by both the Houses of Parliament 
during the Winter Session, bas been another 
major step to-vards better customer service. 
These Tribunals wtll go a long way in redu-
cing the burden on tbe courts, and" In 
providing an exclusive and expert body for 
the spe=dy disposal of claims. Benches 
will be set up at Ahmadabad, Baogalore, 
Bhopal, Bhubdneswar, Bombay, Calcutta, 
Cbandigarh, Ernakulam, Oorakbpur, Guwa· 
hati, Jaipur. Lucknow. Madras, Nagpur, 
New Delbi, Patna and Secunderabad. 

Cootalner Corporation 

An evaluation of the potential for 
international container traffic and its speedy 
growth has clearly highlighted this as an 
area for greater attention. Accordingly, it 
bas been decided to establish a Container 
Corporation under the administrative control 
of tbe Ministry of Kailways, for the develop-
ment and management of inland container 
depots and container freight stations in tbe 
country. 1n addition to the seven container 
depots already functioning at different loca-
tions in the country, it bas been proposed 
to set up a full·fledged inland container 
depot. with modern facilities, at Tughlaka-
bad. 

Technology UpgradatioD 

This has been tbe third year in succes· 
sion. in which Indian Railways have manaJled 
to sustain a continued improvemeDt in their 
ability to hand1e larger and larger volumes, 
both in passenger and freight trat1ic. Un-
doubtedly. traffic will continue to grow in 
the coming years. Keeping in mind tbe 
con!traint of resources that exists, the only 
way to succesafulJ)' meet tho cvor-iD;roaaioa 
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future demands on tbe system, is by improv-
IDg our capacity to absorb and implement 
new tecboololY. It is with these objectives 
in mind tbat we have planned technology 
improvements in selected areas, coveriog 
various segments of railway operations, 
supported by investment programmes. The 
envisaged programme includes running of 
heavier freight traills, ;ntet1city multiple unit 
train sets, longer passener trains, improved 
wagon and coach designs, higb borse power 
locomotives, strengthened track, and a more 
reliable and efficient signalling and communi-
cation network. 

Action has been taken to initiate for the 
future. indigenous development through a 
well-defined And structured technological 
development plan with specified missions. 
Our effort is to achieve-development through 
synergy, involving industry and centres of 
advanced learnhg. The Research, Designs 
and Standards Organisation of the Rai]ways 
(RDSO), is heir g restructured to be a centre 
of excellence in certain fields. The invest· 
ment outlay f( r Research in 19 ~ 8-89 has 
been increased by ~ 0% over the current 
year. 

In the area of communications, a begin-
nins has already been made in the use of 
optic fibre cab)e~. which are immune to in-
ductive interference. The project was CODl-

menced recently at a cost of Rs. 10.3 CIOIes 
between Churchgate and Virar. on the 
Western Rallwc1Y, and is expected to be 
~omplet~d by March J 989. In the current 
year, optic fibre communication is under 
impJementation on tbe suburban section of 
the Central Railway. It has al~o been 
decided to extend such a system to the 864 
kiJometres that are proposed for elec1rifica-
tion by 1 ~90·91. 

Two other projects sarctioped in the 
current year are to p' ovide a Hldio link 
betwe:n the train and the tTflffic control room 
on tbe busy DeJbi- Mughalsarai route. and, 
between tile driver and tbe guald of sclectld 
trains. 

For meeting the needs of intensively 
worked terminals and junctl ~n stations, work 
bas alr~ady start.:d on a train describer and 
central traffic tontrol pilot project for the 

Delhi area. at a cost or about RI. 20 ctorell. 
This will provide real·time imormatioQ of 
train-runniDg, with the position of trains io 
the Delhi area indicated automatically 
tbrough a central computer, relayed at the 
terminal stations on flip-flap communication 
displays. It will also areatly improve the 
utilisation of track and platform capacity. 
The project IS expected to be complc:ted by 
May J 991). 

To improve and modernise track main-
tenance and relaying systems, we are addiog 
3 ~ high capacity track tamping and main-
teoance machmes to our existing fl~et of 84. 
We have also planned installation of higb-
speed turnouts for improved operations. For 
on-site weldmg of track, a mobile flash butt 
w~Idjng plant has bren procured. 

Safety 

Sophisticated safety devices are being 
inducted into the system. An auxilIAry warn-
ing system ha~ been introduced OD the 
Churchgate· Virar suburban section of tbe 
Western Railway. This system enables dis-
play of th(" signal aspects to the ddver suffi-
cient]y in advance, and initiates automatic 
application of brakes to control the speed of 
the tmin, if the driver were to ignore the 
signal. This is the first projrct of its kind 
on the 1ndian RlIl]WBYS. Sanction bali also 
been accorded for simi1ar !!'ystems in the 
Bomhay V1 - KaJyan sut-ur~an section of 
Central Ral!v.sy, and the maio IlDe sections 
Delhi-Bombay (Western Railway route) 
and Delhi- MughfllsarBi. For level cros ... iolS, 
trial~ are bring undertaken of a 'solar power .. 
ed train actuated approach warning safety 
device', whit. h would give an audio-visual 
warning of approaching trains to road users. 
A 10nll with these developments, track circuit-
ing of funning lines is being exttnofd 10 
more 5tation~. and axle counters are t-"ibg 
provided on Relected rOlltes in a phased 
mSl1nf"r Frnph8s1~ cOl1tmurs to te laid on 
811 1"-asic requirements for safety, covering 
track, ~hm8HiI'lB gC-9T and rolhng stock. I 
wish 10 rfpr~t, that we are not prepafrd fO 
strike any c0mpromise invotviDI safety of 
trains, and, the thtu,t towards greater aware .. 
ness and safety consciousness amongs' ran· 
waymen continues The House wUlappreci.te 
our ~arne&tneIlS in this reaard, in tbat the 
contribution mac;c to tbe Accident Compeo· 
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lation, Safety and Passenpr' Amenities Pund, 
i. DOW almost seven times of wbat it was in 
tbe year ,984·8S-the last year of tbe 6th 
Plao. 

All tbese measures have yielded results. 
The trend of improvement continues. The 
House may recall that the Railways had 
recorded the lowest-ever figure of 1.30 train 
accidents per million train kilometres in the 
year t 98S·86. This figure came clown by 
'13 per cent to 1.13 in 19~6-87. In the 
first nine months of tbe current year, 1987· 
88 there bas been a further improvement 
of 1 per cent. 

I would, however. like to 9ssure the 
Houle that we d.1 not wish to take refuge 
behind figures. A train accident is a matter 
of deep concern and distress to us, and no 
complacency will be allowed to creep in by 
seeking solace from statistics. 

Plan Alloea tfons 

The translation of our plans into reality 
ultimately depends on the size of our allo-
cations. The constraint of resources which 
tbe Railways are facing, is a matter which is 
well recognised by tbe House. Early in this 
financial year. the plan allocation for the 
Railways, was raised from the budgeted 
figure of R~. 29RO crores to Rs. 3400 
crores. This was, however, scaled down to 
RI. 3300 crores, to erllble diversion of 
funds for drought relief. In the ensuing 
year, our plan allocltion is Rs. 3850 crores 
and commensuratt targets bave been fixed. 
The stress on tbe judicious di!ltribution of 
tbis allocation over the various plan heads 
will continue. The clear emphasis will have 
to remain on the rehabilitation 8Dd moderni-
sation proafamme. 00 which alone. as much 
as 70 per cent of the total annual Plan out-
lay i. being spent, 

IDtel'nal Relources 

In financinl our pIa n, an important 
relture in recent years, has becn the increas-
ina internal resource contribution. 
This contribution to the annual Pion 
amounted 10 30 per cent in 1986· 87, 
c~mpared to ') 5 per cent in the ~ th Plan, 
and 42 per cent in the 6th Plan, Taking 
into account the invo~tments to be finarc:cd 

by the Indiao Railway FinaDce Corporation, 
tbe ioternal and extra· budgetary resources 
component for the current year would rise 
to as much as 65 per cent. As the House is 
aware. this is reckoned after fun payment 
of dividend to the General Revenues, 
estimated at Rs. 640 crores in t 98 7 - 68. 
Through these measures, we on our part, 
are trying to help lighten the burden on the 
General Finances. and thereby, COD tribute 
towards the success of the D'itionaJ effort. 

New Lines and Gauge Conversions 

In view of the priorities that have had 
to be fixed due to the shortage of resources, 
progress on new Jines and gauge conversion 
projects has had to prol'eed on a selective 
basis. The new )ires commissioned so far 
in the current year. are the stretch between 
JJggayyapet Town and Jaggayyapet, which 
completes the Motumari-Jaggayyapet project, 
and the metre gauge Jine between 
Visbnupuram and Nadlkude. The other 
new lines that are expected to be completed 
in the current financial year are : 

(i) Bhuj-Naliya (MG) 106 km. 

(II) Miryalguda'-Nadikude 
(80) 3~km. 

(iii) Lalabazar-lamira (MO) 30km. 

(Iv) Bhatinda Byepass Phase-I 
(BG) 6km. 

We plan for completion of another four 
lines in 1988·81J. They are: 

(I) Kota-Chittaurgarh (DG) 166km. 

(Il) Rarur-Dindigul (DO) 73km. 

(ill) DaJipara-Gamani (MO) J 4km. 

(Iv) Bbatinda Byepass Phase·I1 
(BO) 2km. 

3 t on going new iioe projects, involving 
a total lensth of 2614 kilometres, are yet 
to be commissiored. The residual require-
ment of fu ,ds for completing all the ongoing 
new line projects, is about Rs. I 470 crores. 

Similarly. there are 10 gaule conversion 
projects, involving a total length of 1419 
kilometru, yet to be commissioned, tbe 
balance requirement of fuods beinl 
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.ppro"imately Rs. 4~ 2 crores. In the current 
financial ytar, the 178 kilommetre long 
conversion between Suratgarh and Bikaner 
will be commissioned f whilst the Moradabad-
Ramoagar conversion ('Ilk .. ) is likely to 
be completed by the end 01 June '988. 

'OpgradatioD of tbe Metre Gauge System 

An important policy decision taken bas 
been to give a higher emphasis on impro· 
ving the metre gouge system which comprises 
about 39 per cent of the toral route kilo-
metrage on Indian Railways, and, is by 
itself, larger than many other national rail· 
roads. We have already introduced air-
conditioned stet"per coaches on the metre 
gauge system as mentioned by me earlier. 
Procurement of metre gauge coaches has 
been considerably stepped up from 
1987·88. To enable higher speeds and 
more traffic thro'Jghput on the metre gaulc 
system t it wi1J be our endeavour to 
strengthen the trark, ;mprove the si&nalling 
system, plan for better transhipment f8cilities, 
and design more powerful fuel-efficient 
locomotives and improved roHin~ stock. 

Surve},s 

Surveys for ~ 4 new line projects {22 51 
km} and five g'JUgc conversions (113(1 km) 
are in progress. An irnrortant survey for 
the wco;t-coast link befween Mnngalore aod 
Roba has recently been completed, ahead of 
schedule. A ~ur\ey for a new Hne between 
Ahmednagar and ParH· Vaijnath via Bir 
(2'0 km) is proposed in 1988-89. 

Road over jUnder Bridges 

A q far a~ road overhridges are concer-
ned, 2 ~ new w(lrk-, have been included in 
J 988-89 Works Programme at 8 cost of Rs. 
26 crores. We are constantly in touch with 
the State Governments to have their share of 
commitments txpedited so that ongoing 
works can be completed on scbedule. 

Bridging the Brahmaputra 

lndia is B countlY famed for her mas~ive 
rivers. "9rid~iIl8 the mighty Brah."af\utrA is 
no easy ta~k. The Railway enRineers 
constructing the road bridge at Tezpur 
completed it wen ahead of the tar~t. The 
three kilometre long bridge, so vital to tbe 
region. was inaugllrated by tbe Prime 
Minister in April 1987. The task is beiol 

undertaken yet allio for a 2.1 ~QcwJet .. 
raiJ·cum·road brid,e at J~;'b.. ,~ 
construction employs the most mod"fl 
'cable"stayedt bridle tecbnol<,1)' f9t a 650 
metre span. It will mark a new .tdd," 
railway bridse engineering in India. 

Tract Rene"al 

An important and essential part 0(' tbe 
rehabilitation prr-gramme is tbe effort to 
wipe out tbe large accumulated backle, of 
track renewals. At the ~e~dnnin8 ., ~o 1~ 
Plan. tbe Railways had 19,000 kma 01 
track overdue for renewal. The .coel~ra'ed 
pace of tbe renewal prpgramme. wbicb bat 
been initiated from the Jear 198,,.'6. 
would enable us to wipe out all arrcan b, 
J 99S. The progress that hus been acbJeved 
so far in the 7th Plan is in accordanco with 
this programme. 

Railway Electrification 

A simi1ar empba!tis is beinl Jaid OD tbo 
railway electrification programme on bftlt-
density routes. The electrification tbat I. 
expected to be completed in tho Brst three 
years of tbe 7th plan, will be almost clio 
same 85 the total route kHometrale electri-
fied in the nine ytarr; previous to tbe COlD-
mencement of the current plaa. 

A landmark reached in tbe current year. 
under the acceJera ted programme. was tbo 
completion of tbe electrification of tbe 
Bombay-Delbi Western Railway route, on 
scbedule. This is the second trunk route 
fully rJectrified after the Delhi-Calcutta 
roqte, which was comp1eted in 1916. 

UrbaD Transport 

As Honourable Membell will appreciate, 
we in the Railw8),s are fully aware of tho 
cbatlenp.es ahead. and proaress as evideoee4 
indicates, that the priorities laid down will 
prepare the ground 10 meet .ueb chaUe ••• 
The Urban traospor& scene is, bowevct. 
one area which givej rise to appreboDlJoOi 
in the mind. Urban transport projects &fa 
of such magnitude, tbat it is wcll·oiab 
impossble for any single agency to provide 
for them, in any meaningful manner. DuriDa 
tbe Budlet speech ll.l )'ear. 1 bad outlia04 
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• IUgeItion to adopt the consortium 
approach towards 801 ViDa tbis problem. I 
bad said that .' ... urban transprt is 
primarily tbt rc sponsibility of the city 
authorities the world over, it is importanl 
that tbe State Governments and city 
admmistrations come forward with a cost 
sbaring arrangement, botb for the jnitia~ 

capital, and for the recurring expenditure". 

I would like to commend tbe Maharashtra 
Government', positive response to tbe cost-
aharing of the Mankburd-Belapur link, 
construction of whicb bas made good 
progress A positive attjtude bas also beeD 
evinced by the Debli Administration in 
response to the Urban Development 
Ministry's proposal for an urban nil 
transport system for Delhi. Unless similar 
initiatives are taken by other authorities 
aad agencies, I can visualise urban transport 
becoming a major crisis area of the future. 

Whilst on the subject of urban transport, 
1 would like to compliment the people of 
Calcutta. in their manner of use, and in 
their co- operation towards tbe maintenance 
of tbe Metro Rail Nay and its various 
installations. It is a shininIJ example of the 
benefits thllt can accrue to an concerned 
from a responsible and enlightened user. 

Production Uoits 

The performance of our Production 
Units bas 8 great bearing on our total 
transport capacity. The output at Chittru an· 
jan Locomotive Work~, Diesel Locomotive 
Works" Integral Coach Factory. "nd \\'heel 
and Axle Plant proceeded as per targets laid 
down in the year J 986·87. In spite of 
higher targets in some units, this perfor-
mance was su§tained in the first nine months 
of the current year, e",cept in the ca~e of 
Chittaranjan Locomotive Works. where 
frtquent power interruptions affected the 
Ilroduc'ion schedule. I am also glad to sSY. 
tbat in spite of the extremely foro'lidable 
task of completion in 24 months, the Rail 
Coach Factory at Kapurtbala will be in a 
pOliti on to ron out its first coacb by 31 st 
March! 98'1. on target. Tbe Indian Railway 
Construction Company (lRCON), were 
especially entrusted with • major part of 
this job. in view of the extremeh ' I ~ 'I t 
project schedule. Their contrit-utfOD 
deserves specie I mention. 

Public Sedor Uadertaklnll 

This brinl8 me to the Public Sector 
Units under the Ministry of Railways. 
Indian Railway Construction Company 
(lRCON). registered· a turn-over of Rs. 
176.S crores and a record profit after tax 
of Rs. 20.~ croTes, in the year 1986-87. 
The Company has btcn making a profit 
continuously for the la5t 10 years, and. its 
cumulative foreign exchange earnings now 
exceed Rs. 117 crores. 

Rail India Technical and Economic 
Services (RITES). continues to maintain its 
excellent progress and earned a higher arter-
tax profit of Rs. 4.8 crorcs in 1986-87. It 
has secured prestigious contracts in the field 
of international consulrsDcy and undertaken 
important assignments at home. Because of 
its bigh reputation abroad, it has been able 
to secure a major five year contract of 
R s. 182 crores, to operate and maintain 
the new high-speed rai]way line of the Iraqi 
Railways. 

The third Public Sector Undertakil1g, 
Indian Railway Corporation (IRFC), ha~ 
so far raised a bout Rs. 960 crores. of which 
Rs. 4()O crores was in the current financial 
year. I would like to emphasise, that these 
resources are a part of the Railway PJan, 
and do Dot constitute any additionality. 
The f\lnds raised by the Corporalion are 
proposed to be invested in railway assets 
such as wagons, coaches and Jocomotives. 

Conservation of Forest Wealth 

Conservation of forest wealth is a 
national programme which is receiyjng 
the Yo holehearted SUPPl rt of tbe Indian 
Railwa},s. Apart from tree plantation pro-
,rammes. which continue at Breater pace, 
the Railways have decided to draslicaJly 
reduce the intake of wooden sleepers, which 
is proposed to be brought down from 12 
lakb numbers in 1987·88 to only four 
hI khs in J 989- r o. The concrete sleeper 
represents a modrrn and more economic 
substitute because of its durability and it$ 
cootribution to better track structure. Toe 
procurement of concrete sleepers bas been 
aToatJ)' stepped up and will cross tbe ~O Jakh 



mark in the current year, culminatiol in a 
production of about 38 lakbs per annum 
in' J 990·91. 

Staff Matters 

The success or failure of tbe Railway 
organisation ultimately depends on the 
morale of tbe railwayman. and. the spirit 
that motivates him. The results achieved on 
the Railways, itself reflect, the harmonious 
relations tbat exist in tbe organisation 
between the management and the staff. I 
have always believed, that just as one would 
expect tbe railwayman to live his best 
towards the fulfilment of objectives, it is 
equally important, tbat he should feel a 
participant in tbe overall well-being of the 
organisation which results from this joint 
exercise. We have tried to ensure this 00 

the Railways and have received a most 
heart-warming response from railwaymen. 

Fourth Pay Commission 

Government's decisions on the 
recommendations of the Fourth Pay Commi-
ssion, have been satisfactorily implemented 
at a cost of about Rs. 600 crores. These 
bave benefited approximately J 6 lakh 
railway employees and a large number of 
pensionera. 

Productivity Linked Bonus 

Under a new Productivity Linked BODUS 
Scheme, evolved with the full agreement of 
tbe two recognised Federations of Railway 
employees, a bonus equal to 42 days' wales 
was declared for tbe year : 986·87. 

Stafl' Amenities 

To provide a congenial atmosphere, it 
is important that we try and alleviate, to 
tbe extent possible. the day-to-day worries 
of railway men. 80 that they can devote 
themselves in an even more singJe·minded 
manner to the task before tbem. With tbis 
in view, tbe allocations for staff quarters 
and other Itaff amenities bave been substan· 
tiOUy increased, from an annual average of 
Ra. 20 crores in tho 6tb Plan, to about 
RI. 41 crores in tbe financial year 
1988-89. 

A special phased prolramme hu been 
drawn up for Improvina educational facilities 
aDd medicare. Through co-ordination with 
tbe Ministry of Human Resourc:;oa Dovelop· 
ment, sanction for opening as maDY as 17 
additional Central Schools was obtained in 
the current year. Bfforts are also beiDa 
made to improve the quaUty of R.ailway 
educational institutions. In medicare. a 
comprehensive medical plln costinl about 
Rs. 45 crores has been framed. 

Sports 

In the field of sports, the Indian Rail. 
ways had the privilege of hostiog the World 
Railway Games to mark tbe 4lJth anniver-
sary of India's Independence and the 
Diamond Jubilee of the Rdilway Sports 
Cootrol Board. Teams from several countries 
participated. The Indian Railway contioleDt 
woo medals in aU tbe three events staged, 
including a gold in Tennis. In the national 
sports field, Railways continued to perform 
well, annexing 16 national titles in tbe year 
1986-87. Three of OUf sports persons were 
selected for tbe Arjuoa Award in 1987. 

Staff Settlement Benefits 

JU!lt as we do Dot forget our .. rvina 
staff. we must not forget those who retire 
after serving many loog years -tbe countless 
number who have helped build tbe edifice 
that eodures today. The machinery for 
settlement of retirement dues bas been 
reorgained. and, Pension Adalat. contioue 
to be held periodically, so that tbe grie-
vances of the recired employees can be 
redressed expeditiously. 

Sir. the House will recall that last year. 
c;:onccssions bad becn givcn for the young. 
tbe handicapped, tbe drought aod flood 
affected. tbe kisan, and (or tbe widows of 
tbe brave who had laid down their lives in 
the defence of the nation. All these conce-
ssions will continue. There are some others 
who deser'fe special support and encoura.e-
meDt. For tbem. concessions is *ond class 
will now be made available. 

For tbe courageous thUd 10 the Nehra 
Ceoteaary Year-

Recipient of the Republic Day NatioJ]al 
Braver), Award-travel OD Indian atU, 
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wafS till the qe of , 8 yea r~, totally 
Iree of chirae. 
.. thole dlaraect witb the respoD8ibint, 
of f"'re aeaerations-
I 

,,510% concession to all J teachers 
bqaoured with the Republic Day Natio· 
~1 Award for exemplary service in the e.ute of education. 

For the outstanling sportspersoD-
A ! 0% concession to the recipients of 
the Arjuna Award. 

por one wbole SWeft t and toll build. 
08t1onal ludustr),-

A 75% concession to tbe industrial 
Wbrker. who rtcelvc the Prime Minister's 
Sbram Award for productivity and 
Inbovation. Last but not the least. 

For tbe 18~laDt 'lltbo died-

A 15% concession to the widows of all 
policemen knJed in action against terro· 
rista Bod ex.tremists. 

BudRet Estlmales 1988·89 

) shan now deal with the Budget E~ti­
mates for the cornll g financial year 
1988 89. With the Si.lC of the Railway 
PlaD fuled at Rs. 38 SO crores, the tsrget 
for oriainating tonn8ge has been set at 331 
milliOD to OMS, of whlcb 30) Ollilion would 
be 1'e •• nue earning. The total freight traffic 
.trort will amount to 23(; billion tonne 
kilOmetres. 

PaSlcnger traffic is estimated to go up by 
!% and lUI,Blc, parcels and other receipts 
by about '2%. 

On tbe basia of tbese 8ssumptl( ns. and 
at the current level of fare and fr.:ight rates, 
tbe arOJS traffic receipts arc estimated at 
as. 8171 crores. Tbis is higher by Rs. 297 
crorcs. compared to tbe Revised Estimates 
of tbe financial year 1987-88. 

Tbe Ordinary WorkiDS Exp.:nses are 
estimated at Rs. 6675 crOft It 10f the year 
1988-8 9, which is an mcrcaSe of R.s. 6 30 
croHI 0,"' the Revised Estimates of the 
cittent ftnanc:iaJ year. T~ additional 
requirement of fund. under Ordinary Wor-

kins Expenses is largely attributable to 
annual increments to staff, payment of 
Dearness Allowance, Increase in coal and 
steel pi ices, locreased costs related to biabcr 
activity, aod rentJls payable to tbe Indian 
Railway Finance Corporahon on the assets 
to be leased from them. 

It is proposed to step up the contribu-
tion to the DepreciatIon Reserve Fund from 
Rs. 13'0 crores in 1987 .. 88 to Rs. 1S00 
crores in tbe year 1988·89. 

The contribution to tbe Pcnsion Fund is 
being enhanced from the current year's level 
of Rs. 450 crores to Rs . .5 SO crores in the 
next year. This bas become necessary in 
view of the increased outgo from the Pension 
Fund resulting from the accepted recommen-
dations of the Fourth Pay Com'3'1ission. 

The Railway Convention Committee. 
198 ~ have commenced their deliberations 
and the Railways are in the proce~s of 
submlltmg various memoranda 00 the tman· 
clal relatIons between the Rall-Nay rmance 
and tbe General Finance. Meanwhile. 
prOVISion for dIvidend hal\ been made at the 
same rate as In the year 1987· 88. After the 
recommendations of the Railway LODvention 
Committee arc recclv~d and c()n~)dered, 
PI opo~dls 10 thiS respl!d Will be placed 
before the P Hl\ament fo[, approvaL 

WIth the increase In OrdlDary Working 
Expenses and contributions to tbe Railway 
Funds, the total working expenses are 
expecled to rillc to Rs. 8725 crores, leaving 
the net traffic receipts at Rs 46 crores. 
Adding to thIS, Rs. 96 crores from misce-
llaneous receipts, the net revenue is 
estimated at Rs. 141 Clores, whIch is 
lOsuflicieat to meet the dividend lIability of 
Rs. 736 I.rore~ by Rs. 5: 4 crOIes. 

Iocrea.,e in Input costs 

As the Honourable Members would have 
observed, distinct improvements have been 
made on the IndIan Railways in the first 
three years of the 7tb Plan. In tbis period, 
the dividend bas be~D met in full and in-
ternal resources generated at much hiaher 
levels. At the same time, restraint was 
exercised in adju,"tins tariffs, particularl, 
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passenler tlriff. In tbe tbree ,oats or tbe 
7tb Plan, tbe averale annual index of input 
costs has increased by about J 2 per cent 
wbilst the annual average increase in passen-
let faros bas been only abol,lt 4.5 per cent. 
Aftor taking into a~count the increase in 
freight rates, as mucb as 30 per cent of the 
increase in tbe input costs bas been absorbed 
by the Railway organisation tbrougb bigher 
productivity. additional revenue etfOIt t and 
mternal economies. 

I may remind the House tbat there was 
no tariff increase whatsoever io tbe last 
Budget. 

[Translation) 

SHRI BALKA VI BAIRAGI (Mandsaur) : 
Mr. Deputy Speaker, Sir. tbe Hon'ble 
Minister is drinking water. J have to sub-
mit this only : 

"Is kBdar Sahalaiye mat mere zism ko, 
lag raha hai aap koi gul khllane ja 

rahen huin." 

[English] 

Tariff Proposals 

SHRI MADl-JA VRAO SCINDIA : In 
fact, in the last four years, Second Class 
Ordinary fares upto 50 kilometres have Dot 
been increased at all, and the fares for 
distances beyond 50 kilometres were in-
creased only once, that too, three yeats a&o, 
in April 1985. 

As I mentioned earlier. at the current 
level of fare and freight rates~ there will be 
an estimated shortfall of Rs. S94 crores in 
tbe financial year 19~8-89. If we default 
on OUr obHgathm to tbe General Exchequer, 
it will have repercussions on tbe resource 
position of the Government, which, in turn, 
could seriollsly affect our development and 
modernisation proarammes. )n tbe lonl-
term interests of tbe railway system, it is 
absolutely essential tbat we retain the finan-
cial ~jab lity of tbe orpnisation. Some 
adjustments, in (are and (rei.ht rates, there· 
fore, become unavoidable to bridle tbe 
projected p.p. I, therefore, propose certain 
cballiol in the tariffs to be mado effecdve 
from 1. ... 1'88. 

Preigbt Rat. 

It is proposed to increase the rate. of 
looda traffic by 6 per cent. Howover, 
keeping in mind the special iQ(cfeats of tbe 
kisan. the rural population and tbe weaker 
sections, I have decided to exempt from tbis 
increase certain essentla1 commodities of 
common use. These are ferti11zers. food .. 
grainst pulses. salt, edible oils, aur aDd 
ja&rec. The exemption will also apply to 
fodder and livestock. The 'proposal is ex-
pected to net an additional reveDue of RI. 
241 crorrs in 1988-89. 

Passenger Fares 

In the case of passenger traffic, it i. 
proposed to increase the Second Class Ordi-
nary fares by 5 J ral~e per ticket at tbe low-
est slab. progrcssively rising to a ma~imum, 
for distances beyond 150 kilometres. of Rs. 
3.00. The price of a Platform Ticket is 
also to be increased by SO pai~. The 
increase per ticket in Second Class Mail/ 
Express is proposed to be Rs. 2.00 at tbe 
lowest sJab, progressively risina to a maxi .. 
mum, for distBnce~ beyond 7 SO kilometres. 
of Rs. IS.00. The increase in fares of 
Second Class Monthly Season 'rickets is 
to raose between Rs. 4.00 aDd Rs. 8.00 
per month. In other words. where normally 
SO single journey!> are undertaken in a mo~tbt 
the MODthly Season Ticket bolder will pay 
for about 8 to 1 7 single journeys. 

The fare for Air-conditioned Chair Car 
is proposed to bo increased by Rs. S.OO at 
tbc lowest slab. progressively risfoa to a 
maximum, for distances beyond 1000 kilo-
metres, of Rs. 25.00. 

In First Clas., a 10 per coot lurcbarao 
has already been levied for drouabt relief 
with etTect from 1.11_1987. This will 
DOW contmue from ,1.4.1988, as a normal 
fare incn. able. 

The fare of Air·coodidoacd Sleeper 
Class is prOpelled to be increased by lb. 
10.00 at tbo lowest slab, prolre8sivcly filiol 
to a ID8'ltimum, for distances over 1300 
kilomettes, of Rs. 9'.00. 

In tbe case of Air .. coodUioned Fi,.t 
Class, the 10 I'Or cent drouabt IUfObarte 
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will continue as a normal fare jocrease. In 
addition, fares for this class will be furtber 
rai.td by 10 per cent. . 

Reservatloa Fares 

It is al80 proposed to revise tbe reser-
vation fees which have remained unaltered 
for the last 7 years. Tbe reservation fee for 
Air,coDditioDcd First Class will be Rs. 
12.00, for A.C. Sleeper Class aod First 
Class Rs. 6.00, for A.C. Chair and Second 
Sleeper Rs. 5.00, and for Second Class 
'R8: 2.00. 

These measures tak.en toge ther are ex-
pected to yield an additional revenue of 
Rs. 3'8 crores in 1988·89. 

Parcel aod Lpigage Rates 

Parcel and luggage rates are to be 
increased by 10 per cant, yielding in 
1988-89, an additional R.I. 23 crores. 

Taking into account the revenue accru-
iog from all these proposals, and after 
having paid the full dividend of R s. 736 
crores to the General Exchequer, the year 
1988-89 is expected to close with a surplus 
of Rs. 28 crores. 

ConcluSion 

Sir, before concluding, I would once 
apin like to reiterate our sense of gratitude 
to the Honourable Members of the House 
for the understanding and goodwill extended 
to us. Thjs bas embolened us to work, 
keeping tbe loog-term interest of the Rail-
ways constantly in mind. The Indian 
Railways is a vast organisation, reachiDI 
distant corners of the country. Our success 
or failure does, tbererore, have an impact 
that goes beyond tbe Railway network. 
Tbe Prime Minister has charged os with thc 
responsibility of effecting a cbange-towards 
professional management, towards a new 
work etbos, towards modernisation. We are 
indebted to him for tbe impetus be bas 
provided, and. the climate in whicb be has 
allowed U8 to function. We feel a deep 
sense of commitment, 8 feeling of pride in 
tbe organisation. an esprit • corps. I would 
like to ,apr"s m)' appreciation once alain, 

to aU railwaymeo ll to wbom credit loes io 
18rlo measure, for wbatever bas been 
achieved. 

Undoubtedly,we do bave problems lacjna 
us, but one can be either sbaped and mould-
ed by problems, or cbaJ!eoged and motivated 
by them. We have felt motivated; we have 
accepted the challenge. ) would like to 
assure tbe House, that it will be our earnest 
cndea.vour to perform our task in total 
harmony with tbe ]arger objective of buUd-
ing a strong and self-reliant natioo. 

Sir. with tbese word., I now commened 
the Railway Budget, 1988-89, to the 
House. 

MR. SPEAKER : The House st ands 
adjourned for Lunch till 2.00 p.m. 

]3.00 bours 

Thc Lok Sabho adjourned for Lunch till 
Fourteen of the clock 

14.03 bours. 

The Lok Sabha re-assembled 
ofter Lunch af three minutes 
past Fourtten 0/ the Clock 

[MR. DEPUTY -SPEAKER I" the chair) 

[English] 

MR. DEPUTY·SPEKER: Mr. Sontosh 
Mohan Dev. 

STATEMENT RE: POSTAL AND 
TELECOMMUNICATION RATES 

THE MINISTER OF STATB IN THE 
MINISTR Y OF DEFENCE (SHRI 
SONTOSH MOHAN DEV) : Mr. Deputy-
Speaker I Sir. 00 bebalf of my colleague, 
Shri Vasaot Sathe, Hoo. Minister for Bnergy 
and Communications, I am makiDI tbe 
following statement : 

Tbe Houae is aware that there arc larae 
demands for expansion and uparadatioo of 
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telephone services in the country. We are 
also engaled in tbe task of correcting tbe 
imbalan8ce that exists in the provision of 
telecum infrastructure between urban and 
rural areas for whicb we bave to increase tbe 
coverage of the rural section. Development 
in telecommunication technology bas also 
necessitated replacing our old exchanges with 
electronic telephone exchanges. The trans-
mission media are also being modernised. 
Quality of service is sought to be improved 
by modernising the network. 

It Is necessary to raise adcquste financial 
resources for this programme. For this 
purpose, the Government has reluctantly 
decided to revise some of the telecommuni-
cation charges. 

SHRI O.M. BANATWALLA (Ponnani) : 
Why has he come now with this proposal ? 
These things should come in the Budget. 
We are all spoiling the sanctity of the 
Budget. Let thel e be an annoucement like 
that then. Why this piecemeal thing? 
Please don~t aHo\'! tbis. Even the Speaker 
had observed I hat on the eve of the 
Budget ... (Inte,ff'pt;ons)... Why all these 
charges have been raised now? 

(/nrer,uptiom) 

MR. DEPUTY SPEAKER: Already the 
Speaker has admitted it. I canDot stop it 
now. 

SHRI G.M. BANATWALl.A : Let him 
wait tm the 29th February. 

(Interruption,) 

MR. DEPUTY SPEAKER: Already the 
Speaker has admitted it, I cannot. stop it 
now. 

SHRI O.M. BANATWALLA: Don't 
allow the sanctity of the Budget to be 
violated when you are presicirg over the 
House. At the present moment ) am not 
objecting to the revision of charge!l: but I am 
objecting to the procedure btiflg violated. 

MR. DEPUTY SPEAKfR : Already the 
Speaker has accepted tbe Dotice for this 
Statement. Now I cannot deny it. 

(InterruptIon!) 

and Tel. ,ole! 

SHRI a.M. BANATWALLA: Let him 
wait till 29th February when tbe entire 
Budget wiU come. What is wrona is comilll 
in piecemeal Sir. This is a very unhappy 
procedure. 

(Interruptlonl) 

SHRI SONTOSH MOHAN DEV: Ac; 
per rules we are entitled 'to coming oul with 
the Statement. 

SHRI G M. BANATWALLA: How 
many more Ministers have ghen you the 
notice? At least make an Observation ,hat 
it is against the propriety of the House ... 
(Interruptions) ... Please make an observation 
at least. A healthy ParHameDtary practice 
must be there. 

MR. DEPUTY SPEAKER: This is not 
th~ first time this is going on. 

SHRI SONTOSH MOHAN DEV: In 
revising the charges, cart" has been taken to 
see that weaker sections and people in rural 
areas are not affected ad\lersclY. To spare 
tbel-ie under-privileged from extra burden, 
rentals of telephone" in the telephone 
exchan~e syr-tems of les~ than 100 lines, 
Public Telephone charges in respect of public 
telephones situatf'd in rural areas and 
charges for telegrams have been retained at 
the present level. There will also be no 
increate in the trunk cal1 charJres for distance 
upfO ~ 0 kms. Tariff for STD cal)s made 
during late hours of rbe nirht will be reduced 
to 2.5% of the normal tarrff; this reducrion 
will be notified in the near future separately. 

The revision is basically confined to 
rental~ of lalger measured rale exchDnge 
system~; fees per call unit beyond the free 
call limit; charges for trunk ca1J!i and charles 
for local and STD Cit lis put through the 
public ttJephone in measured rate exchaoBes. 

The revised tarIff is expected to yield an 
additional revenue of about Rs. SOO crorcs 
in full year. ThIS amount will be uf-ed 10 
finance the expansion. upgradarion and im-
provement in the telecommunication 
services. 

The Indian Telegraph Rules, 195 1, will 
be suitably amended to bring ioto force 
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the above cbanges under the authority vested 
til tbe Central Govornment under S~tion 7 
of the Indian Telegraphs Act. I 885. The 
relevant Notification in the official Gazette 
Will be pta:c.d Oft tbe Table of the House in 
due course. I am layins a Statement on the 
Table of tbe House. giving tbe existing and 
proposed new tariffs. Tbe revision will come 
ioto etIect from 1st April, 1985. 

(/nterrupriun!) 

MR. DEPUTY SPEAKER: Already he 
bas expressed (Interruption:.). Nothing 
will go on rcco d .. 

(Inl.rruptiom) * * 
MR. DEPUTY SPEAKER: Mr. Minis-

ter, you may COlltlnue. 

SHRI SONTOSH MOHAN DEV : Sir, 
would like to point out to Sec!ion 7 of 

the India.n Telq;raphs Act which p.ives the 
inherent power to the Department tl) declare 
the tariffs. Last year there were objections. 
That is why we have come before the Houlie. 
We are announcmg this before the House. It 
will come into eff~ct from 1st AprJl. Hon. 
Members can debate; they can ask the 
Speaker to hav~ a discuo.,slOn and it will be 
implemcr,ted from J st ApCll. 1 be Member 
is misleadinB the House. I have an inherent 
right to do it. 

(I"terruptiol s) 

SHRI AJA Y MUSHRAN (Jabalpur): 
Sir. I rise on a point of order if you a.lIow 
him. 

MR. DEPUTY SPEAKER: Only whut 
be spoke fint will go on record. AJJ the 
interventions will not go on record. 

SHRI SONTOSH MOHAN DEV : 
will now speak to you on the Postal Services 
of tbe country. As the Hnn'blc: Members 
are. no daubt, aware the Depar1mrnt of 
Posts has a wide ne twork of about t. 4 <t; J roo 
Post Offices through tbe ltn~ th and breadth 
of tbe country of whicb 1,2 ".000 are lC'Cated 
in rural and remote areas. The Department 
proposes to open about 3,000 rrore Post 
--, t' --... _- ---_..--_ 

··Not recorded. 

Offices in each of tbe remaining two years of 
the current Plan, so tbat the Seventb Plan 
targot of opening 6.000 Post Offices can be 
fulfilled. 

In keepiDg with the presJing demand 
from the Hon'ble Members and also tbe 
public at large. tbe Government desjres to 
undertake a massive programme of providing 
postal faCilities in each ODe of the remainins 
74,OUO Pttnchayat Villages in the next 
two years. To achieve this highly desirable 
objective, tbe Government is of tbe consider· 
cd view that rai&iog of additional resources 
is a condition precedent. We have, tbere· 
fore, decl(jed to partially meet the require .. 
ment of additional resources by a small 
increase in the rates of some of the Postal 
Services. 

I now propose that the present rate of 
Money Order commission may be increased 
marginally by another 10 paise for every Rs. 
10 01 part thereof. This will imply that 
as against the rate of 30 paise for every 
Rli. 10/- or part thereof on money orders 
uptothe\alueofRs 50/· the revised rate 
of commjs~ion w('uld be 40 paise. Similarly, 
for Money Orders above the value of Rs. 
50/·, a" 4!gains\ the plcsent rate of 40 paise 
for every Rs 10/. or part thereof, the 
revised r.::lle would be SO paise. I also 
propose thJt the minimum money order 
commission would be SO paise. Thus, for 
a person who may be sending a money order 
for Rs. 50/- every month to his kith and kin 
in the vi\lages the additional montn),)' burden 
would be only 50 paise because as against 
the present money order commission of 
Ri. 1.50 paise, he will have to pa}' Rs. 2/ •. 
Similally. for a person who may be sending 
a monthly money order of Rs. 100/-, tbe 
additional burden would be (lnly Re. 1 per 
month because as against Rs. 4/- now being 
paid b~ him as commission. he would have 
to pay Rs. 5/-. It is also proposed to revise 
the regu;tration charges from the exjstin~ 

rate of Rs. 4.50 paise to 8 round figure of 
Ra. ~ /- )n the ca~c of Inland letters, as 
agajnst the prccent tariff rate of 35 tmise'. 
the Depatln,ent is incun ing an expenditure 
of 89 pai"e on its handling The co~t of 
printing and statio: ery of tbe inland Jetter 
is itself of the order of 1 S paise or so. 
Having regard to this, it is PJopo~ed to 
charge IS paise per inland letter as a 
stationery cbarge, on the analolY of tbe 
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already existing stationery charge on embos-
sed envelopes. This will imply that whereas 
departmental1y printed inland letters would 
cost 50 paise, in case privately printed 
inland letters are used, the tariff would 
continue to be 3~ paise. I also propose to 
increase the existing stationery charge of 10 
paise on each embossed envelope to 15 
paise. These propo~als arc expected to 
generate an additionl11 revenue of about Rs. 
49 crores in a fun year and lire proposed 
to be alven effect to from J.4 {98B. 

I may also add that the Department of 
Post~ is continuing its drorts to improve its 
efficiency and to reduce expenditure wherever 
possible. A new service called "Speed Post" 
was started last )ear, has picked up consi-
derably even in the face to stiff competition 

from private couriers. It is proposed to 
mount a camps,in to expand and improve 
this service further. Tbere is also a proposal 
to start an Electronic Mail Service from tbe 
middle of April this year which will eDible 
the Department to earn additional revenue. 
Proposals are also on hand for mech.ni .... 
tion of some of the Postal operatiODt, Dot 
only to improve efilciency but also to mike 
the services more cost effective At the lame 
time, certain incentive schemes are also beinl 
introduced to reward the staff who are abJo 
to increa!ie productivity. These steps are 
expected to improve the wOlkinl of abe 
Department as a whole. I do hope Hon'ble 
Memberc; wi]] support this small increase in 
the tariff rates, having regard to the overall 
objective of better service to our people 
speciaJJy in the uncovered rural areas. 

Statement Showing the Rtvfsfon 01 Telecommunication Tariffs 

SI. No. Item 
---- ---_----

2 

t. Measured Rate System: 

1 . J Exchange Systems of less thaD 100 lines. 

1.2 Exchange Systems of 100 lines and above 
but be)ow lOOO lines. 

1.3 Exchange Systems of 1000 lines and above 
but below 10,000 lines. 

1.4 Exchange Systems of IO,OOt' lines and above 
but below 3<',00(1 lines. 

1.5 Exchange Systems of 30,000 lines aDd above 
but below 1 lakh lines. 

J.6 Exchange Systems of 1 Jakh Jines and above 
b11t below ~ Idkb lines 

1.7 Exchange Systems of 3 lakh tines and above. 

2. Fees per call unit for calls in a 
bi,montbly cycle: 

'1.1 Upto 275 Calls 

2.'2 From 276 caBs to '000 calls 

2.3 From 2001 Calls to 5000 calls to 

2.4 In excess of 5000 calls 

Existing tariff. 

3 
- -- ------

(Bi·moDthly 
rental) 

125 

J25 .. 

125 

150 

175 

200 

200 

Free 

60 paise 

80 pdise 

80 paille 

Proposed tariff. 

4 

(Bi. monthly 
reotal) 

12' 

140 

160 

200 

250 

300 

330 

Free 

80 Paise. 

Re. J/-
a •. 1.25 
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1 2 3 4 

3. Cbarles for Trunk Calli 
(Radial distance between any two exchanges 
or between any two Ions-distance' charging centres). 

3.1 Upto 20 Kms Rs.2/- Ra.2/-

3.3 Exceeding 20 Kms but not exceeding 50 Kms. R8.4/- Rs.4/· 
3.3 Exceeding 50 Kms. but Dot exceeding 100 Kms. R8.6/- Rs.8/· -3.4 Exceeding 100 Kros. but not exceeding 

200 Kms. Rs. 12/- RSt 16/-

3.S Exceeding '20D Kms. but Dot exceeding 
SOO Kms. R8.18/- R8.27/-

3.6 Exceedina ~OO Kms. but not exceeding 
lOtiO Km •. Rs. 30/- Rs.36/-

3.7 Exceeding 1000 Kms. Rs. 36/- Rs.45/. 

4. Charges for the use of Public Telephones: 
4.1 PTS connected to measured rate exchaoges 50 Paise Re.1/-

4.2 S. T. D prs 60 Paise Re.1 f-
per unit per unit 

----~---- -- -- ---~ - - - - ~ ~- ---~--~~ _ .. __ 
Estirnatrd additional revenue in a year: 500 crores (including M·T. N. L.) 

SHRI BASUDEB ACHARIA 
(Bankura) : This is an attack on the people 
of our country. There is 8 propNal for 
additiollal demand of Rs. 500 crores. We 
uric tbat there should be a discussion on 
this. 

MR. DEPUTY SPEAKER: You give 
notice. 

SHRI N. V. N. SOMU (Madras NOlth): 
Earlier it was railway budget, now pesta! 
budget; any other budget before the gelleral 
budsct? 

MR. DEPUTY SPEAKER: He ba~ 

already explained. Whenever it comes, y~u 
can discuss. 

(In 'erruptlonJ) 

MR. DEPUTY SPEAKER: Please 
order. 

--

14. 16 hrs. 

CALLING ATTENTION TO MATTfR 
OF URGENT PlJBlIC 1MPORTANCE 

Strike by Law)'ers in Delhi 

{E"glish} 

SHRI ANANDA PATHAK 
(Darjceling): Sir. J call the attention of 
the Minister of Home Affairs to the follo-
wing matter of urgent public importance 
and request that he may make a statement 
thereon: 

"Situation arising out of the continued 
strike by lawyers in Delhi and steps 
taken by the Government to 5eUJe the 
malter." 

THE MINISTER OF HOME AFFAIRS 
(8 BUTA SINGH): The lawyers of Tis 
Huzari Courts went on strike following the 
arrest of one Shri Rajesh Kumar on 1 Sth 
January, 1998 and his subsequent bandcu-
ffing at tbe time of his production before the 
Magistrate on 16.1.1988. Shri Rajesh 
Kumar was apprehended in St. Stephan's 
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Colleae on 1 S .1. t 988 on charle of romoving 
a casette, Rs. It O .. and a dotcor's prescri-
ption from the handbag of a air! student 
of St. Stephens' College, after entering the 
ladies common room of tbat collele. Shri 
Rajcsb Kumar was discharlod by tbe Magis-
trate immediately after being produced. The 
lawyers demanded that since Shri Rajesh 
Agnihotri was falsely implicated aod wrongly 
handcuffed, action should be taken aaainst 
those responsible. 

On 21.1. f 988 the representatives of the 
lawyers who had proceeded on indefinite 
strike met the Lt. Governor. Tbe Lt. 
Governor informed them tbat a Magisterial 
Inquiry was being ordered and if tbe enquiry 
revealed that there was any impropriety in 
the conduct of the police, suitable action 
would be taken against the concerned police 
officers. 

While the representatives of the lawyers 
were holding discussions with the Lt. Gover-
nor, a large number of lawyers also went 
to tbe office of the Deputy Commissioner of 
Police, North District situated in the TIS 
Hazari Courts to protest against the state-
ment reported to have bien given by her to 
tbe press about the facts relating to arrest of 
Sbri Rajesh Agnihotri. In the ensuing 
violence that occurred. there was damage to 
government property and injuries were 
sustained by lawyers, police personnel and 
some members of the Press. 16 lawyers wrre 
arrested and later released on bail. The 
Police reaistered cases U/s.147/148/149 
and 341 IPC. The Lt. Governor ordered 
tbe concerned Magistrate to inquire ioto 
this incident also. 

On 22.1.88 the Bar Association of Tis 
HazBri Courts held a meeting and deCIded 
to continue tbe strike indefinitely till tht:lf 
followinl demaoda were met:-

(1) A judicial iDquiry be instituted in 
cOJlnection witb the incidents of 
violence on 2 J .1. 1 988. 

(2) Tbe Deputy CommissioDer of 
Police, North District be either 
removed or tran.rerred. 

(3) A II offices of Police Department be 
shifted from the DIstrict Court's 
Complex at Tis Haari. 

SIrlk, by Lawy,,.. 

00 5.2.1988 the Inquir~ Mali,trate 
submitted a report re,ardjDI arrest and 
handcuffiog of Shri Agnibotri. He con-
cluded tbat from the sequence of events, it 
was clear that Sbri A,oihotri was in fact 
iO'loJved in a theft case aDd was thus rjahtly 
arrested by the Police. However, his heiDi 
handcuffed by the Police was not warranted 
and was illegal. 

This report was accepted by the Delhi 
Administration and it was decided that tbe 
S. I. who bad ordered tbe handcuffinl be 
placed under suspension and depal1mentaJ 
action be taken aginst him. 

The Delhi Administration informed the 
various Bar Associations that on the basis 
of the interim findings of the Magi.trate, 
the Sub-Inspector had been suspended and 
disciplinary action had also been ordered 
against him. They were a]lio informed that 
the action to shirt tbe police officcs (rom 
the District Courts would start from the end 
of February, J 98 8. 

On 7.2.1988 office bearers of the Bar 
ASI\ociation, after meeting the HOQ)e 
M mister, issued a statement caJling oft' the 
strike late in tbe ni,ht on tbe understandiol 
that a judicial inquiry could be ordered iuta 
the incidents at Tis Hazari on 21.1. 198,. 
Accordingly, a Judicia] Commission of 
Inquiry headed by Retd. Justice P. N. 
Khanna was constituted on 9.2. J 988 to 
inquir~ into the incidents which took place 
on 21.1. J 988 at Tis Hazari. 

The decision of tbe Presidents of tbe 
Supreme Court Bar Ac;sociation and the 
Delhi High Court Bar Association to with· 
draw the strike was, howevet. not accepted 
by tbe lawyers of Tis Hazari Count. Tbey 
formed a 15 Member Action Committee ·of 
lawyers from tbe various lower courts and 
the Delhi H igb Court to guide the a.italion. 
They also decided to continue rel.y buolOr 
strike which had belUn on 8.2.19808. 

On 17tb Pebruary. 1988 about J 500 
relident.8 of Samaypur BadJi and adjoiniDI 
areu came in tempos and truck. to the ria 
Mazari Courts around ooon. Tbey raiaed 
slO1&OI aDd it .. aUcpd tbat lome brick ~" 
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were tbrown OD tbe demonstrators. ]n the 
eDsuiDI melee tbere were injuries to people 
and dam.Be to vehicles and cabins of 
lawy~ra. The police jntervened and sepd" 
rated 'be clasbinl groups and dispersed 
tbem. A case of rioting was registered and 
6 persons includiog a member of tbe Delhi 
Munioipal Corporation were arrested. 

With a view to ascertaining tbe facts 
le,din, to tbe incident of 15th January I 
1988 in St. Stephens' College. reported 
lathi Cbarlc on 21st January, 1988 cutside 
tbe office of Deputy COlnmissioner of Police, 
North Delhi and circumstances leading to 
presence ot mob and re~ululOt violence in 
Til aazari premises on 17th Febr.Jary, 
t 98 8, the Administrator of De-Ihi hai 
ordered a judicial Inquiry by a Committee 
consistiDI of two Judges of the Delhi High 
Court viz. Justice N. N. Goswamy and 
Justice D. P. Wadhwa. The Ccmmlltce 
besides ascertaining facts lead ing to aforesaid 
Incidents will identify those reliponsibJe for 
tbe incidents so that strir.gent actIOn against 
those responsible could be taken. The 
Committee has also been requested that, if 
it deems appropriate, it may submit an 
hUerim report within seven days of its fir~t 
aittinl. suggesting action, if any. against 
tbe concerned police otTi';lals or any other 
persons involved, pending tbe submission of 
tbe fioal report within 3 months. 

Consequent upon constitution of a higb 
level Committee comprising of two serving 
Judles to look into the incidents of aU the 
tbree dates viz. 15th January, J 988, .> 1 st 
Jaouary, 1988 and 17th February, 1988, 
tbe Administrator of Delhi issued Orders 
QD 23rd February, 1988 that the continued 
existence of tbe Commission compri~in& a 
retired Judge to inquire into the inddent of 
21st January. ·S8. only was unut.:cessary. 
and, thereCore, would cease to exist. 

The Government is keen OD finding tb. 
true facts and it is with tbis objective that a 
hilb level Committee of two sittiol Julilio~S 
oC the Hiab Court bas been C.)ll::.titutl!d. 
Oil receipt of the Rtr ort of tbe G)mrnittee, 
action aaainst any erring Guvernment 
otnclal or aoy other person involved would 
be duly takeo. In view of this I hope tbat 
lome lawyers wbo are in favour of conti· 
ouln. tbe strike will call it off ill tbe laraer 

interest of tbe public and in particular tho 
Jitigants wbo have been put to incoDvenience 
and hardsbips all tbese days. 

SHRI AMAL DATTA (Diamond 
Harbour) : How mallY cases of litigants 
have been put iato trouble since tbe courts 
Were not fUDctioning? You should have 
mentioned that bere. 

MR. DEPUTY SPEAKER: You ask 
the question when your turn comes. 

SHRI AMAL DATTA: He should 
have mentioned it. Why ask a separate 
question for tbat. The Home Minister does 
not have the responsibility '/ 

(I,ll.tr,upl i(jn~) 

MR. DEPUTY SPEAKER: You bave 
the fight to ask. H~ will answer at that 
time. 

S. HUTA SINGH: If you want I can 
do the simple calculation for you. 

(InrerruPJ iOlls) 

SHRI AMAL DATTA: Since when tbe 
l..lwyers are on strike'! Since when the courts 
have not been fUllctioning. 

SHRf ANANDA PATHAK: Mr. 
Deputy-Speaker, Sir. as stated in the 
statement of the bOil. Home Minister, there 
was allegedly an incident at the St. Stephen's 
CJllege on 15th Janua ry and a lawyer was 
manhandled and handcuffed witbout ascer-
taiDing th.: facts. He could have been called 
to the po:ke oflice and interrogated to find 
out the Ll:;ti, but without doing that and 
without a,certllining the facts, he was 
manhandl:d and h]ndcuffcd against all 
norms uf natural justice. Why was tbe 
concerned lawye~ whimsical:y handcuffed and 
bu·nlhated? That is a very pertinent 
question. 

Like every citizen. the lawyers have 
their democratic right to ventilate their 
demands. to protest against atrocities and 
humiliation. Wby did tbe police all of a 
sudden lathi·charge on the protesting lawyers 
in the Tis Hazari court premises on 21 at 
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January '1 It is alleged that there was orga-
nized mob violence on the striking lawyers 
in the Tis Hazari court premises on 11 tb 
February resulting in assault, smashing 
lawyers' chambers and their cars. Wby 
was it sHowed to happen? 

] t is furtber alleged tbat the mob violence 
was organized by the ruling party with the 
complicity of the pol ice and administration. 
Is it not a fact that the same ringleaders and 
persons were behind the incident, on 17th 
February, who were responsible for t~e 
riots in November 1984 after the assaSSI-
nation of Shrimati It'dira Gandbi '! It is 
reported that the mob whi .. h attacked Or!. !be 
striking lawyers came jn the vehicles OYI~g 
ruling party's flag and souted slogans 10 
support of Congress (I) and their leader. 
If that is the case, it is a very serious matter. 
This incident has once again demonstrated 
the horrible state of law and order situation 
in Delhi where the highest custodian of 
law are ;tationed. where the highest j'ldicial 
institutions arc situated, where .Parliament 
is standing as a watchd(lg of dernoracy and 
over and above an that, the highest alloca-
tions of funds for security and development 
are made. In spite of 811 this, why did such 
things bappen jra Delhi? It is a very st!rious 
matter. 

Now, the lawyers thro\lghollt tbe 
country are on strike. The work in all the 
courts has come to a standstill. We know 
that this situation is also causing insurmoun-
table suffericg to the litigants. 

While supporting tbe right cause of tbe 
lawyers, I condemn the barbarous atrocities 
of tbe police and 1 demand from the 
Government to put an end to this situation 
as carly as poltslbie. 

J welcome the decision to hold a probe 
into the atlack on lawyers by High Court 
Judges and expect a judicious and impartial 
report including recommendations for stern 
action against the' perpetrators of lbi& ghastly 
incident within tbe time stipulated for tbe 
purpose. 

Lastly. will the Government assure this 
House tbat DO sucb incident would be 
allowed to recur in future? 

I would like to have categorical answers 
to all the points raised by me. 

MR. DEPUTY SPEAKER; No, your 
namo is not tbere in the li~t so you cannot 
speak. It is Dot a debate. 

(lnttrruptions)* • 

MR. DEPUTY SPEAKER: NothiDI 
will go on record. 

(lnt~rrupt Ions) III. 

MR. DEPUTY SPEAKER: Do not 
waste the time of the House. Please take 
your scat. I cannot allow you to speak al 
rules do Dot permit it. Yes. Mr. Sharad 
Dighe. 

SHRI SHARAD DIGHE (Bombay 
North Central) : Mr. Deputy Speaker, Sir, 
the Statement of the Home Minister is very 
comprehensive and he has given aU tbe 
.details of the incidents which have taken 
place as well as the action taken by the 
Government in this respect. The incidents 
which are the subject matter. really speaking, 
of the whole episode are of 1 S January. 
198R. 21st January. 1988 and 17th 
February, 1988. It is good that a judicial 
inquiry has now been ordered with the 
Committee of two r;itting judges of the Hiah 
Court. I think that was tbe main demand 
of tbe lawyers and that bas ~en conceded 
as far as this inquiry is cODcerned, I also 
find tbat their other demand-that tbe Police 
Commissioner's office should be sbifted from 
the Til Hazari Court complex-bas also 
been conceded and partly the action bal 
also been taken. In fact, tbe major demands 
or grievances have now been met and it il 
for the lawyers to consider whether because 
of this small bitch that is remainins. to 
which I will come later 00, they should put 
tbe litigallts ieto trouble. The whole work in. 
or the fU'1ctioniog of tbe courts has Slopped 
and already there are heavy arreara in aJl 
tbe courts. This wiJ1 further add to the 
agony and sufferings of tbe litisaotl. Tbere .. 
fore, I would support tbe Minister's hope 
that tbe lawyers staff should call off tbe 
Itrike in tbe Jacger interett of the pubJic aDd 
particularly of tbe liliaaDis. 

·.Not recorded, 
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The only small hitcb tbat remains is tbe 
demand for 8u!Jpension of the Deputy Police 
Commissioner (North). On that point only 
Ibis is not beina withdrawn. Of course, tbe 
incident whicb took place regarding lathi 
cbarle etc. and also handcuffina of tbe 
lawyer bave to be condemned. Because 
ultimately it was found tbat he was falsely 
involved in this matter. In any case the 
professional lawyer ought not to bave been 
handcuffed in this Court like this on a false 
charge of theft. That could have been 
avoided. The lathi cbarge and dastardly 
attacks not only on lawyers, but as I find 
from tbe Report tbat leveral eye witnesses 
claimed tbat even a Sub-Judge was also not 
spared bi the police. These could have been 
avoided. 10 the black coat, he was mistaken 
for a lawyer and roughed up. This was on 
tbe basis of 8 newspaper report, J am teUing 
you, and I do not know whether it is true 
or false. So, the lathi charge which was 
made has also to be condemned. The 
handcuffing of the lawyer also must be 
condemned. It is not a Question of woman 
against man. 

Incidentally the lawyer is a man and 
the action that is taken by the Deputy 
Commissioner, who is a lad}' should not 
be termed as an agitation of man against 
a woman. That is not the point. We have 
to sec tbat the Commissioner has also acted 
properly. 

Only tbe high-handedness of some police 
officers may be men or women -should be 
oondcmnnd. and inquiries should be beld 
as far as tbe case of this cruel latbi cbarge 
and tbe handcuffioa of the lawyer also is 
concerned. Therefore, an inquiry bas now 
been ordered and I hope that these lawyers 
would withdraw this strike. But at tbe 
same time, I will also enquire from tbe 
Government whether tbere is any serious 
objection in sU15pending this officer 1m the 
inquiry is made? Bc:cause ordinarily for 
natural justice, the officer who is involved 
in some incidents and when inquiry is 
instituted be is suspended so tba.t enquiry 
can be judiciously and properly done. 
(fll/~'rlipllonl) 

Therefore, the Government sbould 
consider this point. Would tbe Government 
~Dsider tbis amall bitcb 1 If it is a natural 

Strike by .i.AwYl" 

demand-as far as the inquiries on laUd 
charge and atrocities are concoloed-then 
why not concede tbis demand also, Le. 
suspension of this police officer against wbom 
these allegations have been made ? 

With tbis, I would enquire from the 
Government whether it is not possible to 
meet this last and final demand which would 
put an end to the whole episode. 

With I hese words, I again appeal through 
tbis House to the lawyers that now' they 
shou1d withdraw tbeir strike and follow tbis 
judicial inquiry and put their case before 
these two judges who have been appointed 
by tbe Government. 

(Interruption,)" • 

MR. DEPUTY SPEAKER: J ('annot 
allow you. You are going on interrupting. 
This is not the way. Nothing will go on 
record. I won't allow. 

(Trans/ation] 

SHRI JAG DISH AWASTHI (Bilbaur) : 
Mr. Deputy SpeAker, Sir, there has been 
much commotion in the House on this 
incident. Our Women Members Are very 
agitated about it. They are of the view that 
the Deputy Commissioner is a very good 
worker and she has dODe good work. In 
this connection, I would like to submit that 
I fulJy agree with the views expressed by 
the Hon. Minister of Home Affairs and tbe 
facts given in his statement. 

There is no doubt about the fact tbat 
a mountain bas been made out of a mole 
hill from this incident. If we 80 ioto ,he 
facts of this iocident it will be revealed tbat 
tbe police acted overzcalously. and 10 far 
as tbe maiD incident is concerned. a person 
was nabbed on the charge of a theft, no 
matter whether be was an advocate or any 
other person. He was handcuffed. After 
enquiry the magistrate condemned the illegal 
act of handcuffing bim and tbe officer 
concerned was also suspended thereafter. 

It did not satisfy Borne of the advocates. 
Tbey demanded tbe removal of tbe Deputy 

·*Not recorded. 
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Commissioner of Police. Tbey al!o demanded 
tbat tbe police office located at Tis Hazari 
Courts be shifted from tbere and a judicial 
enquiry be held into tbe incident. 

As far as I understand, the Government 
have accepted two of their demands. One 
of them i5 that in place of a retired judge, 
who was appointed to go into the whole 
incident, Delhi Administration has appointed 
two serving judges to go into the matter. 
It was also assured that the office of the 
Assistant Commissioner of Police will be 
shifted from there gradually. Their third 
demand was either to remove the Deputy 
Commissioner of Police or to suspend ber. 

I am of the view that once the judicial 
enquiry has been ordered. we should await 
for its report. It has also been said tbat 
its report could be given to retired judges. 
The advocates lorm part of the intdlectual 
class of the sociel Y and tbey are conlidered 
to be sood per pie. They should trust the 
Home Minister al'd strike ~hould be called 
off in pursuanc~ uf the appeal made by him. 
J am distressed to Jearn tbat though tbis 
class of the soc :ety works band in hand 
with the police and both of tbem maintain 
close link s in the courts, a serie~ of iocidents 
have taken place follcwina this incident. 
Today, I read In the newspapers tbat tbe 
advocates have been divided over this i!lsue 
and some differences have surfaced between 
them. Some of tl e fldvocates maintain tbat 
tbe di"pute should be settled, but SOIT e 
agitated advocates want to intensify it by 
giving it political colour and they are think-
ing of resor~ing to strike/dea'onstration. I 
am of the view tbat good sense will prevail 
on the learned advocates after the assurance 
of the Hon. Minil)ter of Home Affairs and 
his announcement of a judicial enquiry 
into the incident and they will call off 
their agitation and end the dil'pute created 
unnecessary. 

Sir, I would )ike to make a submission 
in this regard. After the independence of 
the country it is generaJJy seen that dis-
contentment is prevailing every\\bere and 
demoDstration, agitation and latbi·charge 
and firing have become the order of the 
day. Immediate)y after such incidents, a 
demand is made to hold judicial enquiry 
into such incidents. In tbis connection. I 

would like that the Hon. Minister of Home 
Affairs, after taking a lesson from tbelo 
incidents. should mak,. rules tbat wbeTever 
such incidents take place, whether it is a 
caae of latbi.charae by tbe police. BriD" 
ony kind of atrocity, these incidents sbould 
invariably be got enquired into by the 
district magistlate. A judicial enquiry must 
be held into such incidents. The Gover"ment 
resorts to holding an enquiry only v. hen a 
demand to this effect is made afler the 
incident. In the present case also the 
Government appointed a person in the first 
instance and a judge was appointed there-
after. Litter when the agitation took a 
violent turn, two jlJdges were appointed I 
would like that the Government should 
learn a Jesson from this incident Bnd 
defini~ely bold an enquiry where\'er firing, 
lath i-charge or police atrocity takes place 
in future. 

(Englt.~h] 

Every such incident shouJd be followed by 
a judicial and not an admmistrative enquiry, 

[ Trans/allon) 

It should be ensured that no such incident 
takes pLJce in future. With these words, 
I share the sentiments of tbe Hon. MinIster 
of Homl! Affairs and request the advocates 
to call off their strike. Measures tlhould be 
taken that no such incidents take place in 
future. 

With these words J conclude. 

[Eng/uh) 

S HRI AMAl DA 1 TA : The statement 
read out by the Hon. Home Ministrr is 
made up of distortions and conrealmenlS. 
The conduct of the Home Mjnjst~r in this 
House is of no surprise to us beC8U!e we 
know with wblt contempt the prc!cnt 
Council of M misters headed "your youna 
and dynamic Prime Minister holds the 
establisbed institutions of this country 
includhg the P.uJiament itself. 

(Intl'rrupUonl)· • 

SOME HON. MEMBeRS: No. 
MR. DEPUTY SPEAKER: No. 

··Not recorded. 
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SHRI AMAL DATTA: So, it is no 
wonder tb it the institution of judiciary also 
will be held in such contempt, utter con .. 
tempt (/l1lerruprlollJ) What has happend 
now? (/nre,ruprlons) 

SOME HON. MEMBERS: What bas 
happcned in the other Hou~e ? (Interruptions) 

SHRI AM AL DATTA: Look up your 
rules. (InterrUpll, 'n,,) 

You don't Jook up your rules. 
(Inttrruptlo,u) 

MR. nBPU TV SPEAKER: Whatever 
he bas mentioned about Rajya Sabha. it 
would not go on record. 

SHRI AMAL DATTA: Please read the 
rule. (Interruption \) 

SHRI BASUDEB ACHARIA : He haq 
not referred to the proceed jogs of 1he other 
House. 

MR DEPUTY SPEAKER: Even if he 
bas mentioned what h~ ppened there, like 
that are the proceedings. 

SHRI AMAL DA1TA: No, no. 

SHRI BASUDEB ACHARIA : No, no. 

SHRt AMAL DATf A: I cannot quote~ 
I can refer. 

SHRI BASUDEB ACHARII\: We 
cannot mention the name of Rajya Sabba 
also '1 

MR. DEPUTY SPEAKER: No. then 
he quotes tbat instance ... 

SHRI AMAL DATTA: I hope this 
time wall Dot be taken away from my time. 
(interruption, ) 

SHRI BASUDEB ACHARIA: The 
otber House. 

MR. DEPUTY SPEAKER: He bas to 
•• ,. You can.,ot say. 

Strlk, hy LawY'" 

SHRI BASUDEB ACHARIA: He is 
quoting from the Presl report. 

SHRI AMAL DA TT A: In tbe first 
paragraph of tbe statement itself, it starts 
with an incident and production of a lawyer 
before the Magistrate. Now, is it on the 
basis of a complaint or without a complaint 
that the police started the case? Is that the 
po')ition taken by the Home Minister, if 
so, Jet him o;;ay so ? If it is on a complaint, 
then on whose complaint, on what ground. 
what was the substance of the complaint, 
when it was lodged, when he was arrested 
and when h,: was produced? Was he under 
detention in the police for overnight and 
then was he produced with handcuff? Under 
whose order 7 Was it under the orders of 
the Sub· Inspector only or somebody else 
above him 1 These are the material facts 
which have not been disclosed here. 

Then, it is very clearly stated that the 
Mdgistrate before whom the advocate was 
produced. he discharged the advocate. He 
was just saying that they were just discharg-
ed by the Magistrate immediately after being 
produced. Nothing is stated here about the 
proceedings which actually took place before 
the Mngl~lrale. But the lawyers demaodt.d-
naturally he \las ju~tifi('d in saying that he 
was falsely implicated because otherwise why 
bhould the Magistrate discharge him immedi-
ate)y on being produced. 

Apparently, some time or other tbe Lt. 
Governor ordered another magisterial 
inquiry. Under what law aud under what 
authority the Lt. Governor can order such a 
magisterial inquiry when a person bas already 
been discharged, is not stated by the Hon. 
Home Minister. 

AN HON. MEMBER: It is very im-
portant. 

SHRI AMAL DATTA : It cannot be 
done. And that Malistrale on S _ 2 .198 S, 
according to this statement, has come out 
with a surprising revelation that the advocate 
was implicated in the theft. Now, one 
Magistrate bas discharged him and another 
Magistrate behind the back of everybody 
else, making inquiry on the basis of 
un .. known order, un .. known officer and un • 
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known law, held that he was implicated. 
How 1 This sboul4 have been explained, re-
conciled. 

You are coming before the Lok Sabha. 
What is tbis 1 You have no sense of res-
ponsibility. So far as that advocate, who 
has been accused, is concerned, let a case 
be processed against him under the process 
of law. There is a very big volume, the 
Criminal Procedure Code. that will help 
them. But let them proceed under that. Let 
them not take arbitrary action, any officet 
ordering any kind of inquiry. 

Then the question is, the Sub-Inspector 
who has ordered the hand-cuffling has been 
found to have mi~-conducted himself by tbe 
Magistrate and on that ground he has been 
placed under suspension. Now, the Sub-
Inspector has been placed under suspension 
on the ground that he has wrongly ordered 
hand cuffing of a la\.yer. 

Now, what happened on the 16th and 
19th '1 The lawyers went and demonstrated 
before the office of the DCP North. 1 am 
not concerned whether it is a man or a 
woman. I may say, I take the officer as 
an officer. I m'riy not call 'him' or 'her' 
but 'it', The officer obviously ordered-
there cannot he any doubt about it-the lathi 
charge on the persons demonstrating who 
happened to be lawyers and known to the 

officer to be lawers, becauqe they were in 
the court compound, the DCP (North)'s 
office was in the court compound. They 
were obviously in the lawyers' dress. It 
cannot be otherwise, altbough the Home 
Minister's statement as usual does not say 
anything about it. 

Now, what have the lawyers demanded? 
That the DCP (North) should be suspended 
because the DCP (North) had ordered the 
Jathi charge. The consequences of that lathi 
cbarge were that several lawyers were very 
seriously injured, which is also not mention-
ed. How serious were the injuries received 
by the lawyers because of tbat 1athi' char,e '1 
Some of them bad their skull, fractured. 
They bad to bave a n\lmber of stitches. 10, 
12, I ~ ! This I have not found frolll news-
papers but from personal elJquiries made in 
tbe courts. The Law Minister sbould bave 

been concerned enough to find it out ad 
bring it before this House. He bas fsilod in 
his duty. 

Now. the question is, tbat tbe lawyetl 
have demanded that because of tbis actfob 
the DCP(North) be suspended. Are tbey 
going beyond the principle whicb is already 
here that a Sub-Inspector who had ordered 
hand-cuffing of a lawyer has been suspendetl 
and a DCl' (North) under whose orders tbe 
lathi charge was conducted and 16 lawyeia 
injured, some of them seriously? Can tIIat 
officer not be placed under suspension? How 
is it? Do you treat your officers under 
different laws, one law applies to sub-inlpec-
tors and another law applies to a Dep, ID 
IPS Officer? I cannot understand what kind 
of decisions this Govcrment i'1 taking or not 
taking; they are usua11y unable to take a deci-
sion. The Government is totally paralysed. 

The lawyers have gone on strike even 
before tbis. The lawyers have gone on strike 
so far as the working in the courts is con-
cerned. 

Now I protested against this e\'en in tbe 
beginning, because the Home Minister'. 
statement says, in the second paraarapb tblt, 
"On 21.1.88 the rt'presentatives of lawyeR. 
who had proceeded on an indefiDite strike 
met the Lieutenant Governor". What does 
it mean? When had they so proceeded? 
They had proceeded ·some time betWOCD 
I Vth of January and 21st of Januar)', 
obviollsly. Which is that date? Arc we to 
find it out from the Newspapers after tbis 
statement bas been sheD to us or this state-
ment should be comprehensive and complete 
in its details? How I(lng have the courts Dol 
been functioning? Hne it is a case clearly 
-that the Governm nt of Delhi Administra-
tion canDot be carried on in accordance with 
the Constitution. The Constitution crwisalet 
a hierarchy 0" i;ourtc; includi g the Supreme 
Court and none of the~e are fUDctiooinl' So. 
the Government is not ~ ble to, 88 tbe Central 
Government is directly responsible to Delhi 
Administration's acls and omissions, the 
Central Government has not ~cn able to 
carryon the functioning of courts in Delhi 
in accordance with the Constitution. That 
is the position todR~. But they Ire DOt 
serious enough or a Hve enough to their 
rcspoDsibi Ii ties. 
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{Sbri Ami) Datta] 

Now tbey say tbat a Committee of two 
judges bas been appc inted. I would like to 
know uoder wbat Act '1 May I know from 
the Home Minister, bave tbey been given 
powers under tbe Commission of Enquiry 
Act? Is it a judicial enquiry in tbat sense 
or is it a judicial enquiry only in tbe sense 
tbat two judges have been entrusted with the 
job of finding out certain factI. What are 
tbo powers of those judges and under what 
Act are they to be governed 1 This is a very 
vital question. Nobody is going to be hood-
winked by your just appointment of two 
judges to ,0 into tbe affairs. Please state 
very clearly. I have j~8t been to the Boat 
Club before coming here and more than 
IO,OCO lawyers were assembled there. A 
unique solidarity of action has been displayed 
by lawyers and you may rest assured that 
the couru not only in Delhi, but in the 
neighbouring States, and may be in distant 
Stales also may stop functioning because of 
your inability and your paralysis. It is only 
for one person, whatever the connection of 
tbat person with the high circles, I do not 
know, and because of that, you are not tak-
ing any action deliberately. You reply to the 
qu,=stions that I have already asked and 
please also try to chalk out before us what 
you are gf'ing to do to see that the admini,,· 
tratian of justice is done and the justice is 
meted out to tbe lawyers. 

S. BUTA SINGH: Mr Deputy-Speaker 
I will start by answering the poil1ts raised by 
the last Speaker Sbri AmJI Datta, unforrun-
ately who is trying to make political gain out 
of tbe unfortunate situat:oD. (1nlrrruptil·m) 

SHRI AMAL DATTA: I bav.! not 
mentioned anything except paralysis. 

s. BUTA SINGH: ]n his opening re-
marks, he exhorted all insinuations, innuen· 
doC$ and diatribes on my concealing the 
flcts and distorting tbe facts. 

SHRI AMAL DATTA: This is clear 
from facts. 

S. BUTA SINGH: Sir, I repudiu' e nil 
the insinuations made by Shri Amal DaUa· 
on the at&tement that I have made, OD me, 
on my le'lder and on my part)'. It is most 

unfair on the part of Sbri AmaJ Datta to 
have said tbose things, in the be,innioa of 
his speech. They are all 'politically motiva-
ted, fabricated and untruth aimed at tarnish-
iog tbe image of my Government and my 
party. 

(Interruptions) 

SHRI AMAL DATTA: What can we 
do? 

SHRI BASUDEB ACHARIA : It came 
out io the oewspapers. Already tarnished. 

MR. DEPUTY .. SPEAKfR: Please order. 
S. BUT A SINGH: I have tried to give 

the facts in the statement as are reported to 
me by the Delhi Administration and the 
authorities concerned, Sir, the Hon. member 
wanted to know how, when and who 
apprehended the culprit 1 

SHRI AMAL DATTA: You are even 
distorting my question. 

S. BUTA SINGH: This is what you 
asked. 

SHRI AMAL DUTrA: I asked. who 
complained, who apprehended undfr what 
circumstances and all those things. 

S. BUTA SINGH: According to the 
information with me, Mr. Rajesh was 
detected trying to make some money from 
the handbag of a lady stud~nt and was 
caught by the students, manhandled by them 
and banded over to the Police by tbe Vice 
Principal of that College and the case was 
reRistered under Section 380, and 4 I t of 
I.P.C. He was arrested on tbe same day by 
the local police. 

SHRI AMAL DATTA: Who was the 
complainant? 

s. BU rTA SINGH : I said 'Vice 
Principal'. I do not know bow many times 
I have to repeat it. Kindly keep )'our ears 
open. 

He was produced next day before the 
Magistrate that i§ on 16th January and wa. 
in police lock-up. He was discharged ntxt 
day. A revision bas been filed. 
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Shri Amal Datta asked how is it one 
Magistrate released him and the other 
Masiltrate found him guilty. Well wbat can 
I do ? 

15,00 brs. 

SARI AMAL DATTA: Who ordered 
the inquiry and under what provisions of 
the Act? 

S. BUT A SINGH: The Magistrate, 
who was asked to go into tbe circumstances, 
ba!led on th~ FIR, based on the information 
lodged before the Police Station, found that 
he was a guilty person. Unfortunately, when 
this person was produced before the Magis· 
tratc, be gave a judgement in which he found 
that he was not guilty. What can I do ? Is 
it the fault of the Lt. Governor or the Home 
Mini{)ter" You are a lawyer yourself You 
have to answer that question ••• 

SHRI AMAL DATTA: Who is the Lt. 
Governor to order for inquiry? (/nlerruptwns) 

S. BUTA SINGH : He is the Lt. Gover· 
nor. He bas to give the order for inquiry. 
I am sure, the Hon Member is weJl versed 
with the legal procedure. The Lt. Governor 
being tbe administrator of the Union terri· 
tory, passed these orders. 

SHRI AMAL DATTA: Under what 
provisions of the Act ? 

S. BUTA SINGH: Under the powers 
conferred OD the administrator of the Delhi 
Administration under various Acts tbat have 
been mentioned in tbe n.Jtification ~ (Inter-
ruption) When the lawyers deputations met 
the Lt. Governor. they discussed with him 
and sUlgested certain tbings. On bis own 
be came to tbe decision that such rand such 
step should be taken so that tbe situation 
cvuld be resolved amicably, to the sati5fac-
tion of tbe deputationists. Therefore, he 
tried twice. Once he tried through a magis-
terial inquiry. Second time be went to the 
extent of ordering inquiry by a commission 
under the Commissions of Inquiry Act. 
What more could you expect from aD 
administrator? He tried hi' level best to 
meet tbe point raistd by tbe depiltationists. 

I am loing to present before tbi. House 
just a comparison about tbe varyinl etand-
ards of the Party represented by Shri ADlai 
Datta. He was asked: why one officer WII 
suspended. As a la\Vy~r be .bouJd know 
wby tbat officer was suspended. He wu 
suspended because a Magistrate pronounced 
tbat handcuffing was illegal and therefore. 
he was suspended. Nobody bas so far 
pronounced tbat tbe lathi charle was inegal. 
How could we suspend an officer OD tbat 
count ? (Inllf,uplionr) 

SHRI AMAL DATTA: Is it law? 

S, BUTA SINGH: If it is Dot law, 
then what is it? If you say sometbin,. that 
is law. If I happen to say the same thiDa. 
it is not law... (Interruptions) It is most 
unfortunate tbat what the opposition says. 
thclt is the only law and wbat tbe Govern-
ment side says that is not law... (Int". 
rUpIWn$) 

SHRI AMAL DATTA: Why can't you 
cite under what provisions of the Act? You 
should come forward. 

S. BUTA SINGH: Now, I will present 
hefore tbis august House a situation in which 
I will ask Shri Ama) Datta to provide an 
answer to tbis House. I understand tbat in 
West Bengal the annual conference of the 
West Bengal Lawyers Association at 
Baokura ... (Interruptions) 

SHRI AMAL DATTA: How could 
West Bengal come into the picture, Sir? 
(I11te,rupIJoIIS) This js DothiDI to do witb 
West Bengal. (lnte,.,uplton,) You Ibould Dot 
allow tbat ... 

MR. DEPUTY SPEAKER: Let him 
bave his say tirst and if at all it is objection-
able we will expunp it later. 

(Interruptions) 

SBRI AMAL DUTrA: How caa be 
know that tbi. is bappening in West Bengal? 
He bas been fed with some misiDf~rm8tion 
and he i. Dot in possession of true facti. 
(/n""uptio",) Donot forget I will baul you 
up for prlvilese. (Interruption) 
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8. BUTA SINGH ~ Only a little while 
blf"e while making bis speech, he raised 
the point tbat this Government is anc:barse 
of l10lbi Admiflistratioh aDd tbat we are 
MpOrisiblc. Did you say that '1 

SHill AMAL DATTA: Yes. 

S. BOTA SINGH: I am equally 
entitled to ask a question from you. Is the 
West Denial Government not responsible for 
Wost BCDgal police? 

SHRI AMAL DAtTA: I am entitled 
to ask a question from you. These are tbe 
rules of the Parliament. Change your rules 
before you ask a qweslioo. Re~pomlbility il 
youra, not mine. 

S. BUTA SINGH: Sir, at tbe Confe-
rence, tbey passed a unanimous resolution. 
In that resolution •. (/nterruptions). 

SHRI C. MADHA V REODI (Adilabad) : 
Sir t any refereace to West Bengal is 
irrelevant. 

MR.. DEPUTY SPLAKER : Not by the 
Government. 

S. BUTA SINGH: How tbey ace treat-
inl tbe judicial officers there and how we 
are treating the lawyers and tbe police in 
Delhi. I must compare it. In that resolution 
tbey have said: ·'Ihis Conference is 
extremely shocked and alarmed at tbe reck-
III. aDd violent activities by few hundred 
armed and organised police personnel on the 
9tb February. 1988-very recently-at 
Railanj court premises in ransacking the 
court and the court records at Raiganj 
and in attempting to assault the learned 
S .. D.J.M., Raiganj Rnd the families of tbe 
Judicial officers at Ra;ganj ••• (lnttrruptlonl)"· 
Sir t even the families of tbe Judicial 
officers wero unsafe. "that tbis Conference 
severely condemns the said atrocious actl-
vitiea of Police per sonne) at RaIKanj" ... 
(l,,'."lIptlon,) 

S~IIU BASUOEB ACHARIA: It i!l your 
oraaDiaatioD ••. (brurrupllonl) 

S. BUTA SINGH; Now you must face 
lbe music. Wbat aro )'ou doinS ? 

Strtk, by Lawy." 

SHRI AMAL DATTA: Wben we are 
there, we are ready to face the music. 

S. BUT A SlNGH : It is very convcnient 
to come to Delhi and go to the Boat Club 
and make a very good speech. Anybody 
can do that. But what are you doing 
in West Bengal? You must also see ... 
( Interruptions) 

SHRI AMAL DATTA: What I 1m 
doing in West Bengal is not your concern 
but what you are doing here is o .. r 
concern because you are in charge of ... 
(I nte,rupt iQ ns) 

S. BUTA SINGH: I am answerable to 
tbis Hou~e. Yes. It is my concer n. We 
have to judge the performance of the 
Government. It is my concern. Sir, 
Hon Members have raised all irrelevant 
questions. 

SHRI BASUDEB ACHARIA: Wby 
did you refer to tbat resolution 1 What 
relevance has it got? 

S. BUTA SINGH: Why did he raise 
it 1 (Interruptions). He has said that this 
Government is not discharging its responsi-
bilities. What I am saying in all seriousness, 
IS tha t let the Hon. Members not mtlke 
political capaa) out of this pre~ent strike. 
We are concerned with tbe lives of the 
ordmary Citizens, with the safety of the 
judges and the lawyers. Hon. Members 
&hould be more serious about it. What could 
we do, Sir? We have done tbe maximum. 
Two sitting judges of the High Court have 
beeA appointed and all these questions which 
tbe Hon. Member has raised, the lawyers 
of Delhi are definitely entitled to prescnt 
before these two Han. Judges of the Delhi 
High Court who are going into the fact 
finding of this (Interrupt;()n11. Sir. this is 
a very strange situation that we have 
appointed a two~member committee to find 
tbe facts and the HOil. Member is Dot even 
Willing to cooperate with tbat. Are you 
willing to have faith in the independent 
judIciary, Mr. Arna) Datta? Why not you 
go before the Committee? 

SHR) AMAL DATTA: Are you show-
ing that you have faith in judiciary 1 You 
arc transferring tbe Judges from bere to 
tbere (J,,,,rrllptlon,). 
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S. BUTA SINGH: Sir, wben be has 
raised all sorts of questions. I have to reply. 
What can J do 1 He must have fullJaith 
in the judiciary. Now, Sir, the whole matter 
is required to be referred ... (lnt"rllptiolfs). 

SHRI AMAL DATTA: He bas not 
told what arc the terms of the inquiry 
committee of the two Judges. 

S. BUTA SINGH: I have already said 
it ... (Interruptions). 

MR. DEPUTY PEAKER: Mr. Arnal 
Datta, don't interrupt like tbis. 

S. BUTA SINGH: Sir, the Hon. 
Member wanted to know the terms of refe-
rence. I don't think I should read them 
again because I have given the terms of 
reference in the body of my speech. The 
Committee has been appointed for making 
an inquiry and for finding tbe facts_ 
(Interruptions) . 

SHRI AMAL DATTA: Under which 
Act? .., (lnterrllptions). 

PROF. N. O. RANGA (Guntur): 
Mr. Speaker, why don't you ca)) the House 
to order? Who is speaking here? The 
Home Minister or Mr. Amal Datta, or both 
of them together? (b,ltr,upllons). There 
must be some order. He is speuklOg here. 
You have had your say, let bim have his 
say. We should be able to hear. we should 
be able to know what is happening. You arc 
confusing the House. 

(Interruptions) 

MR. DEPUTY SPEAKER: Mr. Datta, 
plea&e order. 1 r(quest you, let tbe Minister 
give his reply. Let bim finish. 

SHRl A MAL DATTA: He is not con-
finioS to the subject. He is going to West 
Benlal. 

(lntertupllons) 

M.R. DBPUTY SPEAKER: Let him say 
whatever be wants. 

(In terrupt 10116) 

MR. DEPUTY SPEAKea: After his 
finishiol it, you raise the question. You 
cannot 80 on interrupting like tbis. 

( Inlerruptlo,,~) 

SHRI BASUDEB ACHARJA: You 
allowed him to go to West Denaal. How 
can be finish? Tell him to contino to the 
subject. 

(lnt"rupt Ions) 

SHRI INDRAJIT GUPTA (Basfrbat): 
Do you think that only Members from West 
Bengal have tabled this notice? 

MR. DEPUTY SPEAKER: Not only 
from West Beogal, but otbers also. 

SHRI INDRAJIT GUPTA: Do you 
think no other Members have tabled this 
notice, only West Benlal Members ? 

MR. DEPUTY SPEAKER: Other 
Members also. 

(Interruptions) 

S. BUTA SINGH: Mr. Indrajit Gupta, 
you were not here. In your absence your 
coJleaaue had raised all irrelevant questions. 
I bad to answer. 

(Interruptions) 

SH~I BASUDEB ACHARIA : Why do 
you refer to West Benaal ? 

(lnterruptiolll) 

S. BUT A SINGH: Sir, I am loina to 
read an Order from the Administrator. 
Delhi. and it is for tbe HOD. Member to 
find out what arc thet implications of tIIi. 
Order. The Order says •.. (lnt.rruptlonl). 
Why don't you listen to it ? 

(In tlrrupt Ion.) 

MR. DEPUTY SPBAKER.: Are you 
addrcssiDI the Chair or botb or you are 
speak.ing? If both ot you are speakius. wby 
can't you ,0 out and discuss? J cannot 
allow you to go on discussin.likc chi •. It 
is not a lood tbiDa. If both of you 10 OD 
discussing like thil.-

(lnll"lIpllolU ) 
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SHRI AMAL DATTA: I knuw it is 
totally bad. But wbat cao we do in these 
circumstances? 

MR. DBPUTY SPEAKER: Whatever 
remark5 are irrelevant, I will expunge them 
at the end. not now. 

(lnt,rruptionJ) 

Mil. DEPUTY SPEAK.ER: It is very 
irrelevant. 1 will go through the records aod 
expunge it. 

SHRI BASUDEB ACHARIA: You 
should protect the right of the Members. 

MR. DEPUTY SPEAKER : What 15 it 
to protect? He is also a Member. 1 have 
to protect him also. I have to protect him 
on this side alIa. Wbat I have to protect? 

SHRI BASUDBB ACHARIA: But he 
is loing to West Bengal and all tbat. 

MR. DEPUTY SPEAKER: Then let 
him go to Sbimla also. 

(InterruptiOnS) 

S. DUTA SINGH: If anybody invites 
me, 1 have to go. You don't give invitation 
to me. (lnte,rul1,10tU). Don't put all irre)e-
vant questions. 

(lnterruptlons) 

SHRI BASUDEB ACHARIA: You 
kindly confine to tbe subject. 

(Interruption,) 

S. BUrA SINGH: I will uot. (Inlt"up-
lions). You listen to it. Now wi)) you 
kindly make bim quiet for just ODe minute '1 
I will read tbe Order. 

(Inltrruption,) 

SUR I AMAL DATI'A: You are oot 
to order 1atbi cbarac ber.:. 

S. BUTA SINGH: Data nobody can 
charse you. Nobody can charge Ama) 
Datt&ji. (interrupllons). 

Mr. Deputy Speaker. Sir, I am loinl 
to oblige the Hon. Member by reading 
exactly the Order passed by the Adminis-
trator. that is, the Lt. Governor. DeJbi, for 
the benefit of the Hoo. Member and for the 
information of this House: 

"Whereas tbe Administrator of tbe 
Union Territory of Delhi is of the 
opinion that a judicial inquiry is 
necessary into matters of public 
importanee mentioned below." 

Now, it is for you to comment. 
(Interruptions) . 

'·Now, therefore, the Administrator is 
pleased to constitute a Committee, in consul-
tation with the Chief Justice of the Delhi 
High Court consisting of Mr. Justice N. N. 
Goswami and Mr. Justice D. P. Wadbwa, 
Hon'ble Judges of the High Court, to 
inquire into and record their findings on tbe 
following: 

(i) The incident of the 15th January, 
88 in St. Stephen's College, 
University of Delhi regarding 
apprehension of a lawyer by tbe 
Police. 

(ii) The incident aDd reported lathi .. 
charge on tbe 21st Jauuary, 1988. 
outside the office of the DCP. 
North Delhi. 

(iii) Circumstances leading to presence 
of a mob in Tis Hazari promiles 
on 17th February, t 98 8. and the 
resultant violence. 

(iv) Any other incidental development 
connected with the above. 

The Committee is requested to ascertain 
the facts leadina to tbe aforesaid incidents 
with a view to identifying those responsible 
for the incidents so that Itrinaent action 
could be taken _pinst all those respoasible. 
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The Committee may, if it seems appro-
priate, submit an interim report within seven 
days of its first sitting sUI.esting action, if 
any, Ilainst police officials or any other 
involved persons pending submission of the 
final report within a period of 3 months." 

Sir, this is the Order. 

(1I1te,ruptlons) 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): Amal Dattaji, 
do you need a definition of judicial proceed. 
ings? Read Cr.P.C. Any enquiry where 
evidence can be conected, you ought to 
know this. 

S. BUTA SINGH: This is an order 
and J will request the august House to ••• 

(/ ,te,,.uptions) 

SHRI H. R. BHARDWAJ: J tbought, 
you know eJemen!3ries. 

S. BUT A S: ~GH: My distin~uished 

colJeague Shri Sharad Dishe has raised 
again the same I...jue"tion that why an officer 
should Dot be sU!lpended As I have already 
answered, this j) somethinaz which is pre-
mature and to tl eat the police officers in 
such a light manner wi)] not be in ketping 
with the morale of the service, the discipline 
of the service a ld I am sure you cannot 
e'pect it. You c;(onot expect the Govern· 
ment to punilih the officers 00 tbe hear-say 
and the press report. Sir, this inquiry IS 
being conducted by the sitting judges of the 
High Court. The lawyers wilJ have an 
opportunity to present their case. I am sure 
they will allow otbers also to bring their 
lawyers. I am very sure that lawyers will 
allow fair~p1ay and justice even to this 
Committee. They have not listened to the 
wisdom of senior Jawyt-r~ and the judges 
of the Supreme C('urt. I am sure at thi~ 
point of time. tbey must respond to this 
very fair .,tep taken hy tbe DeJhi Adminis. 
tion. I am sure this House will expect justice 
from the lawyers. 

MR. DEPUTY~SPfKER: Now we 
take up Item No. II. Shrimati Sheila 
Dikabit. 

J5.17 Iar". 

BUSINESS ADVISORY COMMlTTEB 
Forfy.Eigbt Report 

{English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHf fLA 
DIK~HIT) : Sir, I beg to move: 

"That thi.;; HllU<;e do agree with the 
Forty eighth Report of the BU'Iinfss 
Advisory Committee presented to the 
House on the 23rd February, 1988." 

MR. DEPUTY -SPEAKER: The ques-
tion is : 

"That thi! House do agree with the 
Forty-eighth Report of the Business 
Advisory Committee presented to the 
Hou\;c C'n the :3rd February, 1988 " 

Till' mol ion wa\' adopted. 

15.18 hn. 

MATTERS UNDER RULE 377 

(i) Nt'ed to provide Hoanrial asslstaaee 
(0 Orissa for ~ons(ructlun or some 
hrldge~ over tbe tributaries of rhers 
Brahman' Bod Budha. 

(English] 

SHRI ANADI CHARAN DAS (Jajpur) : 
Jajplu is a thickly populated s.ub .. dlvision in 
Cutlack district, OriCisa. The popuJation 
of this sub-division il more than '0 lakbs. 
Kharasrot&, the tributary of river BJahmani 
and Budha Nadi. the tobutary (if the fiver 
Baitaraoi are flowing through this sub-
diviSIOn. Bridges b.lve not been constructed 
on tbelie tW() tributaries. As a re~ult of 
tbis villag(rs laving on buth sides of 
the~e two tJihut .. nes arc facinl a great 
diffi":tIlcy. Tht~ Bff'CIS a total p(lpulation 
of about 5 lakbs. Demand bas been made 
seve"e) time~ to 4~on§t.uct bridles over tbeao 
tributaries. Rut, it is regrettable that 80 
8tc!pS ha. been faken in this regard. I would 
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urge that bridles should be constructed on 
these two tributaries near R.ajabat of Jajpur 
lub-division as early as possible. The 
Central Government should impren upon 
the State Government of Orissa tbe need for 
constructing these bridges durinl tbe finan-
cial year of 1988 -89. As State Government 
is Dot in a position to provide finances for 
these bridges, I would request Union 
Government to provide funds for the 
tame. 

(II) Oem.ad for reducing the priceg 
of Refamplclo formulations 

SHRI MANVENDRA SINGH 
(Mathura) : 00 account of difference 
between the price "r Refampicin allowed in 
the formulations and the actual import price, 
Refampicin formulators are to pay into the 
Drug Price Equalisation A::count. Govern-
ment is not paying attention to the j"sue and 
the 61e8 of leadlOg formulators who had to 
pay over Rs. 6 crorcs ha\e not been cleared 
despite as'!Jurances that action would be 
taken in accordance with the law. Leading 
formulators have aho been overcharging and 
selling RehmriclO formulations at the price 
not approved by Governmenl. Government 
is requested to look into the whole matter 
ursentJy. 

(Ill) Need to provide financial assistance 
to Ori4ll\a for the common service 
and facilitv Centre for ~Iass and 
Ceramic Industrinl Complex at 
Jbarsuguda (Ori!»fla). 

SHRI SRIB'LLAV PANIGRAHI 
(Deoaarh) : Government of Ori~sa have 
moved the Ministry of lndu .. trial Develop-
ment, Government of India to make a 
provision for financ'at assIstance by the EEe 
for tbe common service and facility centre 
for successful implemontation of a glass and 
ceramic industrial complex at JbsfSuguda in 
Sambalpur district Identification of products 
aad preparation of project profiles for glass 
and ceramic comrle~ has been completed 
in consultation with Central Glass and 
Ceramic Resetrcb Institute, Go .. ernment of 
India. For sucCCSSfll\ Implementation of 
tbe project, a common service and facility 

centre to provide technological assistance and 
common facility is considered ess~ntia1. 
A synopsis of the Complex iDdic~ting the 
financial requirement for the common service 
and facility centre has been sent to Govern-
ment of India by the Orissa State 
Goverment. 

The Ministry of Industrial Deve]opmer t. 
Government of India should take ncce~sary 
steps forthwith for making avaiJabJe finan-
cial assistance for the common service 
centre 

[Translarion] 

(iv) Need to blcp bandloom weavers of 
Basti and Gorakbpur di!ttricts of 
U.P. by giving them grants, making 
promt payments and fixing remune-
rative prlte for their pr.oductb. 

(Tran.91 fJiJonl 

DR. CHANDRA SHEKHAR 
TRiPAfHI (Khalilabad) Mr. Deputy 
Speaker, Sir, under Rule 377, J would lIke 
to submit that the Government bas taken 
several step~ for improvmg the lot of weavers 
under New Textile Policy, but due to lack 
of commitment on the part of officials ana 
drdwbacks in implementation of tbe polIcy. 
lakhs of weavers arc on the brink of star-
vation. Weavers of Gorakhpuf and Basti 
di~trtCIS in U. P. have told tbat payments 
were delayed for 5 to 6 months as a result 
of which they were neither able to buy 
cotton yarn nor could they feed their 
children. rhelr bus mess had .,uffered as the 
price of finished cloth bas remained of static 
for th~ last one year though the price of 
spun yarn had gone up from Rs. 100/· la~t 
year to R4i. 150 thit; year. Grant given by 
Government of IndIa does not reach them 
in time. In view of the pillable condilion of 
crores of weavers, I request the Govern-
ment of India to arrange grants for them 
without delay and issue instructions for 
promt pa) ment against fiDlshed cloth and 
fix the pnces of fioisbcd cloth in proportIOn 
to the ri'ie in ptice of SPUD yarn. 
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(v) Need to give clearance to ZSbeep 
Rearing scheme 10 Karoataka 

SHRIMATI BASAVARAJES ARI 
(Bellary) : With a view to increasing sheep 
rearing in the State a comprehensive scheme 
involving an jnve~tment of R~. 2C).15 crores 
was prepared by the State Government of 
Karnataka. Under the scheme it covers 
9 districts viz. BiJapur, BeJgaum, Bellary, 
Dharwad, Chitradurga, Tumkur, Mandya, 
Bangalore and KoJar. 

The main objective of the scheme is 
establishment of an extreme fe-implementa· 
tion farm and extension of State Seed 
farms. 

This scheme WB'i propoc;ed . to be imple-
mented with World 'Sank assistance and the 
Government of Karnatak a has for~arded it 
to the Government of Jndia. After going 
through the s bell ,,'. the Union Govern-
ment have sUi!ge~ted to the State Government 
to obtain aD a<;&urance from (he NABARD 
regarding rcfinal'ce facility. 1J1e State 
Government have Implemented the ~upges­

tiom m'ide by the Go\ernment of IndIa and 
returned the scheme to the Union Govern-
ment But the {lni(m Government have 
not so far co. ~hjelcd the scheme 1 request 
the Hon. Mtni'iler to kindly ~gree to the 
scheme and communicate to the State 
Government its approval. 

(vi) Need to withdraw tbe excise duty 
impo~ed on units manufacturing 
B. D. p. E. woven fahricl;. 

SHRI JAI l~RAKASH AGARWAL 
(Chandni Chowk): J would like to draw 
the attenlion of the Hon Mini.:;ter of 
Finance to the grave injustice and threat or 
tbeir total extmction to ca~e the Excise duty 
imposed on HDPE woven fabrics we.r. 
1.3 1987 jc; not wIthdrawn immedIately. 
The unit~ under reference are the hundred 
old small r;;calQ unit" manufacturing HDPE 
woven rabric~ (als') knclwn 86 LOPE coatrd 
fabrics). When the matter was taken np 
with the Govt. these units were given an 
understandil'g that the objective of Imposi-
tion of this levy ts only to cbeck duty 
evaeHon by the manufacfurer~ of PVC 
plastic coate'\ fabric_' (popularly known as 
rClio) Since the re\-enue beiDg carned from 

this levy was not commensurate with the 
Joss suffered by these units. It fl surpri8ina 
that the Government did not undertake very 
simple tests by which the manufscturinl of 
the two products could be easUy detected. 
Even the Excise Collector is fully empowered 
und~r Rule SO of the Central Excise Rules 
to order seizure of ~oods for duty evasion 
by the rexm manufacturers. By not resor-
tmg to these measurc(\ the Government is 
doing greater harm to these small units. 

I would urge upon Minister of Finance 
to immediately consider withdraw~l of this 
duty from the IDPE products, if necessary 
by clas<\jfying them more appropriately as 
processed cotton fabric!; under beadinl 
No. 52.06 rather tban 59.03 

(vii) Need to Construct an overhrldge at 
the existing mannt'd Inler)of'k level 
crot;~ing near Pennar Bridge ID 
Nellore (A. P.) 

SHRI P PENCHALLIAH (Nellore) : 
Nellore town in South Central Railway Is a 
densely populated town and business centre in 
Andhra Pradesh. The Railway track which 
is running from Madra~ to Calcutta bisect. 
the town. There is manned interlock level 
crossing gate near P~nnBr Brid,e on the 
Northern side of Nellore North Railway 
station At the time of passing traiDS, 
which is very frequent, tbe traffic lets 
jammed on either side and several accidents 
have taken place on the same spot. while 
crossing the gate. 

Hence I request the Hoo'bJe Railway 
Minister to make arrangements for constru-
ction of an overbridge at the place of 
existing mannen interlock level crossiDI pte 
near Pennar Bridfe so as to provide better 
traffic facilities. to the public of Ncllore 
town. 

[Trans/ation] 

(viii) Steps necd!d to Impro,.'be Jot of 
farmers h~' declaring .,r.cuIture u 
sick industry. 

SHRI BALWANT SINGH RAMOD-
WALIA (Sao~rur): Mr. Deputy Speaker, 
Sir. all over the world farmers are playing 
an important role in the economy or tbeir 
countries but in al!riculture-dominated COUD-
ries like lodia. farmers Dot only pl.)' '0 
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important role in tbe economy but they 
are its backboDe around which tbe wb~le 
of economy revolvcs. Paradoxically, despite 
tbis the condition of fa.rmers is deteriorating 
fatt. If we take 1970·71 as tbe base year. 
we find that tbe prices of inputs used by 
farm en io agriculture have Bone up at the 
rate of 9.<3% a year during the period from 
1970-71 to 1984·85 white tbe prices of 
agricultural produce have been raised by 
the Government at its rate of 3. S% a year 
only. The agricultural production in tbe 
country has grown at the ratt. of 1. ~ % per 
annum while the average farmerts output 
bas l1'own at tbe rate of 3.5% per aonum. 

Government has increased the prices of 
of wheat at the rate of 3.5% per unnum 
While tbe prices of other consumer goods 
have registered a tremendous increase over 
tbe years unabatedly aDd economists of the 
country are of the views tbat this trend in 
increase of prices is likely to reach the 
whopping figures of 15% by rhe end of the 
yC~r. 

From tbe above data, it is clear that 
the purchasing power of the farmer of our 
country is erodlDg day by day and he IS 
getting involved in financial trouble. Today. 
aariculture has be.::ome sick industry. 
Government is taking several measures for 
the development of sick industries. 

According to the report of the Re< erve 
Bank of India ending June. 1986, the 
Dumber of sick iudustries has gone up to 
1,'30,606 in which a sum amount:ng 10 
Rs. 4,665 crores has been staked by the 
na.tionalised banks. Despite this, GOH~rn· 
ment bas taken measures for their cev1...1op-
men~ by providing markets for these indus. 
tries and investing money for their dt. ve)op· 
ment. But it is not clear as to why 
Government is not declaring agriculture as a 
sick industry. I request tbe Governmen t to 
declare agriculture as a sick industry. give 
financIal assistance to farmers, take steps 
to reduce CClst of cultivation, develop marke .. 
tinl facilities for sellin. the produce at 
remunerative prices and throuth these 
mca~ure!l bring this industry out uf the 
bonds of sickness. 

On I',e,iden", Add"" 

J5.30 hr •• 

MOTION OF THANKS ON THB 
PRESIDENT'S ADDRESS 

(EngliJh) 

MR. SPEAKER: We will now take up 
the Motion of Thanks on tbe President's 
Address. 

SHRI 8.R. BHAGAT (Arrah) 
move: 

"That an Address be presented to the 
President in the following terms : .. 

'That the Members of Lok Sabha 
as~embJed in this Session are deeply 
grateful to the President for the 
Address which be has been pleased 
to deliver to both Houses of' Parlia-
ment assemb1ed together on the '2nd 
February, 1988'." 

Sir, the President has been very kind to 
remind us in his Address about the vision 
of India. I wCluld like to begin my intro. 
ductol y remarks with this basic point of 
view. The Indian independence movement 
or Indian revolution bas its own basic role 
of event in history, an even~' wbich pro-
foundly affected the whoJe w<Hld. It is an 
event like earlier the French Revolution 
which br('ught about the end of 811 kinds 
of exploitation and feudalism in Europe. 
Not only that, it unleashed a force which 
)~d to tbe development of entire Europe, 
jndustrialisation and also led to the ~egative 
factors of colonialism, colonisation and 
imperialism; later on, the advanced form of 
exploitation not only of its own economy 
hut exploitation of tbe world as a whole. 
Later on, the event has given us - bigger 
event of historial significance-the great 
Octo per Revolution in the earlier part of 
this/century. It Jed to tbe emancipation of 
mankind not only in the Soviet Union, 
foundation of tbe Soviet States, workers 
and the peasants but 8 powerful impulse 
throughout the world whicb led to a great 
movement for emancipation and restructuring 
of the civilisation of a large number of 
countries. In'the same context, if you see 
bistorically Indian independence mOVCD'lent 
was unique in the sense tbat never in history 
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luch a largc number of people participated 
in this strul,le for freedom. Miliions of 
people-poor J)eople, the farmers, the 
people in the villages, tbe intelfilcntsia and 
everybody, even women-participated;' for 
90 years in the struggle through non-
violonco. The result was the end of colonia-
Him Dot only from Jndia but from tbe entire 
world. The world bas chased after Indian 
independence. Tberefore, the President bas 
been pleased to remind us what arc the 
foundations of tbe Indian state. Wbat/are 
tbe basic foundation? Let us remember it 
because some of the cballcnses that are 
coming some of the nelative forces that 
are operating, we will be able to judge 
tbem in tbat propel' perspective. tho 
President says : 

"The vision of India is a land whose 
unity and integrity areJ invulnerable to 
external tbreats or internal weaknesses; 

-where tbe ideals of democracy, secu-
larism and socialism enshrined in 
our Constitution, are f1llly reali~(*d; 

1 bis arises from the very struggle of free-
dom itself. The people who have struggled 
for freedom or participated in tbe freedom 
suuag1e live on all sides and I ltbjnk the 
duty lies on tbem at tbis mon/eDt when 
tbere :are dark clouds over tbis country. 
wben there are dark forces, internal forces 
tlying to weaken tbe country. There are 
also external forces as tbe President bas 
reminded. How to meet the challenge? 
Once we have our say tbroUgbt what we 
call the democratic parlaDce, the Parliamen-
tary parlance. we can build up tbe national 
unshakeable faith, nationll unity and 
national coosenSlJlI 00 certain basic is!-ues. 
There should be uoity in the Indian sub-
continent. India is a democratic country. 
It is a secular state. It is a socialist coun-
try. IJthink with the application of these 
principles. we will be able to deal with tbe 
problems firmly which arise today. I 
would like to begin witb what Gandbiji 
had said. He bas told these words just 
before two weeks ofJtis dea Ih. i.e.. on tho 
J 9th 'aonary 194,writinl in Harljan. He 
said. 'Indian society must only be based OD 

truth and non-violence. No aile should went 
aG),lbina that otbors QllDot bave withou, 

equal laboor. Tbere will be neithor .,.UpON 
not belser, nor hiab or low, nejther mUHon-
aires employers nor balf.Slar"t employeoa. 
There will be equa~ respect for womOD .. for 
men.' The last sentence is role ant. W. bad 
Deorala incident where forced ·Sati' wa. 
performed and only yesterday tbe whole 
House expressed its sbock aDd abborrooce 
over the ganl rape of WOOlen, the most 
heinous crime and coming from Bihar. I 
bang my head in shame tbat l such thiell 
are happeniog. It was said i~ the House 
yesterday tbat conditions of fear should be 
created so that no such incident sbould 
bappen Baain in future in this land. It is 
the duty of everyone f the State, tbe 
Government to see that sucb thin.. cIo 
Dot happen. I~ is tbe heinous crime perpe-
trated. The instruments of law aod order 
should see that action is taken against tbe 
perpetrators of tbis heinous crime. Tbis is 
most reprehensible. How aro we ,oibl to 
deal with the internsl weaknesses or the 
threa ts? Tbe billiest challcrae comes from 
Punjab. Gandhiji said tbat violence must 
be eschewed. Violence will not solve any 
problem. Panditji repeatedly said tbat all 
our problems can be solved through demo-
cratic methods, through negotiations, 
through discussions and throulh dialogues. 
Prime Minister has not only been sayinl 
but also practising. He bad tbe applauso 
of the entire world. He bas,.tarted praotta· 
ing tbis in Punjab- Punjab is 8 .tate of 
terrorism of a special kind in Which the 
international factors arc involved. They 
iet help right across the border. Tbey let 
help (rom other factors, other element, 
from those who are inimical to us. So, 
we pose a very diJficult\ problem. a compli-
cated problem. Wben we try to solve. 
we feel at times tbat we have surmounted 
it. We have led them on the run. they 
come back released With fresb enerlY. 
with (resb recruits. This is the problem 
we face which is a challooJC. How can 
this challenle be/met? The Prime Minilter 
bas said only tbe other day that ,tbo 
dialol\le sbould 10 00. One must bav. a 
political will to solve tbese problem.. Tbe 
only silver linina in tbe Punjab situatioo il 
tbat despite tbis problem goin, on da, 
after day, crmmunalism bat Dot takon 
sbape. There ia DO ill feeUng amon. tbe 
people, Hindus and Sikhs. This is tb. 
redeemina foature. The people are .howie. 
"I tbo wa1. But .bat is bappeoq .7 
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II • cballeDge to the system, it is a .cballenge 
to tbe basic foundations of the State, 
JbaiJc principles on which our State/ is 
bUilt. If we show firmness. unity and 
etrcngtb aDd do oot go by sectarian inte-
rests, we will definitely succeed in our goals. 
In tbis connection. I would like to quote 
wbat Panditji said and that is very relevant 
today. Delivering bis first memorial lecture 
OD MaulaDa Abut 'Kalam Azad/ tbe great 
Indian, the great leader. the great nationa-
lilt whose life was a saga of sacrifice and 
wbo live j for the whole of India and was 
an embodiment of secularism, Panditji 
said: 

III want the narrow contlicts of touay 
in the name of religion Or cast, 
lan8uage or province, to/cease and a 
classless and castclc:~s societ,) to be 
built up where every mdividual has 
full opportunity to grow accordmg 
to his worth and ability. In parti-
cular, 1 hope that the curse of ca\te 
will be ended for there cannlJt be 
either democracy or soclUlbm on the 
basis of caste".,' 

In Bihar. the curc;c of caste ha'i 
become cancer. Bihar i~ b,u:kward despite 
the fact tbat it has the richl:'st l .. ·Uld the 
richest resources. Bul, a~ I said, the 
curse of caste has become cancer for Bihar. 

The President in his Addres~ has rightly 
reminded us tbat we must notjbe guided by 
partisan interests, sectarian interests or the 
Interest of taking electoral advanlage') or 
various other advantages. Here, it is a 
cballcoae to tbe State, a challenge to the 
Itability of the country, it is weakenlDg tbe 
fabric of tbe State. Evclyone of us must 
rise aaainst it and f find 8 solution through 
dialolue, tbrough' discussions and through 
democratic means That is the tradition 
tbat ha, been handed down to us frotn tbe 
Father of tbe Nation, from the areat h:ad"L, 
Jaw.harlal Nebru and other areat l~aders 
of tbe Indian indt pendence movemeut. 
That f il the Indian leaacy. IoJta repre-
MDt. f a mOfal force aod a Civilizing force. 
Not . on', we have been building up our 
nation for the last forty years on daht 
linea. our record is one for which c'Icryonc ,,0 be proud, We bav~ built tbo founda-

tion of a strong State; it is 8 vibrant 
economy. it is~ne of the most industrialised 
State. In agriculture we are not only self-
sufficient, but we will soon be one of tbe 
largest exportmg country of agricultural 
surpJuses by the end of the century. Tbis 
has been tested this year. We bad drought 

'of lesser intensity in J 966 to 19691 for 
three years. There was a negative growth 
of ten per cent. The plan bad to be given 
up. Then, in 1977 to 1972, there was 
a failure of rain on a much lesser scale 
than tbe last year. The prices rose as 
much as by 22 per cent in/1979.S0. And 
we have a combined magnitude of drought 
and flood. Every district in tbe country is 
affected. If the drought takes care of the 
269 districts, the flood takes care of the 
rest. So, the entire country is affected. 
But still we are standmg on our fecLI It 
is all because of the variou's prc,grammes 
undertaken dunng the Indira Gandhi's 
regime. For example the agricultural 
resurgence, green revolution, the dynamism 
in the agl icultural growth, all these were 
u[ldcrtak~n during the time of Inoiraji and 
are now followed up by our presen~ Prime 
Miniqcr, Shri Rajiv Gandhi As r I esult 
of this our economy i~ SHong. Not only 
thiS, our industrial growth also is strong, 
and it an goes to the credit of our Prime 
Mmister, Shri Rajiv Gandhi who ushered 
in tbe sc~ond indu:,trial revolution in the 
country. This is the point I wanted to 
make. Hist emphasis i~ OD higher produc-
tivity and modernisation. 

Despite the various controversies that 
may be there. we are making large invest-
ment" in the public sector, The public 
sector hJS come to a stay. It will uefinitely 
grow. It has already assumed commanding 
heights of the economy but the point is if} 
such large resource iO\leSlments do Dot yield 
adequate rC'~ults, the entire financial system 
becomes imbalanced. It has heen said that 
if these investments are going to yield 
rc>utts, the picture of the indian economy 
will be different. The commanding heiahts 
of the economy means tbat they are the 
growth leaders; I they are the strongest 
l'u'wtlrk of tbe financial, monetary and 
economic management. If you judge our 
financial and monetary management you 
will find that it is quite lood as compared 
to any other deveJoping countries. Our 
critiques from the western CQuntries Of even 
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tbe World Bank bag testified that thel 
India's management of the ecoDomy has 
been good. Tbe prescnt year of drouGht 
shows tbe resilience of the Indian economy. 
There arc various factors attributed to it. 
The point is tbat whatever we invest in 
high technology, in modernisation. in the 
management techniques and evr,n in the 
agricultural production is J tbat by the end 
of the Eighth Plan, wJ have to produce 
175 million toones of food grains. We 
have to bring in a new technology and tbat 
is wbat is being done. We have undenaken 
the Water Management technology, the 
Energy Management Technology, the appli-
cation of new variety J seeds and new 
techniques in agriculture sector. All this 
shows that a revolution is taking place and 
this is possIble under the dynamic leader· 
ship of our Prime Minister. So, we are 
placed in this stage. The drought of this 
magnitude may lead to a shortfall of 
production to the extent tof J 0 per cent in , 
the food grains. But you will find that 
the drought management is quite good. 
Mostly all the states are affected. The 
Prime Minister has himself visited most of 
the drought affected an .. us and beCduse of 
tbe drive personally undertaken by the 
Prime Minister, the drOl,ght/' management 
bas been good. TIJe result i chat although 
the Budget provides for Rs. 462 crores 
tbe total expenditure for the drought relief 
is going to be about Rs. 2,000 crores. 
These things ha\-e to come from the 
resources of the Centra) Governmeut. Tbis 
will be managed. We can see tbis when 'c 
the Finance Minister presents the Budget. 
Here again the credit goes to the manage-
ment of the economy. In this worst drought 
situation also, tbe management has been 
exampJary. It may be better than Bny otber 
country. 

• f Anoiher point is that, we just go about 
managing the drought and create a situation 
in which n.e sufferings of the people can be 
alleviatcJ to the extent pos~lb)e. We 
immediately went on to the acceleration of 
the Rabi programme. The drought bas 
affected the rabi crop. The moisture in/the 
soil has affected tbe rabi cro". But because 
of the massive programme undertaken and the 
amount of WOrse tbat bas been undertaken to 
grassroot level-- at the village level-we the 
are going to have a bigger rabi crop tbiB 
year compared to last year. I tall tell youj 
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about my State. I have seen it there. I 
have gone into this. In spite of all these 
difficulties, Bihar is going to have at least I 
million tcones of wheat this year which will 
be more tban last year. If Bihar caD 
produce 1 million tonnes of wheat this, year, 
then I think the whole country can expect 
that tbe rabi cultivation this year will be 
good. This will be definitely goiDg to 
help us. 

So, my point is that we are trying our 
best to maintain industrial growth. The 
industry is vitally affected because of tbe 
impact of/ drou~ht. In July. the rate of 
industrial growth was 16 per crnt. Durin. 
the last seven yea rs, what was our rate of 
growth? The ra te of growth bas been 
accelerated. According to the UN Survey. 
we are one of the leading countries in tbe 
world. 

Definitely this year', drougl1t is /soing to 
affect us. The point I am making IS tbat in 
19G S we went down to J 0 per cent. In 1979, 
we went down to lero per cent. But tbis year 
despite the acute drought situations, our 
growth rute will not be less than 3.5 percent. 
The\Kharif crop has beeD affected. Prom 
16 "er cent growth rate in October, it has 
come down to 4 per cent. Evcn during 
tbe last seven months, the growtb rate was 
9 per cent in industry. 1 hope these are 
our calculations. This year the industrial 
growth will not b~ less than 7 per cent to 
~ per cent which is remarkable. The actions 
wbich our Prime M ini'Jter and the Govero. 
ment have taken are remarkable. Tbey 
have taken various measures. Anyway, tbi. 
is not the occasion to deal with all tbese 
tbin,s. This will be dealt in the Bud,et. 
ThCfpoint I am making is that tbe economy 
in a very difficult year bas been lood aod 
examplary, Let me give you one example 
regardinr monitoring of industria] projects 
and vark~~ other things. They have been 
improve(i. This information was liven in 
the last meeting of the Consultative Commit-
tee of/the Ministry of Industry. We bave 
124 on-going projects. 14 are mep 
projects costing over Rs. lOCO crOfe. each. 
110 are major projects costing RI. 100 
crore, each and tbe rest were small projectJ. 
In these projects we have invested sometbiDi 
Uke Rs. 22,000 crout. Monitorina if 
beina upgraded; evecywlltrt. Ie is uDder 
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the personal direction of the Prime Minister 
that tbe whole monitoring is now a monthly 
ODe; it docs not come after 3 or 6 months, 
nor is it a mid .. term review or mid·year 
review. It is a monthly monitoring. and 
wherever red lightl comes during a month 
viz. tbat a project is behind schedule. 
There should not be 8 time over-run or a 
cost over·run. This is about 78 big Central 
project8-124 all togetber. Sevcntyeight 
are the big and meRa pr, j~cts. Tbis is how 

" the economic administration is taking shape~ 
I tbink this should be appreciated. 

Similarly. I would lIke to touch upon 
international relatiClns. There again, the 
impact or the stamp of the Prune Minister 
i. there. Obviously, through a roisconcep· 
tion Or through desige, people are writi[lg-
or tbe papers write-that the Prime MInister 
loes out too orten( but tbey do not realize 
that each of his visits has produced results. 
They have subscrved India's interests, and 
tbey have made a new landmark. 

Tbe President has referred about the 
Indo-Sri Lankan Agreement. This is the 
most historic, far-reaching agreement which 
not only meets the basic, legitimate require-
meDts,fof the Sri Lankan people, the Tamil 
.roup, but also meets the regional security 
aspects; I ndia's security aspects. It bas 
been acclaimed widely. The difficulties are 
there. but we must be behind tbe Govern-
ment; there should not be any misgivings 
about it. The IPKF is playing a gallant 
role.l The whole country should be proud 
of t1Jem. We should be proud of tbem. 
Very soon, this problem will be tackled. 
Tbey arc ac\ing with restraint. You know 
tbey have to use force. because tbey cannot 
do otherwise. But there is no raocoar, 
tbere is no batred, tbere is noj idea of 
violence in their mind, or in their action. 
It is tbe duty which tbey are performing 
in the best spirit, in the spirit of non-
violence, in the spirit of the tradition of 
tbis country. 1hey are layina down their 
live. in tbe interests of tbe Tamil people, 
or I the Sri Lankan people there, So, we 
shOuld be proud of our role. 

Another thiol is the role that tbe Prime 
Mini.ter has played in brinaing about a 
aitUltioD of peace, stability and ditatmamoDt 
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in the world. This fa to be reaUzed.I 
think we must know that India's rolo/btu 
been a role of a catalyst. I know it per-
sooan,; and tbis is tbere right from 1985. 
But for the Prime Minister'e discussions, 
wbetber they are in America with President 
Reagan, or with General Secretary 
Gorbaohcv, the confidence-building measure. 
between them would not have come about 
otherwi~e. Het bas been abJe to remove 
suspicions, and now you see the change in 
the language. Only this morning. Secretary 
of State Shultz has issued a statement from 
Moscow wbere he has gone. He says tbis 
on a question like Aftthanistan. You com-

: pare it with the language of the past wbc'1 
both the sides were speaking about that 
issue. Now he says: Yes; tbe Soviet Union 
will withdraw from there. I believe they 
will do that, and they are interested in it,'· 
The whole thing bas cbanged. The lan-
guage has changed. Who bas done it? 

Today, the IN F Agreement, the lpea~e 
agreement is there. For the first hme In 
history, elimination of nuclear weapons 
agreement has been acbieved. If we had 
talked about this six months ago, nobody 
in tbe world would have believed. There 
bave been the agrcements- SALT· I. a limita-
tions treaty. ThC':re bas been the agree-
ment: SAt TIll, a. limitations tr~aty. limit-
ing things. ~ut thiS agreement IS for the 
elimination of arms. 

You remember the tradition. It is 
important for us to remember it, and I am 
glad that the President bas reminded us. 
Let us all remember what Gandhiji said 
on the day bombs fell on \ Hiroshima. On 
that day. Gandhiji had said: 'Nuclear 
bombs will solve no problems. They should 
be destroyed: This wal Gandbijl's state-
ment. What did Panditji say in 19 S 9 at 
the U.N.? 

~ 
He was the first leader in the world 

who said in tbe Urited Nations tbat tbe 
nuclear weapons bad to be destroyed and 
there sbould be a senera) and comp]ete 
disarmament. This was his laoluase. He 
struaaled throuabout his life for this. After 
him, Sbrimati Indira Gandhi's the Prime 
M~ister of lodia, Itrulllod. iD IlCI OW» 
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"'way. dYAamic way. Today, Shri Rajiv 
Gandhi is following tbem and be bat' 
succeeded in it. The credit should ao to 
the two big leaders, the Super Powers-
President Reagan and Mr. Gorbachev. I 
know tbat India has atso played its role. In 
1983, bow the situation was dangerous. It 
is for us to reme/ber it. It is tbe voice 
of reason tbat counts; it is the moral 
voice tbat counts; it is not only the force 
that counts; it is the reason, it is the truth, 
it is the voice of sanity and wisdom that 
counts. In 1983, there was no talk about 
disarmament. All talks about disarmament 
were suspended; whetbe4 it was in Geneva 
or in Helsink or any other place. Every-
where we were talking about the balance of 
terrors; we were talking of accelerated nuclear 
arms race; it wa~. going space. At tha t 
time in Delhi. presIding over the Seventh 
NAC, she ,ave a declaration known as 
New Delhi ,Declaration that nuclear disar .. ~ 
mament was the (nly way for the survival 
of mankind; th.1t Declaration went from 
here. On 2' 8t ~ ay, '984, a few montbs 
l:-efore her dea h, she took an initiative 
called "Six N .. rion : Initiative" in which 
she gave a pro ramme about a comprehen-
sive test ban tret ~y. Thi3 was' a1so known 
as Famous M:~y Initiative. That pro-
gramme was sem arcund Bnd it was war king 
slowly, peacdully and quietly. After her 
death, our yOU! g Prime Minister took it 
up and w~ proposed a Verification System 
involving all kinds of things and al1 the 
six leaders from the five continents. Ourl 
present Prime Minister pursued it Today 
the result is that they first met in Geneva 
for acquaintance meeting. Thi!l was the 
first time that the two leaders met. Then 
they met at o'her place. So, we calI'lt 
huddle- muddie meeting because they were 
all on the point of reaching/an agreement. 
(lntt'rrupliolls). But it all muddled up. 

Finally. the Washir,gton meeting resulted 
in a success. Now a new~ comes from 
Moscow saying that tbe mfeting hetweln 
the two leaders -President Reagan and 
Mr. Gorbachev will take p].lce before Mav 
or Ju~. There they will go OD to the next, 
stage ,of a deep cut into the strateg!c ~Lsi1es S-
and the Afghlnistan questIon. ThiS IS an-
other ramificntion of this. We are dCI'pl, 
involved into it. We had played a role in 
Afabanistan and even now we are playing 
it reaarding what arrangement there will 

on Preslde"t', AIJdr,s, 
take place. Here again we know abou4 the 
deep suspicion between the two leaders 
with regard to withdrawal of troops from 
Afghanistan. How this withdrawal wtll 
take place? What is tbe date of .be with-
drawal of troops? What is the time frame 
of withdrawal of troops? 

These developments are takinl! place 
because now they trust each other( Even 
the languagt has changed. India is fo lowing 
the policy of quiet diplomacy, foll<'wing.a 
certain ba~c and we have been taking a 
lot of pains It has a rhythm which the 
President has remir ded us followirp A vhion 
which hns workf'd Now the AfKha,nisfln 
situation is like one ortthe regional c('nfi'ctfl. 
You can see tfoe difference now. The Indian 
independence movement was a m~~s move .. 
ment in history. the biggest mas!! mo\'erornt. 
India's initiative always inevitably believed 
on the initiative of the people, creating a 
strorg people's will throughout tbe world 
and that i-; wh!I t it has cr~~ted. the/v.:,J1. 
If you go to any c<,untry there IS a yeafnmg 
for peace, there j~ Fl y(arning for disarma-
ment, they have wetcorred all this and the 
biggest example is that about an thelle 
region'tl conflicts, there are talks now. 
Thing,; are movin~ on Af."hanistan. talks 
have t,lken place in J( ampll~hea \ but the 
most important change is t"at the situation 
in NicarRgua is liWlrg to change, and has 
changed. Why? Because, earlier the 
Congrccos refused W cut down the President's 
aid to Nicaragua. This year the climate in 
America has chaniled. They have refusrd 
any aid to the President. The President I has 
heen totally rejected. 1'hey have refu~ed ! 
That is the change that has come. 

So. let us face the challenges. There ie 
n ch9I1en~e. J nred not p:o into it. I have 
dealt with all of them. But the approach 
is that Indian Parliament. our demo;racy, 
o~r ~eculari5m and socialism,1 the~e must 
rise to the occasion, Abollt the challenge 
from externa I tbreats, I do not beJieve that 
any external threat can do us any harm, 
if -the peonle of India are united and strong 
as they are united today. Whatever the 
wefknesses there art'. we must pive up and 
wefan meet the e}(t<'rnal tbreat. 

So far a, the internal weaknuses ate 
cnncerned, whether they are in Punjab. 
whetber they pre in AldOl, whether tbey 



Motloll of Thank, FBBRUARY 24. 1988 Motl()n of Thank, 336 
Oil Prtsld,,,t'l Addr,,, 

{Sbrl B. R.. Dhagat] 

are in aoy other placel or whether it is caste 
or communalism or whether i\ is language 
or whether it is anything else, remember 
Gandhiji' or Mr. Nehru. Remember the 
tradition of India. Remember tbe tradition 
of our freedom fighters, and after indepen-
dence. And, we can go along strongly. 

We have already laid the foundation of 
a strong economy, social economy and 
industrial econl)my. Our social life is ba~ed 

OD certain ba.,k' principles of socialism/ 
secularism, democracy. It is strong. The 
Indian nation is united. It is on the march 
and let us come forward till our vi~ion and 
goal is realised. This is the message of the 
President. Let U"i aU accept it! acclaim it 
and live our surnort to it fuBy. \. I I 

16.08 br!. 

(SHRI SOMNA fH RA rH in "l(' Chair) 

( 7}an,t:/ation] 

SHRI Ni\RE~H CHANDRA CHATUR· 
VED 1 (Kanpur): Mr Deputy Spc(lkcr, 
Sir, t rise to second the Motion of Thanks 
moved by my colteagu~ Bhagatji on the 
Address of the 1>leSldwt which he has 
been pleased to delive\' to both Houses of 
Parliament 8'\sembted to~eth~r. In support 
of the motiol' 1 would like to submit that 
whatever ha, been stated in his Address is 
totally relevant tod1\y bt:cause the pledge 
which we took f .. Jr attaining Independence 
of tbe country has been visualised in his 
Address which has now hecome a put of 
our national document. I would like' to 
draw the attention of the augu"t House to 
the first portion of the Preo;idential Address 
in which he ha<; referred to the cherished 
values of tbe nation. Th~ hon. Pre~ident 
bas presented before the nation the collective 
picture of our determinations and develop-
ment. Tbe h,)D. President has Slated that 
tbe goals of Democracy, Secularism and 
Socialism enshrined in the constitution 
should be reali~ed, social jU'lotice and equal 
opportunities should be pr0vided to aU and 
science and technology should be used for 
eradicating 'P~yerty and di"ease. He has 
further addedithat tbe natura' wealth should 

f 

not be wasted but ui)cd for national develop. 
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ment and industrialisation and modernisation 
sbould be fused with moral and spiritual 
values where atJ religions af I cultures must 
flourish in an atmosphere of mutual respect 
and cooperation. I think that in Dc/other 
country of the world: anyone can provide 
a better total vjsion to the mankind than 
this. This pilth was shown to us by Mahatma 
Gandhi at the time of independence and 
in the inte', natjon~l flelet, after taking over 
the reigns of the natioD, the! Hon. Prime 
Minister Pt. Jawabarlal Nehru gave an idea 
of mutual respect, cooperation and co-
existence to the world polity, Later on, 
Shrimati hldira Gand~i pur~l'ed these ideas 
and took the nalion forward J would like 
to say this with a)) emr!J( sis under my 
command that l the idea of mutua] coopera-
tion and co·exhtence given by Pt. lawaharlal 
Nehru to the world polity bas been Riven 
a practical shape by our leader Shri Rajiv 
Gan'lhi and he has been able to turn the 
pat" of world poJitics. There is no doubt 
ahout! it It is nece.-.;sary to promote the 
politICS of mutual respect and cO(lperation 
both in the natiornl international fields in 
tht' mid~t of mutual differences, hickerings 
and conflicts. We have seen again and a~ lin 
10 thio;; c<',untry during the 13~t few vears he 
ff."("Iing of /re,gionali~m. language different ::'S. 

Relig;oll"i differences have Taic;ed their ugly 
heads and c.Jmmunnl passions are being 
arou<.,ed f(lr weak<-ning the country. I don't 
want to repeat the problem of terrorism 
raised by Nlr colleague but I categorically 
say that after independence m: ny con"ipiracies 
were hatched l to disintegr" t,.: the country. 
'"'uf surpri,ingly Government has mBnalled 
to take the country forward despite al1 these 
evil delJigns. We are all grateful for it. 

We are grateful to M r President that 
he has assessed the conditions pf the wbole 
country itl his speech. Mr.1 Presid\ ')t has 
stressed upon moral values, abou~ which 
wt; bother the least. while di \. u~sing 
modf'rnization and industrialization. 
Mahatama Gandhi reiterated this before 
independence and after independence of the 
country P 'ndit Nehru too laid sfre<is on it. 
Today we do not foHow it in practice thougl1J 
we often refer to moral, tlues. Mr. PresideD' 
bas emphasised u('on the cultural awareness 
and spirt~ual tradition of our country by 
talking about the moral values and ~piritual 
perception. 
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If our country lacks moral and spiritual 
values, we can never become perfect man 
however we / roay make progress. An indivi-
dual might be economically prosperous, but 
can never be a perfect man if he lacks 
moralit)'. Mahatama Gandhi also wanted to 
be a perfect man and a common man thinks 
of it even today. We rep";dtcdly claim that 
our country ha~ moved forward as a result 
of our economic policy and technologican 
measures adopteQ for the economic progress. 
Nobody can say that mjnoritie~ in India 
are unsafe, or women have not be,;n uplifted 
or no attempt has been made in multi-
dimensional development, though the re'iultsf 
may not be much due to tbe lack of 
resources. Nobody can say that our country 
has deviated from the n~ ,ral values. The 
Address of the President is a Jamp·post 
for us. We know that when we were strug-
gli~ for fre~dum, the British Government 
did a lot of mischids to dlstUlb communal 
ba lony. Bl,.lt even m rhose day~ leader 
like Gnne,h Shewt Vidyarthi made his 
first sael like for l [Ie sake of communal 
harmony in 1931. Though thousands of 
persons were strup, !mg fur fleedom, but 
he was the t]r::.t to ~acrj{ke' himself. 
Irnmedlah'ly after mdependence. communal 
hatred hJd made o;;uch a WIde deavage that 
at that time ~lso, our greatest leader 
Mahatama Gandhi sacritlced himself for 
the ~ake 01 national unity, communal 
harmony and to bl Jd,~c the gap between 
the minority anrl majqr;~ groups. Again 
inf1984, ollr leader Indira G.mdhi sacribcfd 
her life for the same purpose. So, we have 
seen that whenever o ... cJsion so demands, 
people have ct)opera1ed with ench otber 
readily offered the greatest sacrifices fo; 
the sake of communal h,lflllony and 'lationa) 
unity. This country has never (bee 1 found 
lacktng in ofT! ring sacl ifices. 1\ J'la'ion fact:"'" 
crpcial time wben its citizens, organisations 
and leal ers lack mOlal value~. In the 
absence of mora] values, no~'ody can make 
sacrifices. A country never faces crrqs 
where its citizens, leaders and org;miSAtionl) 
follow moral VJluclI .. History! prlwes that 
we never lacked t'll ~,e values. I am glad to 
say th"t ~r. PClme vtiniqter al~o referred 
to cultural aw,ueoess rep~atedJy. I think 
tbat the success of his leadership lies in 
the fact that he talks of modernization and 
cultural uphftment side by side., On the one 
hand, emphnsi~ is he-ing lolid on computorl-
sation, industrialisation and progreRbive 

increase fo the means of moderD develop. 
ment while on tbe other tour leadler II 
according same importance to the cultural 
awareness, You have sern bow much bue 
and cry wac; raised intthe country recently 
about moral values. In the history or (r. 
India, never before such serious attempt. 
of character asse~~jnati(ln were made to lower 
the Image of a PI ime Minister who i. a 
rc'\pected leader of the country and who .. 
conduct and imJge have no t black spot. 
The darkness created by the people would 
have d'e~troycd the c{\Unlry. if our leader 
lacked the mora) valllC'r; Only those moral 
values have saved our c.ountry. In spite of 
the darkness cf{'ated by the people for tbelr 
narrow political gains. our leader basi been 
able to save the country from crisis by dint 
of moral values he po"sess. 

On this occao;sioo, I would also like to 
talk somethi.ng about education. You would 
appreciate that moralilY and spiritualism find 
their expression through education only. 
Our education han some drawbacks." J 
would like to Jay more stress upon tbl. 
factor, as it did not invite much attention 
of my colleaugue OllT country bas mado 
much progress in the field of education. 
I am recalling ttwse days when the areat 
educationist ~ could not 
get the post l of a teacher even in a hlab 
school due to lack of formal degree, thouah 
he was a schoLlr of 30-32 languages, thou,b 
later on he \\Iali aprminted as Head of tbe 
Department in the Moscow University in 
Soviet Russia. He was also madclHead or 
the D.el~artment of Kannada Univ~rsity in 
Sri Lanka and Profeli~or in China University. 
But th\;: fact Wd~ thdt he could Dot be 
appointed a teacher in any of tbe Indian 
schools, It i! our go "d luck that we have 
for the first time / rc.;ognised tbe ability of 
tbe pc:rson, by intr (lducing open university 
in which one could be admitted witbout 
baving any degr("e Majoritt of tbe people 
in our counlry are rOM, they are farmen, 
labo.Jrers who Jive In vIllages. and amaU 
traders By openin~' N( vodaya Vidyal.yu. 
the I Government has at 1east liven an 
opportunity to tbe snull farmers and pett)' 
traders li"ing in the villages who ba". 
never seen the road or rail but who wan. 
to provide [Eood ed'ucation to tbeir cbildrell. 
Had tbe Central (Jovernment not &lven 
this opportunity to I them, tbeir condidoo 
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would have further deteriorated. J am of 
the view that through these Vidyalayas, 
these people witt get an opportunity to 
have lood education. The type of products 
the public schools are sending out, I )hink. 
afC Dot that useful to the humanity. Such 
a thing is possible only when the poorest 
of lbe poor in the country has an access 
to good education. What is the objective 
of knowledge and science in our country? 
On the objective of education, it bas been 

,~ clearly accepted in our country+"~ 'J~a 
)IlL vimt1k'tayo~·. The education is that which 
liberates us from idiocy and darkness. That 
il our obj~ctive. That type of education 
will spread when mean to educati&Jn are 
made available to the people at Government 
level. Then we shan certainly be able to 
spread our nwral and ~piritual values among 
the people. 

In the international field, I fully suppor. 
what Shri Bhagat ha~ said about Sri 1 anka 
Accord. Whatever Government of India 
has done in regard to Sri Lanka is very 
good. But what Shri Rsjiv Gandhi has 
done to put an I end to the politics of con-
frontation in our own country is abo a 
rare example in tbe tlistory of tbe country. 
Under his leader~hjp. Shri Rajiv Gandhi 
has heralded the country into an era of 
loodwill and cooperation in place of politics 
of confrontation. Todaylin India, whatever 
be tbe party in power in any Slate Clnd 
whatever be their ideology, they are given 
equal opportunities fOI development and 
progress provided they have faith in the 
constitution of the country and accrpl Its 
unity and integrity within tbe constitutional 

, framework. \ Given the situation prevailing 
in the cQuntry, I consider it the biggest 
achievement of our Government and for 
tbat matter of our leader. It has been the 
eadcavour of nae Government to sort 
out the issues through cooperation and 
goodwill. This is reflected in thel efforts of 
tbe Government whether it is the case of 
North-Eastern States or Punjab in tbe 
North- West or anyother State. This vic', 
point has been encouraged all along I &1.1 

or the opinion that we cannot make uU 
achievements in 8 day. There {havr tv'en 
shortcomings and webknesses. But the one 
who continuously strives to march abead 
only acbieves SU~CC'5. Today, dishonesty, 

on Pres/delli's Address 

untruth. cheatinl and all such thinls are 
tbe orde.r of day and it is said that there 
is nobody to check it. When I hear suct; 
things, I am reminded of Budha. Once a 
diSCiple of Budha, Anand, told bim tbat 
after having toured the country extensively 
all that he had seen was immorality, atro-
cities and corruption an around and in such 
a situation what would be the use of 

; •. hiS/ preachings. To this Budha replled-
"Appdeep.q ... -bba»e" meaning thereby that 
one should become lamp oneself. First we 
should Hberate ourselves flom those wrong 
things which get patronage because truth 
can not be hidden. Fire ball light of the 
lamp and sun JigJ.t cannot be covered by 
a piece of! doti'. It needs no obduracy. 
However, wilen vCHed interests are involved, 
we wact to forget the truth by adopting 
some other viewpoint. We shall have to 
remind today that those who have faith in 
truth, morality spintuality, honesty and 
character should deep into their own 
character also. What sort of character, ·~e 
are building for ourselves? If we' are 
involved in all ~orts of cheating ourselves, 
we cannot keep the rest of the world away 
from these evils. Mahatma Gandhi and 
other great saints of tbe wor1d have said 
that fir4;t of all we should mend ourselves 
for the better anti then only good of the 
societ} is possible. . f we talk of democrat y 
and at the same time continue to neglect 
the people, it is just not possible. 

] sba 11 conclude by making one morc 
submission. In tbe situation in whicb our 
country is todays nobody can say tbat we 
have made all achievements because tbat is 
simply not pos~ible As lon~ as all people 
do not work in this direction continuously. 
8S long as cooperation and goodwill from 
one and all is not received, these ends 
cannot be achieved. The work relating to 
developmt ot and progress and providing 
leadership to the country depends collec-
tively on all the people of tbe country. 
Nothing can be done single hnndedly. 

~ ahatma Gandhi fought against commu-
nalism and resolved that the country win 
D('t be allowed to be divided into two. But 
tbe situation in the entire count.:y changed 
and partition took place. Pandit lawabarlal 
Nehru contmued to pursue polie} of coope-
ration and co-existence iD politics but the 
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world was continuously beading towards 
confrontation, strife aDd Strussle. 

Today tbe same opportunity has again 
come and Sbri Rajiv Gandhi has said tbat 
we want the politics of cooperation and good 
will not of confrontation. Even where we 
have dissimilarity of views, we GO not want 
to solve the issues through confrontation. 
We want to work with cooperation and 
affection. That is wby wbile referring to 
China and Pakistan, the President has said 
tbat we bave to create an atmosphere of 
understanding and goodwill with our t neigh-
bouring countries so that we could see our 
country happy and prosperous. 

One more thing which I want to say is 
that no work in tbis world can be 
done in a single day. During the course of 
success, some weaknesses are natural and 
nobody can do away witb tbem. Here I 
would like to mention about one of my 
friends and Urdu poet Nashurwahidi. 
When we achieved independence, we came 
across a Dumber of shortcomings and 
weaknesses. He has drawn a p~ychological 

picture of such weaknesses in an Urdu 
couplet which I want to quote :-

Unbane trakki hai, yeb tere falace bbl, 
Kuchh gard bhi uthti bai jah kafila 
chalta baL 

When caravan marches forward, when 
thousands of people come to the toads, 
some dust is bound to flow. What will 
bappen if the caravan is stationary like a 
dead body? Some struggle is bound to be 
there where work is done. A few comp-
laints of weakness will also come when 
progress takes place. Only work inVItes 
criticism. Who will talk about those who 
are lyiog like a dead body doing nothing ? 

With these words, I once again support 
tbis Motion. 

[E",II&h) 

MR. CHAIRMAN: Motion moved : 
··Tbat an address be presented to the 
President in the foJlowins terms :-

That the Members or Lok Sabha 
assembled in tbis Session are deeply 
grateful to the President ror tbe 
Address which one hiS been pleued 
(0 dcliver to both Houscs of Parlia-
ment assembled together 00 the ~2nd 
Febaracy, 1988 .. ' 

Hon. Members present in (he House, 
whose amendments to the Motion of Thanks 
have been circulated, may, if they desire to 
move their amendments, send Slips to the 
Tabl~ within 1 S minutes indicating tbe serial 
numbers of the amendments tbey would like 
to move. Those amendments only will bo 
treated as moved. 

A list sbowing the lerial numbers of 
amendments moved will be put up on the 
NNice Board shortly. In case any Member 
finds any discrepancy in the list be may 
kindly bring it to the notice of tbe Officer at 
the Table without delay. 

SHRI V.S. KRISHNA IYER (Baoglore 
South) : I beg to move: 

That at the end of the motion, the 
the following be added, namely :-

"but regret that the Address does not 
refer to tbe unprecedented rise in the 
prices of almost all esseotial commo-
dities. "(3 J) 

That at the end of the motion, tbe follo-
wing be added, namely : 

.Ibut regret that there is no mention 
of the electoral reforms and juditial 
reforms in the Address". (32) 

That at tbe end af the motion. the follo-
wins be added, namely: 

• 'but regret tbat tbe Address does 
not refer to the probloms of farmers 
particularly regarding payment or 
remunerative prices to their (arm 
products. .. (3 3 ) 

That at tbe end of thc mOlioD, tho folio. 
wins be added, namely : 
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.Cbut rearet that the Address does not 
cake note of the failure of the 
Government to unearth black-money 
eifect,iveJy." (34) 

That at tbe eod of the motion, the folio-
win. be added, namely : 

') 

"but regret to note that the Address 
does not mention about the Deed to 
live risbt to franchic;e to all citizens 
on attaioinl J 8 years of age." (35) 

Tbat at tbe end of the motion, tbe folio-
win. be added. namely : 

"but regret that in (he Addre~s there 
i8 no mention to take.. effective steps to 
fill tbe unfilled pusts reserved for SCs 
and STs." (36) 

Tbat at the end of the motion, the folio-
wins be added, namely: 

"but regret that 10 the Address there 
is no mention auvut a national po)lcy 
for slum clearam'e and rehabilitation 
of slum dwellers." ~ 3 : ) 

That at the end of th~ motion, tbe follo-
WiDa be added, namely: 

".Pl regret tbat jn the Address there 
is DO mention about the need to 
implement the MandaI Commission's 
recommendations regarding reservation 
for tbe backward classes in Govern-
ment service." (38) 

That at tbe end of tbe motion, the foUo-
wina be added. namely : 

"but regret that the Addre~s does not 
mention about tbe need to include 
·Ri.bt to Work.' as a Fundamental 
Rjabt in the Constitution." (39) 

! 

That at tho end of tbe motion, the follo-
wiD, be added. namely: 

• 'but regret that ~the Address does not 
mention about n skins A.l.R. and 
l)oordarshaD ao autoDomous body." 

, (40) 

That at tbe end of tbe motion, tbe follo-
wing be added, namely : 

"but regret that "the Address does Dot 
mention about the Deed to give equal 
importance to all the languages recos-
nised under the Constitution!' (41) 

That at tbe eod of the motion, the follo-
wing be added, namely : 

"but regret that there js no mention in 
the Address to give timely and ade-
quate relief to drought and flood 
affected Breas." (42) 

SHRI SAIFUDDIN CHOWDHARY 
(Kalwa): I beg to move: 

That at tbe end often Motion, tbe follo-
wing be added namely : 

"but regret that tbe Address falls to 
mention about increasing menace of 
dowry and dowry deatbs in the 
countly." (68) 

That at tbe end of the motion, the follo-
winK be added, namely: 

"but regret tbat the Address maks no 
referellce to the nc~<.l for proportional 
representation as a measure of elec-
toral reforms." (69) 

1 bat at the end of the motion, tbe follo-
wing be added, namely : 

"but regret tbat there is no mention in 
the Address to give autonomy in tbe 
functaoning of A.I.R. and Doordarshan 
as autonomous bodies." (?O) 

TU.lt at tbe end of tbe motion, the follo-
wing be added, namely : 

"but regret that the Address does not 
show due concern at the growins 
economic disparities resulting in moro 
and more people going below the 
poverty line." (71) 

That at tbe end of the motioD, tho follo~ 
wins be added, na01o)' ; 
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"but regret that Address does not 
mention about the need of incor-
porating the right to exercise franchise 
on attaining ) 8 years of age as a 
fundamental rigbt in tbe Consti-
tution:' (72) 

The at the eod of the motion, the follo-
wing be added, namely: 

"but regret tbat there is no mention 
in tbe Address about the Govern-
ment's failure to curb tbe growth of 
monopoly industrial houses in the 
country." (73) 

That at the end of the motion, the follo-
wing be added. namely : 

"but regret thai there is no mention in 
tbe Address about the USA as tbe 
main factor endangering tbe world 
peace." (74) 

That at the end of the moUon, the follo-
wing be added, namely : 

"but regret that there is no mention 
in tbe Address about the growing 
expansion of the US mIlitary base in 
Diego Garcia and arms build up in· 
eluding nuclear arms there." (7 - ) 

That at the end of tbe motion, the follo-
wing be added, namely : 

"but regret that there is DO mention 
in the Address of any steps for the 
proper rehabilitation of bonded 
labourers in the country," (76) 

That at tbe end of the motion. the foHo· 
wing be added, namely: 

"but reEret that tbere is no mention 
in the Address about the measures to 
solve the problem of mounting ilJi-
teracy in the country." (77) 

That at tbe end of tbe motion, the folio .. 
wiog be added, namely: 

"but rearet tbat there is DO mention 
in the Address of tbe coDtinued brutal 
"rOCitic. on Harijans and AdivasiJ 

in differeDt parts of the country parti" 
cutarly in Bihar aDd U.P/' (78) 

That at tbe end of the motion, tbe fono~ 
wing be added, namely : 

"but regret tbat tbere is DO mention 
in tbe Address of ever increasiog 
foreign debt repayment liability.1t (19) 

Tbat at the end of the motion, the follo-
wing be added. namely : 

"but regret that tbere is no mention 
in the Address of the failure to live 
compu]sosy education to the children 
in the age group of 6 to 14 years as 
provided in the constitution." (80) 

That at the end of the motion. the follo-
wing be added, namely: 

• 'but regret that there is no mention 
in the Address about tbat boustnK 
shortage in tbe country and the growth 
of slums in condition of slum dwel-
lers. " ( 81) 

Thot at the end of the motion, tbe follo-
wing be added, namely: 

IAbut regret that there is no mention 
in the Address about the undertrial 
rotting in jails without a fair trial for 
years together particularly uodcrtrial. 
in Jodbpur Central Jail." (82) 

That at the end of tbe motion, the folio-
WiDI be added namely : 

"but Delret that there is no mention 
in tbe Address about the failure of 
the Government to unearth black 
money and to punisb tbe guilty." (8:4) 

Tlaat at the .n4 of the .otioo. the folio-
win. be added, namely : 

"but rearet that there Is DO mention 
in tbe Addrcss to supply all essential 
commodities through public distribu-
tion at reasonable price throutbout 
tbe country.'· (84) 
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That at the end of the motion, the follo-
winK be added. namely: 

"but regret tbat the Address does not 
mention about the need to effectively 
eliminate the dowry system in the 
country." (85) 

That at the end of the motion. the follo-
wina be added, namely: 

"but regret that the Address does not 
mention about the interference of the 
Wortd Bank and tbe I.M. F. in India's 
economy." (86) 

That at the end of the motion, the follo· 
wing be added, namely: 

"but regret that tbere is no mention 
about the need for inclusion of Nepah 
language in tbe Eighth Schedule to 
the Constitution." (87) 

That at tbe end of the motion. the follo-
wing be added, namely: tl 

"but regret tbat there IS no meation 
about the intention of the Goverment 
to solve the D,ujechng problem crea-
ting by the G.N L.P." (88) 

That at the end of the motion, the follo-
wing be added, namely : 

"but regret that there IS no mention 
about the need for specjal Central 
Assistance for the industrial develop-
ment of Darjeelios."· (89) 

That at the end of the moUoo. the follo-
WiDa be added, namely : 

"but regret that tbe Address fails to 
mention the declaration or tbe wholo 
of Tripura as disturbed area under tbe 
Armed Forces (Special Powers) Act, 
19S 8 on tbe eve of tbe State Legis-
lative Assembly eloction." (230) 

That at tbe ond of the motion, tbe follo-
wioa be added, namely: 
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"but regret that the Addres. faill to 
mention about tbe deployment of 
army in Tripura at tbe time of elec-
tion:' (231) 

That at the end of the motion, the follo-
wing be added, namely : 

"but regret tbat tbe Address does not 
mention the declaration of the whole 
of Tripura as disturbed area without 
consulting the State Government." 

(232) 

That at the end of tbe motion, the follo-
wing be added, namely : 

"but regret that tbe Address does not 
mention the appointment of Gover-
nors in a number of States in contra-
vention of aU democratic norms 
ignoring the respective Chief Minister~ 
floutmg the recommendations of th~ 
Sarkaria Commission." (233) 

That at the end of the motion, the follo-
wing be added, namely: 

"but regret that the Address docs not 
mention the alternative proposal 
submitted by the Non-Coneress (I) 
Chief Ministers on the terms of refe-
rence of the Ninth Finance Cornis-
sion," (234) 

The at the end of the motion, the follo-
wing be added, name]y : 

"but regret that the Address does not 
mention the failure of the Government 
to clear development projects in the 
Opposition ruled States." (235) 

That at tbe end of tbe motion, tbe follo-
wing be added, namely : 

"but regret that tbe Address fails to 
mention the extravagant expendituro 
in boldinS Cabinet Mcetins In a Wild· 
life sanctuary disturbins environmental 
peace of tbo area." (236) 
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That at tbe end of the motion, tbe follo-
wing be added namely : 

"hut regret that tbe Address does not 
mention concrete steps proposed to 
cnsure the integrity and security of the 
country." (237) 

That at the end of the motion, the folio .. 
wing be added, namely : 

"but regret tbat I'" tbe Address does not 
mention any course of action to ensure 
that the use of religious r laces will be 
forbidden for pOlitical purposes," 

(238) 

That at the end of the motion, the follo-
wing be added, namely: 

"but regret that the Address does not 
mention the acute hardship being 
suffered by persons below the poverty 
line due t(' ~teep rise in tbe prices of 
essential cO'lsumer commodities." 

(239) 

That at the en d of the motion, the fol1o-
wing be added, namely: 

"but regred that the Address does not 
mention any definite assurance for 
implementation of electoral reforms 
within a definite time·Jjrnit." (240) 

That at the end of the motion, the fo])o-
wing be added, nllmely : 

"but regret that the Addre~s does not 
mention about any scheme of the 
Government to probe into the un-
accounted Indian capital deposited 
through various Channels in foreign 
countries and to take necessary follow" 
up action." (241) 

That at the end of the motion, the 
following be added. namely : 

"but regret tbat tbere is no mention 
in tbe Address about the need of 
(ormulation by the Government of a 
policy so that tbe farmers may get 
remunerative prices for their agri-
cultural produce keepinl in view in 
risins costs of farm inputs." (242) 

That at tbe end of the motioD, tbe 
following be added, namely : 

"but regret that tbe Address does not 
mention about Government's inability 
to check malpractices at higb places. tt 

(243) 

That at the end of tbe motioo, thc 
following be added, namely: 

"bl:t regret that the Addr(s~ does 
not take note of the di~proporfionate 
rise in the Consumer Price Inde-x 8H 

compared to the change in the whole-
sale price index of tbe essential com-
modities." (144) 

That at the end of the motit'ln, the 
following be added, namely: 

"but regret that the Address does not 
m'!lltion about the measures proposed 
to be taken to strengthen and make 
Via ble pu hlie sector umts '\ucb as 
tImely completion of projects for 
for utilising their full capacity," (245) 

That at the end of the motion, the 
following be added, namely: 

"but regret tbat the Address does 
not mention about the need fOI 
implementation of a composite price 
poliCY ensuTlng r~munerative prices to 
pe.lsant producers, parity between the 
prices of agricultural produce and 
industrial products and inputs. limit· 
ing the difference in the prices, paid 
to the primary. producers and charged 
from the actual consumers to twenty 
per ce-nt and guaranteed supply of all 
ec;sefltial commodities at controlled 
prices through 8 net· work of public 
distribution !\ystem by nationalising 
wholesale trade." (: 46) 

That at the end of the mNion. tbe 
following be added. namely : 

"but regret that the Address does not 
ta ke a lierious view of the fact that in 
mo~t of the States the implementation 
of the land rcf0rms including the land 
ceiling and distribution or 8urpiuR land 
to the tiJIer has come ta a dead bait." 

(247) 
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Tbat at tbe end or motion, the following 
be added, namely : 

"but regret that the Address does not 
express serious coocern that ."co 
after 40 years of independence nearly 
one third of the Indian Villages have 
not been provided eVf'n with drinking 
water." (248) 

That at the end of the motion, the 
following be added, namely : 

"but regret that the Address does not 
propose to put any effective curbs on 
the drain In our national resources as 
a result of remittances of the profits 
interest, royalties and dividends by 
the multinltionals from thi<; country," 

(249) 

That at the end of the mot lon, the 
following be added, namely : 

"but re~ret that the Address does not 
mention about the growing regional 
imbalances and step" to correct them." 

(2S0) 

Tbat at the end of the motion. tbe 
following be added, namely: 

"but regret that the Address does not 
mention about the need for recogni-
tion of trade unions through secret 
ballot." (25 l) 

SHRI RAM BAHADUR SINGH 
(Cbapra) : I beg to move : 

That at the end of the motion, the 
following be added, namely: 

·'but regret that .there is no mention 
in the Address that about the failure 
to carry out the electoral reforms 
promised in last Pre~ideotial Address." 

(214) 

That at the end of the motion, the 
fotJowinS bt added, namely: 

"but regret tbat tbe Address docs not 
take notice of the deep resentment 
prevailing among Government emplo-
yees about Government's not takinl 
any positive steps to remove their 
fear of dismissal from service witb" .. t 
being assianed any reason therefor." 

(215) 

That at the and of the motion, the 
following be added, namely: 

Ubut regret that the Address does not 
spell out any concrete steps for solving 
the unemployment problem in the 
country:' (216) 

That at the end of tbe motion, the 
following be added, namely: 

&Ibut regret that the Address does not 
mention about the necessity of increas-
ing tbe share of the States with regard 
to various duties and taxes." (2 t 7) 

That at the end of the motion, tbe 
following be added, namely: 

"but regret that there is no mention 
in the Address about the steps taken 
to eradicate poverty and to bridae 
tbe gap between the rural poor and 
tbe urban rich." (2 f 8) 

That at the end or the motion, the 
following be added, namely: 

"but regret that there is DO mention 
in the Address about the steps to 
remove tbe sickness in industrial 
~~ctor and unrest among industrial 
labour." (219) 

That at the end of the motioo, the 
following be added, namely: 

'Cbut re,ret that there is no mention 
in the Address about the steps for 
removal of unemployment and under-
employment among the rural people 
and the educated unemployed .. ' (220) 

That at tbe end of the motion, the 
following be added, namely : 



a5' MOllo" D/ Tlra"k, PHALOUNA 5, 1909 (SAKA) M(JlloII 01 ",alfie, 
on Presidel1t's Address 011 President's Address 

"but regret that there is no mention 
in the Address about the need for 
making 'right to work' as a funda .. 
mental right and under-employed in 
the rural areas." (221) 

That at the end of the motion, the 
following be added. namely: 

"but regret that there is no mention 
in tbe Address about the steps for 
giving remunerative prices to the 
farmers for their produce." (222) 

That at the end of tbe motion, the 
following be added. namely : 

"but regret that there is no mention 
in tbe Address about the interference 
of tbe World Bank and tbe IMP in 
India's economy." (223) 

That at the ud of tbe motion, the 
following be added, namely: 

• 'but regret that tbere is no mention 
in the Address about the necessity of 
re ·examining the automobile policy 
and need to give more stress on 
efficient and reliable public transp~rt." 

< 224) 

That at the end of the motion, tbe 
followiog be added, namely: 

"but regret that there is no mention 
in tbe ~ddress about tbe necessity of 
taxing the agricultural income to raise 
inte'lroal resources." (22S) 

That at the end of the motion, the 
foUowin& be added, namely: 

"but regret that the Address does not 
mention about the need to fix a 
ceiling on income and expenditure." 

(226) 

That at the enJ of the motion. the 
following be added, namely: 

"but reget that the Addrc5s fails to 
mention that Government will not go 
in for priv8tisation of public sector 
institutions." (227) 

Tbat at tbe end of the motfoD, *' 
following be added, namely: 

"but regret that tbe Address does GOt 
mention about the steps that Govern-
ment propose to take for tbe removal 
and rehabilitation of slum dwellers In 
the big cities." (228) 

That at the end of the motion, tbe 
foJlowing be added, namely : 

"but regret that the Address fails to 
mention about the implementation of 
the National Health Policy." (229) 

SH~K.RAMACHANDRA RBDDY 
(Hindupur) : I beg to move: 

That at the end of the motion, fol1owlnl 
be added, namely : 

"but regret that the Address doe. not 
refer to failure of the Government in 
containing the terroric;m in Punjab 
and to SHve innocent people frnm tbe 
hands of the terrorists." (262) 

That at the end of the motion, the 
fonowing be added, namely: 

C 'but regret that the Address does Dot 
give any facts which justify the atay 
of Indian Peace Keeping Perce in Sri 
Lanka resulting enormous 1081 in men 
and material. tt (263) 

That at the end of the motloD, tbe 
following be added, namely: 

"but rearet that tbere is no mentioD 
in the Address about ill-treatment to 
lawyers by tbe police in Delhi:' (264) 

Tbat at the end of tbe motion, tbe 
following be ftdded, llamely : 

"but regret that tbe Addresa bas 
completely failed to take Dote of tbe 
excesses committed by police allover 
India." (2.5) 
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That at the cnd of the motion, the 
following be added. namely : 

"but relret that the Address does not 
mention about any concern by the 
Government with regard to tbe grow-
iog number of deaths in police lock-
ups. tt (266) 

That at the end of the motion, the 
foUowing be added, namely: 

• 'but rearet that there is no mention 
in the Address about the appointment 
of Governor~ without consulting Chief 
Ministers of certain States." (267) 

That at the end of the motion the 
following be added. namely : 

"but regret tbat there is no mentil>O 
in the Address about early reRtoration 
of popuJar Government in Punjab" 

(268) 

That at the end of tbe motion, the 
ronowing be added, namely: 

"but regret that t~e Address does not 
take note of the impropriety of rai~ing 
tbe prices of petrol, steel, and other 
commodities a few days before the 
commencement of the Budget Ses~ion." 

(269) 

That at the end of the motion, the 
following be added. namely : 

"but regret tbat the Address lacks 
concern with regard to the edible oil 
sted growers who are not able to get 
remunerative prices for their oil seeds 
because Government is resorting to 
import of edible on to the dell iment 
of oil seed growers," (270) 

That at tbe end of tbe motion, the 
(oUowinl be added J namely : 

"but rClret tbat the Address dcc<: not 
mention about tbe delay in setting 
up of VizaY8n8g8r Steel Plant in 
Karnlltaka:' (271) 

That at the end of the motion, the 
fOllowing be added, namely : 

"but regret that the Address docs not 
toke note of tbe jncrease in tbe 
number of unemployed and under 
employed persons in rural areas." 

(27l) 

That at the end of the motion, the 
fOllowing be added, namely: 

"but regret that there is no mention 
in the Address about the need to 
check growing expenditure on adminis-
tration and non-plan expenditure." 

(273) 

That at the end of the motioD, the 
following be added, namely: 

"but regret that the Address does not 
show any concern with regard to 
increasing poverty and misery of 
people in the country," (274) 

That at the end of the motion. the 
following be added, nameJy : 

"but regret that the Address fails to 
note about the encroachment by the 
Centre into the power of tbe States 
and thus increasing their dependence 
on the Centre." (275~ 

That at the end of tbe motioD, the 
following be added, Damely : 

"but regret that the Address does Dot 
mention e bout need for increasing the 
6hare of the State Governments in all 
taxes and duties coJJected." (276) 

That at tbe end of the motion, the 
foJJowing be added, narnely : 

"but reg ret tbat tbe Address does Dot 
take serious view of the acute shortage 
01 power in the country and the 
failure of the Oovemment to step up 
the production and distribution of 
electricity!' (l17) 
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Tbat at tbe end of the motion, the 
following be added, namely: 

"but regret tbat the Address does not 
reflect tbe utter failure of tbe Govern-
ment in prevcntiD& the tliabt of 
capital from tbe country." (278) 

Tbat at the end of tbe motion, tbe 
foUowins be added, namely: 

"but regret that the Address does not 
mention about any concrete steps to 
check malpractices at all levels in the 
Government macbinery." (279) 

That at tbe end of tbe motion, the 
following be added, namely : 

"but regret that the Address does not 
mention about any serious effort made 
by tbe Government to unearth black 
money wbich is ruining the economy 
of the country." 0 8 0 ) 

That at tbe end of tbe motion, the 
following be added, namely : 

"but regret that there is no mention 
in the Address about enhancing the 
power of the T.V. relay station at 
Anantapur in Andhra Pradesh from 
100 watts to 10 megawatts," (281) 

Tbat at tbe end of tbe motion, the 
following be added, namely : 

• 'but rearet tbat the Address does not 
mention any effective steps to bridge 
the widening disp.uity of incomes 
between the poor and the rich." (282) 

That at the end of tbe motion, the 
(ollowing be added. namely: 

, 'but regret that the Address does not 
take note of the apathy of the 
Government towards imposition of 
ceiling on urban property. tt (283) 

Tbat at the end of tbe motion, tbe 
folloViiDi be added, Dame}), ~ 

0" Pr.,itll",', I4dd,." 

"but rearet that tbe Address does not 
mention about establishing a sociali.· 
tic pattern of society." (284) 

That at the end of the motion, the 
following be added, namely: 

"but regret tbat tbe Address docs Dot 
take sedous note of the Government's 
failure in maintaininl law and order 
in Delbi." (28S) 

That at tbe end of the Illotion, tbe 
following be added, namely: 

• 'but regret tbat tbe Address does not 
mention about need to provide drink-
ing water to all tbe villages." (286) 

That at tbe end of the motion, tbe 
following be added, namely: 

"but regret that the Addres. does Dot 
mention about the need for diversion 
of Netravathi River Water (in 
Karnataka) to tbe district of Kolar, 
Cbitraduraa, and Tumkur in the Statc 
of Karnataka and tbe district of 
Anagtapur in Andbra Pradesb." (287) 

That at tbe end of the motion, tbe 
following be added, namely: 

"but regret that the Address does not 
mention about constructing a paraJlel 
canal (rom the foreshore of Tunga-
bbadra to solve tbe drinking water 
problem of Anantapur district jn 
Rayalaseema in Andhra Pradesh." 

(288) 

That at the end of the motion, tbo 
followins be added, namely : 

"but rcaret that the Address doe. not 
mention about steps to improve irrip-
tion facilities in the cbronic drouabt 
affected areas particularly of Ananta .. 
pur district in Andbra Prade.b. '. (289) 

Tbat at tbe end of the motioo, thl 
followin, be added, namel), ; 
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"but rearet that the Address does not 
take note of the fact that the conti-
nuous faU in the value of rupee bas 
caused irreparable damage to the 
ecoDomic structure in India." (290) 

That at the end of the motion, the 
loUowiol be added, namely : 

• 'but regret that the Address does not 
mention about the failure poverty 
alleviation programme like IRDP; 
NREP; RLEGP and DPAP in remov-
iDg the rural poverty aod improve the 
lot of rural people." (291) 

Tbat at the end of the motion, the 
followiDI be added, namely :-

• 'but regret that tbe Address does 
Dot mention any sericus effort made 
by Government to improve the lot 
of tbe agricultural labourers with 
rcaard to tbeir wages, living condi-
tions." (292) 

That at the end of the motion, the 
followlDI be added, namely :-

"but regret tbat the Address does 
not mention about any serious effort 
to provide adequate credit facilities to 
tbe Indian farmer." (293) 

Tbat at tbe end of tbe motion, the 
foJlowiDI be added, namely :-

"but regret that the Address does 
not contain any effort for a Central 
Jcsislation to reduce the enormous 
disparity in the price of a~ricultural 
produce and Industrial products.', 
(294) 

That at the end of the motion, the 
followinl be added, Ilamely :-

'-but regret that the Address does 
not mention of any effort to make 
Iodia into a single zone witb regard 
to movement of all asricultura I 
prod""." (2") ,. 

That at tbe end of the motioo, the 
following be added, namely:: 

"but regret tbat there is no mention 
in the Address of any scheme for 
providing buildings for aU primary 
schools in the country." (330) 

That a the end of the motion, the fonow-
ing be added, namely:. 

"'but regret tbat there is no mention 
in tbe Address about the need for 
remunerative prices for sugarcane, 
cotton and tabaeco:' (33)) 

That at the end of the motion, tbe 
foIJowing be added, namely :_ 

"but regret that the Address fails to 
Dote tbe incidents of 'Sati' during last 
year." (332) 

That at the end of the motion, the 
followmg be addtd, namely :~ 

"but regret tbat the Address falls to 
impose any curb on the ever increas-
ing defence expenditure:' (333) 

That at the end of tbe motion, tbe 
foJJowing be added, namely :_ 

• 'but regret that the Address does 
not mention any steps for permanent 
solution of famine in chronic drought 
affected areas particularly in Andbra 
Pradc:,h and Rajasthan." (334) 

That at the end of the motion, the 
following be added, namely:. 

"but regret for the absence of any 
plan in the Address to locate indus-
tries in the drought prone areas in 
the country." (335) 

That at the end of the motion, the 
following be added, namely:-

"but regret that the Address does not 
mention about the need for el~toral 
reforms." (336) 
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That at the end of tbe motion, the 
following be added, namely:. 

"but regret tbat the Address does not 
mention about the Deed to provide 
Vayudut air service between Hydera .. 
bad and Cuddapah and Hyderabad 
and Anantapur.n (337) 

That at the end of the motion, the 
following be added, namely :-

"but regret the Address does not 
mention about the need for construc-
tion of a thermal power station in 
Muddanoor Cuddapah district in 
Andhra Pradesh." (338) 

That at tbe end of the motion, the 
following be added. namely :-

"but regret that tbe Address does 
not mention about any effort by the 
Re~earch and Development evolving a 
drought resistance groundnut seed 
to be utilised in areas of low rain-
fall." (339) 

That at the end of the motion' the 
following be added, namely :-

"but regret that the Address doos 
not suggest any effective steps to 
improve the yield per acre of all 
agricultural produce." (340) 

That at the end of the motion, the 
following be added, namely ;-

"but ~ regret that the Address does 
not ~ention II bout any effort to 
utilise the gas in oil-wells in Andhra 
Pradesh for fertilizers." (341) 

That at the end of the motion, the 
following be added. namely:. 

"but regret that tbe Address does 
not take serious view of the half .. 
bearted efforts of the Government in 
implementing birth control scbemes 
to check tbe explosion of population." 
(342) 

That at tbe end of the motion, the 
fonowing be added. nameJy: .. 

"but regret that tbe Address does 
not mention aoy efforts to stop tho 
migration of rural folk from ,jJJagos 
to towns and cities wbo have to 10 
to towns in search of work." (343) 

That at tbe end of the motion, tbe 
following be added, namely :_ 

"but regret tbat the Addres. doos 
not mention about the handJoom 
industry being unable to provide work 
for the handloom weaver& as this 
industry is unable to face the on. 
slaugbt of modernised cotton mills:' 
(344) 

That at the end of the motion, tbe 
following be added, namely:. . 

• 'but regret that tbe Address does 
Dot mention about any solution with 
regard to growing unrest in the 
Jodu~trial sector." (345) 

That at the end of the motion, tbe 
following be added. namely :_ 

"but regret that the Address does not 
evaluate properly the foreign poJicy 
of the Government which bas conver-
ted all with reference to out relations 
with neighbouring countries." (346) 

That at the end of the motion. tbe 
following be added, namely :_ 

"but regret that the Address docs 
not take note of tbe fact tbat a 
grave threat is posed to our country 
by Pakistan which is accumuJating 
sophisticated weapons from America. U 

(3l7) 

Tbat at tbe end of the motioo, the 
foUowinl be added, namely :-

4'but relret that tbe Addrce. docs 
not mention about easing of tbe 
ten,ion in tbe border area between 
China and India in tbe wake of claim 
by China with regard to some areas 
in Arunachal Pr~d~sb and other 
areas." (348) 
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SHRI V. SOBHANADREBSWARA 
RAO (Vijayawada): I beg to move: 

That at tho end of tbe motion, tbe 
following be added, namely:· 

"but regret that the Address does 
not refer to the unprecedented rise 
in the prices of almost all essential 
commodities." (349) 

That at the end or the motion, the 
following be addp.d, namely :-

I'but regret tbat there is no mention 
of need for electoral and judicial 
reforms in the Address." (350) 

That at the end of the motion. the 
fonowing be added, namely :-

"but regret tbat the Address does 
not refer to the proble31s of farmers 
particu1arly regarding payment of 
remunerative pnces for their farm 
produce." (3 S I) 

Tbat at the end of the motion, the 
followiog be added, namely: .. 

"but rearet that the Address does 
not take note of the failure of the 
Government to unearth blackmoney 
effectively." (352) 

That at the end of the motion, tbe 
following be added. namely: .. 

·'but regret that in the Address 
thero is no mention about a national 
policy ror slum clearance and rehabi .. 
Iitatioo of slum dwellers." (353) 

That at the end of the motion, tbe 
following be added, namely." 

"but regret that in the Address there 
is no mention about the need to 
implement tbe Mandai Commissioo·. 
recommendations regardinl reserva .. 
tion for the backward classes in 
OOVCfnOlOot service." (3S4) 

That at the end of the motion the 
followiog be added, namely:- ' 

"but regret that the Address does 
not mention about making A.I.R. 
and Doordarshan an autonomous 
body," (155) 

That at the end of the motion, the 
following be added, namely: .. 

Uhut regret that tbe Address does 
not mention about tbe need to give 
equal importance to all tbe languages 
recognised under the Consti tution . " 
(356) 

That at the end of the motion. the 
following be added, namely: -

"but regret that there is no mention 
in the Address of tbe need to provide 
timely and adequate relief to drought 
and flood affected areas. It (3 S 7) 

That at the end of the motion, the 
following be added. namely :-

"but regret that tbere is no mention 
in tbe Address a bout the steps to 
be taken to solve Punjab problem." 
(358) 

That at the end of the motion, tbe 
following be added, namely : -

"but regret that the Address does not 
take note of the widespread discon-
tentment among Government servants, 
consequent upon the Supreme Court 
Judgement in the matter of dismissal 
of GoverDment servants without 
assigning any reaSODS therefor." 
(359) 

That at the end of the motion. the 
following be added, namely :-

, f but regret tbat the Address fails 
to mention about the need for a 
National Urban Development Policy." 
(360) 
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That at tbe end of tbe motion, tbe 
fonowing be added, namely:. 

"but regret that the Address does 
not mention about the steps proposed 
to be taken to remove the abnormal 
disparities in the income of tbe people 
in the counrry.n (361) 

That at the end of tbe motion, tbe 
foHowing be added. namely :-

"but regret that the Address does 
not mention tbe steps that Govern-
ment would take to remove industrial 
sickness," (362) 

That at the end of the motion, the 
fnllowing be added. namely:-

·'but regret tbat tbe Address does 
dot mention about steps to be taken 
to make j, "tice speedy and cbeaper 
for the con'mon man." (363) 

That at tbe end of tbe motion, tbe 
following be addeJ, namely:-

"but regret that the Address fails to 
guaran~ee remunerative prices to 
farmers for their produce and thus 

improve their lot" (364) 

That at the end or the motioo. the 
fo~lowing be added, namely :-

"but regret that the Address fails to 
. mention ab,)Ut th" nCf'd for a National 

Policy on reservations for the back-
ward classes in the country:t{36S) 

That at the end of the motion, the 
fol1owing be added, namely :-

"but regret that the Address fails to 
mention about the inadequacy in the 
implementation of the National 
Healrb Policy." (366) 

That at tbe end of the motion, tbe 
following be added, namely : 

"but regret that the Address does 
Dot mentioD aoy proposal to include 
cotton, tobacco. chillies, turmeric. cash 

on PreJiden", AddreSl 

crops also within tho purview of 
comprehensive Crop Insurance 
Scheme." (367) 

That at the end of the motion, the 
following be added, namely : .. 

··but regret that the Address dOlls 
not mention any proposal '0 fix 
remunerative price. for c! lilies, 
turmeric crop by the Commiso;,ion of 
Agricultural Costs and Prices,'" (36Jl) 

That at the end of the motiC' 0 • the 
following be added, namely :-

"but regret that the Address does 
not mention about any mtasure to 
continue the incentives to the Indult-
trially Backward areas." (3(9) 

That at the eod of the mOlion, the 
follOWing to ad<.lcd. I'amely :-

"but regret that the Address does 
not mention Bny measure to treat 
taluk/Panchayat Samlthi/Mandal as a 
unit to determine the ;ndu~triill back-
wardness to replace •• No Industry 
District Policy." (370) 

MR, CHAIRM 4N : Now Mr. Bhattam 
Srlrama Murty may .. peak. 

SHRI BHATTAM SRIRAMA MURTY-
(Visakhapatnamr:--~ -Slr;tf1eJi"ifme Mini,tcr 
is on record having broken several conven-
tions many a time in the past. J don't know 
whether his ab'ience today during the dis-
cussion on an important subject like tbe 
Prellidential Adress is also one more instance 
in bre<lking such conventions. I take, in 80y 

ca;;e, a v.:ry strong exception to hie; absence 
and this is highly improper and let it be 
placed on record that this shows the scant 
respect with which the Prime MiOl~ter treats 
the Parliament as such. 

THE MINISTER OF HOME AFFAIRS 
(S. Butu Singh): Mr. Chairman, SJr. tbis 
is highly objectionable aod the Hon. Member 
should rot cast this persona) aspersion on 
the Prime M illister. The GOVl"fomC'nt i. very 
much here, the Hnn. Prime Minister, was 
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bere just now and the Government is very 
much berc. This is too unbecoming of' a 
leader of a Party which claims to be a major 
aroup in the opposition. He should at lcast 
show some respect to tbe higb office of the 
Prime Minister and not MoOP so low. Tbis 
sbould be expunged from the proceedings. 
The Government is "ery much here. 

SHRI BHATTAM SRIRAMA MURTY: 
Sir, I am not yiclJing. He has no business 
to say like this. 

(Interruptions) 

PROF. MADHU DANDAVATE (Raja-
pur): Sir. Shyama Prasad Mukherjee had 
said the aame thing ... 

(Interrupt ionJ) 

S. BUT A SINGH: The Prime Minister 
is very much here, he bas just now left. 

SHRI BHATTAM SRIRAMA MURTY: 
I am not yielding. 

S. BUTA SINGH: How can you say 
that be was not here? 

PROF. MADHU DANDAVATB: He 
bas his opinion. 

S. BUTA SINGH: He was here. How 
can be say tbat he was not here? (lnfl'rrup-
tlo,.,). And we eKpect some level from the 
opposition and they must rise up to tbat 
level. 

SHRI BHATTAM SRIRAMA MURTY: 
I am here as a Member of the opposition ... 

(ln/~rrupt ions) 

S. DUTA SINGH: The Prime Minister 
was very much bere and the Government is 
here. You can make ::riticism of the policies 
of the Government. (InterrllpliofU). Sir. it is 
• personal attack on the Prime Minister. It 
is mora unbccomina of him. This shows 
scant respect they hive for the parliamentary 
democracy. The Prime Minister was very 
much here. 

SHRI BHATTAM SRIR.AMA MURTY: 
He must be called to order. He bas DO 
business to say like this. What is the level 
which be is wantio8? I am representina the 
opposition. 

(Interruption') 

MR. CHAIRMAN : Please continue. 

SHRI BHATTAM SRIRAMA MURTY: 
I am representing the Opposition. I am 
initiating this debate. 

S. BUTA SINGH: He is the leader of 
the wh01e country. He represents tho whole 
country. 

PROF. MADHU DANDAVATE: Sir, 
I would respectfully point out to him that it 
is no diqrespect but there is a convention 
that when the first speaker on the Opposition 
side speaks, normally tbe Leader of the 
House remains present. He is the first 
speaker from the Opposition. 

S. nUTA SINGH: He was very much 
here. For some reason, he has to go for a 
while. That does not mean that be has no 
respect for the House. He was here. He 
may come back, here. Why shouJd the 
Member stoop so 1aw? I never expected 
this from him. He should show some respect 
to the office of tbe Prime Minister. 

MR. CHAIRMAN: Please continue 
your speech. 

SHRI BHATTAM SRIRAMA MURTY: 
I have the right to point out this. He has 
no business to object to my right of point-
ing out this lapse. 

(Inttrruptions) 

PROF. MADHU DANDAVATE : They 
are not sorry for disrnpect to the Vice-
President. 

S. BUT A SINGH: Let us not bring 
tbat nere. (Interruptions) 
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MR. CHAIRMAN: You please contiJ 
Due. 

SHRI BHATTAM SRIRAMA MURTY: 
Sir, the President durini bis Address in 
para 3 said: 

"Our vision of India is a land whose 
unity and integrity are invulnerable to 
external threats or internal weak-
nesses : 

-where the ideals of democracy, 
secularism and socialism enshrin-
ed in our Constitution, are fully 
realised; 

-where social justice prevails, with 
equality of opportunity for every 
human being; etc." 

About six points were mentioned by him. 
In such a situation, for them, I read the 
(ollowing: 

Sir, we are passing through the current 
period in the history of India, where the 
democratic ideals and conventions are con .. 
sistently flouted and stifled and the concept 
of socialism defied and diluted by the 
Government. 

Sir, we are JIving at a time ~hen social 
justice is a cry in wilderness while abundant 
opportunities are opened up to the rich and 
to the fortunate few. We arc living at the 
time when the Prime Minister is at war in 
season and out of season with the Press and 
the Opposition, for no reason. 

Sir, again we are Jiving at a time, when 
in the name of technologv. doors are open 
to multi·nationa1s who invaded the domestic 
market cutting at the root of the long 
cherished concept of self-reliance and the 
sanctity of the core, sector project: Sir, 
again, let me say, we are living at a hme 
when the Prime Minister advises the students 
at Santioiketan, 'Don't read newspapers. 
They are writing blatant lies". His New 
Year's resolve is not to take the Press 
seriously. 

This is the state of atTain in this 
country. Again, let me point out tbat we 

live at a time wheo the Prime Minister said 
that tbe country cannot afford socialism 
because the public sector which also forms 
put of socialism. in.tead of generatinl 
wea1th, eats wealth and therefore, tbis 
country cannot afford socialism. 

These are the circumstances in which we 
are living today and thill is the position which 
we are now facing This is about the Presi-
dential Address. 

I would like to further pojnt out DOW, 
es a matter of fact, how do they respect the 
sanctity of the budget. 1 will make a pus .. 
ing reference. There is a pre-budget bike 
every time, every year and cODsistently 
during the course of the last two or three 
years, tbe pre-budget hike was 3 or 4 times 
more than the hike during the course of the 
Budget. That is borne out by the tilures. 

If Parliament is by-passed. if the Govern'" 
ment is to take recourse to railling, mobilisinl 
funds by way of pre· Budp,et hikes. then 
what is the sanctity of a Budget at all? If 
tbe Government does not believe in it, tben 
obviously and basically tbere is lomethinl 
wrong with the very thinking of the Memben 
cOt'stitllting the Cabinet itself. Therefore. 
J earnestly appeal to them that tbey must for 
beaven's sake forsake this habit which il a 
chronic hahit and come before tbe HoulC 
before they proceed with such hikes. I want 
to point out anothtr thing which Profestor 
Dandavateji had also pointed out on an 
earlier occ8'iion. Durin, the course of tbe 
discussion on the Budget, roughly about 80 
per cent of the tota 1 demands goes without 
discu'\sion. Th('y ~re" ~ui1lotined (l"te"up-
lions). Only rouphly 20 to 25 per cent of tbe 
amounts involved under the demands alODe 
are suhject to discus8ion. 

S. BUT A SING H : Who is responsible? 

SHRI BHATT,\M SRIRAMA MURTY: 
You are not responsible for anything. 
(lllterruptions) You are only 8 Minister 
bere. 

PROF. MADHU DAN OVATE : They 
arc responsible for Bofors. 
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SHRI BHATTAM SRIRAMA MURTY: 
Durins tbe year 1985-86. 8S per cent of 
tbe demands were not discussed. Durina the 
ycar 1987·88, 86 per cent of the demands 
were not dsscussed. This is the position. 
Now. what is this budget for? What is the 
budgetary control this Pari iament is baving ? 
1 would, therefore, earnestly make this 
luagestion to revise the system again. This 
was ooce mooted by tbe Hon. Speaker 
bimself. Let there be some budgetary 
Committees, a pane) of Committees, a panel 
of Members to individually discuss and 
debate. irrtspoctive of the party affiliations 
freely, frankly a,d &eparately and also 
thoroughly the various budget demads and 
this bas got to be seriously tbought of. 
Otherwise, it is thoroughly meaningless and 
it is a force in a democracy in whicb we wilJ 
have no control about whatever is being 
done here. Having said that. I would now 
like to say about the Address of the Pesi-
dent. 1t is veey disapPointing for what it 
bad stated. 

PROF. MADHU OANDA VTE That 
. is due to the Government. 

SHRI BHATTAM SRIRAMA MURTY: 
It is more disturbingf or what it bad not 
staled. I expetted some introspection in the 
firm delineation of policy and pc)litical 
strategy for solvina the problems of Punjab 
Gorkhaland etc. Plinjab is 8 political 
problem primarily. It is not in need of PiOU~ 
platitudes. It is in need of a political stra-
tegy. The PCt!sidcnt's Address refers to 
non-violent political solution. It speaks of 
Don ·violent political solutjon. What are the 
specifics of non violent political solUlIlm? 
If the shape and structure of the soluti('n in 
search is specified. of course, we, from our 
side of Opposition will be able to offer some 
suggestions and extend our cooperation. But 
if you indulge in vague senerBlities and 
never come to grips with the problems. the 
problem always eludes any solution and it 
permanently exists. Therefore. so far as 
f'unjab is concerned, I would like to ask 
only one or two thinls, because in any case 
the Minister for Home Affairs is her.:. Jt 
loes to bis credit tbat he lot up in the House 
and justified tbe pro~lamation of Prc);:c] 'nt's 
Rule in Puniab 00 tbe ground tbat tbe law 
and order situalion in Punjab 'hat deteriora-
ted badly and therefore it was absolutely 

necessary for the Centre to step in. But now. 
what is tbe situation today? After the dis-
missal of the elected-Government of the 
people and after tbe imposition of President's 
rule, has the Jaw and order situation 
improved? How many persons were killed, 
murdered day-in-and-day-out? What are 
tbe stories which we are bearing? How does 
the situation improve? It is not only that. 
H is clearly stated that a number of factors 
are there. Reg. release of innocent people, 
only those whose cases were scrutinised and 
were decided to be innocent among the 
Jodhpur detenues, that is one point which is 
hanging in balance. To take action against 
those people who are responsible for the 
anti· Sikh riots at that time in New Delhi in 
which about more than 2000 people wele 
mercilessly massacred and killed, some~'action 
was to be initiated. But nothing was done. 
We have to create security zones and seal the 
border with Pakistan. But there is no talk. 
Nothing was done. What are the plans of 
the Government? Some time back. we heard 
from the press tbat Government would call 
for ~n all-party meetJOg with a view to find 
out pl)ssible solution. But nothing could 
be seen. 

Sir. Khalistan maps are pasted in the 
temple. Golden Temple in Amritsar W;lS 

under complete control of the terrorists. )n 
fact. it is reported in the press that a parallel 
Government is functiOning inside the temple. 
This is tbe situation. Now, if Barnala's 
Government has not functioned properly and 
could not maintain law and order. you have 
dismis~ed tbat. But now thi~ is the position 
under your rule. Who should dismiss you '? 
You must have resigned, What should the 
country expect from you? In this connec-
tion, I refered to the first statement of the 
Prime M ini~ter soon arler the aS5UD)ption of 
(.ffice. He gave the initiative to the country 
that the Punjab stands tbe top-most in the 
priority list for solution and Cabinet is going 
to constitute a sub·Committee for that 
purpose. This iii with the hope that peace 
prevails and normally obtains, and every-
thiog will come to normal. Peopl~ voted for 
bim in good faith. 

At that time there was some protest that 
there was another Government. What is it 
that will happen? What powers do we have 
over tbe bead or the State Government? You 
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please tell us. How Prime Minister confron-
ted us on the floor of the House. Today 
that Government is DO longer there. What 
powers are you now lacking in? What more 
powers do you want still more to control the 
situation ? Please tell us and enlighten us 
and secure our cooperation for the purpose. 
This country cannot afford this. This is a 
great tragedy to continue indefinitely and 
infinitely. That is what I would like to say 
on the matter. 

Sir t wherever you look today, there is a 
separatist movement, a fierce revolt 8gain~t 
the authority of the State. Gorkhaland. 
Jbarkhand. Uttarkhand. Kolhistan in North 
Bihar and of course; Kbalistan are therc. 
These are the tendencies; these are the 
trends. Apart from tbat, again you find 
insurgency-TNV in Tripura, GLFA in 
ACJsam, NSCN in Manipur, there is, of 
course, Punjab and Kashmir. All are 
simmering cauldrons of hate and violence. 
This is the scenario today. 

Now, apart from this, the peasants in 
the field, tbe workers in the factories. ,he 
white coloured employees in the offices, aU 
these people are revolting against the Govern-
ment. There was a trade bundh the other 
day in New D~lhi. Tbe lawyers nre on 
strike. Everybody is discontented and dis-
gruntled. The doctors. the lawyers, the State 
Government employees in the whole country 
and several lakhs of railway employees and 
officers in the public sector undertakings, all 
these people, the Bhartiya Telecommunication 
technicians, All India Institute of Medical 
Sciences Siudents Union. all those people 
for one reason or the other have got to go 
to the roads and raise their vice against the 
Government to have their demands fulfilled, 
to achieve their goals. This is the sad state 
of affairs. If this is a responsive Govern-
ment, if it can easily react to the peopll!'s 
difficulties and grievances, this situation 
would Dot arise. 

Let me point out in tbe industrial sector, 
the Textile industry is in doll drums, tbe 
baodloom weavers' plight is miserable, tbere 
is bunger and atarvation, they cannot make 
both tbe ends meet and give a square meal 
to their children. Tbe sugar industry is in 
criSis, the paper industry is in crisis, tbe 
fertilizer industry is in crisis. Bccause of the 

new drug policy, tbe pharmaceutical uniq 
are also under closure. Over one lakb small 
scale units have faUen sick. 

S. DUTA SINGH: My fri~Dd sa),1 tbat 
Telugu Desam is encouraaiDa them, what 
can I do ? 

(Interruptlonl) 

SHRI BHATTAM SRJRAMA MURTY: 
The President spoke in his addren about 
unorganised labour aDd said that'the Govern-
ment is intending to do something about 
that. I wou1d tike to bring to the kind Doticc 
of the Government that a Sub-Committee of 
the Parliamentary Consultative Committee 
of the Labour Ministry observed some time 
back tbat tbe wages of the aariculturallabour 
are as low as Rs. 3 per day. Many of them 
get a job for about 60 to 70 days only in 
a year. Such people are about 80 million to 
100 million in this country. What do you 
prop{.se to do? Appoint a commission and 
await the recommendations of the commis-
sion? In any case, I wanted to focus your 
attention on the problems which obtain in 
this country. 

I would like to respectfully ask whether. 
with 1/10 of the population entering iDto 
the 21st century. tbe Government wants tho 
rest of the 90 per cent of them to remain 
in the 18th century itself. 

As far as poverty is concerned, about 
which several claims have been made, a 
number of programmes were formulated. 1 
quote from Mr. Vasant Sathe who wrote an 
article in Yojana, the official journal of the 
Planning Commission : 

"However, some of us Bre determined 
to deceive ours)evcs in drawin, a line 
of poverty and moving it upwards aDd 
downward. to find (Also solace and 
satisfaction that we have been able to 
substantially remove poverty and raile 
a larae number of people above tbe 
poverty Ii 0 ett 

• 

This is what is being done. Just draw 
tbe line and move it upwards and down-
wards.But the basic fact of poverty conlin ... 
Tbat is t ot removed. A,aio he .afs : 
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"The fact that more than 8S per cent 
of our people in I'ural areas and more 
tban 60 per cent of our people in 
urban areas clSn he said to be in abject 
poverty, if that is understood to mean 
absence of basic requirements of 
hygcnic and dignilied life." 

Pleaso see whether, by whatever ameJior-
ative steps you bave taken, tbe benefits have 
accrued to tbe people lower down. 

With regard to housing I also want to 
add a sentence. The Birla Institute of 
Scientific Research ebtllJlated the housmg 
8bortaaes in the millimum 1) million units 
and io tbe maximum l26.5 million umts. 
With U.N. havlDg dedured 1987 as the 
International Year of shelter of the homeless 
our Prime Minister said hou~ing is high in 
our list of priorities. It is an admirable 
sentiment. I am happy about that stale~ 

meat but the truth of (he SItuation is that 
tbe actual allocation prupos\.!d for housing 
accounts tor 8 meagre ~.'~ per cent of the 
total Seventh Plan oullJY. Sv at pIC.,cnt 
level of efforts this pi oblCl1l canuot be 
&olvcd eveD after 100 years. 

Tbe Presidential Ad(.hess also makes 
mention of the decisIOn of the Government / 
to raise 8alicultural produ':lion to the level 
of 175 million tonnes by tbe turn of the 
century. We have the same foodgrains 
production during the last three years. The 
fact II tbat tbere is no growth in tbe 
agricultural because population in the 
meanwhile bas inc(ea~ed by 42-~O million 
and in the next 12 years we require 235 
million tonnes. Even if 2.S pl.!f cent of 
increase in production is granted we will 
It ill bo wantiDg 20 million tonnes by the 
turn of the ceotury. That is the gravity 
or tbe situation which tbe GOfernment must 
realise. Government have no sufficient 
plans. I do Dot know how thoy are 
proareasins. For instanCC, Gov~rnment 
have imported S lakb tonnes of ur.;a whicb 
is already in surplus in our m.ukets. A 
huae stock bas piled up wIth no outlet in 
tbe market. Fertiliser Ifluustry has been 
ploadioa against the imports. Tbe industry 
lost 400 crore! of rupees because of import 
JodUQCd ,Iut. Miscalculation of the demand 

of fertilisers has cost tbe exchequer 8 huge 
loss. 

Now about fertiliser I must incidentally 
mentioD one more tbing. According to an 
estimate by tbe World Back, eacb of the 
gas-based fertiJiser plants using tbe techno-
logies of the Italian company, Soam Progetti 
and its sister concern Haldor Topsoe is 
costing Rs. 7~-80 crores higber than 
competitive units elsewhere in tbe world. 
So for 10 such plants which they are now 
constructing ff)r which their services are 
now being utilised it will cost about Rs. 800 
crores more. This has been pointed out 
by the World Bank and not by any interes-
ted party. )n the andustrial regulatory 
policy study volume II the bunk has been 
commcntmg on the Indian government's 
decision in favour of Snam Progetti. Why 
such decisions are taken it is not known I 
Therefore, tbe Government may better look 
into tbe matter again. 

Sir, before I run out of time I may have 
to make a reference to the Sarkaria 
Commission report which is relevant for 
more than olle I eason. It has been very 
clearly stated therein that as far as Governors 
are concerm:J it is desirable that a politician 
from the ruling party at the Union is not 
appolOted as Governor of a State which is 
being run by some otber party or a combi-
nation of other parties. This is the 
recommendation which was submitted to the 
Government about three-four months ago. 
Governmcn t is a aware of the recommenda-
tion. So even before considering this the 
Government have flouted and against the 
spirit of this recommendation they have 
despatch!d Governors to Kerala. Haryana 
and Karnataka. Why was this done? The 
obvious answer i~ that the Government has 
not taken a dechion in this regard. They arc 
still considering this. 

16.55 brs. 

[SHRI SHARAD DIGHE in the Chatr] 

Then, I would like to point out respect-
fuBy what purpose is served by 8 post 
mortem discussion of tbis report in case 
all orders are passed and nothing can be 
touched later. Therefore, tbe Government 
not only appoints a commission but is also 
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firmly inclined to Hout aU the decisions of 
the commission. That is the situation we 
are faciog today. 

10 Andbra Pradesh. we bave B bitter 
experience. I am quoting from a speech 
delivered by the Governor on the occasion of 
the Republic Day. The Gove.nor has stated 
tbis .•• 

THE MINISTER OF HOME AFFAIRS 
S. DUTA SINGH: On a point of order. 
I am afraid the Hon'ble Member cannot 
discuss the conduct of a Governor in this 
House. Therefore, I object to his reading 
the speech of the GoveIllor and trying to 
criticise the Governor of Andhra Pradesh. 

SHRI C. MADHAV REDDI (Adilabad) : 
He is reading a speech from a newspaper. 
He is not commenting on the conduct. 

MR. CHAIRMAN : Is he merely 
reading'! 

SHRI C. MADHA V REDD] 
only trying to read the speech. 

He is 

MR. CHAIRMAN: For what purpose 
are you reading? 

SHRI BHATTAM SRIRAMA MURTY: 
Everybody rshould know what her speech is. 
Let tbe Home Minister be enlightened about 
this matter. 

S. BUTA SINGH: This is all propa-
ganda. This is all for political publicity. 

SHRI BHATTAM SRIRAMA MURTY: 
J am only reading a speech. 

MR. CHAJRMAN : I will not allow 
you to make a comment. 

SHRI BHAITAM SRIRAMA MURTY: 
Whether it is relevant comment or an irrele-
vant comment, you yourself can arrive at 
a conclusion in the matter. Please Jet me 
read this ." (Interruptions) The 
statement is like tbis : 

"No State can progress without the 
cooperation of the Central Govern-
ment in tbese developmental sChomes." 

Sat absolutely they should depend on tbo 
Centre. True, we also want the Central 
Government to help us in the developmental 
programmes. But nothing was done when 
we have a gfievan.:e or a grouse. We have 
our own difficulty. Of course, tbat is a 
different rna iter alto~ether. * * 

S. BUrA SINGH: This bas notbin, 
to do with the Hon'ble Governor', speecb. 
The Governor's statement is a Simple fact 
that the State Government can prosper only 
with the cooperation of the Central Govern-
ment. There is hardly anything wrona 
with it. 

Why are you trymg to put your word, 
DOW? Therefore. this amounts to discussing 
the conduct of the Governor. I, therefore, 
object to it. I request you not to allow 
this to go on record. 

SHRI BHATTAM SRIRAMA MURTY: 
1 am onJy reading. 

MR. CHAIRMAN: The comment OD 
this will not go on record. 

SHRI BHATTAM SRIRAMA MURTY: 
1 am only reading from the speecb. 
(Interrupt ion) 

MR. CHAIRMAN : Any new around? 

SHR! BHATTAM SRIRAMA MURTY: 
In Andhra Pradesh, we see tbat more than 
200 schemes of the Central Government are 
under implementation. This is what be 
lays, 

Can I not point out bow the Governora 
are functioning? We arc diacussina tbo 
Sarkaria CommiSlioo's report and tbe role 
and appointment of the Governor. It i. 
only in tbat context J am pointioa it oul. 
What i, bappeninl in our State?. (In/6' .. 
rllptlon). " 

----------------
• *Bxpunaed a. ordered by tbe Chair. 
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It further states ; 

"Whatever progress we huve made 
during the Five Year Plans, whatever 
help the farmers get to get water for 
agriculture, the Centre gave assistance 
for more than Rs. 1,000 crore9 for 
minor and medium irrigation 
schemes .•. " 

This is ber 8tatement. If we look at 
the industrial sector, our attentlon b drawn 
to the huge public sector industries. 

MR.. CHAIRMAN: You ore cro~sing 
the limit now. Don't reed the Governor's 
Address further. 

SHRI BHATTAM SRIRAMA MURTY: 
Why not, Sir? 

S. BUTA SINGH: All this can be 
discussed in the Assembly of Andhra 
Pradesh. Wby is be bringing all th is? 

SHRI BHATTAM SRIRAMA MURTY: 
* * 
17.00 brs, 

S. BU fA SINOH : ] take s\rong ohJec-
tion to this. I am afraid he is ca~ting 
aspersions on the bigh o1lJce or the Govcruor 
aud be IS descnbiog the Governor as '* *. 
Tbis is highly objectionable and I object 
it and it must be expunged from the 
proceedings. 

SHRI BHATfAM SRIRAMA MURTY: 
I have tbe right to condemn it. 

MR. CHAIRMAN: You cannot discuss 
the conduct of a Governor. So, whatever 
you have said in this context is expunged. 

SHRI BHATTAM SRIRAMA MURTY: 
Let me make a submission. I am not 
discussing the conduct of tbe Governor. 
I am only discussing the speech of tbe 
Governor. ----_--------------_. 

··Expuoacd as ordered by tbe Chair. 

MR. CHAIRMAN : Speech is also the 
conduct of the Governor. 

SHRI BHATTAM SRJRAMA MURTY: 
In that case everythiDg is a conduct. Con-
duct is something different. 

MR. CHAIRMAN: Please don't refer 
to it. I wiJl expunge the earlier remarks 
and if you cannot proceed . . . .• 

SBRI BHATTAM SRIRAMA MURTY: 
Then I refuse to speak. What did you 
observe? Let me know. 

MR. CHAIR MAN: Conduct of the 
Governor cannot be discussed in tbis House 
and from that point of view. you cannot 
refer it and discuss it bere. (Interruption). 

S. BUTA SINGH: Mr. Cbairman Sir, 
the hon. Member called the Governor of 
Andhra Pradesh as * * 

MR. CHAIRMAN: These remarks are 
also expunged. You are commenting upon 
tbe condllct of the Govf'rnor. Please don't 
do it agam. You go further to the next part. 

SHRI BHATTAM SRIRAMA MURTY: 
If I am not permitted to make a reference to 
the Governor's speech, bow can I discuss 
the President's speech? 

MR. CHAIRMAN: That is according 
to the Constitution. President's speech and 
Motion of Thanks bas to be discussed in the 
Budget Session. 

SHRI BHATTAM SRIRAMA MURTY: 
That is correct. Similarly, the Sarkaria 
Commission's report is there. Sarkarta 
Commission's report is bound to be discu-
ssed. 

MR.. CHAIRMAN: Sarkaria Commi-
ssion is not for discussion just now. 

SHRl BHATTAM SRIRAMA MURTY: 
How they conduct themselves aDd how they 
deliver speeches. All these thing come into 
tbe picture. That cannot be expunged. I will 

··Ex,unled as ordered by the Cilair. 
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Dot be able to yield. I will not proceed with 
my speech unless 1 am permitted to continue 
tbat-you will bave to revise and reconsider 
your ruling. 

MR. CHAIRMAN: I cannot permit it. 
You go ahead. There are other points. 

S. BUTA SINGH: Let him complete 
his speech. 

SHRI C. MADHAV REDDI No 
general expunction. 

MR. CHAIRMAN Whatever is not 
allowed, I will expunge. 

SHRI BHATTAM SRIRAMA MURl Y: 
Let me know the rule. 

MR. CHAfF MAN: You cannot reflect 
upon the conduct of persons in high autho-
rity unless the discussion is based upon a 
substantive motion drawn in proper terms. 
This is Rule 3' 2 (S) and Governor is a 
persoh in high office. 

SHRI E. AYYAPU REDDY (Kurnool): 
On a point of order, Mr. Chairman Sir, 
bere the Sarkaria Commi'lsion and the in-
stitution of the Governor whether the 
Governor's institution must be there, how 
the Governor's inc;titution is being misused 
and misutilised is a point which hB~ to be 
referred to. Thi~ is very relevant because 
Sarkaria Commi~sion also refers to that. 
Now, bow the Governor's institution is 
being misused and misutiJised - has to be 
referred to. Constitutional appointments are 
made by the Central Government and by 
the President. Whether the Constitutional 
functiOllaries appointed under the Consti-
tution are discharging their duties properly 
or not, we have to bring to the notIce of the 
people and the President. We nrc the 

elected repre~eotatives in the Lok Sabha. If 
we are prevented from commenting on the 
conduct of the Constitutional Authorities, 
who else will do it ? 

S. BUTA SINGH According to the 
rules of this House, to di5CU.S tbe conduct of 
a person in high office, tbe judges of the High 
Court, tbe judges of the Supreme Court, the 

Governor-there sbould be a proper and 
substantive motion and without tbat nobody 
can mention about the conduct of tbe 
Governor. The hon. Member did mention 
about the conduct of the Governor, only 
that portion of his speech must be expunged. 
He can com...,lete his speech. We have no 
objection to his speech. 

SHR Ie. MADHAV REDDI: What 
we have today before us is a substanti~e 

motion because the Motion of Thanks is 
before us and we can speak about it. 

MR. C'HA IRMAN: Substantiv~ motion 
drawn in proper term5 with respect to that, 
and not any substantIve motion The o;ub· 
stantive motion today is with resp<'ct to the 
Presidcnf'r; speech and we are thanking the 
President for hIS speech. In the first place, 
the Sarkaria Commi')sion's report is not for 
discu(;sion today before the House. A 
reference has bren made in the President'q 
Address that the Sukaria Commission's 
report has been rtceived by the Government 
and it will be pLlced btfore the Hom:;e for 
discussion In that confext, you may refer 
to the Sarkarin C(lmmjs~jco, hut 'he conduct 
of a Governor cannot be disclJ~.,ed becautlle 
of this rule. 

SHRI BHATT AM SRIRAMA MUR1 Y : 
I am not dlliCU!lsing that. But can I qlwtc 
or cannot frum the spcc(h of a Governor ... 
(lnltrrupt lOlls). 

SHRI A. CHARLES (Trivandrum) : How 
can you qUOle from the speech ••. '/ 
(/n'nruplwlI) 

MR. CHAIRMAN: There is no t:"ojnt 
of order. I do not think, ~ou can quote 
from the Governor's sJ'ec{'h and base your 
arguments on tbat spe~ch. 

SHRI BHATTAM SR1RAMA MURTY: 
But whAtever comments 1 have made should 
not go ; the comments should remain on tbe 
record. 

MR. CHAIRMAN : We do not quote 
anything unless our argument is based OD 
that. You want to quote merely to bale 
your argument on it ; therefore, 1 would Dot 
alJow it. 



'83 Motion of Thanlu PBBltUAR Y 24. 1988 Motloft 01 Tha"k. 
on President's Address 

384 
on President's Address 

SHRI BH4TTAM SRIRAMA MURTY: 
A rererence bas been made to tbe Sarkaria 
Commission tbere and I am also making a 
passins reference to tbat. But if you say 
that I cannot discuss it and tbis cannot form 
a part of the record. I refuse to discuss it 
further. I would have to lodge a protest and 
walk out. . .. (Interruptions). 

MR. CHAIRMAN: He is insisting on 
reading that and basing his arguments on 
that. I would not allow that. 

SHRI E AYYAPU REDDY: 00 a 
point of order. You are a reputed lawyer 
and you know the Constitution. The Con-
Ititution has given freedom of speecb and 
every Member in the House is entitled to 
speak and he cannot be prosecuted, accused 
or charged for the speech made by him in 
the House. The rules of procedure are there 
only to guide, they cannot over-ride the 
Constitution. Our fundamental rights given 
under the Constitution ca nnot be 0\ er· riddrn 
by the rules made for the guidance of the 
House. Here. the eotirl' governar.ce by the 
Central Governmf"nt is un~er cfi~cu"sion. 

The President IS Address is meant for a gene-
ral discussion with regard to how the state 
of affairs of the country is and specially bow 
the various con,titutional authorities are 
functioni ng .•• (Interruptions). 

MR. CHAIRMAN: No interruptions 
please. The rreedom of speech is guaranteed 
under Article 105 amI Article lOS itself 
begins like this : 

"Subject to the provisions of this 
Constitution and to the rules and 
standing orders reg~lating the procedure 
of Parliament ... ., 

Therefore, your freedom of speech is 
subject to the Constituti)o and also the 
rules framed by us for pro.;edure. 

SURI E. A YYAPU REDDY: Here, tbe 
conduct of that particular person is not the 
lubject for discussion. It is a subje..:t for 
discUJsion only for the purpose of referring 
how tbe Governors are not discbargi[1g their 
functions properly. They are misUsing their 
po,u and pO:litions ... (Tnftr",ptlons). 

MR. CHAIRMAN: I am sorry, I cannot 
agree with you. He was referring to tbe 
speech and in tbat context he was commen-
ting on the Governor's conduct. 

SHRI E. A YY APU REDDY: We are 
not commenting on the conduct of the 
Governor. but upon the constitutional 
appointments made by the Centre. 

MR. CHAIRMAN : I have given my 
ruling; no further discussion. 

S. BUTA SINGH: Sir, I am on a point 
of order. My request to the bon. leader is.that 
there is a set procedure for Quoting from a 
paper also. If the hon. Member desired to 
quote the speech of the Governor. he should 
have taken the permission of the Chair and 
he should have ascertained from the Chair. 
whether the speech ~hou)d be quoted here or 
not. How do we know that this is the speech 
of the Governor? How does be want us to 
believe that it is authenticated. This is a 
grave injustive to the House. He was quoting 
from what is supposed to be the speech of 
the Governor. Never in the history of this 
Parliament has this happened. The speech 
of the Governor has never been quoted in 
the Hou"e. This is the precedent that he is 
tryin& to create. I request you kindly to 
consider the Rule. Whether the hon. 
Member has ta\(en the permission of the 
Chair ? To what extent can he quote a 
speech? On what authentication he is trying 
to quote? All this must be gone into. A 
seasoned Parliamentarian. my friend, Shri 
Madhaw Reddy should not try to create a 
situation and announce 1\ decision in this 
House as if to draw a political mileage out 
of it. We are all serious. We want to hear 
the views of the bon. members. They should 
not try to poJiticise everything. They just 
wanted to have mileage in tbe Press reports and 
that ic; why they are trying to stage a walk 
out 1 am sure he does not have that in mind. 

MR. CHAIRMAN: I have already 
decided it It is Dot necessary to go into 
other questions. I have already given my 
ruling. You were referring to tbe Governor's 
speech in order to discuss the conduct of tbe 
Governor. It is not permitted under tbe 
Constitution and the Rules. Therefore, 1 did 
not allow you to refer to it. Tbat is my 
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ruUOI aod tbere will be no further discussion 
on it. 

(Interruption) 

SHRI C. MADHAV REDO I : You 
have ruled that he can read out the speech. 
This is your own ruling and now you are 
going against your ruling. 

M~. CHAIRMAN: I thought be was 
merely quoting it but now I found that he is 
quoting it for the purpose of discussing the 
conduct or the Governor. Therefore, I did 
not allow him to continue. 

SHRI BHATTAM SRIRAMA MURTY: 
Will you please permit me to make my 
submission 1 This is on a point of order I 
am speaking. The Minister for Home 
Affairs is there and he bas made a reference 
to Shri ,Madhav Reddy about his seniority. 
I am the Member concerned; I am making 
the speech, then how ie; it that be is making 
a reference to Shri Reddy. I am responsible 
for it. 

S. BUTA SINGH: Because of my 
impHcit faith in him. 

MR. CHAIRMAN: That question is over. 
Now I please continue your speech. 

(Interruptions) 

S. BUTA SINGH: As a Leader of the 
Party I have every right to make an appeal 
to the good sen~e and my implicit faith in 
Shri Reddy's leadership and I think I have 
done nothing wrong in appealing to Shri 
Reddy not to jump on such a conclusion. 

(Interruptions) 

MR. CHAIRMAN : Please continue 
your speech 

SHRI BHATTAM SRIRAMA MURTY: 
I will not continue my speech. If it is 
objected to then I will give up my right to 
speak and, therefore. I am not participatins. 
How does tbe gentleman sitting over there, 
occupying the treasury benches, is speaking 
in that manner 1 Then he is questioning the 
authenticity or the speech. 

(Inter,.uptlon,) 

MR. CHAIRMAN: I have aiven my 
ruling. 

SHRI BHATTAM SRIRAMA MURTY: 
If the authenticity of the speech is Questioned 
then I am going to uphold it. I am Boing to 
resign if it is not correct. Let him say that 
it is not correct. I am going to uphold that 
it is Correct and it is valid. 

(/nterrllptions) 

MR. CHAIRMAN: Please take your 
seats. 

(Interruptions) 

MR. CHAIRMAN: Now, let us Dot 
discuss any thing. 1 ((.quest YClI) to continue 
your speech. 

(lnferruptlonl) 

SHRI BHATTAM SRIRAMA MURTY: 
We stage a walk ont in p otest Bgainst thil. 
This is a big blow on our own rigbt. You 
will not be able to do it "nd if you do tbat 
then no useful purpose will be served. From 
time to time the ri~hts of the members aro 
abridged. They are put under this torture. 
Even then we have not been given tbe 
freedom to express our view points. OUf 
State is reeling because she is adoptinl 
unfortunately a very political stand. 00 
protest we are walkir.g out. 

(Shrl Bhot'am Srirama Murty aud {lOmt other 
hone Member~ then IeI' the House.) 

17.15 brs. 

[MR. DEPUTY SPEAKER Ih Ille Chair] 

. SHRI K. P. SINGH DEO (DhenkaDal) : 
"'Mr. Chairman, Sir, first of all I would liko 
to tba'1k the Chair and the Minister of 
Parlidmcntary Affairs for giving me thi, 
opportunity of participating in tbe Motion 
of Thanks on the President's Address. The 
Pro'iidont in his address has covered tbe 
entire kaleidoscope of issuts. events. 
situations and J the actions taken by the 
Government a well as prc,posed to be or 
contemplated to be taken botb at the 
domestic front as well as tbe lituation. 
abroad. 
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Sir, not only bas he spelt out in clear, 
concise and emphatic terms the resolve of 
oovtrnment and tbe action contemplated, 
but he bas also reminded us of tbe vision 
of ndia Ii envisaged by the founding 
fathers of tbe Constitution and tbe people 
who participated in the freedom struggle. 
He has mentioned this and I quote : 

"Our vision of India is of a land 
whose unity and integrity are invulner-
able to I external threats or internal 
weaknesses; 

-where the ideals of democracy, 
secularism aod socialism en~hrin­
ed in our Constitution, are fllily 
realised; 

-where social justice prevails. with 
equality of opportunity for every 
human beiog; 

-where science and technology 
have helped to wipe out poverty 
and dis~ase; 

-where economic development 
does not exhaust1the bounties of 
nature. but creates weahh in 
harmony with it; 

-where industrialisation and 
modernisation are fused with 
moral and spiritual values; 

-where all reJigions Bnd cultures 
flourish in an atmo8phtre of 
mutual respect and cooperation. 

We want an India whose inter-
action with the nations of the world 
is dedicated~o peace and international 
cooperation! and a new world order 
baled on equality. freedom and 
justice." 

He bas also invoked the spirit of sacri-
fice-seltle,s sacrifice-service and tbe spjrit 
of atrul.le during the war for independence 
or freedom struB,le. Thil is ODCO agn in the 
reiteration of the consistent policies fWhic.:h 
we bad been followina prior to independence 
and even after independonce. So, he has 

also enumerated aod drawn our attention 
to tbe notable achievements whether it is in 
tho field of agriculture; whether it is in the 
field of industry; whether it is ir the field 
of infrastructural development; whether it 
is tbe power structure-the power genera-
tion; whether it :is Railways: whether it is 
coal or whether it is other parameters of 
the economic progress, i.e. communication 
and steel production. At the sametime he 
has also reiterated the sincerity of the efflIts, 

1 tbe consistency of endeavours and I the 
• dedication and bardwork of the people 

which he has commended. He has reiterated 
the primary goal of Government, i e. the 
rapid amelioration of poverty and its eradi-
cation. He has also drawn our attention 
to the fact and has also given an indication 
that in the Eighth Plan, these' objectives 
and projections will be done" in a more rapid 
manner and I quote : 

"The E ghth Plan must provide for 
even faster growth, the maximiaation 
of employment opportunities, and the 
viaorous reduction of regional dis-
parties. We need both a higber rate 
of growth and a com~osition of 
growth which matches I the basic 
needs of cur people and the evolving 
requirements of our economy and 
society." 

So, whiJe he has mentioned about the 
transformation of our demographic figures. 
he has also indicated that India is a country 
which is fast emerging in the world, which 
will have the largest amount of , people 
among the youth group of below the age 
of 35. And along with all round human 
development, there will be training and 
upgradation skills; there wiU be requirement 
of full employment for tbese youth as well 
as the full channelisation of their talents 

';". and energy. And tbis is exactly' what 
Goycrnment seeks to do. and I am sure in 
tbe coming few days, wben tbe Budget is 
presented, the Budlet-whicb will. be the 
instrument for managing the eccnomy for 
this year-will reflect the points which have 
been enumerated b~~ the President in tbis 
Address to both tbefHouSt's of Parliament. 

He has also spoken about tbe National 
Policy on Education. which is a pJcdae of 
tbe countr), aDd of tbe Government to the 
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coming generations, and a guide to the 
future, where equality of education for all 
is tbe key t1 national development, which 
will also give equality of opportunity and 
social justice. 

In his address, at page 4. be bas liven 
various figures. to quote which I would Dot 
like to take the time of the House. in which 
tbe number of Navodaya schools has been 
mentioned, where the number of people 
livioi below the povert~ line (41 per ceot), 
wbere people coming from rural areas 
(77 pet cent), and where people coming from 
homes of economically weaker sectioos, 
backward classes, scheduled castes aod 
scheduled tribes have found admission to a 
greater extent than their percentage of 
population. 

The question of a compreheosive scheme , 
for vocatiooalization,) and enhancement of (~ 
tbc quality of bigher education and technical 
education has also been referred to. Many 
States have already taken steps to achj~ve 
this. 

He has also mentioned the problems of 
Family Welfare and Health which are so _ 
inter~linked. Today, in an industrial environ-
ment, with teeming millions and witht a 
growing population, we are utilizing every 
source of natural resources for the require-
ments of food, fodder and fuel for domestic 
consumption, and drawing on every reserve 
of water-whetber from ground water or 
from flow. In many Statest this has resulted 
in aresinic poisoning because of the with-
drawal f of ground water reserves from 
aeological sources. Therefore, it is the 
scientific management and optimum utiJiza· 
tion of water resources wbicb are very 
necessary; and this has been reiterated time 
and again in tbis House a]so, and tbis aho 
finds place in the President's Address where 
he bas stated tbat water t is now beiDI 
considered a nati(h1al asset. and a scientific 
and optimum utilization of this asset is to 
be undertaken. Alre.dYt a legislation bas 
been brougbt in, in this very HOUle. 

oa Pre,lderJI', Add"" 
anguish and also a ScDle of worry to the 
entire nation, where we have seen barbaric 
customs aod consequential development •• 
Only yesterday" we found our lady Members 
beina greatly agitated 00 the attack on 
women in a particular State t in poUco_j 
custody. In Mahatma Gandhi'. own words. 
"We are tbe trustees. Under the concept 
of trusteeship, we are tbe trustees for the 
future aeneration, for the country. If people 
cbarMed with tbe responsibility of enforcing 
and safeguarding tbe law take law in tbeir 
own hands, tben I sbudder to thiok wbat 
a citizen can do against tbe terrorism 0 
State." I am glad the hon. Home Minister 
immediately yesterday rose to tbe occasion 
and has taken concrete steps. I am lure 
responsibility aod accountability will be 
fixed, aod the culprits will be brought to 
justice. 

So, tbe President bas also referred~o 
the harmonious industrial relation wbich 
has resulted in not ooly tbc higher produc-
tivity but also in all round improvement in 
the industrial climate, which bas also 
reflected in our eKport earnioss as well al 
export performance aDd tbe entire economy 
as such. 

He bas also referred to the role lor tbe 
participatory management culture which is 
to be brougbt in, whicb has beeo the subject 
matter of debate; and many Hon. Members 
over the years on various occasions demanded 
tbe roJe of the participatory mllDagement 
culture in tbe industrial relationship. 
Government has also reiterated its resolve 
for bringing in I a comprehensive Industrial 
Relation Bill and,~also Employment Provident 
Fund Act. 

Many a time we have debated that Jndia 
lives in villages and more tban 80 per cent 
or 82 per cent of the labour (orce belon •• 
to the rural area. Government hal taken 
positive actioD of not ooly appoiDtio,\ a 
Nationa) Commission on Rural Labour Dut 
also framiDa a national poli.:y for cbild 
labour. 

Then 00 tbe 20·point prOiramme, tbe 
The President further lOCI OD to refer PreaidoDt bas been very kind to mcntion 

to the emancipation of women, to the tbat 30 per cent of tbe total plan outla, 
oppression and suppression or womeDI in 1.',1 { wU1 be spent on tbe JRDP. NREP and 
our society wbich bas been a lOurce of RLEGP 'f'bi,h ( bav. been the major klI",!~ 
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ment to attack rural poverty, and specialJy 
in this yearta drought which has been referred 
to al tbe worst drought of the country. 
Tbis will have a tremendous impact in 
providll!1 aainful employment and creating 
permanent assets in the countryside whicb 
will be a deterrent and'a preventive measure 

i 
for tbe natural calamities whicb have beset 
our nation. continuously for tbe last so 
maDY decades. 

Water is now being considered to be 
I Dltional asset and a leglslaton is already 
in tbe anvil in this House. During the last 
seaaion, we could not pJSS it. 1 J do hope 
tbat we will have ao opportunity br passing 
it in this session because for sdcntific and 
optimum utilisation of W.llcr aod converting 
it into a oacional as~et, we shaH be able 
to barness water resour~es botb in major, 
medium and minor irJ Ig"UOll as weH as 
flow irrigation asl well a'i 11ft iHigdtion and 
tbe around water POlCOliallt); ami csp~cially 

comins from a State whll.;h I:) nch not only 
in minerals and fore~t res .. urccs bot iu 
water resources, it is a pa.aJox that the 
larlest amount of pt!opk ILvllIg in thii) 
country under povl::rt~ line belong to my 
State. ( So, this par.ldoxL:al SItuation has 
to be t;:banged. Tbercfor.:. to remedy this, 
altbouab the President I" ler on aho referred 
to removal of regioral imbal.Ulccs, 1 would 
like to mention here. submit here that over 
tbe years, various States which have been 
continously in the grip of drougbt, floods, 
cyclone and f other natural calamities, it 
erode their economic structure as well as 
their resource mobilisation sttcllgtb and their 
base with a very large amount of population 
IiviDI below the poverty lioe as weJl as a 
larle amount of ropulation, about ·,9 per 
(:cnt belonBing to e,oncmically weaker 
section of the ~ocietY.1 Various finance 
comO'issioDS, various Planning Commissions 
must take a look to see bow these States 
wbose economic base has been eroded can 
be helped in removirl! reaional imbalau'I:~. 
Rlional disparities ar'd givins a better' 
quality of life to their people to whi~h wry 
are Itrivlna and to whIch 'he (Jovernmeny 
bal committed jn its 20·pOlDt programme. 

There is also a mention of the national 
bousin. plan and the bousinS board aDd 

the housing policy which will give shelter 
to unsheltered millions in tbe next couple 
of years; this bas to be emphatically and 
very dynamically followed and implemented 
because t there are many States, tbere are 
m,any parts of the country where people 
are still living in primitive state of affairs 
without proper housing, without proper 
she) ter and sometimes they are housed in 
the open. 

There is a mention of development of 
more responsive administration. While 

\ n {raining programmes are going Jon, while 
administrators and people in tbe administra-
tion are given various orientations, the fact 
still remains that we have inberited the 
legacy of a colonial administration and the 
attitude of the people in administration to 
the weaker sectlon~ and to the pe<jple tbey 
serve is not oriented properly, and I brought 
on to the same wave length, so the mentality 
of service, tbe mentality of cooperation. 
the mentality of thinking for our own 
countrymen, has to be dcvelop~d. It is not 
as if tbere is a foreign administration look-
ing after the intci ests of the natives. It is 
here. our\own people looking at our own 
problems, looking with our own cyt:s at the 
Indian probJcmq for Indian solutions and 
an Indjan attitude of mind. 

The President has very cOlrecl)y referred 
earlier 00 LO the cultural bentage which we 
have, the five thousand years of culture, 
the analysis llnd synthesis I and drawing of 
tbe past from every culture. It has that 
our old tradltional culture also pervades 
lIIto tbe rome responsible administration, 
which W~ are seeking to achieve. Adminis .. 
trative structure to be more relSponsive, 
should not only be responsive but quick 
and cfficitlnt. 1L, must be time- bound, 

I responsibiltty mustlbe tixed b 'cause aU your 
20-Point pro8ramln~s, all the programmes 
meant for the amelioration of poverty, 
POV';d)' alleviation programmes, tbe five 
It:~bnological programmes which will be 
spcndl(Jg crores of rupees in specially water 
and other .sectors wiU have to be implement-
ed by this very administration. So, tbe 
new work culture and the new responsive 
administration which we are seekins to 
achieve must rjse up to tbe occasion and 
must be orieooted to tbis direction so that 
tbe iotcntions of tbe Government wbieb 
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have been reiterated or which have been 
enunciated by tbe President's Address are 
liven effect to and implemented properly. 

.'~ 

Tbe President bas also referred to the 
internal and external tbrea ts to our demo-
cracy and to the GovernmeDt. Only in tbe 
last session, or the session before, there 
was a warm debate regarding the security 
enviroDment and apart from the external 
lecurity many members pointed! out tbat 
the internal threat to our securi1Y both to 
our democracy and to our unity and 
integrity is not only rea 1 but j t is in f(rowing 
proportions. Wbether it is smuggJing, 
whether it is foreign exchange racketing. 
whether it is drug trafficking. whether itl is 
illicit bootle~ging. whether it is a question 
of crOSSing across the border. whether it is 
arms running, arms smuggling or whether 
it is trying to break the morale of the 
people, the moral fibre of the peop)!! or 
whether it is a direct attack! on our system, 
whether it is terroism, t6is has to be, as 
the President has said, tbat no quarter will 
be spread nor given and the strictest act:on 
will be taken. 

I was listening with great attention to 
the honourable speaker from tbe Opposition 
Benches/ and in fact it rendnded me of a '\ 
little writing given in my autograph book 
when I wa~ in school. Two men luoked 
out of the prison bars. One saw mud and 
the other stars ! The pessimist al ways Il)oks 
at tbe problem side of things I and the 
optimist at the brighten side of things. I 
wish he bad taken the pains to go througb 
tbe President's Address. But his vision was 
jaundiced or it was aCling like blinkers in 
his sight. It is said tbat he could Dot 
perceive or I could Dot appreciate the fact 
tbat tbe PresideDt in his Address bas very 
beautifully taken the emil e situation as it 
is bappening, whether it is the external 
situatioD, whether it is aUf economy, whether 
it is our lecurity, whether it is the internal 
threat t'1 our security and what are the steps 
the Government has taken to combat it or 
to prevent it or where it has taken tbe 
punitive measures. He bas only tried to find 
out the faults and has forlotten the various '""'"" 
achievements which our scientists, ourf L 
farmers, our youths, our intellectuals and 
our Indian people have achieved in various 
fields in our daily life, wbetber it is .. ri .. 
~"ltUtet whether it is sc;ieoce and techDolOl1. 

on Presttk,.,', .4ddrf" 

For a country which was not even able to 
produce a needle forty years back, today 
wefbave harnessed nuclear enerlY for peace-
fui purposes,' for la.er. for food, for 
medicine, for irrigation and various other 
utiJities for mankind. Only a rew days 
back, we have read tbat tbe Defence 
Research Organisation bas produced one of 
the finest long range missiles f(lr the/Indian 
Armed Forces so as to achieve self-relianco 
and self- sufficiency in defence equipment 
also. Our farmers and OUf scieotists bave 
provided us the food security and the food 
self sufficiency. Twenty five yeatS back we 
went with a begging bowl to other countries 
and today wei are in a happy position wbere 
we can share our seU-sufficiency, aDd Vie 
can shore our happiness with some of our 
Jess fortunate brethren in Africa and Latin 
American countries. These are no mean 
acbievements and to deni,rate tbem, I tbink. 
is lowering tbe morale, of our people. 1 ~ 
remember a saying by Pandit Nehru that 
the strengtb of the country is not only its 
military might, the strength of tbe country 
is also it!) economic progress, the political 
stability and the indomitable spirit of man 
or the indomitable spirit\ of the people of 
the country. This is the indomitable spirit 
of the people of India, which our late Prime 
Minister Smt. lndlra Gandhi had imbibed. 
She had given a pride to the nati~D. She 
had got ber utmost faith in tbe Indian 
people, Who/can achieve anytbinl livon tho 
cbance, opportunity and tbe correct leader-
ship. Today. we are not only following her 
policies I bllt her illustrious son is also loing 
at a faster rate, at a more dynamic pace 
and we are on the threshold of the 2 1 at 
century. 'The youth of today, who are tbe 
harbinger of progress and who are loinl 
to be the leaders of tlMa nation, have to be 
trained and bave to be equipped and skilled 
to face various problems of oot only tbe 
end of the 20th centurY/but of tbe ~.ioninl ,~ 
of the 2 I 'it century. It is in tbis lisbt our 
Governnli.:nt has taken certain skP' botb 
for tbe Ifltellectual and pbYlical discipline, 
sense of enterprise and adventure. aod 
atrordiDI tbem ,he opportunity t~ iDdulp 
also in athletic prowesi. Thil is OD'" medium 
which many countries, botb capltalbt aDd 
socialist. or wbether you would like aD call 
tbem communist, have utilised as a vobJdo 
for bringing in national unity, national 
pride. upbrin&iDI the national healtb .... 
~ ........ TbJ, it CllCtiJ Wort 
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our Government has laid great stress both
in tbe· human resources development as well
as in sports activities, NCC, Scout and
guides, Nehru Yuvak Kendra and the
National Service Scheme.

Having said this regarding the President's
address, I would only like to conclude that
there are States of this Union although we
had a sustained plan process and we have
just finished a mid term appraisal of the
Seventh Plan which possess a lot of natural
wealth and a lot of national wealth, for
instance first and foremost in my mind is
water. Water is tbe crux of our problem
for our country's development because it
is the water problem which is resulting in
putting our economy out of gear. This year,
do drought has affected .our hydel power
generation, it has even affected our export
performance, it has affected our industrial
output. In spite of this, because of the
soundness of our economic policies, we have
only had a seven per cent fall in agricultural
production, a slight fall in the industrial
production and we have been able to arrest
inflation to 9.8 per cent. But the fact
remains that if we had made more scientific
utilisation of water. we would have been
able to provide our farmers. with assured
irrigation and we would have been able to
harness this water to prevent floods which
every year cost the exchequer about thousand
crores by way of damages and relief. which
is a diversion from planned development.
If we can give assured irrigation in the form
of major, medium and minor irrigation
projects, then our farmers, who have only
got less than 39 per cent of assured
irrigation facilities in 40 years of planned
development, would be able to boost our
agricultural' production which we are trying
to take .to 175 million tonnes, and they
would be saved from the disaster of drought
and floods which not only bring in deatb
and destruction but also it impoverisbes
them. And it lies on tbe Government to
bring them back to normalcy economically
and the entire economy has to be brought
back on the rails. Tbis has a set back on
the planned development.

The second is the energy sector. Some-
body has said that no energy is more costly

• than less energy. Therefore, energy has to

be given priority. And I come from a State
wbere we sit on millions of tonnes of coal.
.We have water resources and forest re.
sources. But these water resources and coal
fields have still to be tapped properly.
Therefore, without naming the only two
super thermal power projects which we are
trying to get - one is at Talchar and the
other is Ib-I would urge upon the Govern-
ment to take a comprehensive view of this
to see that environmental and other adminis-
trative clearances of all energy projects in
such backward States is given in a time
bound frame because any delay means
escalation of cost. There was a time' when
one MW of electricity used to cost less than
a crore of rupees. Today it comes to more
than Rs. 1.06 crores. So cost and time
over-run can be saved if time bound
programmes for clearance of these projects
are done.

I would like to conclude by thanking
tbe President for his very kind Address
which has taken into consideration the major
issues of our country, the major inputs
which have to be taken to face these situa-
tions and the Government resolve to follow
the. policies which it has been following
with greater strength and determination.

PROF. K. V. THOMAS (Ernakuiarn) :
The Address of Rashtrapatiji has thrown
light on the patb through wbicb our nation
is going and the path that we will take in

. tbe comi-g years.

Rajiv Gandhi's Government has led
the nation for the last tbree years and these
three years were periods when the political
stability and economic stability of the nation
was tested. And he has proved as stated
by Indiraji ;

"India has shown unmistakable
courage and capacity for meeting new
challanges _ "

India has given evidence of an indomitable
spirit. Wben Rajivji took charge as the
Prime Minister of this country, it was the
time when many of the word powers thought
that India will stumble down, India will be
divided and India will be demolished. But
it has been proved that' we stand united and
whatever problems this nation faces, can be
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faced unitedly and can bel dealt with very 
seriously. We have faced a Dew law and 
order situation, that is terrorism. It is un-
heard of in our Indian culture, it is unheard 
in our political life. When Khalistan move-
ment took a monstrous shape our great 
leader Indira. bad no otherl choice but to 
send army inside the Golden Temple. If she 
had not taken that strong decision, India 
would bave been divided. The primary duty 
of Rajivji was to see that tbe wound inflicted 
in Punjab was bealed effectively. The Rajiv , 
Longewal Accord which was/signed a ftee a q I 

long discussions and negotiations, was a 
sincere attempt to heal the wounjs created in 
the hearts of Sikhs. At this tIme, when we 
look at the terrorists in Punjab, one aspect 
is worth noticing. The terrorists are comp-
pletely isolated from the Sikhl commumty. 
Now J it is a questron of time how terrorism 
can be contaiord. Similarly, the Assam 
Accord and the settlement of the problems 
of Mizoram have clearly shown that political 
problems can ~.! solved by demacratic 
means, by den .ocratic negotiations and 
discussions. DUling the Idst/ three years, 
elections were held in many of the States. In 
Jammu and K'lshmir, in Kerala, West 
Bengal, Haryana, Nagatand, Meghalaya and 
Tripura, tbe ele,,;tions are over. What was 
the feeling of many of the Opposition 
parties? The Marxist party claimed after 
the Kerala electionsf that Kerala was with 
them, West Bengal waQs with them. Tripur8 
was with them and that now they were to 
move to the Red Fort. that in the near future 
the Red Flag will be on the Red Fort. But , 
tbe electi" ns in Tripura and/Meghalaya have ~~4 
clearly shown tbat thl;; verdict of the people 
is against the Marxist Part)', asainst the 
divided and weak Opposition. 

Sir, tbe major defect of our democratic 
system i'S the lack of a stable and powerful 
Opposition. The OppositIOn in our countlY 
is divided. It has not ~ot any idea at-ouf 
any problem tbat is facing our country. ~ir, 

in this very House many of my honourable 
co:leagues were vehemently asking for the 
freedom of the press, for the freedom of 
expression in this House. But the legislations 
tbat are being brought in tbe KaroataLa 
Assembly show that in whichever Stares the 
Opposition is in power. tbey have DO respect 
for the instItutions such as the Fourth 
Estate. When the Marxist Party lost election 
in MegbaJaya and Tripura, tbe complaint 

was tbat tbe Congress has mi.used tbe power. 
But coming back to my own State, Kerala, 
where Local Body elections were beld just 
one mooth back, lbe Communist (Marxist) 
Party which is leadinp tbe LDF coalition in 
Kerala misused tbe entire Government 
machinery. Sir. never in the history of 
demOCf:.ltic India '-' e have heRrc1 of an 
electhlO where the elected Coum:IIIL1rs of 
Municipality were taken in the rolice 
custody at Nedumanghadu, and then the' 
Chairman was elected. Is this not a ~hame 

to the entire democratic sy' fem in our 
country 1 In this very House we are strongly 
arguing for th~ freedom of the democratic 
institutions, but In States where the Oppo· 
~irion is in power, they misuse the Govern· 
mental machmery. They have no faith in 
the democratic SY'lem. That is why) am 
very proud of my leader, Rajiv Gandhi, wbo 
has always upheld the democratic system. 
Ev~n though there were baseless allegations 
again~t Rajlv Gandhi I., Government, this 
Government has upheld all the de[oocratic 
institutions including the press. 

Coming to the economic stability of the 
nation, we have proved beyontJ L10ubt that 
we can face any economic problem. Sir. 
this year we have seen the WOtst drought of 
the ct:nHlry. 1 here was a feeling tbat our 
econ'1mic system has failed. But it bas been 
proved t~at our economic sy~tem can face 
any eventuality. I still remember the days 
when 1 was a boy in my viHage. we were 
waiting for the ships from Burma to carry 
rice to Cochm, y.,e were waiting for the ships 
from the United States to ccme to C< \.hin 
so that \I.e w(luJd get wheat Now, the times 
have chan~ed. In the field of our agriculture, 
we could make such scientific cbanges tbat 
our nation bas got enouab foodgrains and 
we (ace effectively this worst drought c.,f tbe 
century. 

Sir, coming to the inrernational field, 
Again. I would say, right from Indira 
Gandhi. our aim is to have a very friendly 
relation wtth our neighbouring countries. 
Indiraj, said: 

"Peace we want bctause. there it ano-
ther war to fight-the war agains' 
poverty, dist>ase and ignorance. We 
have promised to keep with our 
poople-work, food. clothiog sbeltor. 
bealth and educatioD." 
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Sir, our foreian policy is known to every-
body. We are the leaders of the Non-Aligned 
movement. In tbe Sri Lanka ethnic problem, 
tbe stand taken by our leader is applauded 
by the entire world. The Indo-Sri Lanka 
agreement is tbe agreement of tbe century. 
When our Tamil brothers in Sri Lanka were 
brutally killed hy the Sri Lanka forces. it 
was the desire of the House that India 
should intervene. Bllt as a nation which is 
committed to Non· Alignment. which is 
committed to rc"'rect the sovereignty of other 
countries, we kr.ow that we cannOl send our 
forces unilaterally So, discusqjon started, 
negotiations start~d and an agreement bas 
been arrived at. But 1 am very pained to see 
that some of aUf friends are crjticisin~ the 
Indian Peace Keeping Force. They are the 
valiant force who keep up the tradition of 
this great Dation. Everybody knows that in 
Sri Laoka, both the hands of our armed 
force~ are bound behind. At the same time, 
tbey have to fclce terrorists, anti·locial 
elements who have no respect for the agree· 
ment made between India and Sri Lanka 
We have to always remember and the HOllse 
should salute the bravery of the IJ>K Forces 
Which, even at the peril of their lives, are 
keeping up the trClditions of this great nation. 

I on~e again thank the President for 
pr~nting a clear picture of our nation, tbe 
achievements made dunng the last 40 years 
and the future course of action which this 
Government have to take. 

THE MINlS1ER OF HOME AFFAIRS 
(S. BUTA SINGH) : Mr. Deputy·Speaker, 
Sir, I am sorry. 1 have to make one or two 
observations. One is that I am quite sad to 
observe that tbe whole Opposition is not 
present. Only one Party, f'amely tbe Te)ugu 
Dcsam staged a walk·out, but the others 
have not found it Dfudcnt to be present inside 
tbe House, when such an Important djscu-
Ision takes place. 

Second is that the Telugu Desam staged a 
walk-out from this House 00. most un-
becoming around. It is because, the point 
which was being raised was not only uncon-
stitutional but also not permissible under 
the rules. This is high-time,] would like to 
direct my appeal to the leaders of the 
Opposition that we restore the importance 
and the t'ignity of our hi&h institution 
Parliament so that our democracy can 
prosper. To misuse the forum of Parliament 
is to running down the Parliament in the eyes 
of the people. We are the largest living 
democracy in lhe world and we should be 
proud of it. And the bon. leaders of the 
Opposit ion are as well responsible for main-
taining the dignity and the importance of this 
august House. 

18.00 hn. 

I would like to address my appeal to 
them that they should cooperate in maintai-
ning not only the order inside the House, 
hut aha strictly in conducting tbe business 
of tbis House according to the Constitution 
and the Rules and Procedures of this House. 
We are not against discussion. This House 
is free to discuss anything happening in this 
country, it is free to have any discussion. 
The Government is willing to coopera te with 
the Opposition. But from today onwards, 
we must see that tbe Rules of Business and 
the Constitution is upheld by which we have 
sworn·in ourselves as Members of tbis 
House. 

MR. DEPUTY -SPEAKER: The House 
stands adjourned to meet again at Eleven of 
the Clock on Thursday. February 2S. 1938. 

18.01 brs. 

The Lok Sabha ,hen adjourned lill Eleven 0/ 
Ihe Clock on Thursday, f"tbruary 25, 1988/ 
Pha/gun" 6, J909 (Saka). 




